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The Lok Sabhg met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Irregularities committed by Madura
Bank under its Prize Deposits
Scheme

*81  SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to
gtate:

(a) whether a number of complaints
have been received about irregularities
. committeq by the Bank of Madura in
conducting monthly draws in respect
of their Rs. 500/- Prize Deposits
scheme;

(b) if so, full details thereof and
action taken against the Bank of
Madura management;

(¢) whether this Bank ig also not
permitting refund of these deposits to
the depositors; if so the reasons; and

(d) wheher Government propose to
direct the above Bank to refund the
deposits taken under the scheme as is
permissible in case of fixed deposits
taken by Banks?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): (a) to (d). The information
is being collecteg ang will to laid on
the Table of the House. However, if
the Hon'ble Member forwards any
specific complaint the same will be
looked into,

. SHRI PIUS TIRKEY. It ig the prac-
tice that the question should be

2

answered by the Minister., Then only
a supplementary can arise from this
side. So I am not asking any question
about it and I am waiting for the
answer,

MR, SPEAKER: That is the answer
of the Minister,

SHRI PIUS TIRKEY: Ag no infor-
mation has been received by the Gov-
ernment, I amx waiting for the informa.
tion.

SHRI M. RAM GOPAL REDDY: If
there are no complaints, I want to
know whether the Minister has receiv.
ed any appreciation of the work of
that Bank. Has he founq out from the
Bank?

SHRI R. VENKATARAMAN: I did
not say that there are no complaints.
The complaints are sent to the Reserve
Bank of India. I have asked for in-
formation from the Reserve Bank of
India as to the nature of the com-
plaints and that information bhas to
come from the Reserve Bank of India.
I will collect that information
and place it on the Table of the House,
Meanwhile, if the Member has any
specific complaints, he may write to
the Government and I will look intg it.

DR VASANT KUMAR PANDIT:
Will the hon. Minister inform us since
what time these draws have been in
practice ang how many deposits have
not yet been paid even after the draw
period is over?

SHRI R. VENKATARAMAN: The
scheme is this. People deposit for a
period of ten years and during that
period the prize draw is conducted.
If the person is successful, then he
getg the prize and his name is remov-
ed from the further prize draws. But
within a period of ten years for which
he has made the deposit, he cannot
withdraw that amount.
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MR. SPEAKER: Q. No, 82. Shri
Daga. Not here,

SHRI RAM SINGH YADAYV: Since
I also come from Rajasthan, may I be
permitted to put this question?

MR, SPEAKER: No, Have you got
the written authority from the hon.
Member?

SHRI RAM SINGH YADAV: No.

MR. SPEAKER: Then, you cannot do
that. Next gquestion, Q. No. 83.

SHRI INDRAJIT GUPTA: Question
Numbers 83 and 89 may be taken up
together as it is exactly the same.

MR, SPEAKER: All right. Mr.
Fernandes.

Distribution of Essential Commodities
through Public Distribution System

*83. SHR] GEORGE FERNANDES:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government intend to
pursue the policy to distribute essen-
tial commodities to the people through
the public distribution system.

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND CIVIL
SUPPLIES (SHRI PRANAB
MUKHERJEE): (a) to (c), Statement
is laig on the Table of the Sabha.

Statement

(a) Yes, Sir.

{b) The distribution of certain select-
ed items of essential commodities
through the public distribution system
bas become ang important function of
Administration today. The policy of
the Government is to strengthen the
public distribution system by enlarg-
ing the area and population coverage,
streamline the arrangements for pro-

-

FEBRUARY 1, 1980

Oral Answers 4

curement, bufferstocking and supplies
of these essential commodities and to
improve the monitoring of informa-
tion and supervision of the system.
Accordingly ‘the States have been
adviseq to ensure that every village or
group of villageg having a population
of 2,000 and above is covered by a fair
price shop, The headquarters of a
village Panchayat, irrespective of the
population, is to be covered by an
independent fair price shop. In the
remote and inaccessible areas, particu-
larly the tribal belts, the population to
be covered by a fair price shop of a
village or a cluster of villages, could
be 1,000. While the Fooq Corporation
of India, the Public Sector Oil Corpo-
rations, Coal India Ltd., have been
continuing their operations in procure-
ment and distribution of cereals,
kerosene, and soft-coke respectively,
the State Trading Corporation was
brought in g big way for distribution of
importeg edible oils through the fair
price shops. The National Coopera-
tive Consumers’ Federation was en-
trusted the task of procurement and
distribution of tea along with the
controlled cloth which it had already -
been distributing. Arrangements were
made with the Indian Soaps & Toiletry
Makers’ Association for supply of toilet
soap through the public distribution
gystem by various soap manufacturing
concerns. The Khadi & Village Indus-
tries Commission hag already started
distribution of match-boxes under the
system to some States. The arrange-
ments made for procurement and dis-
tribution of various selected itemg of
essential commodities are being
constantly reviewed by the Department
of Civil Supplies in consultation with
the State Governments and the varicus
Central agencies. The National Advi-
sory Council set up at the National
level hag also met last November and
reviewed the arrangements for dis-
tribution of various essential commodi-
ties. The State Governments have also
been advised to keep the public dis-
tribution system under constant review
by setting up State level Coordination
Committees.

(¢) Does not arise. ;
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Public Distribution Scheme. '

*89. SHRI R. K. MHALGI: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to
state:

(a) what is the progress made by
Public Distribution Scheme (of essen-
tial commodities) which has come
into being since 1st July, 1979;

(b) how mancy shops under the

; scheme are working throughout the
country  (State-wise);

’I

(c) whether the shops are being
provided with adequate stock re-
gularly and whether prices of the

Commodities are regulateq ang con-
trolled properly; and

(d) whether Government propose
to make the said scheme more effec-
tive, if s0, the measures under consi-
deration?

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND
CIVIL SUPPLIES. (SHRI PRANAB
MUKHERJEE): (o) to (d): A state-
ment is laid on the Table of the
Sabha.

Statement

The Production-cum-Distribution
Scheme wag launched all over the
country from 1st July, 1979, to streng-
then the existing public distribution
system by enlarging the warez and
population coverage and also adding
some more essential commodities for
distribution through the outlets of

MAGHA 12, 1901 (SAKA)
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the fair price shops. The additional
commoditieg recommendeq for distri-
bution under the Scheme were toilet
soap, match-boxes, tea, coffee and
exercise-books. The implementation
of the Scheme has, however, varied
from State to State depending upon
the administrative set up already in
existence for running the public dis-
tribution system. The agencieg nomi-
nated by the State Governments and
Union Territory Administrations are
being supplied the various commodi-
ties recommended for distribution
under the Scheme by the wvarious
National level agencies such ag Food
Corporation of India, Public Sector
Oil gorporations, Nationg] Coopera-
tive Consumers’ Federation, Khadi &
Village Industries Commission and
toilet zoap by the various private
manufacturing units at priceg fixed
by the Central Government. The
Production-cum-Distribution Scheme
ig under periodical review in consul-
tation with the State Governments,
Central Ministries and other agencies,
The Central Government has also set
up an Advisory Council at the
National level to advise it regarding
the implementation of the Scheme,
ang similarly the State Governments
have been advised to set up State
leve] Coordination Committees to
supervise the functioning of the
public distribution system to make it
more effective to cater to the require-
ments of the vulnerable sections of
our society. A statement ghowing
number of fair price shops in the
country, statewise is enclosed.

Statsment

(Prepared on 15-1-80)

State Number of fair Population co- As on

price shops vered (in lakhs)
Andhra Pradesh 22,183 4350 ~31-12-79
i Assam 13,576 168 -4 31-7-79
Bihar 27,109 6323 3o-6-79
Gujarat . 8,578 324 4 30-9-70
Haryana 4,075 1200 30-11-79
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Himachal Pra;icsh 2,530 37.4 3;)-9-79
Jammu & Kashmir . 1,369 30°1 31-3-79
Karnataka 14,000 2030 30-1 :79
Kerala . 11,648 226 .2 91-7-79
Madhya Predesh 17,487 3985 30-11-79
Maharashtra . 26,737 5780 31-10-7Q
Manipur 525 13.8 30-9-79
Meghalava 1,466 153 30-9-79
Nagaland 101 25 30-11-79
Qrissa 2,716 136-8 31-7-79
Punjab . 7,429 168 2 31-10-79
Rajasthan 7.971 286 -1 30-0-79
Sikkim . 13 02 31-3-79
Tamil Nadu 17,002 491°93 30-11-79
Tripura . 692 1.0 31-5-79
Uttar Pradesh. 21,891 9344 31-5-7 0
West Bengal 17,014F 518 4L 31-12-78
ToraL (States) . . . 2,32,006 5,828 6

o Union Territory Number of fair Pupulation As on

price shops covered
. (in lakhs)

A & N Islands 186 2-—0- 31-10-79
Aurnachal Pradesh . 1o 15 30-6-79
Chandigarh 184 41 31-12-7g
D & N Haveli 24 08 31-5-7Q
Delhi 2,10 56-9 30-11-79
Goa, Daman & Diu. o1 103 31-10-79
Lakshdweep 22 04 31-10-79
Mizorem 300 ¢ 2 30-9-79
Pondicherry 178 61 g1-12-79
Torar (Unton TERRITORY ) 3559 86-3

Torar ALL INDIA 2,35,565 5:914-9

(£)=Includes 2805 ration shops in statutory

odvering a  population of 97.4 jakhs.

rationing areas
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Khadi and Village Industrieg Com-
mission is hardly producing one per
cent of the total] match boxeg pro-
duceq in this country,

SHRI PRANAB MUKHERJEE: Sir,

“ so far as the first part of the question
regarding the number of fair-price
shops available is concerned — state-
, Wise, the break-up of the information
which we have receiveq from the
varioug Stateg is that the number of
fair-price shopg operating is 2,32,006;
lin regard to the supply of the match
box through the Khadi Village and
Industries Commission, it is true that
a very small percentage of the total
production is covered by it. It is
also known to you and to the hon.
Member a; he himself was in charge
of the Industry Ministry, the Khadi

and Village Industries Commission
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was also under his administrative
control.

We have identified the aggencies for
public distribution system; it is not
possible for me to indicate by what
time it would be possible for us to
see that all these essential commodi-
ties which had been identified are
distributed through the Public Dis-
tribution System I hope that we will
be able to arrive at a stage of full
satisfaction regarding this over the
period. But, efforts are being made
in this regard, Various State Gov-
ernments and agencieg are being in-
volved with 3 vast area and so, much
depends upon the cooperation of the
State Governments, We are trying
to streamline the procedure. Certain
State Governmentg took initiative
long time ago. Because of the change
of policy—as the-hon. Member already
pointed out, we have more fair-price
shops—what happeneq was this. The
sugar wag decontrolled the dual price
system wag given up by the earlier
regime gnd, g5 g result, a large num-
ber of fair price shopg were closed
down. So, it will take some time to
put them inty operation.

sy sk wAtefre : wegs o, & W
St & SAT 9EAT £ R owr mvwre oy
AT FA & fau dqarT & fewd Eer-
e FEgEl S mae,  faedr av Aw,
s mife @ offaw wTavew aegEl &
guy A F dwrA g uF #1 W gAnR
w39 Ao # gt ¥ oo @ v g
I AT WIAT ATH ¥ WY FT AHA
qm & Wty 9% mw EY Zw 97 gy W
T aw & wdal w®y foed w7 fAww w1
S WAT¥ WAy werEw A ot faar & 9uw
wrarr 97 ¥ wAAr SR L A £

SHRI PRANAB MUKHERJEE:
Sir, there are certain shortcomings,
for instance, the application of the
Essentia] Commodities Act many
State Governmentg have not taken up
seriously. So far ag the building up
of infrastructure for the public dis~

e
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tribution system is concerned, a lot
of improvement is to be made in the
various areas. So far as uniform
price system ig concerned, it is a big
policy matter and I cannot reply to
thig questiop right now, So far as
certain other items are concerned,
essential commoditieg like foodgrains,
cereals, etc. we are irying to distri-
bute them through the Food Corpora-
tion of India, for kerosene, through
Oil India Corporation, etc. Certain
other items have also beep identified
and these mare known to him.

ff W SARw 0 AW qer 91 fE own
FHY IM F JwiY 9T UF § W X TV
SEMIganE  awgHi & @R &1 AW &Y
wferw w00

SHRI R. K. MHALGI: It hag been
stated in the reply that the Produc-
tion-cum-Distribution Scheme is
under periodica] review in consulta-
tion with the State Governments,
Central Ministries and other ggencies,
May I know whether any such review
has been effected recently? If it is
so, when ang with what result? It
hag also been stated ip the reply that
the Centra] Government has also set
up an Advisory Councij at the Na-
tional level to advise regarding the
implementation of the scheme and
similarly the State Governments have
been advised to set up State Ilevel
Co-operative Committees to supervise
the functioning of the public distri-
bution system, etc. May I know
whether any of the meetings of such
Advisory Council hag been held?
Who are the Members vof this
Council? If any such meetings have
been held what are the recommen-
dations of the Council?

SHRI PRANAB MUKHERJEE: So
far ag the meeting of the National
Advisory Council is concerned, one
meeting was held last year. It is a
committee consisting of the Minister
of Civi] Supplies as the Chairman of
the Committee, representativeg of the

State Governments either at the
Ministerial leve] gr their nominees
and certain other agencies. So far ag

the periodical review is concerned,

FEBRUARY 1, 1980

the hon, Member ig wel] aware that
this Government started functioning
just a couple of weeks ago. So, it
will take sometime to look into the
review work. So f3r as information
and other matters are concerned, we
are in touch with the State Govern-
ments and one of the important pre-
dicaments in these areag is when the
Ordinance for preventing black-
marketing and profiteering was pro-
mulgated, some of the State Govern-
ments did not utilise it. This enabl-
ing provision wag made and the State
Governments were provided with the
power to take care of the profiteers,
hoardars unq blackmarketeers. But
some of the State Governments did
not utilise it,

SHRI R. K. MHALGI: I asked a
specific question. May I know the
names of the persong who have bheen
included in the Council?

SHR1 PRANAB MUKHERJEE: 1
have already mentioned that the
Minister of Civil Supplieg and some
of the agencies like Food Corporation
of India, Indian Oil Corporation and
National Cooperative Consumers’
Federation are represented. I think
their Chairmen of those organisations
are the nomineeg of this Council.

SHRI R. K. MHALGI: When was
the meeting held?

SHR] PRANAB MUKHERJEE: I
told you that in November 1978 one

meeting wag held.
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SHRI PRANAB MUKHERJEE: It
is true that g large number of fair
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price shops were not operating, parti-
cularly when the decision for decon-
trolling sugar was takep by the
earlier regime.

SHRI INDRAJIT GUPTA: Were
the shops selling sugar only?

SHR1I PRANAB MUKHERJEE:
Sugar is an important item and as a
result of this when they found that it
was not economically viable to
operate the shop, they closed it.

Ag regards establishing fair price
shopg at the Panchayat level, as men-
tioned in the text of the reply, it will
be the endeavour of the Government
to see that s population of 2000 is
covered by one fair price shop, and
irrespective of that, each Panchayat
headquarter will have g .fair price
shop. The State Governments have
been asked to ensure that.
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SHRI PRANAB MUKHERJEE: So
far ag the supply of diese] and kero-
sene jg concerned, this question was
discussed in detail by my colleague
in the Petroleum Ministry and he has
highlighteq how the distribution sys-
tem would be gtreamlined.

* So far as the application of the
Ordinance to restrict the activities of
blackmarketeers anq hoarders is con-
cerned, the hon. Member is aware of
the price of legislation before this
House itself and as and when it will

MAGHA 12, 1901 (SAKA)
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get the approval of the House and
the other House, we will see how it
could be enforced.

SHRI N. G. RANGA: Hag any
administrative machinery been set up
by the Central Government in order
to see how the State Governments
carry on the procurement of the
essential commodities and organise
their proper distribution. If there is
no such machinery set up till now,
will the Government consider the
advisability of setting up a suitable
machinery so that the wofficers con-
cerned go round to ensure proper
procurement ag also satisfactory dis-
tribution through public institutions
and semi-public institutions?

SHRI PRANAB MUKHERJEE:
Certain agencieg have been identified
for the procurement, for instance
Food Corporation for foodgrains,
State Trading Corporation for edible
vils ete. So far as the distribution is
concerned pg mentioned in the earlier
part of my reply, much depends to
what extent we gre able to build up
the infrastructure and build up the
distribution agencies at the various
levels.

SHRI N. G. RANGA: My question
is: Js there any such machinery to
go round the States to ensure proper
implementation of the scheme? That
has not been answered.

SHRI C. P. N. SINGH: I would like
to know from the hon. Minister whe-
ther, during the Janata Party rule,
the hon. Member who has asked
this question had given specific
orders that licences given to certain
shopg which are known in the villages
as Sasti Dar Kj Dukan be terminated
and new shops opened. This was
done just to harasg certain people
who had shops and who were Con-
gress-supporters. Secondly, in Deoria
district of Uttar Pradesh kerosene
and diesel are not available at all
Wil the hon. Minister assure us, who
are the representative; of our respec-
tive constituencies—even though the
State Government there ig a Janata-



15 Oral Answers

controlled one—and the people in
Deoria that he will look into the
matter of cancellation of shops, and
of mvailability of kerosene, diesel and
even things like washing soda?

SHRI PRANAB MUKHERJEE: So
far ag the cancellation of shops are
concerned, I do mnot rule out the
possibility, because a lot of things
“have taken place during the last 30
months, and it will take time for us
to find out what has taken place. I
will look into the mattey and see
whether a certain thing was done
merely for politica] considerations.
As far s the distribution ig concern-
ed, ag I have already said arrange-
ments are made to ensure distribu-
tion; but I am emphasizing that much
depends on the streamlining of the
distribution, system. I am sorry to
say that we are not getting adequate
cooperation in this matter.

SHRI C. P. N. SINGH: Will the
hon. Minister assure the House that
the cases of shops that were cancell-
ed during the Janata regime on the
instructions of the thep Minister Shri
George Fernandeg will be looked
into?

SHRI PRANAB MUKHERJEE: 1
have already replied to it.

wigw & | gz a7 & 98 & fF o 2
WM 97 g9 Ted FT EA FI ATA] TEN
wr oot & Wl wgr & 0, F@W 7 A=A
W ¥ oS sy # ) wow feww dree,
®0=, *ow, Sfaw o wrfmt & fAo
FEON WA § AT IAEr d aWA  IUAeH
aEf gt ot § 0 F S osmgr FOfR
WA % 9ty & fyv A& wEEm wm

FTOIT W1 S9NTIOTEN RN FEH AT 7
g ot w3 7%

SHRI PRANAE MUKHERJEE: 1
have already replied to the question.
I have never claimed that every
village ig covereq by fair price shops.
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There are 6 lakh villages, and only
2,32,000 price shops.

SHRI K. LAKKAPPA: It is most
unfortunate that Mr. George Fernan-
des hag put this question. This pro-
gressive measure of public distribu-
tion system wgqg initiated when Shri-
mati Indira Gandhi was the Prime
Minister. For the last 2-1/2 years,
when there wag a Janata Govern-
ment—ang after ity break-up during
the regime of the caretaker Govern-
ment—they initiated  dialogue with
black-marketeers, hoarders and
smugglers, and created situation...
(Interruptions) to sabotage the entire
public distribution gystem. Even to-
day, most of the Janata Governments
in States are not cooperating with the
progressive ideag and measures initi-
ated by our Government. Will this
national-mindeg Government take
step; to meet this situation? Will
the Minister assure us that the public
distribution system for al]l essential
commoditiegs will be completely
streamlined ang that it wil] see that
the State Governmentg also behave
properly and cooperate with the Cen-
tral Government? What measures
are you going to take to ease the
situation?

SHRI PRANAB MUKHERJEE: So
far as hon. Member’s observations in
regard to the soft attitude taken by
the previous Government are con-
cerned, so far as blackmarketeers
and hoarders are concerned, I do
agree that if they were tackled pro-
perly and dealt with firmly perhaps
the price situation would have been
better if not altogether satisfactory.
But, unfortunately, even the govern-
ment which brought the Ordinance
the other day, we found that they
were working out something when
we are trying to give effect to it. This
is the state of reality. But so far
as hoarders and blackmarketeers are
concerned. I can assure the hon.
Member that we will take care of
them and we will see that when the
Rill is passed and gets the approval
of both Houses, it will be put into
operation. So far as the dstribution
system is concerned, 1 have already
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replied to the question of the hon.
Member.

(Interruptions)

MR. SPEAKER: Next question.
©One more question is coming of this
nature, at that time, you can ask
your question.

o Y Ay

*34, ey o ey o F0 faw

Y ag sary # For w3a fF o

(%) =1 g w9 & fF o@ar et &
o & R 13 We W @ET A
fear @ 9T “

(@) 37 7g wt 7% & 6 ag 13 Ho
T @ e 86 FOT wH N Avarw
mr; B

(7) afy S Wl T o9 -
FIIAAF g1 Al IFT 13 Wo A @ AT
et F w7 FIw ¥ 7

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a) to (c). A state-
ment is laid on the Table of the
House.

Statement

Pursuant to the decision of the
Government announced by the Fin-
ance Minister in his Budget Speech
on 28-2-1978 a total quantity of 12.556
tonnes of gold wag sold by the Re-
serve Bank of India in 14 aucticns
held between May-October 1978 on
behalf of the Government. The total
value of sale proceeds was Rs. 86.5
crores.

While announcing the decision to
sell gold the fhen Finance Minister
stated the following in his Budget
Speech of 1978.

‘¢ ...Despite the utmost vigilance
of the Customs authorities and con-
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siderable seizures and confiscations
of smuggled gold, it is an unfortu-
nate and distressing fact that gold
smuggling has to some degree con-
tinued. The substantial difference
between Indian gold prices and In-
ternational gold prices has served as
a temptation to smugglers. Gold
smuggling is not only illegal but has
helped to sustain black money ope-
rations and foreign exchange racke-
teering. It is, therefore, necessary
for us to think of economic measures
in addition to preventive measures
to tackle this evil of gold smuggling.
We have given very careful thought
to the question and have decided to
commence the sale of gold from the
stocks held by Government....’

Sale of gold by auction was thue
introduced by the then Government
on an experimental basis designed -to
supplement other anti-smuggling
measures. It was also intended in-
cidentally to mitigate the expan-

sionary impact of the budgetary
deficit.

Consequent to a sudden steep rise
in the international price of gold to-
wards the end of September, 1978,
sharper increase in the internal price
of gold due to speculative forces, the
Government suspended the gold auc-
tions on 26-10-1978.

SHRI R. VENKATARAMAN:
There is another @, No. 95 of Prof.
Madhu Dandavate. If you allow, we
can take up both the questions to-
gether.

MR. SPEAKER: If the Professor
has' no objection to it.

PROF. MADHU DANDAVATE: I
have no objection. But my question
is different from my wife's question.
(Interruptions)

MR. SPEAKER: So, both the ques-
tions—84 and 95—are being taken up
together. You can put two supple-
mentaries. Prof. Madhu Dandavate
can also put two supplementaries.
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Decline in Gold Reserve
1.

*95. SHRIMATI PRAMILA
DANDAVATE:

PROF. MADHU DANDAVATE:

Will the Minister of FINANCE be
pleased to state:

(a) the gold reserves as on Janu-
ary, 1979;

(b) whether there was any decline
in the gold reserves due to public sale
of gold by Reserve Bank;

(c) if so, the details thereof; and

(d) if not, what were the gold re-
servesg as on July, 1979?

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a) The value of
gold held as reserves by the Reserve
Bank of India in January 1979 was
Rs. 219.5 crores at the Reserve Bank’s
statutory holding price of Rs. 84.39
per 10 grammes. -

(b) No, Sir.
(¢) Does not arise.

(d) the value of gold held as re-
servegs by the Reserve Bank of India
in July 1979 was the same as in
January, 1979.

smahlwr ma L Weqw  WEEd,
ﬁ?gamgm!m%maa”r

SHRI R. VENKATARAMAN: Sir,
apparently, the hon. Member has not
seen the statement which is placed
on the Table of the House.
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SHRIMATI KRISHNA SAHI: L
have not received it.

(Interruptions)
MR. SPEAKER: What do you.
want to say? She wants to know

whether gold was auctioned at all,
and under what circumstances.

(Interruptions)
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SHRI R. VENKATARAMAN: The
answer to that question is included
in the statement which is placed on
the Table of the House. The hon.
Member is a new Member and Shri
Vajpayee should not be very hard
on a new Member. The answer is
clear. There were 14 auctions held
during this period and Rs. 86 crores
worth of gold was sold in those auc-
tions. These are the two things. So
far as the reasons are concerned, the
then Finance Minister stated in his
budget speech that with a view to
reduce and control smuggling he was
going to introduce the scheme of
gold sales.

AN HON. MEMBER: Who was the
Finance Minister?

SHRI R. VENKATARAMAN: Shri
H. M. Patel was the then Finance
Minister. I was then sitting on the
other side and Y told him that he
would be called the prodigal son of
India for auctioning gold in this
country. The gold auction was found
to be wrong and that government it-
self withdrew it. That is the posi-
tion. If further questions are asked.
1 will give all the answers.

sl gom avy . & G At admw
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SHRI R. VENKATARAMAN: A
Committee was constituted by the
then Government with the Reserve
Bank, the then Gold Controller, and
officers of the Ministry. They went
into the question of the appropriate
price and they determined the pri
at which gold auction should be con-
ducted. Prices were fixed by that
Committee.

SHRI R. VENKATARAMAN: I
have got the prices for each one of
those days. The gold price fixed for
the auction on 16 May 1978 was
Rs. 635 and the market price at thal
time was Rs. 700. The gold auction
price fixed Tor 30 May 1978 was
again Rs. 635.78 but the gold price in
the market wag Rs. 666. With every
sale of gold the price went on in-
creasing. I am unable to say whether
it is the cause or result but the con-
comitant shows that there has been
an increase in price after every auc-
tion.

SHRI R. VENKATARAMAN: The
hon. Member is asking my opinions
as an expert. I can only give the
facts that the auctions were held on
a particular date at a particular price.
The market price went up after that.
It may be an argument on one side
that it went up because of interna-
tional price. It can equally be the
argument on the other side that it
went up because of the various auc-
tions held. Therefore, I am not com-
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petent to give any answer, I wish to
say that prices went up after every
auction.
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SHRI C. P. N. SINGH: It is a wrong
statement. She always says it is
confiscated gold, It is not confiscat-
ed gold.

(Interruptions)

SHRI R. VENKATARAMAN: The
hon. Member seemgs to imply that
because confiscated gold was sold, it
wag justified. Whether it is confis-
cated gold or any other gold, it is
the gold which belongs to tha Gov-
ernment of India. The criticism from
the public was that the gold which
belongs to the Government of India
was squandered away, Therefore,
the fact that it is g confiscated gold,
does not make the auctions reason-
able or proper.

=t Afe® afo qRoo—TTo T 9% I feemu
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SHRI R. VENKATARAMAN: The
second point which the hon. lady
member is very rightly interested in
asking is whether gold will be pro-
vided for ‘Mangal Sutra’, I cannot
answer this question. It has so many
implications. '

PROF, MADHU DANDAVATE: I
would like to know from the hon.
Minister, is it a fact that persistent
campaign was carried on that the
gold that was secured from the peo-
pie in the 1962 war, 1965 war and
1971 war was squandered away by
the Janata @Government and as a
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result of that, the price of stocks of
gold went down and also price of
gold went up. In this context I would
like to know whether it is a fact that
the Reserve Bank Bullttin has cate-
gorically announced that in the year
1978-79 the total gold stocks had gone
up and increase in the gold stocks
were of the order of Rs..81,70,00,000. If
so, will the hon. Minister contradict
the wrong propaganda that was going
on all these months,

SHRI R. VENKATARAMAN: There
is a lot of confusion in the termino-
logy used by my very weli-informed
friend, Shri Dandavate. There is gold
which is kept as reserve by the Re-
serve Bank of India. This is separate.
“There is gold stock with the Govern-
ment consisting of gold which is cen-
fiscated and gold which is produced
in the country. There is aiso gold
‘which we have collected by way of
gold stock. What the Reserve Bank
mentioned was the gold kept under
the Reserve Bank of India Act and
that is different from the gold stock.
It is true that the gold stock of
India consisting of all these three
;items has been squandered away, hut
at the same time, it is not possible
“for anybody to squander away the
reserves because it is a statutory re-
serve which we must keep under the
Reserve Bank of India Act.

PROF. MADHU DANDAVATE: In
the written reply to my question No.
95 you have accepted that there is
no decline at all

SHRI R. VENKATARAMAN: We
have to make this distinction. One is
the reserve held under the Reserve
Bank of India Act and the other is
the gold stock consisting of wvarious
other things. What has been squan-
dered away is the gold stock, not the
Teserve. The reserve cannot be
squandered away.

mmmmzmmm’ﬁvmﬁ
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SHRI R, VENKATARAMAN: There
have been several complaints that se-
vera: interested persons o©r persons
in whom some pecple were interested
have purchased the gold. If the hon.
member wants specific information, he
must put a specific questiion, so that
I can collect that information. Af
the moment, I have only the figures
about the total number of bids and
the total number of persons who have
bid at the auctions. About indivi-
dual figures, you must ask a separate
question and I will give a separate
reply,

PROF. K. K. TEWARY: Is it a fact
that Mr. Xanti Desai, son of the
former Prime Minister, Shri Morarji
Desai, figured prominently sometimes
visibly and sometimes invisibly and
got the entire gold auctioned corner-
ed through his henchmen? Will the
Government institute an enquiry to
find out what happened actually,
whether Shri Morarji Desai’s son
was inwolved and the entire gold
stock that was auctioned went to his
coffers and that gold was smuggled
out of the country?

SHRI R. VENKATARAMAN: Gov-
ernment cannot take any action un-
less there is a specific complaint.

(Interruptions)

SHRI SANJAY GANDHI: Will the
hon. Minister clarify that the pgold
stock and gold received as donation
and the gold that is confiscated are
not kept separately? They are all
together and when somebody says
that only the gold that has beén con-
fiscated has been auctioned he is
merely beating about the bush and
playing with words. Actually it is
the gold stock including the gold
which was  donated that was
being sold. May I, therefore, ask,
was the public aliowed to take part
in the auction or did the Janata
Party pick and choose their own
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henchmen to take part in the auc-
tions and in these auctions, the hench-
men of the Janata Party bought gold
at well below the market rate?

SHRI R, VENKATARAMAN: Sir,
the hon. Member has only reiterated
what I stated earlier about the differ~
ent categories of the reserves and it
is true that while gold reserve under
the Reserve Bank of India Act is kept
in a separate account, the other things
are all mixed and kept as a common
account.

About the second point that there
were some persons wWho got bids at
these auctions, at the moment I have
no answer to give because I have no
information.

(Interruptions)

SHRI K, LAKKAPPA: Sir, I rise
on 2 point of order.

MR. SPEAKER: No point of order.
(Interruptions)

MR. SPEAKER: There will be no

point of order during the Question
Hour,

SHRI K. LAKKAFPPA: Sir, I am on
a point of order,

(Interruptions)

MR. SPEAKER: Mr. Lakkappa, will
you sit when I am on my legs? (In-
terruptions). There is nc question of
a point of order during the Question
Hour.

SHRI K. LAKKAPPA: I want a
clarification. The hon. Minister him-
self has stated that they have squan-
dered the goid stocks....

MR, SPEAKER: I would not allow
you. Whatever I have not allowed
should not be put on record.

(Interruptions)**
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MR. SPEAKER: It is up to him fo.
answer this question,

(Interruptions)

MR. SPEAKER: Gentlemen, is this-
the way to conduct this House? If
the Minister is on his legs he has to:
answer; you can put more Supple-
mentaries to amplify those questions.
If you speak altogether, what will he
say and what will you understand?

(Interruptions)

SHRI K, LAKKAPPA: Sir, I rise-
would like to make one submission.

(Interruptions)

MR, SPEAKER: It is very improper"
you sit and talk about if.

SHR]I K., LAKKAPPA: I am stand--
ing.

MR. SPEAKER: You can put one-
more Supplementary if you like,
Please take your seat. Hon. Mem--
bers wiil take their seats.

SHRI R. VENKATARAMAN: I’
have not completed my answer,

MR. SPEAKER: If you like, more"

questions can be put. It is not the
end.

SHRI R. VENKATARAMAN: I was
going to say for the third part of the
question, I have already answered
that the auction prices were lower
than the market prices and I gave the
figures. That I have given already.

(Interruptions)

PROF. K, K. TEWARY: I put a
categorical question and my question.
has not been repiied,

(Interruptions)

MR. SPEAKER: That js up to the
Minister whether he replies or not. 1
cannot go intp it now,

**Not recorded.
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SHRI K. LAKKAPPA: Mr. Speaker,
Sir, the hon. Minister has conceded
that various stocks of gold have been
squandered away by the previous
Government and he has admitted that
in reply to one Supplementary put by
my new friend, Mr. Sanjay Gandhi,
Mr., Sanjay Gandhi has put it more
specifically that the stocks of gold
have been squandered away through
auction with the connivance of their
henchmen and the then Finance Min-
istry. Whatever he said is about Mr.
Morarji Desai and his son—I do not
‘want to mention his name, The hon.
Minister has conceded the squandering
away of the gold during the last
1-1/2 years or 2 years with the con-
nivance of the Finance Ministry. If
so, I would like to know whether the
hon. Minister wiil categorically say
and hold an inquiry as to in what
manner, to what extent and how the
henchmen have squandered the gold
which wag deposited and belonging
to this country. He must give a spe-
cific reply. He must concede the
enquiry,

SHRI R. VENKATARAMAN: Eigh-
teen thousand people submitted ten-
ders. and in the tender forms they do
not describe their political affiliations.
"Therefore, it is not possible for Gov-
ernment to say anything.

SOME HON. MEMBERS: We want
the names.

SHR]I K. LAKKAPPA: You have said
it wag squandered away, How was it
squandered, in what way?
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SHRI R. VENKATARAMAN: Unless
specific complaints are placed before
‘Government. . . (Interruptions)
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SHRI R. VENKATARAMAN: Unless
specific complaints are made, it will
not be pessible to do anything.

SHRI ABDUL SAMAD: There are
doubts lurking in the minds of the
citizens of the country that the most
precious metal, valued metal, belong-
ing to the entire nation has been loot-
ed by a group of people during the re-
gime of the Janata Government. It was
the main issue, the main plank, dur-
ing our election campaign alse, and the
people have given us a mandate to
enquire into the matter, In thig back-
ground I request the Government to
institute a commission to go into all
the details to find out the rate al which
the gold was auctioned, the people who
formed a consortium to buy the gold,
to loot the property of the entire coun-
try for their own benefit. I want a
categorical answer, and ] request the
Finance Minister to institute a power-
ful commission to go into all these
doubts lurking in the minds of the
people.

SHRI R. VENKATARAMAN: This is
a suggestion for action.

SHRI BHAGWAT JHA AZAD: In
reply lo a supplementary the Minister
has said that if complaints are made,
he will look into them. In view of the
fact that on the floor of the House
complaints have been made that the ex-
Prime Minister, Morarjibhai  his son
Kanti Desai, and his relations like his
father-in-law Kirloskar, are involved
in this, that the gold either collected
or auctioned by the Government has
been squandered, In view of the fact
that complaints have been made that a
set of people was involved in the pur-
chase and that they belong to a parti-
cular party—Mr. Madhu Dandavate has
also agreed to an enquiry-——would Gov-
ernment agree to an enquiry into the
selling of gold? It is a clear question.
He should reply.

(Interruptions) **

**Not recorded,
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MR. SPEAKER: Nothing should be
recorded without my permission.

SHRI R. VENKATARAMAN: This
again is a suggestion for action and
the Government will consider it,

SHRI BHAGWAT JHA AZAD: This
is wrong. This is not a suggestion for
action. He cannot get away like this.
He must reply as to whether the Gov-
-ernment will order an inquiry into the
~matter, There are serious complaints.
(Interruptions) h

MR. SPEAKER: It is for the Minister
to reply. (Interruptions)

MR. SPEAKER: This is not the way.
You cannot force him. (Interruptions)

SHRI K. LAKKAPPA: Why can’t
you ask the Minister to refer the mat-
ter to Public Accounts Committee or
a Parliamentary Committee?

(Interruptions)

SHRI R. VENKATARAMAN: I have
not completed my answer. I said that
a suggestion has been made that there
should be a Commission of Inguiry..
(Interruptions) These things cannot
be decided gt the spur of the moment.
I said that the Government will
«consider it, What more can be done?
(Interruptions).
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SHRI BHAGWAT JHA AZAD: It
will be better if the Prime Minister
replies to this question. A specifie com~
plaint has been made that Shri
"Morarji Desai, Shri Kanti Desaj and
their relationg are involveq in this,
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A number of complaints have been
made. Will the Prime Minister say
whether there will be an inquiry into
the matter?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I have not
heard what all, the hon. members have
said. In th&se one or two minutes I
hag been here, I had noticed their con-
cern. We can only say that we tfake
note of the strong feelings of the hon.
members in the matter and we will
look into the matter.

ANSWERS TO
QUESTIONS

Bonus to Railwaymen
*57. SHRI C. R. MAHATA:
PROF. MADHU DANDAVATE:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Gcev-
ernment are considering to pay bonus
to railwaymen; and

WRITTEN

(b) if so, when?

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI): (a)
Yes, Sir. It has been decided to grant
productivity linked bonus to railway
employees in lieu of their demand for
bonus under the Payment of Bonus
Act 1965.

(b) Under the scheme of productivity
linked bonus, payment for 1979-80 will
be due to be made by 31st Oct, 80.

However, an ad-hoc payment equal
to 15 days’ Wages as an earnest of ac-
cepling the scheme by the Organised
Labour is to be made during the gcur-
rent financial year.

National Highway No. 31

*58. SHRI R. P, YADAV: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware
that the condition of National High-
way No. 31 in Bihar is very bad.
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(b) whether Government are con-
templating to repair it promptly; and

(c) if so, by what date it will be
completed?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) No, Sir.

(b) and (c). The road is in a traffic
worthy condifion. The repairs as and
when required are being attended to.

Electrification of Vijayawada-Madras
Line

*59 SHRI RAJAGOPAL NAIDU:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether the railway line from
Vijayawada to Madras is being electri.
fied; and

(b) if so, the present stage of work?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes,
Sir.

(b) Madras-Gummidipundi section
has already been brought under elec-
tric traction. The overall percentage
of electrification works on the balance
section between Gummidipundi-Vijaya-
wada as on 31-10-1979 is as under:—

Section Percentage

1. Gummidipundi-Gudur 67 %
2. Gudur-Vijayawada 4%
Electrification of Gummidipundi

Vijayawada section is expected to be
completed during 1980-81.

Grant of Special Increment to Central
Government employees undergoing

Sterilisation
*59-A. SHRI G, Y. KRISHNAN-
. SHR] CHHITUBHAI
GAMAT:

Will the Minister of HEALTH be
pleased to state:

(a) whether Government have re-
cently decided that Central Govern-
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ment employees within the reproduc-
tive age group who undergo sterlisa-
tion after having two or three surviv-
ing children may be granted a special
increment in the form of personal pay
within the same post or on promotion
to higher post;

(b) whether it is also a fact that
in case the wife of a Government
servant goeg for sterilisation, the same
rule regarding the special increment
will be applicable {0 the husbaud
who is a Government servant; and

(c) if so, the details regarding the
Government’s policy in this regard?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-~
FARE (SHRI B. SHANKARANAND):
(a) to (c¢). Yes, Sir. A copy of the
orders issued by the Ministry of Fine
ance in this regard is laid on the Table
of the House, [Placed in Library. See
No, LT-238/80]. In order to promote
the small family norm among Central
Government{ employees, Government
of India have also recently passed
orders (copy enclosed) reducing the
rate of interest on the House Building
Advance by £% in the case of Govern=-
ment servants who are in the reproduce
tive age group and undergo. sterilisa-
tion after Yraving two or three living
children  subject to the fulfilment of
certain conditions.

wgfes afaal awt wafes aa-onfaed
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Increase in Railway A?:cidents during
Previous Government Regime

*61. SHRI G. Y. KRISHNAN: Wil
the Minister of RAILWAYS be pleas-.
ed to lay a statement showing:

(a) whether there has been any
increase in the number of railway
accidents during the previous Govern-
ment’s regime;

(b) it so, the details regarding the
accidents which took place, year-wise
and zone-wise as well as the number
of accidents at railway crossings; and

(c) the safety measures adopted by
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) The
number of train accidents in the cate-
gories of collisions, derailments, level
crossing accidents and fires in trains,
which took place en the dndian Gov-
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ernment Railways during the last
fifteen years is given below:—

Year Total numher Incidence
of Train per million
accidents kilometres

1964-65 1.203 3.0
1065-60 1,201 2.7
1966-67 1,097 24
1967-68 1111 24
1968-6 - . gol 2.0
1969-70 - : 9613 20
1970-71 . : 940 18
1971-72 : . 864 1-8
1972-78 - : 813 17
1973-74 - : 782 18
1974-75 3 9235 22
1975-76 - : 964 20
1976-77 < 780 15
1977-78 : . 866 I-7
1978-79 - : 931 18

During the first 9 months of the cur-
rent year i.e. April to December, 1879
there have been 694 train accidents
against 730 during the corresponding .
period of the last year.

The above figures indicate that there
have been some fluctuations in the
number and incidence of train acci-
dents although a general declining
trend is discernible,

(b) Zone-wise position of train acci-
dents, which cccurred during the last
2 years and the firsf nine months of
the current year, is given below:—

—~— —

Railway Year No. of train acci- Level crossing
dents in the catego- accidents
ries of collisions,
derailments, level
crossing accidents
and fires in trains

1 2 3 4
Central 1977-78 106 -
1978-79 121 q

1979-8o 79 b

Eastern . 1977-78 53 2
1978-79 62 i

1979-80 .39 I
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1 2 3 4

Northern 1977-70 106 2
1678-79 11h 13
1979-80 101 . 20

North Eastern 1977-78 81 1
1978-79 74 15
1979-80 47 *

Northeast Frontier 1977-78 78 3

. 1978-79 ¢4 6

1979-60 59 8

Southern 19077-78 80 15
1978-79 - 87 11
1979-80 63

South Central 1977-78 76 6
1078-79 04 4
1979-80 72 .

South Eastern 1977-78 132 a8
1978-79 150 9
197 0-00 111 7

Western 1977-78 145 15
17¢-79 143 18
1979-60 123 9

T otal 1077-70 a6 03
1978-7¢ 931 06
1G79-00 004 8q

— - - —

Figures for the year 1979-80 are from April to

(c¢) Since {failure of railway staff is

the largest single factor responsible
for accidents, Safety Organisations on
the Railways have been engaged in a
relengless campaign to create greater
safety consciousness amongst the staff
connected with running of trains and to
ensure that staffi do not violate rules
or indulge in short-cut methods that
may lead to accidents. Examinaticn
of trains and spot checks in carriage
and wagon depots have been intensified
and greater care is being paid to the
proper maintenance of track. In order
to reduce dependence on the human
element, sophisticated aids like ultra-
sonic flaw detectors for wheels, axles
and rails, axle counters, track circuit-
ing etc. are being introduced progres-
sively.

As most of the accidents at level
crossings are caused by rash and negli-
gent acts of road users, railways have

Dccember.

bheen conducting educative campaigns
amongst the road users by distributing
leaflets, pamphlets, exhibiting slides in
cinema halls etc. Surprise checks are
also conducled in coordination with
State Police authorities to ensure rigid
compliance with Motor Vehicle Rules
by road users. In addition, potentially
hazardous unmanned level crossings
are being manned at the cost of the
railways.

Bonus to the Workers

*62. SHRI CHITTA BASU:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of LABOUR be
pleased to state:

(a) whethar Government propose
to have fresh look into the question
of bonug to the workers;
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(b) if so, whether any steps have
since been initiated in this direction;
and

(c) if so, the details thereof?

THE MWSSTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
{SHRI J. B. PATNAIK): (a) Yes, Sir.

(b) and (c¢). Various suggestions
have been received for further amend-
ment of the Payment of Bonus Act.
These are under examination. Gov-
ernment will take a decisicn in the
matter after consulting representatives
of workers and others concerned.

Britain’s New Immigration Rules

*63 SHRI K. MALLANNA. Will
the Minister of EXTERNAL AFFAIRS
‘be pleased to state:

(a) whether it is a fact that India
has drawn the attention of the British
‘Home Secretary, Mr, Whitelaw, on
‘Britain’s new rules for immigrants, to
anomalies arising from the Home
Secretary’s disregard, in making
changes of Indian customs and con-
ventions in relation to arranged
marriages, to the attitude {owards
ageing parents and 1p dependent
children; and

(b) if so, the outcome thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Yes, Sir, The
British Government published a White
Paper in November 1979 on proposed
«<hanges in British Immigralion rules.

‘The Acting High Commissioner of’

Tndia in United Kingdom had a dis-
cussion with the British Home Secre-
tary Mr. Whitelaw cn the proposed
changes and left a nofe with him mak-
ing some suggestions to alleviate tihe
hardships for the people of Indien
origin in Britain, It is hoped that the
British Government, which is under-
stood to be considering further action
on the White Paper proposals, will
take into account our views,
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Expansion of Diego Garcia

*64. SHRI AMAR ROY PRADHAN:

SHRI M. V. CHANDRA-
SHEKHRA MURTHY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that USA
have gecided to expand Diego Garcia
Military base in the Indian Ocean;

(b) if so, the details in this regard;
and

(c) the steps taken by the Govern-
ment in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) According to our reports, the
U.S. Defence Depariment has an-
nounced that funds would be sought
in the 1981 Budgef, starting October
1980, for further development of the
harbour, the aircraft parking space
and runways, and fuel storage facili-
ties in Diego Garcia.

(¢) In accordance with our estabish-
ed pelicy, we continue 1o oppose
foreign military presence, including
bases in any country. Our Permanent
Representative in a recent statement in
the UN Genera] Assembly expressed
our ‘grave concern’ at the recent de-
velopments in the Asian region"nclud-
ing the Indian Ocean. This view has
also been stressed at high level meet-
ings with foreign governments.

Deteriorating Labour Situation in the
Country

*65. SHRI K. LAKKAPPA: Will the
Minister of LABOUR be pleased to
State;

(a) what are the reasons for de-
teriorating labour situation in the
country during the last 2-1/2 years
and what are the reasons for the
failure of the previous Government
to take remedial action;
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(b) whether it is a fact that the
number of man-days lost during this
periog is g record in this country; and

(¢) if so, rwhat steps have been
taken by the present Government to
remedy the situation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) to (c).
The industrial relations situation was
symptomatic of the fluiq state of affi-
liationg and loyalties and the constant
efforts of rival unions to win workers
from one to the other. According
to available information the number of
man-days lost due to strikes and lock-
outs during the two and a half years
between July 1977 and the end of
December 1979 ~waj; 77.43 million
(Provisional).

Government propose to take a fresh
look at the whole question of indus-

trial relations, There will be consulta-

tions with representatives of em-
ployers, workers and State Govern-
ments in this regard.

Shifting of Comstruction Accounts

Office from Trivandrum to Madras

*66. SHRI P. K. KODIYAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have a
proposal under consideration to shift
the Construction Accounts Office and
Executive Engineer Office from Tri-
vandrum Railway Division to Madras;

and "

0O

(b) if so, the details thereof and
‘the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) No,
Sir. As far as Accounts Office is con-
cerned, all staff employed in the Cons-
truction Accounts Closing Cell at
Trivandrum have been absorbed in
the newly set up Trivandrum Divisional
Accounts Office, Casual labour staff
have been transferred under the Exe-
cutive Engineer, Trivandrum. The
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pests, against which the staff trans-
ferred to Trivandrum Division had
been working, have been surrendered
after their transfer. Therefore, there
is no Construction Accounts Office as
such at Trivandrum.

The Executive Engineering Office at
Trivandrum Central will continue
depending on the volume of work.

(b) Does not arise

Construction of New Railway Lines

*67. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to lay a
statement showing:

(a) the details of the new Railway
lines in which the construction work.
wag inaugurated during the last three
years (zone-wise):

(b) the latest progress in the cons-
truction of these Railway lineg along--
with the amount spent in each case;
and

(c) the details of such Railway lines:
among these for swhich the cost of
lang was offered by the respective
State Governments?

THE MINISTER OF RAILWAYS
(SHRI KAMALAPATI TRIPATHI):
(a) to+«(c). A statement is laid on the
Table of the House.

[Placed in library. See No. LT-239/
801.

fadwl % ayq afeai

*68. ot PO TA : FT fARw wHaEl
ag qard # FAT A fF oM 2} ast &
AR W A feafe i & e €@ fa
# g W gEEdt Sew ®r ¥ 7

fazn walt (a0 ot Ao wiag ) -
frex 23 awt & S gAY ggEr
gers, 1977 & 31 fewww, 1979 aw,
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41
¥ 66 TAH ¥ 35 aguEm FA A 1 A month to Rs. 120 per month per
FOT 31 W % §rg fEw w0 worker.,

wai o wEmE e 2 ¥ Fa (iv) Enhancement of canteen sub-

fadell wgm@aT adr W, AT, TEEE, sidy.
wHE Hr, ORETY SN, gAY Arex, aed (v) Enhancement of housing loan.
weafeer ImE, TAATfaAR, AieEtaE A, _
FIAAT WIS, IET FTOGW A d9AT, SETY (¢) The dispute was takep up in
JqT T WA aEi § qwaftad F ) conciliation witheut success. With a
= view to arriving at an amicable setfle-
fowr 2} awt & W gROS & ment, the parties were advised on
q4q7r ITH C-r%"iﬁ F A W OUm qEr g 18th December, 1979 to continue fur-
* TEE @ T g [q:m;-m # &l ther discussions. They have since
T %Fa'& deqr U E1——240/80] reported that their Bilatera] discus-
sions have also ended in failure, Fur-
Strike in Grindlay Bank ther pursuasive measures are under-
way for having a negotiated settle-
*69. SHR] SUSHIL KUMAR ment in the matter.
BHATTACHARYA: Will the Minis-
ter of LABOUR be pleased to state: qTAY et & Q72 W/ qteq qre gt
(a) whether the Grindlays Bank *70. =t Gaed mfwm : F1  faaw
employees all over India have been A ag @ w1 PN & fw ¢
on strike since 5th November, 1979;
) ) (%) #ar 9g a9 & f& @9 & wr@
(b) if so, the demands of the strikers A wfeE & 49 ooy weEl w1 fmtn
thereof; and T T W atg ¥ @it e weae
(¢) the steps taken by Government yEEl 77w faare aE frm € WK
to settle the dispute thereof? (a) qﬁ\ o, §t fits w ¥ W
THE MINISTER OF TOURISM o SR N0 e o X
AND CIVIL AVIATION AND W F & g, §E &Y 3T T
LABOUR (SHRI J. B. PATNAIK): afafmm & 7
(a) The employees of the Grindlays
Bank all over India went on strike fa¥m @t (st o o ’RFHE ) :
with effect from 5th November, 1979. (%) dra S T ﬁﬂﬁ
The Employees of the Delhi and Sri- gfg % gearg #1 Wﬁ HTTR qﬁ T
nagar branches of the bank have re- T
sumed work from the forenocn of the
28th January 1980; (=) wm & Izar |
(b) Following are the main demands
of the workmen.— Recognition to Kampuchea
(i) Payment of bonus for the ‘
accounting year commencing in 1976 *71, SHR] SAMAR MUKHERJEE:
to 1982 at rates higher than those Will the Minister of EXTERNAL
admissible under Payment of Bonus AFFAIRS be pleased 1o state:
Act, 1965;
. . (a) whether Government are consi-
(ii) Payment of additional d erixz g any proposal to recognise the
allowance @ Rs. 2000 per annum Kampuchea Government headed by

per worker as against existing rate o
of Rs. 1100 per annum per worker; Heng Samarin;

(ifi) Enbancement of lunch al- « (b) if so, when; and

lowance from Rs. 50 per worker ver (¢) if not, the reason therefor?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO) (a) to (c). The matter is under
consideration of Government,

r/ faed &al # ol s

%72 ®t WRe gQwo wWe Wi W
wer fafafen st ol aem o=
i;rcvr T 9T @A # FAT S

ﬁ(m)ggghﬁwﬁwym‘t
e ¢ W@ gfEea glramt
tﬁqiaﬁaﬁmwfw&mﬁ‘a
wagw fear war § ?

(@) sceady sato s § Wi 99 afc
QAT WEW awr U chaa-r gfafa
& T wfafaar @ 2,

(7) FRfme &t gt 7 ¥ aed
w5 @ § fwe fau wdor & sfyae
& wae 97 g9 ufwr ¥ =Fewr av 1980—
81 ¥ wakw yufawar & wmak 9 fo
W # NeE g7

W At (st wRemfw faodY) : (F)
% faawo awr gew 9w w@ femm owam &
@ W @ T ) fey §em ooe
o—241/80]

Q
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Performance to the Field of Family
Planning during 1977-18 and 1978-79

*73. SHRI D. L. BAITHA: Will the
Minister of HEALTH be pleased to
state:

(a) whether it is a fact that per-
formance in the field of family plan-
ning during the years 1977-78 and
1978-79 has been much lower than
the previous two years;

(b) if so, whether Government pro-
pose to lay on the Table the corres-
ponding figures with the impact on
population projection in future; and

(¢) the present Government’s
measures to correct the distortions of
last two years?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-

FARE (SHRI B. SHANKARANAND):

(a) Yes, Sir.

(b) The annual performance figures

TS a‘rg:{ Far ﬁ:rra gaf o for various methods of family plan-
fagmrens siEd wfm & w9 @@ ning from 1975-76 to 1978-79 are given
fadfis @rea s@d ¥ ddfur ov gimor below:—

Performance Performance
Methods 1975-76 197(;-7—7 1977-78 1978-79**

(2) (3) (4)

(1) Sterlisation .

(2) 1.U.D. Insertions .

(3) Other Methods

2,668,754

3,527,606

8,261,173 948,769 1,483,080

606,638 580,700 325,680 551 ,808'

3,692,291 3,252,570 3,602,663

ToraL Acceptors

6,802,008 12,534,164

5,637,551

4,527,019

**Figures are provisional.
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The Expert Committee on population
projections appointed by the Planning
under the chairmanship of Registrar
General has estimated that the popu-.
lation by March 1981 would be 672
miliion. In malfThg this projection,
the Committee has assumed a crude
birth rate of 36.6 per thousand in
1971—76 and 32.9 per thousand in
1076—81. 1In view  of these assump-
tions and as the next population
census is due in March 1981, the Ex-
pert Committee does not propose lo
revise the population projection at
this point of time.

(¢c) The present Govt. accords high
priority to the Family Planning pro-
gramme and will take proper steps
to promote this programme on a
voluntary basis threugh an intensifica-

tien of motivation and education
eftorts and adequate  provision of
services,

Zoma] Office in Bihar

*74. SHRIMATI KRISHNA SAHI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether railwayg have no
Zona]l Office in Bihar; and

(b) if so, whether Government pro-
pose to set up a Zonal Office there?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) No.

feeslt #iT avwd & #r=x af Tt =
T AT
*75. sft QAo ®o WIANET : T In

At ag g@A &7 3 w9 fE o
(%) ®&1 ™ goaa ¥ faeslt ot aed

OF € ITE FF FT WIETHT FAF AT
fer 2w

(@) 7z &= WS w7 % T8
qrEay ? .

W Warew W wew welt (s e ®
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Conversion of Rupsa-Bangriposi
Narrow Gauge Line

*76. SHRI A. C, DAS: Will the
Minister of RAILWAYS be pleased
to state whether Government have
any proposa] of converting the exist-
ing narrow gauge railway line bet-
ween Rupsg and Bangriposi wvia
Baripurda under South Easter Rail-
way in Orissa tg broad gauge which
is a long standing demand of the local
people?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIETF): A recon-
naissance engineering-cum-traffic sur-
vey for conversion of Rupsa-Bangri-
posi narrow gauge line into BG and its
extension upio Chakulia/Gurumahi-
sani or some other suitable point is
nearing completion. A decision about
the conversion of this narrow gauge
line into BG will be taken, after the
survey report ig received, taking into
consideration the nnancial viability
ef the project as well as the overall
esources position.

Maintaining of G.P, Fund Accountg of
Government Employees ’

#*77. SHRI A. C. DAS: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Government are
aware that even after repeated
instructions from the Government,
the Accountants General of respective
Departments are not maintaining
G.P, Fund Accounts of Government
employees properly;

(b) if so, what stepg Government are
likely to take in the matter; .

(c) whether it is also a fact that the
missing credits/discrepancies in the
G.P. Fund accounts of certain Gov-
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ernment employeeg are not being ad-
justed even on collateral evidence; ang

(d) if so, how far it will be possible
for the Pay and Accounts Officers to
reconcile the faulty accounts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) After
the departmentalisation of accounts
which has been implemented in phases
from 1-4-1976, there has been a signi-
ficant imprevement in the state of
Provident Fund accounts which were
iransferred to the departmentalised
accounts offices in incomplete and un-
satisfactory state. This has been
pessible as a result of vigorous efforts
made by fhe Controllers of Acoounts.
Presumably reference to Accountants
General in the Question is intended to
mean Confrollers of Accounts in
various Ministries/Departments of the
Government. The accounts are now
almost current and annual statements
cof accounts for the year 1978-79 have
been issued to the subscribers in
nearly all the cases.

(b) Since the payment and account-
ing functions are integrated after de-
partmentalisation, there is no diffi-
culty in proper maintenance of Provi-
dent Fund accounts.

(c) Where satisfactory collateral
evidence was produced, there has heén
no difficulty in adjustment of missing
credits. In certain cases, however,
enquiries have to be made from the
Drawing & Dishursing Officers before
adjustment. In crder to facilitate ex-
peditious adjustment of missing
credits, the Pay & Accounts Officers
in the Ministries/Departments have
been delegated extensive powers to
adjust them on the basis of collateral
evidence; the Controllers of Accounts
have also been delegated powers to
make adjustment on the basis of
affidavits, wherever collateral evidence
is not forthcoming. As a result, a
substantial number of missing credits
already stand adjusted.

(d) Reconciliation of accounts is a
continuing process and the Pay and
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Accounts Officers would be able to
complete all the accounts on availa-
bility of satisfactory collateral evi-
dence,

Export of Jaggery

*78. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether jaggery is being ex-
ported to other countries; and

(b) if so, to which couatries?

THE MINISTER OF COMMERCE
AND . STEEL. AND MINES AND
CIVIL SUPPLIES (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) Jaggery is being exported main-
ly to the Gulf Countries, USA,
Canada, Malaysia, Singapore, Nepal,
Somalia and U.K.

Setting up of National Bank for Agri-
cultural agnd Rural Development

*79. SHRI K. MALLANNA: Will the

Minister of FINANCE be pleased to
state: ¢

(a) whether there ig any proposal
under the consideration of Govern-
ment to set up a National Bank for
Agricultural and Rural Development;

(b) whether any Reserve Bank
Committee wag also set up io review
arrangements for institutional credit
for agricultural and rural develop-
ment; and

(¢) if go, the details regarding the
recommendations by thig commitiee in
thig regard?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): (a) to (c¢). Yes, Sir. On
March 30, 1979 the Reserve Bank of
India set up a Committee wunder the
Chairmanship of Shri B. Sivaraman
to undertake a review of the institu-
tional arrangements for rural credit
tc bring about the necessary improve-
menis. The Committee submitted an

i
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interim report cn 28th November, 1978
on the subject of mnational level
arrangements for institutional credit
for agriculture and rural development.
Broadly accepting its recommendation,
Government have agreed, in principle,
to set up a National Bank for Agricul-
tural and Rural Development.

New Entrants in SAIL and their
Wages

*80. SHRI SUSHIL KUMAR BHAT-
TACHARYA: WIIlI the Minister of
STEEI. AND MINES be pleased to
state;

(a) whether Government are aware
that the SAIL authorities have issued
a circular providing for less wageg to
new entrantg than that fixed as per
recent bipartite agreement;

(b) details thereolf;

(¢) whether all the Central Trade
Unions ip the Steej Bipartite Com-
mittee have opposed the circular and
demandeq its immediate withdrawal;
and

(@) if the answer to (c) js in the
affirmative the steps takep by Govern-
ment thereon?

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND CIVIL
SUPPLIES (SHRI PRANAB MUKHER-
JEE): (a) and (b). Presumably the
reference is to the decisicn taken by
SAIL that all fresh entranfs in un-
skilled categories in the lowest grade
who do not have any experience of
working in the Steel Plants will under-
go training/on-the-job learning for a
period of one year during which they
will be paid a stipend of Rs. 375/- per
month; they will be placed in the regu-
lar scale of pay of the post as fixed in
the recent wage agreement at the end
of one year on satisfactory completion
of training/on-the-job learning.

(c) and (d). Yes, Sir. Such repre-
sentations have been received in SAIL
and are proposed to be considered at
the meetlng of the National Joint Com-
mittee for Steel Industry to be held
shortly.
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Rise in Price of Essential Articles

*86. SHRI SAMAR MUKHERJEE:
SHRI G, M. BANATWALLA :

Will the Minister of COMMERCE
AND CIVIL, SUPPLIES be pleased to
lay a statement showing:

(a) whether the attention of Gov-
ernment has beepn drawn to the spiral
of prices of all essential articles in the
country;

(b) if so, the details thereof for the
past two years month-wise and com.
modity-wise; .and

(c) the steps taken by Government
to reduce the prices thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND CIVIL
SUPPLIES (SHRI PRANAB
MUKHERJEE): (a) to (c¢). A State-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-242/
80].

Rate of Imnflation

*87. SHRI D. L., BAITHA: Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the rate
of inflation touched all-time high dur-
ing the yearg 1977-78 and 1978.79;
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(b) if so, what are the details, year-
wise; and

(¢) what steps do the present Gov-
ernment propose to take to bring back
the economy in order?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): (a) and (b), No, Sir. The re-
quisite details are given in the attach-
ed Statement.

(c) As already stated in the Presi-
dent’s Address the Government pro-
poses to tackle the price situation by:

(i) increasing supplies;
»
(iiy controlling and regulating dis-
tributior};

(iii) taking stringent action against
hoarders and black-marke-
teers; and

(iv) other measureg to he spelt out
in the budget.

Statement

WHOLESALE AND. CONSUMER
PRICE INDICES, 1977-78—1979-80

(averages)

Whoaolesale Crnsnmer

price index price index

19707 1= 1950 — 100

100
1977-728 . . 1858 92
1978-79 - : 185 8 331
1979-80
April : : 1953 337
May : ‘ 197-9 339
June . : 201 345
Iuh' ) d 2119 253
August 218 -1 360
September - : 2209 363
October - . 220 -1 365
November - ' 2197 968
December - . 2241 N.A.




53 Written Answers
Increase in prices of iron

*88. SHRI R, L. P. VERMA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) ‘whether it js a fact that the
prices of iron have increased more
than double during the last year with
the result that the common man has
been badly affected; and

(b) if so, the measures proposed to
be taken by Government to bring down
the prices of iron in public interest?

THE MINISTER OF COMMERCE
AND STEEL AND. MINES AND
CIVIL sSUPPLIES (SHRI PRANAB
MUKHERJEE): (a) and (b). No, Sir.
Pig iron prices were raised by only
Rs. 100 per tonne (from Rs. 861 to
Rs. 961 per tonne) in April 1979. Most
consumers get their supplies directly
from the producers, or through Small
Industries Corporations or Associa-
tions at producers’ prices. Open
market prices, however, vary from
place to place and time to time, de-
pending on the local demand-and-sup-
ply position. As a matter of deliberate
policy from November 1979 pig iron
production from main steel plants has
been stepped up to a level adequate to
meet the demand, so that there is at
present no marked shortage except in
certain pockets due to movement pro.
blem. Export of pig iron has also been
stopped from April, 1979 so as to in-
crease domestic availability. In addi-
tion, end-use restrictions have been
re-imposed in order to prevent its
misutilisation. As a result of all these
measures, even open market priceg in
most centres have started showing a
declining trend.

German aid for Industrials Growth

88-A. SHRI G. M. BANATWALILA :
Will the Minister of FINANCE be
pleased to state:

(a) whether the Federal Republic
of Germany had expressed willingness
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to extend help to India for expansion
of industrial sectors; and

(b) it so, the extent of help and the
fields to be benefited therefrom?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): (a) and (b). During the Indo-
FRG inter-governmental negotiotions
in October, 1979, there was mutual
agreement that future deveopment co-
operation would lay emphasis on pro-
grammeg and projects in the fields of
rural development (including agricul-
ture and water supply) energy, elimi-
nation of bottlenecks in the economy,
etc. In 1979-80, the FRG pledged as-
sistance in the areas of Fertilisers
manufacture, Mining Power; Power
generation equipment and rural credit,
totalling Deutsche Mark 240 million
under the projects tranche of FRG aid
for the year. Besides, commitments
were made in the amounts of DM 35
million for capital goods imports, DM
15 million for ICICI and IFCI and
DM 70 million for import of commodi-
ties, spare parts and small value
machines and equipmenf,

Hijacking of an Indian Airlines Plane
in December, 1978

*88.B. SHRI RAM JETHMALANI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) if he recalls that an Indian Air-
lines plane was hijacked by twop per-
song in December, 1978 after it took
off from Lucknow airport and the
hijackers when arrested had mads
certain demands about withdrawal of
cases etc.;

(b) what are the findings of the in-
vestigating agency of the Central or
State Government;

(cy how much loss was caused fto
the exchequer by reason of the said
offence; and

(d) at what stage does the investi-
gation and/or trial, if any, rest at
present?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B, PATNAIKO; (a) Informa-
tion in this regard is being obtained
from the Uttar Pradesh State Govern-
ment.

(b The Crime Branch of the Uttar
Pradesh CID which is the agency in-
vestigating the case have completed
investigations and the accused ‘'were
charge-sheeted under sections 392, 391,
341, 427 and 364 of the Indian Penal
Code.

(c) Consequent on this hijacking
Indian Airlines had to operate extra
flight on the route Delhi-Varanasi-
Delhi. The additional expenditure
invelved in this regard was approxi-
mately Rs. 59,000.00.

td) The case is pending in the court
for trial,

Rise in prices of Essential commodities

*90. SHRI K. LAKKAPPA :
SHRI M. V. CHANDRA-
SHEKHARA MURTHY .

Will the Minister of FINANCE be
pleased to state: '

“¢a) is it a fact that after the
presentation of the last Budget the
prices of essential commodities
throughout the country have gone up
by leaps and bounds, which has
created a dangerous economic situation
for the country;

(b) is it a fact that the then Min-
ister of Finance had claimed that the
prices will not increase by more than
0.5 per cent whereas actually the
prices went up many times;

(c) what were the reasons for the
same and did the previous Govern-
ment take any steps or made any
attempts to curb the price rise; and
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(d) if not, what steps the present
Government propose to take io remedy
the situation and ameliorate the condi-
tions of the people?

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): (a) Yes, Sir. The prices of
essential commodities have gone up
sharply from the end of February 1979.
Since no separate index for essential
commodilies is available, the increases
in the prices of a few important essen-
tial commodities are given in the
attached statement.

(b) The then Minister for Finance
and Deputy Prime Minister had stated
that the direct impact of the tax pro-
posals on the wholesale price index
would not exceed 1 per cenf.

(¢) The main factors responsible for
the price rise are: widespread drought,
upward revision in adminisiered prices
of certain commodities, international
factors such as an increase in prices
of oil and oil products, shortfall in the
supply of essential inputs like coal and
power, stagnancy in industrial produc-
tion and speculative forces reinforced
by the liquidity in the system.

The measures taken by Government
to check inflation consisted of economy
in public expenditure, credit control,
strengthening of public distribution,
imports of several key commodities
and measures to check hoarding and
profiteering.

(d) As already stated in the Presi-
dent’s Address the Government pro-
poses to tackle the price situation by:

(i) increasing supplies;

(ii) controlling and regulating dis-
tribution;

(iik) taking stringent action against
hoarders and black-marke-
teers; and

(iv) other measures to be spelt ouf
in the budget.
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Stateinent

Index Numbers of Wholes ale prices of scme essential commodities
(1970-71=100)

Commodity Index Percentage
change
24-2-1979 29-12-1979

1. Rice . 5 . . 157-6 190 -2 {- 20-7
2. Wheet A . . 161-8 1730 + 69
3. Ground nutoil . . 1380 1971 + 428
4. Mustard Oil . . 161-9 2146 + 326
5. Potatoes . . . 739 116 -6 + 578
6. Onions . . N 1790 776 -0 +333°5
7. Sugar . . . 134-4 194 -6 + 448
8. Gur . . . . 1326 2743 +106-9
g. Cotton Cloth (Mills) . 1857 1979 + 6.6
10. Kerosene | . . 2935 272-8 + 168
1. Matches . . . 102 -6 1200 + 257
12. Salt . . . . 198 -8 260 -9 4 312

Instalment of Dearness Allowance to
Centra] Government Employees

*91. SHRI AMAR ROY
PRADHAN:

SHRI A. B. VAJPAYEE:

Will the Minister of FINANCE be
pleased to state:

(a) what is the 12 monthly average
of the cost of living index in each of
the months January to December,
1979;

(b) whether any further instalment
of dearness Allowance has ecome due
to be paid to the Central Government
employeea in terms of the 3rd Pay
Commission Report, if so, when; and

(c) the reasons for delay in pay-
ment thereof?

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a) The 12-month-
ly average of the All-Inda Average

——— i —— e — e — — e =

Consumer Price Index for Industrial
Workers (General) (1960—100)
during the months @of January to
November 1979 is as follows:

Month 12 Monthly Index Average -

January 329.75
February 330.50
March 331.42
April 332.67
May 334.00
June 335.50
July 337.42
August 339.83
September 342.08
October 34417
November 346.50"
The indeX figure for December

1979 will become available only some
time in February, 1980.
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(b) Consequent on the 12-month-
.1y average of the Consumer Price
Index reaching 344 points at the end
of October, 1979; the question of pay-
ment of a further instalment of
dearness allowance to the Central
Government employees with effect
‘from 1-11-79 is already wunder the
rconsideration of Government.

(c) As the payment of the instal-
‘ment involved spending of a signifi-
cant order the previous Government
‘had left the question to be decided
by the new Government. The pre-
sent Government has, on its assump-
tion of office, taken up the question
*or consideration.

Implementation of Agreements in
Public Sector

*92 SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
FINANANC be pleaseg to state how
many agreements in the Public Sectlor
were delayed implementiation during
1977-78 and 1978.79 due to interference
by the Bureau of Public Enterprice
.and the period of delay in each case?

B

“THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
EKATARAMAN): Presumably  the
Hon’ble Member is referring to the
wage agreements in the Public En-
terprises. The managements of
Public Enterprises negotiate such ag-
reements Dbilaterally with their
workers. In accordance with the de-
cision of the Government taken in
October, 1971, the agreements are re-
quired to be approved by Govern-
ment, ie. the administrative Minis-
try and the Bureau of Public Enter-
prises in the Ministry of Finance.
‘When wage agreements are conclud-
ed in accordance with the policy
parametiers laid down by Govern-
ment, the implementation thereof
has not been delayed jin any case.
However, Public Enterprises them-
selves, in some cases, took time to
conclude agreements in accordance
with the policy of the Government
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in this regard. In a few cases where
the agreements departed from those
parameters, requiring approval of
the Cabinet, the Public Enterprises
re-negotiated the agreements, which
took some time. No agreement was
delayed by the Bureau of Public
Enterprises.

Alleged Interference of BP.E. in
Public Sector Undertakings

*93. SHRI SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether the management in
the Publle Sector Undertakings have
protested against the interference
of Bureau of Public Enterprises on
the ground that the B.P.E. is stand-
ing in the way of developing cordial
relations with labour; and

(b) if so, what steps Government
propose to take in this regard?

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a) No, Sir.

{(b) Does not arise.
Shortage of Sugar and Kerosene Oil

*94. SHRI R P. YADAV: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government are in
know of the fact that sugar and
kerosene oil are not available easily
to the consumers in the country-side
and if at all they are available, they
are available in black-market; and

(b) what effective steps are taken
by Government in this regard?

THE MINISTER OF COMMERCE
AND STEEL MINES AND CIVIL SUP-
PLIES (SHRI FPRANAB MUKH-
JEE): (a) and (b). As regards
sugar, the dual price mechanism was
re-introduced: from December 17,
1979.  Arrangements flor distribu-~
tion of sugar through fair price shops
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at uniformly fixed retail price throu-
ghout the country are being made
by FCI in some States and by the
State Governments in others. There
have been some initial problems re-
garding lifting of allotted sugar
from factories and its transportation
by rail and road. It is expected
that the position regarding distribu-
tion of sugar through fair price shops
would improve soon.

Possible steps are being taken by
the Government to improve the
availability of kerosene oil and re-
move the constraints that are now
standing in the way of its proper
distribution, A statement in this con-
nection was made in Lok Sabha on
January 25th, 1980 by the Union
Minister of Works, Housing and
Petroleum and Chemicals.
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Overdraft drawn by State Govern-
ments from Regerva Bam¥E of Indis

*98. SHRI CHITTA BASU: Will
the Minister of FINANCE be pleas-
ed to lay a statement showing:

(a) whether the State Govern-

ments have resorted to heavy over-
drafts from the Reserve Bank of In-
dia in the current year;

(b) Overdrafts drawn by the State
Governments during the current
year (State-wise);

(c) the Dbasic
heavy overdrafts;

reasons for such

(d) whether Government propose
to take effective steps to solve this
persisting problem; and
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(e) if so, initiatives taken by Gov-
ernment in this direction? '

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a), (c¢), (d) and

(e). A statement is laid on the Table
of the House.

(b) It is not in public interest to
disclose the actual overdrafts drawn
by State Governments. S

Statement

According to the information
received from the Reserve Bank
of India, the position of the over-
drafts by the State Governments

during the current financial year has
been ag shown below:— ‘

Month State No. of occasions the  Maximum No. of

State was in over- working days for

draft which the State was

in overdraft at opre

time.
April, 1979 . Nagaland 1 3
West Bengal 1 6
Tamil Nadu 2 1
Manipur 1 3
May, 1979 . Manipur 1 9
Haryana 2 3
Rajasthan 1 2
June, 19709 . Rajasthan 2 2
Haryana 2 5
July. 1979 West Bengal * *
Aungust, 1979 West Bengal * *
Maharashtra I 10
September, 1979 . West Bengal * *
Maharashtra 2 1§6)
October, 1979 West Bengal * ¥
Maharashtra 1 18
November, 1979 . West Bengal ¥ »
Maharashtra 1 11
Rajasthan 1 .

December, 1979 . West Bengal * *
Maharashtra 1 q
Rajasthan 2 It
January, 1g8o West Bengal * *
Rajasthan Y 4

*Overdrafts in respect of West Bengal continued for 142 days from 2.7.1979 to 23.12.197q.
The State was not in overdraft on 24th December. 1979, However, the overdraft re-

emerged on 26.12.1979 and is continuing.
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During the current financial year
s0 far, only 3 States, viz. Mahara-
shtra, Rajasthan and West Bengal,
have been in overdraft for more
than 7 days. The overdraft in
the case of Maharashtra and Rajas-
than has been cleared and only West
Bengal continues to be in overdraft,
Its overdraft on the 25th January,
1980 amounted to Rs. 13.00 crores.

2. The Government of West Ben-
gal was assisted by the Central Gov-
ernment by releasing in advance the
instalments of share in Central tax-
es and Central assistance for State
Plan and a ways and means advance
and its overdraft was cleared on 24th
December, 1979. However, the over-
#Araft re-emerged on the 26th Dec-
ember, 1979 and has been continu-
ing since then. In the case of Waest
Bengal, the main reason for the pro-
longed overdraft is stated to be the im-
balance in its finances on account
of the grant of dearness allowance
by the State Gonvernment to its em-
ployees and non-recovery of State
Government’s dues from the agri-
culturists on account of drought.

3. A scheme for regulation of
States’ overdrafts was drawn up in
consultation with the Reserve Bank
of India,and the Planning Commis-
sion and was enforced with effect
from the 1st October, 1978. This
scheme does not permit any  State
Government to be continuously in
overdraft for more than 7 working
days. Sihce the enforcement of the
scheme, most of the State Govern-
-ments have been able to manage
their finances within the parametres
of this scheme.

4 A meeting was held with the
Government of West Bengal at offi-
cial level on 25th January, 1980 to
discuss the ways and means ~f ligui-
dating the overdraft. The State
Government wa- urge to re-order
pmorities, improve the collectinn of
Govt. dues and contain the expen-
diture within the available resources
so- as to eliminate recource to over-
draft on the Reserve Bank of Tndia.
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Bailway carriage repair Workshops

133. SHRI PENCHALAIAH: Will

the Minister of RAILWAYS be
be pleased to state:

(a) whether Government are con-
sidering to set up Railway Carriage
Repair Workshops during this year;

(b) if so, how many; and

(¢) the present position regarding
proposal to set up one at Tirupati
in Andhra Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):

(a) to (¢). A Scheme for setting
up a New Carriage Repair Work-~
shop to meet the requirements of
Eastern Region is being set up at
Mancheswar (Bhubaneswar) on the
South-Eastern Railway. The Pro-
ject Report & the Estimates for sett-
ing up the workshop was approved
in May/June, 1978 and the construc-
tion work is in progress.

A Scheme for setting up another
New Carriage Repair Workshop at
Tirupati on the South-Central Rail-
way to meet the requirement of
Southern Region has also been ap-
proved and included in the Rail-
way's Works Programme for 1979-80.
The Project Report & Estimates for
setting up this workshop are pres-
ently under preparation by the
South-Central Railway.
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XKonkan Railway Project

135. SHRI V. N, GADGIL: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether it is a fact that the
Konkan Railway Project has been
cleared by the Planning Commission;
and

(b) if so, the total estimated cost of
the Project according to the Planning
Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
iIC. K. JAFFER SHARIEF): (a) and
{b). Only the construction of the first
‘phase of the West Coast Konkan
Railway wviz. the section from Apta
4o Roha over a length of 62 Kms. has
been cleared by the Planning Com-
mission and this project has been
included in the Budget for 1978-79
at an estimated cost of Rsg, 11.19
crores and the work is in prog-
ress. The total length of the Konkan
Railway from Apta to Mangalore is
approximately 890 Kms. and is likely
to cost about Rs 239 crores, at 1976
Pprice level.

Koraput—Parvatipuram Railway Line

136, SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the survey of Koraput-
Parvatipuram and Koraput—Rayagada
Railway lines has been completed and
submitted to his Ministry;
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(b) if so, the steps taken by his
Ministry on the report;

(c) whether his Ministry is likely to
include the said railway lineg for
construction in current financial year;

ang S R |
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (d).
Preliminary . Engineering-cum-Traffic
Surveys for a BG rail link from Kora-
put to Parvatipuram/Salur and from
Koraput to Rayagada are in progress.
These surveyg are being conducted by
M/s Rail India Technical & Economic
Services. The survey report is await-
ed. A decision will be taken on the
project after the engineering and
traffic surveys are completed ang the
prog and cons of the alternatives are
fully studied keeping in view the
financial viability of the project as well
as availability of resources, subject to
clearance by the Planning Commission.

Losg in Industrial Product Due to
Industrial Unrest

137. SHRI K. MALLANNA. Will the
Minister of LABOUR be pleased to
state:

(a) whether an unprecedented indus-
trial unrest caused by the strikes and
lockouts in the last vear resulted in
substantial loss in production; and

(b) if go, the details regarding the
total time-lost due to strikes and lock-
outs during the above period and the
reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION  AND LABOUR
(SHRI J. B, PATNAIK): (a) & (b).
Complete statistics of mandays lost and
value of production lost due to strikes
and lo~kouts during the year 1979
are not yet available. A statement
showing the available provisional in-
formation regarding mandays lost
and value of production lost during
the last three years is attached.

~ The main reasons for these strikes
anq lockouts were ‘wages and
allowances’.
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Statement

Number of mandays lost and the value of production lost due to strikes and
Iockouts during 1977, 1978 and 1979(P).

Value of produc-

Year Total number of Number of man-
Strikes & Lockouts days lost (In tion lost in crores
millions) of Rs.
1977 2532 28448 (2,227)
1978 28-34 28532 (2,265)
1979 (P) 3227 15269 (1,298)

(P): Provisionai and incomplete

N B. : Figures in brackets indicate the
number of disputes to which the
information pertains.

Wages to Tribal Labour in Orissa

138. SHRI A. C. DAS: Will the
Minister of RAILWAYS be pleased
1o state:

(a) whether it is a fact that the rail-
way contractors of Jakhapura-Banspani
under South Eastern Railway in Orissa
are paying very low wages to the tribal
labour of that area; and

(b) if so, what steps Government
propose o take to pay the proper
wages to the poor tribal labour?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K JAFFER SHARIEF): (a) No.

(b) Does not arise.

Accidents and Breakdowng on Central
Railway Suburban Service

138. DR, SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Central Govern-
ment are aware that a large number
of accidents and breakdowng are taking
Place on the Central Railway Subur-
Pan Services; ang

(b) if so, the Government's propo-
sals to improve the efficiency of the
Central Railway Suburban Services?

THE MINISTER OF STATE IN
THE MINISRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Dur-
ing 1979, there were 5 train accidents
involving Suburban trains on Central
Railway against 12 during 1978. Dur-
ing 1979, on an average 819 suburban
trains were run per day against 823.5
during 1978. This marginal reduction
was due to breakdowns and adverse
features such as heavy rains and
flooding of track in June to August,
1979, snapping of overhead conductors
owing to unusual thunder-storms and
lightning in August, 1979 and acci-
denfal fire in the Wadi Bunder power
sub-station in November, 1979.

(b) For improving efficiency, steps
are being taken to improve the in-
puts and intensify attention to Rolling
stock, track ete. Suitable training is
being imparted to Motormen besides
individual counselling. Safety Inspee-
tions as well as ambush checks have
been intensified.

Tanker Berth at Cochin Port

140. SHRI K. A, RAJAN: Wil! the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are gware
that the Chairman of Shipping Corpe=

st ——
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ration of India hag stressed the need
for a tanker berth in Cochin Port to
take in larger tankers; and

(b) if so, the details thereof and
Government’s reaction thereto?

THE MINISTER OF
AND TRANSPORT
SHARMA): (a) Yes.

SHIPPING
(SHRI A. P.

(b) The Integrated Project for port
development which is already under
active consideration of Government en_

visages the construction of a deep-
drafted oil tanker Dberth at Cochin
Port,

Payment of Bonus

141. SHRI GEORGE FERNANDES:
Wil the Minister of LABOUR be
pleased to state:

(a) whether Government intend te
extend the scope of settlement entered
Into between the Railway Ministry
and the railwaymen unions on pay-
ment of bonug to employees in other
establishmentgs and departmentg of the
Government of India;

(b) if so, when; and
(c¢) if not, why not?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SEHRI J. B. PATNAIK): (a) to (c).
This question, alongwith other related
requests and suggestions, is being exa-
mined by Government.

WS TETT-BqC! HZTTR AT 61 AT A
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Long Distance Traing

5

143. SHRIMATI PRAMILA DAN-
DAVATE: Wili the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have de-
cided to stop the long-distance trains
at every station; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
{SHRI C. K. JAFFER SHARIEF):
(a) No.

(b) Does not arise.

Lockout in Kesoram Cotton Mills Ltd.,
Calcutta

144  SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR be
pleased to state:

(a) whether the management of
Kesoram Cotton Mills, ,td., Calcutta,
a Birla concern, has declared a lock-
out throwing about ten  thousand
workers out of employment;

(b) it so, what are the details in
this regard; and

(c) what steps if any, are being
taken by Government to settle the dis-
putes amicably to the satisfaction of
the workerg and get the lockout
lifted?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION AND LABOUR
{SHRI J B. PATNAIK): (a) to (c).In
so far as industrial relations in the Ke-
soram Cotton Mills Ltd., Calcutta are
concerned, the matter falls in the
State Sphere and comes within the
jurisdiction of the Government of
West Bengal which is the appropri-
ate Government in this respect, under
the provisions of Industrial Disputes
Act, 1947.
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Campaign against Calcutta Port

145 SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the attention of Gov=~
ernment has been drawn to the news
item appearing in Hindustan Times of
the 17th January, 1980 that the Chair-
man of the Calcutta Port Trust accus-
ed the Shipping Corporation of India
of waging a vilification campaign
against Calcutta Port; and

(b) if so, what is the reaction of
Government?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). Yes. Enqui-
ries were made from the Chairman,
Calcutta Port Trust in regard to this
matter. He has said that his remarks
at one of the periodic press confer-
ence had not appeared in the news-
papers in correct perspective, The
Chairman has explained that his em-
phasis at the press conference was to
highlight the fact that low produc-
tivity and various work stoppages
tended to frighten away the ships
and the shippers and therefore, it
was necessary for all concerned in
Calcutta Port to try their level best
to improve productivity.

With a view to improve Calcutta
Port’s working and to enable it to
handle increased quantity of cargo
according to its capacity, the Govern-
ment had shared with the Chairman
that the S.CI1 had slowed down
temporarily their services to Calcutta
in view of situation there and had
requested the Chairman to improve
the conditions so that the port should
be utilised to its full capacity. Be-
sides, the S,C.I. were advised from
time to time to continue to provide
sailings to Calcutta.
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Talks held with British Foreign Secre-
tary ,

146. SHRI SUBHASH CHANDRA
BOSE ALLURI:
SHRI MADHAVRAO SCINDIA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that British
Foreign Secretary visited India in the
2nd Week of January, 1980 and had
discussion gn various issues;

(b) if so, whether issue of Afghanis-
tan and Soviet threat to Pakistan was
also discussed; and

(¢) if so, the outcome thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) to (e). Yes, Sir, Lord
Carrington, the British Foreign Sec-
retary, visited India from 16 to 18
January, 1980 and had discussions
with us on a number of issues in-
cluding Afghanistan and the induc-
tion of arms into  Pakistan. While
there was agreement that the dan-
ger to peace and stability in this re-
gion had increased, there were dif-
ferences in perception between the
two sides. No agreed solutions were
proposed.

Trains Suspended due to shortage of
Coal, Diesel and Electricity

147. PROF, NARAIN CHAND PA-
RASHAR: Will the Minister of RATL-
WAYS be pleased to state:

(a) the names of trains which were
suspended for shortage of coal, diesel
or electricity during the past three
wears 1977 to 1979, alongwith the dates
on which they were suspended;

(b) whether some of them have
since been restored;

(c) if 56, the names of such as have
been restored alongwith the dates on
which they were resorted;

(d) the Nkely date by which the
remaining trains would be restored;
and
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(e) the steps taken to ensure that
such suspension can be avoideqd in
future?

THE MINISTER OF STATE IN
THE MINISTRY (SHRI C. K. JAF-
FER SHARIEF): (a) to (d). The
number of trains which stood can-
celled on account of shortage of loeo
coal was 183 pairs on  3l1st July,
1978, By April 1979 the position im-
proved to some extent enabling the
Railways to restore some of the
trains and the number of cancelled
trains stood at 116.5 pairs. This rose
to 255 pairs by the end of Septem-
ber, 1979 due to deterioration in the
supply of loco coal. However, with
improvement in the availability of
loco coal the figure has now come
down to 120 pairs as on 27-1-1980_

The information about details of
such trains cancelled/restored from
time to time over the last three
Years is not readily available being
voluminous in character.

(e) All possible efforts are being
made to improve the coal supply po-
sition in consultation with the coal
producing authorities and the De-
partment of Coal.

Chinese Armg Aid to Pakistan

148. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government have lodg-
ed any protest against the reported
move of China to give arms to Pakis~
tan;

(b) if so, the date on which the
Chinese move first came to the notice
of Government; and

(c) the date on which the protest
was lodged, the nature of the protest
and the response, if any from China?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V, NARASIMHA
RAQO): (a) to (c). Ever since the
midsixties the Chinese have been
assisting Pakistan in the military and
economic fields and Government of
Indja’s opposition to the supply of arms
to Pakistan is well known to the
Chinese. Seeing  Press reports
that in the light of 7recent
developments, Chinese Government
was contemplating increased mili-
tary assistance to Pakistan, the Chi-
nese Charge d’Affaires was requested
on 2-1-80 to convey to his Govern-
ment our concern and conviction that
such actions would only Theighten
tension in the region while contribut-
ing to a slowing down of the process
of normalisation of relations between
India and Pakistan. The response
of the Chinese Government is that
their assistance to Pakistan was not
directed against India and they hope
that India-Pakistan and India-China
relations would improve.

New Railway Station neay Guler at
Lumsu

149, PROF. NARAIN CHAND
PARASAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have deci-
ded to open a new Railway Station on
the Kangra Valley Railway in the
Northern Railway, near Guler at
Lumsu;

(b) if so, the likely date by which
the station would be opened; and

(c) the estimated cost of the cons-
truction of the Railway station?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI C. K. JAFFER SHARIEF):
(a) No.

(b) and (c). Do not arise.

MAGHA 12, 1901 (SAKA)

Written Answers 78

Overbridge at Level Crossing in
Rayagada

150. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry had got
any proposal in the past to construct
an overbridge at Railway level cross-
ing in Rayagada town, South Eastern

Railway;
— T R
(b) if so, the steps taken by the Go-
vernment of Orissa and hig Ministry

in thig regard; and

{¢) whether there is any proposal
with his Ministry to include the said
bridge in the current financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
SHRI C. K. JAFFER SHARIEF):
(a) and (b). Construction of road
over/under-bridges has to be jointly
financed and executed by the Railway
and the State Government (Road
Authority)  Though a proposal for
the construction of a road over-bridge
in replacement of existing level cros-
sing near Rayagada town, was coD~
sidered in the past by the Railway,
the same could not be inciuded in
the Works Programme, as the State
Government could not provide for
matching funds in their budget.
Hence, the work could not be taken

up.
(c¢) No.

Vacant Railway Land in Rayagada

151. SHRI GIRIDHAR GOMANGO
Will the Minister of RAILWAYS be
pieased state:

(a) whether Railway land lying va-
cant in Rayagada town (S.E. Railway)
have been kept reserved for the use
of Railways;

(b) how many acres of land given
on lease to the public and Govern-
ment of Orissa, so far;
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(c) the names of the lease owners
and the amount of lease and the period
thereof; and

(d) whether Railway will reserve
some lands for sale to the Government
of Orissa for the construction of houses
for the poor and for the use of diffe-

rent purposes by the Government of
Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI C. XK. JAFFER SHARIEF):
(a) Yes.

(by and (c). About twentytwo acres
have been licensed to various parties
viz. Orissa State Eleciricity Board,
Sewa Samaj, Thirty Railway Emp-
loyees and some private shopkeepers,
for periods varying from two years
in case of land used for shops and
Grow More Food to thirty years in
the case of Orissa State Electricity
Board, Amount of licence fee realis-
ed ig Rs. 2,000 per annum.

(d) Railway is wiiling to relinquish
35 acres of land to the State Govern-
ment provided the latter are agreeable

to pay market value therefor, as per
Tules.

Vansadhara Bridge in Orissa

152. SHR]1 GIRIDHAR GOMANGO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether his Ministry received
suggestion from the Government of
Orissa to divert the money sanctioned
for a bridge on river Vansadhara im
Koraput district of Orissa by his Mi-
“nistry under ‘“Inter-State aad Ficono-
mic Importance” scheme for gome
other purposes in the year 1977;

(b) if so, the steps taken by his
Ministry not to divert the funds ear-

marked for the Vansadhara bridge;
and '

(c) the funds provided by his Minis-
try on that bridge so far?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) No Sir,

(b) Does not arise.
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(c) A Central loan assistance of
Rs. 108 lakhs has been agreed to, for
this bridge which is essentially a
State project, No payment against
this oan assistance of Rs. 108 lakhs
has however been made so far.
This can be done only after the sanc-
tion of the detailed estimate for the
bridge by the Central Government
which the Orissa Government expect
to send only after completing survey,
investigation and design work which
is in hand with them.

Bridges Sanctioned for Orissa under
Inter-State and Economic Importance

153. SHRI GIRIDHAR GOMANGO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the nameg of the bridges sanc-
tioned by his Ministry under “Inter-
State and Economic Importance” for
the State of Orissa in Fiflth Five Year
Plan and Annual Plans of Five Year
Plan; year of sanction and the amount
bridge-wise; and

(b) what are the reasons for delay
on the part of State Government te
complete the reports for fina] appro-
val of his Ministry for construction of

the bridges particularly of Vansadhara
bridge of Koraput district?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P
SHARMA): (a) and (b). The follow-
ing bridges on State roads have beem
approved for loan gassistance in Orissa
under the Central Aid Programme of
State Roads of Inter-State or Economie

Tmportance during the Vth Plan in
19717:

Loan approved
(Rs. Lakhs)

Name of bridge

(1) Baitarani bridge on
Anandpur-Bhadrak
road. 90.00
(2) Vansadhara bridge on

State Highway No. 4 108.00

Estimate for (1) has already beem
sanctioned by the State Government
under the powers delegated to them
to sanction estimates upto Rs, 1 crore.
Detailed estimate for (2) above has to
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be sent by the State Government to
the Government of India for their
sanction ang the State Government
expect to finalise a detailed estimate
for sanction soon after the completion
of the survey and investigations and
designs which are in hand with the
State Authorities.

Child Labeur

154, SHRI G. M. BANATWALLA:
‘Will the Minister of ‘LABOUR be
pleased to state:

(a) whether Government propose to
bring legislation to check exploitation
of child labcur and safeguard their
rights; and

(b) if so, tne details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B, PATNAIK):
(a) and (b). There are already
several laws to check exploitation of
child labour, g.g.,, the Children
(Pledging of Labour) Act, 1933;
Employment of Children Act, 1938;
Pactoriey; Act, 1948; Minimum Wages
Act 1948; Mines Act, 1952; Plantations
Labour Act, 1951; Motor Transport
Workers Act, 1961; Beedi and Cigar
Workers (Conditiong of Employment)
Act, 1966; Apprentices Act, 1961;
Minium Wages (Central) Rules, 1950;
State Shops and Commercial Estab-
lishment Acts etc. The question whe-
ther the existing legislation was ade-
quate to protect children from exploi-
tation was examined recently by a
Committee, The report of the Com-
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mittee was submittey to Government
in December, 1979, The recommenda~

tions of the Committee are wunder
consideration.

..Ad-Hoc Employees of Shipping
Corporation of India

155. SHRI R, K. MHALGI: Wil

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Shipping Corporation of India Ltd,
has op its pay-roll about hundreds of
employees in class III and IV cate-
gory, on ad-hoc salary basis;

(b) how many of these employees
are serving with the said corporation
for more than one year;

(¢) what 1is the sum paid as
“salary’ per month to such ad-hoc
employees and what is the minimum
amount they woulg have received had
they been given their salary ag per
scales prevelant in the Shipping
Corporation of India, Bombay; and

(d) what are the reasons for keep-
ing these employees on ad-hoc basis
for such long time and the action
taken to treat them permanent?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) SCI has on its pay-
roll only 126 employees appointed on
ad-hoc salary in class IIT and IV
category.

(b) 123.

(¢) The information is indicated
below: —

Category TAd-hoc emoluments Minimum  amount
paid these employees
would have received
had they been given
their salary as per
scales prevailing in
SCI (hased on
Dearness Allowance
rates applicable at
present)
@) @) ©
Rs. Rs.
(1) Graduate Assistants, Graduate Stcnog'rapherx/
Junior Technical-Assist nts. 600 1049 -60
(2) Transport Supervisors, goo 1040 -6o
(3) X-ray Laboratory Technicians 750 107930
(4) Telex Operators . 6oo 107930
(5) Matriculate Stmographcm, Typists Punch
Operators & Comptlsts 500 803
(6) Peons/Hamals

300 787
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(d) Pending finalisation of wage
agreement between the Management
of SCI and the Employees’ Unions,
these persons have been appointed on
ad-hoc basis. Their regularisation will
depend on the outcome of wage
agreement,

New Railway Lines in Backward
Areas

156, SHRI R. P. YADAV: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the policy of giving
new lines tg the Backward Areas gtill
holds good; and

(b) if so, what is the position
regarding 8§ Km long line between
Dauram Madhepura (Noroh Eastern
Railway) and Singheshedar Asthan in
Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) A
rationa] policy for construction of new
railway lines including unremunera-
tive lines and developmental lines in
back-ward areas ang the mode of
financing them is now under consi-
deration of the National Transport
Policy Committee @appointed by the
Planning Commission in April 1978.
The Committee’s report is awaited.

{b) A survey carried out in 1974-75
for a rail link (10 Kms. long) between
Dauram-Madhepura gnd Singheshwar
Asthan in Bihar on the North Eastern
Railway indicated that the proposed
link would cost about Rs. 78 lakhs
and the return on this link would be
only 2.8 per cent which is unremune-
rative. The question of taking up
this line for construction would be
reviewed in the light of the recom-
mendations of the Nationa] Transport
Policy Committee who are yet to sub-
mit their report for the acceptance of
the Government, alsg keeping in view
the overall financia] resources of the
country,
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Development of Small Ports in
Andhra Pradesh

158. SHR1 P. RAJAGOPAL NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any proposal to
develop small ports in Andhry Pra-
desh with Central assistance; ang

(a) whether there is any proposal to.
be developed?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR1 A. P.
SHARMA): (a) The responsibility
for the development of minor ports
vests with the State Governments.
For the Plan period 1978—83, the
National Development Counci] has
decided that development of Minor
Ports would form part of the State:
Plang,

(b) Does not arise.
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Railway Wagon placement

160. SHRI CHITTA BASU: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fget that avail-
ability of Railway wagons for the
transportation of coal and other goods
has considerably declined;

(b) if so, the reasons thereof; and
(¢) the steps taken to improve the

Railway Wagon placement?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K, JAFFER SHARIEF): (a) and
(b). There has been only marginal
decrease in wagon loading for reasons
such as hold up of wagons for un-
loading, civil agitations, movement of
traffic for longer distances ete. which
are beyond Railways’ control. Move-
ment has also been affected adversely
in some sectors due to agitations by
railway staff, Loading of coal and other
goods in December, 1979 has been
about 1250 wagong more per day over
the period April to November, 1979.

(c) Co-ordination is being maintain-
ed with different agencies to improve
wagon turn round. Movement of
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wagons is chased on day-to-day basis
by the railway as well ag from Board’s
office,

Calcutta Port

161. SHRI CHITTA BASU: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it ig a fact that the
Shipping Corporation of India has
advised the users not to import and
export goods through Calcutta Ports;

(b)
and

if so, the full facts therefor;

(c) the steps taken or proposed to
be taken to improve the cargo handl-
ing at Calcutta Ports?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). In view of
the congestion and labour unrest at
Calcutta Port, the Shipipng Corpora-
tion of India had slowed down tem-
porarily their services to Caleutta.
Apgainst this background, the Govern-
ment haq advised Chairman, Calcutta
Port Trust to improve the working
of the port. The objective was that
increased quantity of cargo (for which
Calcutta Port had the capacity) should
be handled by the port and the cargo
was not diverted from Calcutta to
other ports. Besides, the S.C.I. were
advised from iime to time to continue
to provide sailings to Calcutta.

(c) Several steps including revision
of incentive schemes for cargo handl-
ing labour, permitting the shipping
companies to bring their own equip-
ment wherever necessary, approval
to procurement of mobile equipments
and wharf cranes, setting up of a
Committee of senior officers to look in-
to the labour problems experienced
at Calcutta Port ete. have been taken
to improve the cargo handling
operationg at Calcutta Port.
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Central Law on Agricultural Labour

162. SHRI CHITTA BASU: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government propose te
enact a Centra] law on the Agricul-
wural labour of the counury:

(b) if so, whether any specific steps
have since been taken in this regard;
and

(¢) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHR] J. B, PATNAIK):
(a) Such an Act is under considera-
tion,

(b) and (c¢). In September, 1978,
the Government set up a Central
Standing Committee on unorganised
labour which has constituted a Sub-
Committtee gpecifically to go into the
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details of this proposed legislation.
The Sub-Committee has held three
meetings and it js expected that the
Draft Bill will be finalised in the next
meeting. The Draft Bill will then be
considered by the Central Standing
Committee which will submit its re-
commendations to Government,

Bondeg Labour in the Country

163. SHR] CHITTA BASU: Will the
Minister of LABOUR be pleased to
state:

(a) the total number of bonded
labour in the country at presnt,

(b) the number of bonded Jabour
so far freed; and

(¢) the progress of rehabilitation of
those who have peen freed so far?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHR J. B. PATNAIK):
(a) to (c), A statement ig attached.

As reported by State Governments uplo 2 5-I1-1980

S. No. States No. of bonded labourers
Identified . Freed Rehabilita-
ted
I 2 o 3 4 5
1 Andhra Pradesh 10,518 10,452 10,224
2 Bihar 4,081 4,081 1,040
3 Karnataka 64,042 64,042 40,338%
4 Kerala 700 700 248
5 Madhya Pradesh 1,612 1,531 154
6 Orissa 3,25 325 321
7 Rajasthan 6,000 6, 000 4,956
8 Tamil Nadu . 27,828 27,828 27,311@
9 Uttar Pradesh 4,141 4,141 2,826 *
ToraL 1,19247  1,19,100 87,418

*Karnataka has
30,557 persons have been provided
with employment in Public Work De-
partment, Forest and other Depart-
ments and 9,403 have been given fin-
ancial assistance through Banks.

@These include 24,945 persons freed
and rehabilitated by the State Gov-
ernment in Kalrayan Hillg (South

Arcot District).

reported tha%

**The figures have been revised by
the State Government on the basis of
the results of an intensive survey un-
dertaken by it in the Districts having
the incidence of bonded labour.

N.B.:—The numbeyr of bonded
labourers yet to be rehabilitat-
ed is 31,682 of this 5,550
bonded labourers are expected
to be covered by the Centrally
sponsored  Scheme  during
1979-80.
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Opening of New C.G.H.S.
Dispensaries
164. PROF NARAIN CHAND
PARASHAR: Will the Minister of
HEALTH be pleased to state:

(a) the names of cities State-wise,
where the C.G.H.S Dispensaries are
in operation;

(b) whether it ig proposed to ex-
tend this scheme to other cities; and

(¢) if so, the names of the cities,
State-wise, where new C.G.H.S. dis-
pensaries are proposed to be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
State-wise, the C.G.H.S. Dispensaries

are in operation in the following
cities: —

State| Union Territory

(i) Union Territory of Delhi
(ii) Uttar Pradesh .

(iii) Rajasthan

(iv) Bihar

(v) West Bangal

(vi) Gujarar ; : .
(vii) Maharashtra

{(viii)) Andhra Pradesh

(ix) 5 Tamil Nadu .

(x) Karnataka

Cities
Delhi
. Meerut, Kanpur, Allahabad and Lucknow,
Jaipur.
Patana.
Calcutta.

Ahmedabad,

Bombay, Nagpur and Pune.
Hyderabad,

Madras,

Bangalore.

(b) There is no proposal for the
extension of the scheme for the
present,

(c) Does not arise.
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Over-bridgeg in Morena and Dabra in
M.P,

166, SHRI N. K, SHEJWALKAR:

Will the Minister of RAILWAYS be
pleased to state:

v

(a) whether over bridge (instead of
level crossings) are urgently needed in
Morena (Madhya Pradesh) and Dabra
(District Gwalior, Madhya Pradesh)
in Centra] Railway; and

(b) if so, the time by which they
would be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). The urgency and priority for the
construction of road over/under-
bridges in replacement of existing
busy Railway leve] crossings is to be
decided by the State Government
(Road Authority), who have te
sponsor the proposals therefor, to-
gether with an wundertaking to bear
their share of cost ag per rules, A
proposal for the construction of road
over-bridge at Morena_ in replacement
of level erossing No 450, hag beem
receiveg from the State Government
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and this is proposed to be included
in the budget for 1980-81, No proposal
for the construction of road over-
bridge at Dabra has sg far been
received from them,

As detailed drawings, designs and
estimates for the proposed road over-
bridge at Morena are yet to be fina-
liseg by the State Government, it is
premature at this stage to say when
the construction of the road over-
bridge would be completed,

Indo-Bangladesh and
Agreement

167, SHRI K. MALLANNA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it iz fact that during
the visit of the Bangladesh Delega-
tion in 1979 regarding the Land
Boundary Agreement of 1974 between
India and Bangladesh, the Bangladesh
delegation during its discussions with
an Indian delegation in New Delhi
raised a number of issues;

Boundary

(b) if so, the details regarding the
talks in this regard; ang

(¢) the reaction of Government
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) & (c). The discussions covered
general questiong of procedures re-
quired to be completed prior to the
implementation of the Indo-Bangla-
desh Land Boundary Agreement of
1974, and also certain interim arrange-
ments unti] implementation is com-
pleted. The discussiong will be
resumed in Dacea shortly, It is
anticipated that the two sideg will be
able to reach agreement provided
there is goodwill and understanding.

iakhapurs.Banspanj Railway Line

168. SHRI A. C. DAS: Wil; the
Minister of RAILWAYS be pleased
to state:

(a) whether Government are going
to take up a time-bound programme
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to complete the ‘JAKHAPURA-
BANSPANT new Railway line under
the South Eastern Railway ipn Orissa;
and

(b) if so, by what date the work
will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). Jakhapura-Banspani rail link
is an approved work and the first
pPhase of the work from Daitari to
Jakhapury is in progress and i ex-
pecteq to be completed by December
1980. The remaining portion of the
work from Daitari to Banspani would
be taken up after the completion of
the first phase depending upon the
availability of funds.

Bonus to Employees of Hindustan
Samachar

169. SHRI K. A, RAJAN: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are aware
that Hindustan Samachar, New Delhi
hag not paid bonus to its employees
even though they have drawn the
amount towards bonus;

(b) if so, the total amount drawn;
ang

(c) the steps taken or being taken
to see that bonug is paid immediately
to ity employees?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a): The Hindustan Samachar have
intimated that they have paid the
bonus to their employeeg for the
accounting year ending 30th June,
1978, They propose to pay the bonug
for the accounting year ending on
30th June, 1979 within the prescribed
time-limit gs specified in the Payment
of Bonus Act, 1965.

(b) and (c). Does not grise in view
of the reply to (a) above.
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., Contract Labour

170. SHRI K. A. RAJAN: Will the
Minister of LABOUR be pleased 1o
state:

(a) wheher Government’s atten-
tion has been drawn to a study con-
ducted by the Labour Bureau of the
Government of India revealing the
existence of contract labour in all
forms in iron ore mines although the
Centre has abolished the system; and

(b) if so, the details thereof and
the steps proposed to be taken, if
any?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J B. PATNAIK): (a) & (b).
The Labour Bureau in itg study of
Iron Ore Mines in 1956-57 hag indi-
cated the existence of Contract
Labour in such mines. After the
passing of the Contract Labour
Regulation and Abolition Act, 1870,
Government by a notification of 15th
December, 1979, have abolished em-
ployment of Contract Labour in all
Iron Ore Mines in the country for the
following Operations—Float Ore
Operations, Over-burden removal,
Drilling and blasting with effect from
10th May, 1980.
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Distuption of Bombay Suburban Rail
Servicesg

172. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS Dbe
pleased to state:

(a) how many times date-wise the
Central Railway, Bombay Suburban
Railway Service was disrupteq dur-
ing period of last three months;

(b) the reasons therefor; and

(c) the measures takep to avert
the same occurence in future to avoig
the great hardships of lacg of Bombay
Commuters,

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) During October to December,
1979 there were disruptions on 7
occassions on the Central Railway
Suburban Service on the following
days:

7-11-79 10-11-79, 14-11-79, 29-
11-79, 8-12-79, 12-12-79 and 16-12-
79.

(b) The disruptions were mainly
because of accidents, and equipment
failures.

(¢) For improving efficiency steps
are being taken to intensify attention
to rolling stock and equipment by
additional inputs and improved train-
ing facilities for staff.

Industrial Relations Bill

173. SHRI R. K. MHALGI: Will the
Minister of LABOUR be pleaseq to
state:

(a) whether Government intend to
bring forth in Parliament a fresh
“Industrial Relationg Bill” g ag to
protect the legitimate rights of labour
and to encourage industrial produc-
tion; and

(b) if so, when and whether Gov-
ernment will take into consideration
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the various reactions of different sec-
tions of society on the provisions of
old “Industrial Relationg Bill” which
hag lapseq with the dissolution of
sixth Lok Sabha?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and
(b). The Government has an open
mind and proposes to have a fresh
look at the whole question of indus-
trim] relations. There will be con-
sultationg with representatives of
employers and workerg in this
regard.

Nameg of Essential Commodities
Exported

174, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
be pleased to state:

(a) the names of the essential
commoditieg i, whose case export is
allowed; o |

(b) the percentage of the com-

modity produced which are allowed
to be exported; and

(c) whethe, Government propose
to consider the ban of export on such
essential commodities whose prices
are very high so as to bring down
their prices to a reasonable level?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Essential food
itemg of mass consumption being ex-
ported include:

1. Basmati rice.

basmati
Government

2. Rice other than
through State
Agencies.

3. Sugar within  ceiling pres-
cribeg annually.

4. Fresh fruits.

5. Fresh vegetables on 5 small
scale through State Govern-
ment Agencies subject to the
condition that the State Gov-
ernments concerned undertake
production of vegetables ex-
clusively for exports.

6. HPS groundnut
limited ceiling.

within a

7. Meat in limited quantum,
8. Potatoes.

(b) The estimated production of
these commwodities, actual exports; and
exports in termg of percentage of
production during 1978-79 are given
in the Statement.

(¢) The export policy of these
items is under constant review ig
order to ensure their wdequate avail-
ability at reasonable prices in the
domestic market.

Statement

ESTIMATED PRODUCTION AND EXPORT OF ESSENTIAL ITEMS OF MASS
CONS UMITICN IN 1978-79

S. No. Ttem

Estimated pro-

Exportin 1978- Percentage

1. Basmati Rice ' ‘ ‘ _]
8. I‘ll'f_‘\"l Fruuts

4. Fresh Veg-tables

5. Meat

duction in 79
1978-79
(noo Tonnes): (000 tonnes)

67.09 )

53800 r 0" 15%
11.85 )

20000 =.00 0.03%

12000 2 12 n 02 %

8gn* 18.80 2:269,
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\
1 2 3 4 5
6. Potatoes . . . y . 9269 18.00 0.19%
7. Sugar 5858 737.00 12.50%
8. HPS Groundnuts 6387 10.30 0.169%

*Figure relateg to 1976.

Steep Rise in Prices of Essential
Commodities.

175. SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of COM-
MERCE AND CIVIL SUPPLIES be
pleased to state:

(a) what were the reasong for
steep rise in the prices of essential
commodities throughout the country
during the last one year; and

(b) it; impact won the country’s

economy?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE). (a) The sharp in-
crease in priceg of some essential
commodities during the past one year
could be attributed to continuation of
inflationary situation seasonal fac-
tors, shortfall in kharif production,
increase in procurement/support
prices of some kharif crops, increase
in input costs and other factors,

(b) The price
various sectors
has particularly
the common people,

rise has affected
of the economy. It
affecteg adversely

Payment of Income-tax by Rashtriya
Swayam Sewak Sangh

176, SHRI V. N. GADGIL: will the

Minister of FINANCE be pleased to

state:

(a) whether it ig 5 fact that the
Rashtriya Swayam Sewak Sangh has
not paid income tax for several years;

(b) whethey it wag  granted
exemption from payment of taxes;
and

(c¢) if so, what are the reasong for
the same

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) The Rashtriya Swayam Sewak
Sangh has been assessed to income-
tax upto the assessment year 1976-
77. The Income-tax assessed is, how=-
ever, gutstanding as the assessments
have been challengegq in appeals
which are pending before the various
appellate authorities.

(b) @ (c). The Rashtiriya Swayam
Sewak Sangh is taxeq under the
Statug of 'Body of Individuals’. Its
income from Gurudakshing received
from members has been held to be
not taxable on the principle of
mutuality, Its other income from
house property, interest on bank de-
posits, Misc. receipts etc. is being

taxed. A 4id

Quota Reserved for Scheduled Castes
in LT.D.C. Hotels

177. SHRI DHARAM DASS SHAS-
TRI. Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the quota reserved for
Scheduled Castes in grades 1, 2 and 3
posts in the Indiag Tourism Develop-
ment Corporation hotels has not been
completed;

(b) when the reserved quota is
likely to be completed; and

(c) what stepg are being taken by
Goverpment in this regard?
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THE MINISTER OF TOURISM
AND CIVIL. AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) Inspite of its best efforts the
Corporation has not been able to
achieve the prescribed quota for SC
in grade 1 (i.e Group A) in the ITDC
hotels due to mnon-availability of
qualified and experienceq personnel
in the specialiseq field of hoteliering
and catering. There gre no Grade 2
posts in the ITDC hotels at present
whereas in Grade 3 (ie. Group C)
there are no shortfalls in the pres-
cribed quota.

(b) and (c). In order to fulfil the
prescribegq quota in Grade 1 (ie.
Group A posts) ip hotels gs early as
possible, the Corporation hag made
special efforts in the shape of special
exclusive advertisementg for SC/ST
candidates, relaxation in standard of
qualifications, age and experience,
nomination of officer in the Selection
Committee from standard SC/ST
organisation, notification to employ-
ment exchange for sponsoring SC
candidateg and requests to SC ang ST
associations besides the <Chairman
Parliamentary Committee for the
welfare of SC/ST.
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Shortage of Essentia) Commodities in
Gujarat “

179. SHRI UTTAMBHA]I H. PATEL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether it is a fact that there
ig acute shortage of essential com-
moditieg in Gujarat and that the com-
modities that are available are being
sold at prohibitive rates; and

(b) if so, whether Government
propose to take some steps in this.
regard and if so, the details thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) No specific re-
port about acute shortage of essential
commoditiegs in Gujarat hag been
receiveq from the State Government
by Department of Civil Supplies.
However, some localised shortages
cannot be ruled out,

(b) In consultation with State
Governments the concerned Minis-
tries in the Central Government are
taking appropriate steps to remove
shortages of essential commodities as
and when reported,

Delhi Aayakar Sanyukt Karamchari
Sangh, New Delhi

180. SHRI K. A. RAJAN: Will the
Minister of FINANCE be pleased to

state. &

(a) whether the Commissioner of
Income-Tax, Delhi-1 had issueqd letter
No. ITO (H.Q.)/P.A./73/17117 dated
7th September, 1973 to Delhi Aayakar
Sanyukt Karamchari Sangh New
Delhi; '

(b) whether it is a fact that re-
cognition grantej to Unions/Associa-
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tions for JCM purposes meang recog-
nition for all purposes;

(c) whether it js a fact that the
Commissioner of Income-tax Delhi-I
hag not been granting interviews to
the representativeg of the Sangh nor
replying to its letters; and

(d) if so, the reasons and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Yes, Sir.

(b) Recognition grantegq to an
Association for JCM purposeg entitleg
that Association to participate in the
meetings of the JCM as and when
held as wel] as to seek interviews
and to correspond with the adminis-
trative authorities,

(c) As the office-bearers of various
Associations in Delhi are posted in
Delhi itself, it is not the convention
to have meetings/interviews through
exchange of letters. It ig very seldom
that requests for meeting are made
in writing, Whenever the represen-
tatives of the Associationg seek inter-
view with the Commissioner, it is
invariably granted. The representa-
,tive of the Delhj Aayakar Sanyukt
Karamchari Sangh has bheen meeting
the oﬂicers, including the Commis-
sioner, at the headquarters off and
on_ Office-bearers of different Asso-
ciations are informed about the inter-
views personally by an officey at the
‘headquarters.

(d) Does not arise.

‘Supplementary Import Licenceg for
‘L-Base

181. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether it is 5 fact that the
‘Haryana Drugs Controller had enquir-
<d from the Drugs Controller (India)
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about the issue of Supplementary
import licenceg for L-Base recently;

(b) if go, whether Government have
examined and permitted the issue of
the licences; and

(¢) if not, the reasong thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKERJEE: (a) Yes, Sir. The State
Drugs Controller and Director, Health
Services, Haryana made a reference
to the Drugs Controller (India), New
Delhi in December 1979, with a copy
to the Department of Chemicals and
Fertilizers, New Delhi seeking clari-
fication with regard to the import of
L-Base.

(b) and (c). The item “L—Base”
appears in the list of Restricted items
in Appendix 5 of import policy, 1979-
80, and this position was intimated
to the State Drugs Controller and
Director, Health Services, Haryana)
by the Department of Chemicals and
Fertilizers, New Delhi. According
to the import policy in force, appli-
cations for the grant of Supplemen-
tary import licences to Actual Users
for import of raw materials, com-
ponents and consumables including
the items appearing in Appendix 5
of the import policy, can be consi-
dered by the licensing authority on
the recommendations of the sponsor-
ing authority concerned.

»
Trale Deficit

182. SHRI CHITTA BASU: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to
State:

‘(a) whether it is a fact that trade
deficit has been on an increase com-
pared to that of last year, for the last
few months of the current year;

(b) if so, the reasong thereof; and
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(e) the corrective steps proposed to
be taken to narrow the gap?

THE MINISTER OF COMMERCE
~ AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE) (&) apd (b). The
deficit of foreign trade rose from
Rs. 621.03 crores in 1977-78 to Rs.
1064.37 crores (as per revision to
date) in 1978-79 and on provisional
basis the deficit further went upto
Rs. 1181.03 crores in the first 8
months of the current financia] year
ending November, 1979. The in-
creased deficit ig due mainly to
phenomenal rise in the aggregate
value of imports accompanied by
inadequate growth in exporte, [

(c) The Government is seriously
concerned over thig mounting trade
deficit. It is only thrbugh increas-
ing the momentum of our exports
that this trade deficit can be mini-
mised. Export promotion would,
therefore, be our natonal objective,
For this purpose, the Government

inter alia proposes to undertake the
following steps: —

(1) to identify and remove the
various constraints on production
such as shortage of power, basic
raw materials and fuller utilisation
of industrial capacity.

(2) to lay stress on production
of items having export potential
so that larger export surpluses are
available; .

(3) to take fuller advantage of
managerial talent and advanced

technology available in the coun-
try;

(4) to encourage export of value
added iflems particularly finished
and semi-finished goods;

(5) to solve problems of shipp-
ing and port congestion;

(6) to coordinate and strengthen
marketing intelligence abroad.
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Air faqilities for Gorakhpur

183, SHRI C. P, N. SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) whether Government are plan-
ning to build g separate 1.A.C. building
at Gorakhpur Airport;

(b) is there definite allocation of
seats for passengers from Gorakhpur;
if so, how many;

(c) are there any plans to link
Lumbini Kushinagar with Gorakhpur
by air; and

(d) whether a daily Air Service to
Gorakhpur is proposed to be introduc-
ed?

-

I'THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) As an interim measure, Civil
Aviation Department proposes to
build a gemi-permanent structure to
provide facilities for passengers travel-
ling by Indian Airlines,

(b) Yes, Sir. 14 seats are allocat-
ed from Gorakhpur to Delhi, 22 from
Gorakhpur to Calcutta and 8 from:
Gorakhpur to Kanpur,

(c) Not at present.

(d) Not at present.

Price Rise

184, SHRI JYOTIRMOY BOSU:
SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of FINANCE be
pleased to state:

(a) rate of price rise, (year-wise),.
from 1972-73 to 1979-80;

(b) what steps, if any, are proposed
to be taken to held price line; and

(¢) factors responsible
rise?

for price
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) The
requisite information based on the
annual average Index Number of
Wholesale Priceg (1970-71—100)
is furnished in the attached statement.

(b) For the years prior to 1979-80
the factors responsible for the price
changes and the remedial steps taken
by the Government have been discus-
sed in the Economic Survey presented
every year to Parliament on the eve
of each Budget. As for the current
year, the socio-economic measures
proposed to be adopted in the
furtherence of broad objectives in-
cluding price stabilization, as mention-
ed in the President’'s Address to
Parliament on Japuary 23, 1980, will
be spelt out in the coming Budget and
subsequently, A beginning has al-
ready been made by introducing a
Bill in the current Session of Parlia-
ment to validate the ordinance on the
Prevention of Black Marketing and
Maintenance of Supplies of Essential
Commodities.

(c) The principal factors responsi-
ble for the price rise are: widespread

drought, upward revision in
administered prices of certain com-
modities, international factors like

increases in the prices of oil and oil
products, shortfall in the supply of
essential inputs like coal and power,
stagnancy in industrial production and
speculative forces reinforced by the
liquidity in the system.

Year Rate of price
i change
1972-73 +4-10.0
1973-74 +20.2
1974-75 ‘-}-25.2
1975-76 (—-) 1.1
1976-77 +2.1
1977-78 452
1978-79 No change
1979-80* 14143
(April-December)
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Income Tax Rebate to Individuals
Practising as Professionals

185. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Ministey of
FINANCE be pleased to state:

(a) whether individuals practising
ag professionals are not allowed any
rebate on account of Income-tax for
the periodicals and newspapers pur-
chased by them for the efficient con-
duct of their business, whereas those
returning income in the style of &
‘Co’ or ‘Associates’ etc. are given this
relief,

(b) if so, the reasons for this dis-
parity;

(c) whether he proposes to issue
instructions to the Income-tax authori,
ties to grant relief to such individuals
returning their income as ‘profes-
sionals’; and

(d) if not, the reasons for not grant-
ing this relief?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b). The information is being collec-
ted and will be laid on the Table of
the House.

(c) and (d). The matter will be
examined in the light of information
received in connection with (a) and
(b) above.

Direct Air Service between Delhi and
Bhubaneswar

186. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(ay whether the direct Indian Air-
lines Service from Delhi to Orissa
State capital Bhubaneswar will start
soon; and

(b) if so, by what date?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK): (a)
and (b) F-27, I1C-271/272 service on

*Variation in 1979-80 is over the

corresponding period last year,
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the Caleutta/Bhubneshwar/ Varanasi/,
Delhi route is being introduced by
Indian Airlines effective 1st February,
1980. Tt woulg operate thrice weekly.

Abolition of Sales Tax

187. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
taken a final decision on the aboli-
tion of Sales Tax in the country;

(b) whether Government are
thinking of imposing additional ex-
cise duties or any other levy in
lieu of Sales Tax to compensate
the loss in the State Revenue; and

(c) what is the total revenue by
way of Sales Tax in each of the
States during 1977-78 and 1978-79?

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENK-
ATARAMAN): (a) and (b). Levy
of tax on sales or purchases of goods
taking place within a State is a
State subject of taxation under the
Constitution. Efforts were made by
the previous Government to persu-
ade the State Governments to agree
to the abolition of Sales-tax and its
replacement by appropriate Excise
Duties in a suitable manner; but the
State Governments showed reluctan-
ce towards such a course of action.
The question of extending the sch-
eme of replacement of Sales-tax by
additional Excise Duties on some es-
sential commidites like cement, medi-
cine, vanaspati and petroleum pro-
ducts as recommended by the Indir-
ects Taxation Enquiry Committee
was last considesred at the meeting
of the Chief Ministers of States held
on 19th and 20th May, 1979. This
proposal was also objected to by a
large majority of States. The pre-
sent Government will explore, with
the cooperation of the State Govern-
ments, the possibility wof reforming
existing Sales-tax structunre in the
interests of consumers and traders.
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(c) The total revenue from Sales-
tax which includes Central Sales-
tax, General Sales-tax, tax on motor
spirit and purchase tax op sugarcane
during these years js ws under:—

o

(In Lakhs of Rupees)

P )
Name of State

1977-78  1978-79

a (R.E.) (B.E.)-
Ar;dhra Pradesh . 1,55,63 1,65,29
Assam . . ' 29,50 31,82
Bihar . . 1,24,81 1,34,82
Gujarat . . 2,00,85 2,24,29
Haryana . : . 73,12 83,46
Himachal Pradesh 6,90 6,3
Jammu & Kashmir . 7,50 7,08
Karnataka 1,48,50 1,62,00
Kerala 1,12,18 1,2 5,00
Madhya Pradesh " 1,42,15  1,56,61
Maharashtra 4,74,03 51,800
Manipur . . . 1,41 1,55
Meghalaya . p 1,32 1,49
Nagaland . ; o8 1,09
Orissa . . 61,00 58,16
Punjab . . . 98,33 1,09,22
Rajasthan, . . 1,00,00 1,11,38
Sikkim . . . 32 36
Tamil Nadu 2,47,16 2,61,03
Tripura ; ; 8o Qo
Uttar Pradesh 2,33,01 2,45,01
West Bengal . 2,16,99 2,42,61
ToTAL STATES 24,4549 26,48,46
Delhi . . 96,01 1,06,00

Other Union Territories 15,34 15,96

ToraL Union Territories 1,11,35 1,21,06

Torar ALL INDIA 25,56,84 27,70,42
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Seizure of Silver by Bombay
Customs

188. SHRI M. V. CHANDRASHE-
KHAR MURTHY: Will the Minister
of FINANCE be pleased to state:

‘(a) whether the biggest ever sin-
gle seizure of contraband silver
valued at about Rs. 12 crores was
effected by the Bombay Customs in
separate raids on 3rd January; 1980;

(b) if so, the details of the raids;

(c) the persons held responsible;
and

(d) the action taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) to (d). According to reports
received by Government, silver wei-
ghing 1,288.500 Kgs. valued at about
Rs. 52,82,800 was seized, on 3-1-80,
by the Customg authorities at Bom-
bay, from the vessel ‘Maldive Carri-
er'. Ten persons were arrested,
in this case, under the Customs Act,
1962, for their involvement in smug-
gling of silver out of the country.

Further investigations are in pro-
gress.
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Excise formalities regarding material
Imported for manufacture o{ Export
Goods

191. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Ministeg
of FINANCE be pleased to state:

(a) whether it is a fact that Gov-
ernment have waived all excise for-
malities in the case of material im-~
ported for the manufacture of goods
which are meant for export;

and <

(b) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCH
(SHRI JAGANNATH PAHADIA)a
(a) Yes, Sir.
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(b) A manufacturer usihg import-
ed material in the manufacture of
excisable goods which are exported,
has been exempted from observing
all central excise formalities vide
notification No. 299/79-CE dated 8th
December, 1979. This exemption is
subject to the following conditions:

@ The manufacturer follows the
warehousing procedure prescribed
under the Customs Act, 1962;

(ii) He exports the entire produc-
tion including the intermediary pro-
ducts, by-products, refuse and was-
tes that may arise during the pro-
cess of manufacture. However, the
finished goods, intermediary pro-
ducts, by-products, refuse and was-
tes, which are unfit for human con-
sumption or marketing, may be des-
troyed under the permission and
supervision of an officer of Customs;

(iii) Drawback or rebate of ex-
cise duty paid on the raw materials
or components used in the manufac-
ture of the export-goods is not avail-
able to the manufacturer;

(iv) A declaration and an under-
taking in the form prescribed in the
notification are furnished;

‘(v) The exemption is not availa-
ble if the flnished goods are not en-
titled to rebate of full excise duty,
or export under bond.

Hunger strike by unemployed
Commercial Pilots

192. SHRI INDRAJIT GUPTA:
Will the Minister of TOURISM AND
CIVILL. AVIATION be pleased to
state: -

(2) whether Government's atten-
tion has been drawn to the reported
hunger strike by the unemployed
Commercial Pilots to press for some
of their long-standing demands; and

(b) if so, the details and Govern-
ment's reaction thereto?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI J. B,
PATNAIK): (a) and (b). Yes Sir.
The main demand of Unemployed
Commercial Pilots is for their im-
mediate absorption as pilots on the
basis of seniority as per the date of
issue of Commercial pilot’s licences
irrespective of age-limit laid down
by the Indian Airlines for selection
of pilots. The Government is not
in a position to accept this demand
as it tantamounts to the removal of
upper age-limit for recruitment of
pilots which is not in the interest of
safety of ,Air operations

Issue of Supplementary Licences for
Import of drug Intermediates

193. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether the sponsoring autho-
rity, the Drugs Controller Haryana,
has made his recommendations for
grant of supplementary import lic-
ences for import of drugs interme-
diates to all the small scale drug
units which have assessed
to manufacture import
drugs;

capacity
substitute

(b) if not, the reasons in detail
for the delay on the party of Drugs
Controller, Haryana; and

(¢) whether
to issue supplementary licences to
the Units who have already assessed
capacity pending receipt of the re-
commendations of the Drugs Con-
troller, Haryana to mitigate the diffi-
culties of the small scale industrial
units?

Government propose
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b). Some
recommendations have been received
by the concerned licensing authority
for grant of supplementary licences
for import of drugs, including drug
intermediates, the last date for
which is not still over. It is, how=-
ever, not readily known whether
all such units have applied for grant
of supplementary licences through
the Drugs Controller, Haryana and
whether he has recommended all
the cases.

(c) No, Sir.

Supply of indigenous material at inter-

national prices for export production

194. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister
of COMMERCE AND CIVIL SUP-
PLIES be pleased to state:

(a) whether it i a fact that Fe-
deration of Indian Export Organisa-
tion has submitted a memorandum
and sought restoration of the scheme
for supply of indigenous material at
international prices for export pro-
duction; and

(b) if so, the likely dates by which
Government in the matter?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) The matter is under conside-
ration of the Government in con-
nection with the formulation of Im-
port Policy for the year 1980-81.

Construction of Aerodrome at Simla

195. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is proposed to con-
struct an aerodrome for Simla in
Himachal Pradesh;
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(b) if so, the likely dates by which
the construction would be completed
including the cost of construction;

(c¢) the names of capitals of the
States/Union Territories which have

still not been linked by air services:
and ’

(d) the likely date by which all
these capitals would be linked with
the Union capital by air?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a)
and (b). No, Sir. There is no pro-
posal to construct an aerodrome at

Simla in the current Five Year Plan
(1978-83)

(c) .The names of Capitals of Stat-
es/Union Territories which have not

jbee-n linked by air services is given
in the attached list. ‘

(d) The air linking of the Capitals
of States/Union Territories is cover-
ed in the Gidwani Committee Re-
port on Third Level operations. The

Report is under consideration of the
Government.

List of States Capitals and Union
Territories Capitals not linked by

Air Services
State/Union Territory Capital
1. Himachal Pradesh Simla
2. Sikkim Gangtok
3. Mizoram Alzwal
4, Meghalaya Shillong
5. Arunachal Pradesh Itanagar
6. Nagaland Kohima
7. Pondicherry Pondicherry
8. Lakshadweep Kavaratii

9. Dadar, Nagar Havelli Silvassa
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Woorking of Life Insurance Corpora-
tion

199. SHRI R. K. MHALGIL: Will
the Minister of FINANCE be pleas-
ed to state:

!

(a) the progress made by the
Committee appointed by the Gov-
ernment of India to review the
working of Life Insurance Corpora-
tion; and

(b) when the Committee is likely
to submit its report to Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):

(a) and (b). The continuance of

Committee itself is under the con-
sideration of Government.

T & fqe? i wawe o6l 5 wraegs
qeawt #Y aeend
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saor o fag s & feo (afge faatad
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e 99 @ aqar
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Opening of Hotels in Foreign Couniries
by Oberoi Groups

207. SHRI PIUS TIRKEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Oberoi Groups of
Hotels have been permitted to open
hotels in a number of foreign coun-
tries: if so, full particulars thereof;

(b) the terms and conditions under
which this Group has been permitted
to set up hotels abroad; and

(c) the total annual foreign exchange
they have earned for the ccountry dur-
ing the last three years?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
{SHRI J. B. PATNAIK): (a) to (c).
The information is being collected and
will be laid on the table of the Sabha.

Export of Steel Tubes

208. SHRI PIUS TIRKEY: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES be pleased tc state:

(a) whether India is exporting Steel
Tubes abroad; if so, full particulars;

(b) the companies which are manu-
facturing and exporting these items;

(c) whether irregularities have been
discovered on the part of these com-
panies with regard to foreign exchange
earnings from the exports; and

(d) if so, full details and action taken
against defaulting companies?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir. Export
of steel tubes from this country
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during the last three years are as
follows:
Year . Exports
(Value in Rs. crores
1976-7~ 56-32
1977-78 4303
8' 4200
1978-79 . . : N
Aprilg-’.)gl., 79 16.61 Provisional

(b) The names of major manufactur-
ing and exporting companies are as
follows:

1. Gujarat Steel Tubes Lid., Ahme-
dabad,

Zenith Steel Pipes and Indus-
tries Ltd. Bombay.

3. Shri Ambica Tubes Ltd., Ahme-
dabad.

Lo

Khandelwal Tubes, Bombay.
Jain Tubes Co. Lid., New Delhi.
Indian Tubes Co. Ltd., Calcutta.
. Kalinga Tubes Ltd., Calcutta.
. Bharat Steel Tubes, New Delhi.
Pvt. Lid.,

T 9@ 9 9 U s

. Jindal Pipes New

Delhi.

(¢) and (d). Information is being
<ollected and will be laid on the Table
of the House.

Demand for Bonus for Central
Government Employees

209. SHRI K. A. RAJAN:
SHRI C. R. MAHATA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived a memorandum from the Cen-
tral Government employees some time
in December, last demanding bonus;
and

(b) if so, the details thereof and
Government's decision thereon?

FEBRUARY 1, 1980
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) and (b).
In absence of the precise indication of
the senders and the date of the memo-
randum referred to in the question, it
is not possible to identify the same.
However, it may be stated that the
Government are examining the de-
mands for the grant of production/
productivity linked bonus in the cases
of the employees of the production
units of the Department of Defence
Production, Posts and Telegraphs and
some other departments.

Ministers’ Visit Abroad

210. SHRI KRISHAN DUTT: Will
the Minister of FINANCE be pleased
to state the names of Ministers who
visited foreign countries during the
last two and a half years and the pur-
pose of their visits and the expenditure
incurred on each Minister on this ac-
count?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): The informa-
tion for the period from 1st August,
1977 te 31st January, 1980 is being col-
lected and will be laid on the Table
of the House as soon as it is available.

Export of Agricultural Products

211. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether the export of agricul-
tural products is bheing given encour-
agement by Government to balance
the deficit in balance of payments; and

(b) if so, the commedities for which
encouragement is being given?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). Export of
certain selected items of agricultural
products is being encouraged by grant
of Cash Compensatory Support and
Import Replenishment. Details of the

s



Commodities, the rates of Cash Com-
pensatory Support and particulars of
Import Replenishment are given in
Statements 1 and 2 laid on the Table
of the House. [Placed in Library, See
via Tirupati?

Air Service from New Delhi to Madras
via Tirmpati

212. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are propos-
ing to have two air service from New
Delhi to Hyderabad; and

(b) whether there is any represen-
tation with the Government to have an
air service from New Delhi to Madras
via Tirupati?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) No, Sir.

(b) In the absence of complete par-
ticulars of the representation, it has
not been possible to trace the same.
However, there is no such proposal
under consideration of the Government
at present.

Foreign Trade Deficit

214. SHRI K. MALLANNA: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES hbe pleased to state:

(a) whether India’s foreign trade
deficit is widening rapidly;

(b) if so, the details regarding the
foreign reserve during last three years;
and

(c) the details regarding increase in
deficit if any (year-wise) during last
three years?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) Yes, Sir. *

b . i el At o e e R remr————
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(b) Foreign Exchange Reser-
ves (excluding Gold &

SDR’s) Rs. Crores
1976-77 . . . . 2,863 0
1977-78 44998

1978-79 5:219-8

- November, 1979 (Provisional) 5,362 -0
(¢) Deficit of Foreign 1rade Rs. Crores
1976-77 .+ 6846
1977-78 . — 62103
1978-79% . —1064°37

April-Nov., 1979 (Provisional) — 1,81 03

*Ag per data revised in November, 1979
Press Note.

Air Conditioning of Building of State
Bank of India, New Delhi

215. SHR] PIUs TIRKEY: Will the
Minister of FINANCE be pleased to
state:

(a) when the building of the State
Bank of India, Parliament Street, New
Delhi was last air-conditioned,

(b) whether it is a fact that a pro-
pesal to re-aircondition the said build-
ing at a cost of Rs. 60 lakhs has been
undertaken;

(¢) whether it is also a fact that a
team of new consultants has been ap-
pointed for the purpose ignoring the
local consultants; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) The
newly constructed Multi-storeyed
blocks of the State Bank of India at
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Parliament Street, New Delhi, were last
airconditioned at the time of their con-
struction in the year 1968-69.

(b) A project at an estimated value
of Rs. 53 lakhs is in hand, which be-
sides augmentation of air-conditioning
Plant and ducting, also includes Te-
placement of existing electric installa-
tions and false ceiling and provision of
automatic fire dampers and monitor-
ing system as per fire safety codes/
standard with a“view to making the
building fire-proof.

(¢) and (d). The techno-economic
consultancy of the job was entrusted
to a highly qualified consultant who
specialisés in air-condifioning of multi-
storeyed buildings, and whose services
for the State Bank's Central Office at
Bombay were found very shtisfactory.

Entrusting of Works of State Bank of
India to a Firm of Architects

216. SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that works
of State Bank of India, New Delhi to
the tune of crores of rupees have been
entrusted to a firm of Architects who
have been specially asked to start ope-
ration in Delhi; and

(b) if so, the basis on which works
have been allotted to that firm?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) and (h).
Several works of the State Bank of
India, New Delhi Circle, at an estimat-
ed value of Rs. 4.21 crores have been
entrusted to various firms, who are on
the panel of approved Architects of the
Bank. All these firms are Delhi based
except one, and even this firm, though
having its head coffice at Madras, has
been having a Branch Office under an
able partner at Delhi since 1972. This
firm has been entrusted with the work
on account of its vast experience and

satisfactory service to the Bank in the
past.
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30-11-79
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¥ &frw
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I. feofas
1. sfezar | . . 31.48
2. Fwfoay] . . 71.09
3, HATIT . . 359.48
4 FTTH . . 25.93
5. WHA W TS 1467.50
6. WHE . . 347.13
7. EEEr . . 25.19
8, wrdIA) . 796.65
9, wraTaE . . 425.33
10. feeae] . 25.01
11. FaTees fevew . 880.00
12, €OF7 TS0 HHIHT 2561.63
13, SR WG wATAA . 56.21
14. Faw fafw . 45.53
15. WEEgTEt . 12. 31
16, AFA HE . . 24.67
17. TOF . . 129.12
18 &, . 762. 40
19. IREHEATHAT 32.71
20. &, . " 11.19
21. d¥E X 8.30
22. gEreaTaa 0.01
23. Hifagy AT IAE @Y 183, 78
ATy A 8282. 66

II. wgarfras
1. Seaie qAtaAir aav fawe
. . . 302.83
2. wFATE faw | . 3206.80
3. e 9T Q;ﬁfmmﬁmaw&vr
fafa . . 28.75
e . . 3538.38
A AT . 11821, 04

Fall in External Trade

219. SHR] GEORGE FERNANDES:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether there has been a fall in
our external trade during the last three
years,

(b) what are the details of imports
and exports during the years 1975-76,
1976-77, 1977-78 and 1978-79.

(c) whether the trade figures are
showing a further decline during the
vear 1979-80; and

{d) if so, the details thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) The rate of growth in
export has declined and that in import
has increased in the period from 1977~
78 to November, 1979, as compared to
the earlier year 1976-77.

(b) to (d). The figures of India’s
overall exports and imports from 1975-
76 to 1978-79 and for the latest avail-
able first 8 montHs of the current finane
cial year ending November, 1979, are
as below:— :

(Rs. crores)

Year | Period Exports Imports
1975-76 . ’ . 4042-81 5265-20
1976-77 . ; ; 5142:25 5073°79
1977-7% . . . 540426 Gozg'ag

1978-79% . . . 572463 6789-00
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April-November sibles including remittances from
1979-80 —Provisio- abread.
nal 3816-89 4997 -92
Apnl-Novcmbcr afz
1978-79—Provisio- kol -
nal 34991-77  4121:02
221, vl worr wEl : T fae Wy
—Revised .. . g616-74 427766 SUE T ¥ W W o
*As plr data rt:vi;-rd in November, 1979 (‘E’) T Og 99 % f& ®@d, 1977
Press Note. o gemr § famew, 1q7qﬁwwr$ ¥

70 wfzma  afg @ % T
Growth in Foreign Exchange Reservesg

; S: . (@) = agviraw g faArsd, 1979 ¥
220. SHRI GEORGE FERNANDE weqEs 1970 7% @ wET X ; e
SHRI D. L. BAITHA: TAHF 190 ¥ T@FT 221 & W™; WX
SHRIMATI PRAMILA ~
DANDAVATE: (w) afe ww & ITUET WET FT I
_ _ wHETUeT § af qeu-qfe m‘“t t‘r-ﬁ % f%rq
Will the Minister of FINANCE be
pleased to state: frer damer § wsa @l (At s

LT o1 F) A, Tg | gF Fay #
(a) the foreign exchange reserve of = t)riﬁ (( 1)970__ a?__loo) e
the country as on December 31, 1979; 1977 ¥ 182.7 T a8 T fewmx 1979

and # 224.1 & v wafq 9w 22, 7 wfowa
(b) what is The extent of growth in % afg g |
our foreign exchange reserves during

the years 1975, 1976, 1977 and 19’(8
and the reasons therefor?

(@) @19 1979 % g9F WF 189, 1
q9r wEEAT 1979 W 221.9 W@l |

THE MINISTER OF STATE IN THE _ () SmfE @ § 23 sEd, 1980
MINISTRY OF FINANCE (SHRI JA- w1 uwdfa & oafwwow § owgromn g
GANNATH PAHADIA): (a) India's FETL & WOE RVl K NI FA F
foreign exchange reserves (excluding fom, foms fomt & feoear amd *T @W
Gold and Special Drawing Rights) W1 mfEe é' St arfes od wThew
were Rs. 5395.02 crores as on 31st De- S WY WA IR WTOH qwE
cember, 1879. a7 FEE TG AAA AOA | R AL

(by The foreign exchange reserves

(excluding Gold and Special Drawing iy .
Rights) which stood at Rs. 587.40 crores 7@ ¥ uw faem ::T fen T faom ¥

at the end of December, 1974 recorded wareew  fwar o B ¥

increase of Rs. 166.86 crores in the

calendar year 1975. These reserves faeia deamel grer @@ oun q‘a‘i/mﬁ-ﬂ

recorded further increases of Rs. 1544.24 w fg g oW

crores, Rs, 1699.79 crores and Rs. 892.06

crores during the calendar years 1976, 222 =t W feewre qraww ;W faw

1977 and 1078 respectively. war wre gfvear @ Sfew f=iemww W

Fe TUN ¥§f qarT F=gl &1 fe¥ mr

The phenomenal growth in the W F I A 20 W, 1979 ¥ Warifeq

foreisn exchange reserves was due WA UEAT 7863 & TUI *F HEAW W

mainly to the considerable buoyancy WA O O v fE

witnessed in India's exports, particu-
larly during 1974 to 1977, and the strik- (%) m wiw ast & A ( ﬂm-;
ing growth in the net inflow of invi- frrfea odtr q@f O o wwfen
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Spurt in Price of Gold

223..SHRI SAMAR MUKHERJIEE:

\SHRI KRISHNA CHANDRA
HALDER:

% Will the Minister of FINANCE be
pleased to state:

(a) what was the reason for the sud-
den spurt in the price of golg since
September, 1979 in the country;

MAGHA 12, 1901 (SAKA)
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(b) what was the increase in the
price of gold gince then; and

(c) what steps have been taken by
Government to bring down the price
of gold?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) Reasons
for sudden spurt in gold prices since
September 1979 are hboth internal as
well as international. Internationally
the recent political developments in
Iran and Afghanistan have led to un-
certainties in world economy, foreign
exchange markets and a weakening of
the dollar. In the domestic market the
main reason appears to be the reduc-
tion in supplies as a result of the in-
ternational price being higher than the
domestic price.

(b, The price of gold on January 24,
1980 in Bombay market was Rs. 1350
per 10 grammes as against Rs. 1172 per
10 grammes on September 29, 1979 or
an increase of Rs. 178 per 10 grammes
in its price.

(c) As gold is not an item of com-
mon consumption, the rise in ifs price
should not be viewed with undue con-
cern.

Steps taken by Government to reduce
Inflation

224, SHRI SAMAR MUKHERJEE:
Wwill the Minister of FINANCE be

pleased to state:

(a) the rate of inflation by the end
of December, 1977; and

(b) steps taken by Government to
reduce it?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA=
GANNATH PAHADIA): (a) The rate
of inflation between December 1976 and
December 1977, measured by the move-
ments in the Wholesale Price Index .
(1070-71 is equal to 100), was 4.7 pel'
cent,
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(b) The anti-inflationary measures
taken by Government are discussed in
the Economic Survey for 1977-78 pre-
sented to Parliament on the eve of the
Budget for 1978-79.

Income-tax Arrears against Business/
Industrial Houses, Companies and
Individuals

225. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FIN-
ANCE be pleased to lay a Statemert
showing: ‘

(a) the names of the Business/In-
dustrial Houses, Comparies and Indi-
viduals against whom arrears of income
tax of over (i) 5 lakhs, (ii) 4 lakhs,
(iii) 3 lakhs, (iv) 2 lakhs, (v) 1 lakh
are pending for over (a) 5 years, (b)
4 years, (c) 3 years, (d) 2 years and
(e) 1 year;

(b) the names of such among them
as have filed appeals in the High Courts
State-wise; and

(c) the steps taken by the Govern-
ment to effect the recovery?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) and (b).
Information in the manner sought in
Part (a) of the Question is not avail-
able in respéct of assessees from whom
demands of various amounts are due.
According to the presently available
information, out of the total income-
tax demand outstanding in the coun-
try as on 3Ist March, 1979, the per-
centage of demands which have been
outstanding for more than 1, 2, 3, 4
and 5 years respectively was as under:

Demands ontstanding ason 31-3-1979  Percentage

Jor over

1 year 17:6.9%
2 years 10-65.%
§years . . . . 738%

4 vear . . . 5°55%
Sy 3-83%
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The income-tax demand that has been
stayed/kept in abeyance by orders of
courts as on 31-3-1979 amounted 1o 17
per cent of the demand then outstand--
ing. Statewise break-up of such de--
mands is not readily available.

According to the presently available
information as on 31-3-1979, there were
8359 assessees against each of whom
gross income-tax demand exceeding.
Rs. 1 lakh in each case was outstand-
ing, the aggregate of such demands.
being Rs. 435.78 crores. The time and.
labour involveg in analysing the ar-
rears in all these 8359 cases in the
manner sought in the Question may
not be commensurate with the results
that may be achieved.

(¢c) A statement giving the steps
taken for realising the outstanding ar-
rears was laid on the Table of the
House in reply to Lok Sabha Unstar-
red Question No. 5599 answered on
30th March, 1979. The Department
has been attaching great importance to
the matter of realisation/reduction of
tax arrears particularly in cases with
larger arrears. Depending on the facts
and circumstances of each case, steps
in accerdance with law are being taken
from time to time to recover/reduce
the arrears.

Opening of branches of nationalised
and non-natigmaliseq banks

226. PROF, NARAIN .CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the criteria for opening the
branches of the (i) nationalised
banks, (ii) non-nationalised panks in
the rural areas of the country;

-

(b) the names of the places (State-
wise) where the nationalised and
non-nationalised banks opened their
branches during the calendar year
1979 (State-wise); and

(e) the names of places (District=-
wise) for each State/Union Territory,.
where the opening of branches of”
various banks has been sanctioned for:
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.each one of the nationalised and non-
nationalised banks for the year 1980
.and onwards?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) According to the present classi-
fication of centres adopted by the
Reserve Bank of India for the purpose
of branch expansion, a centre having
population upto 10,000 is classified
as a ‘Rural’ centre. Excepting in cases
where they are headquarters of Com-
munity Development Blocks o, have
larger than average growth potential,
licences for rural centres are issued
only if they are unbanked.

In accordance with the current
branch Licensing policy of the Re-
serve Bank, commercial banks are
required to devote their branch ex-
pansion efforts during the three years
1979-—81 primarily to the opening of
branches at unbanked rural and semi-
urban centres in districts where the
population coverage of rural and
semi-urban branches is poorer than 1
branch for every 20,000 people. The
branch expansion programmes in
accordance with this policy are being
drawn up by the Reserve Bank in
consultation with the State Govern-
ments, The primary responsibility
for branch opening is t0 be shoulder-
ed by the leag banks and the regional
rural banks

(b) ang (c), Information to the ex-
tent, available is being collected and
will be laid on the Table of the
House.
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Amenities at Delhi Airport

228. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of TOU-
RISM & CIVIL AVIATION be plea-
sed to state:

(a) whether Government have re-
ceived complaints from air travellers
about inefficient handling of baggage
and other passenger amenities at the
Delhi Airport;

(b) if so, the details thereof; and

(c) what steps Government pro-
pose to take to provide adeguate and
efficient services and facilities to air
passengers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B PATNAIK): (a)
and (b). Complaints have heen re-
ceived from the passengers regard-
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ing delay in the delivery of the bag-
gage and inadequacy of other ameni-
ties such as air-conditioning, water
and se.f-service trollies etc. and con-
gestion at the airport.

(c) It is always the endeavour of
the Government to improve passen-
ger amenities and services and high
priority is given to it. Facilitieg pro-
vided at Delhi airport include self-
service trollies, left luggage facility,
large number of flbre glass chairs,
water coolers at convenient places,
CCTV System, regular coach service
between city and airport, and insu-
rance counter etec,

The facilities, however, sometimes
become inadequate due to congesticn
in the terminal buiiding. Construc-
tion of 3 new terminal complex, to
relieve congestion, is under conside-
ration of the Government.
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Development of Gwalior as a Tourist
Centre

230. SHRI N. K. SHEJWALKAR:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) the reasons for not develop-
ing Gwalior as a tourist centre when

o
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it is surrounded by many placeg of
historic importance and artistic
beauty;

(b) the reasons for not giving it
due publicity through advertisements
in newspapers and otherwise; and

(c) the reasons for not providing

 sufficient railway and airconditioned

bus services to this place?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J, B. PATNAIK): (a)
Gwalior is already included in the
list of centres to be developed in
the Central Sector. The India Tou-
rism Deveiopment Corporation has
acquired a 3-acre plot of land at
Gwalior for constructing a Travellers
Lodge. This scheme has been in-
cluded in the Corporation’s Five
Year Plan 1978—83.

(b) As regards giving publicity to
Gwalior, it is featured in the Madhya
Pradesh Directory, Tourist Map of
India and the Regional folder that
the Department of Tourism has
brought out and which are being
widely distributed abroad.

(c) Gwalior is already well con-
nected by rail. This question of ope-
rating air-conditioned bus service
to Gwalior will be considered when

there is a sufficient demand for such
a service,

Shrinkage in Public Distribution

System

231. SHRI CHITTA BASU: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether there has been of late
shrinkage of public distribution Sys-
tem;

(b) if so, the extent of shrinkage
and specific reasons for that:

(c) whether Government propose
to expand the public distribution
system with wider coverage both in
terms of items of commodities and
population; and
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(d) Whether Government propose
to fix up prices of essential commo-
dities ail over the country and ar-
range for the distribution of the
same through public distribution sys-
tem?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB

MUKHERJEE): (a) No, Sir.
(b) Does not arise.

(¢) The functioning of the Public
Distribution System is under perio-
dical review in consultation with the
State Governments, the Central
Ministries, and other public agencies
concerned. Efforts are bheing made
to enlarge the scope of the public
distribution system in terms of area,
population and commodities covered.

(d) In respect of a few selected
essential commodities distributed
through the Public Distribution Sys-
tem, the central issue price at which
these are supplied to the State Govern-
ments/their nominees/agenices, are
fixed.

Suspension of Scheme for Sale of
Gold Through Awuction by RBI

232, SHRI INDRAJIT GUPTA:
Wiill the Minister of FINANCE
be pleased to state:

(a) whether Government have a
proposal under consideration to sus-
pend the scheme for sale of gold
through auction by the Reserve Bank
of India; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF FINANCR
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a) and (b). Pur-
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»

suant to the announcement made by
the Finance Minister in his Budget
Speech on 28-2-1978 a total quan-
tity of 12.9 tonnes of gold was sold
by the Reserve Bank of India in
14 auctions held between May—Octo~
ber, 1978 on behalf of the Govern-
ment. The total value of sale pro-
ceeds was Rs. 865 crores.

Consequent to a sudden steep rise
in the international price of gold
towards the end of September, 1978,
sharper increase in the internal price
of gold due to speculative forces, the
then Government suspended the gold
auction on 26-10-1978. Saie of Gold
through auction has thus already
been suspended.

Value and Export of Onions

233. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased
to state:

(a) quantity and value of export
of onions (year-wise) during the last
two years; and

(b) quantity and value of export
of onions during the months of
October, November and December in
1978 and 1979?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) The quantity and
value of onions exported were as
follows:

Year Quantity Va lue
(tonnes) (Rs. lakhs)
1978-79 1,00,488 Cn
1¢50-Po 20,2¢6 49 Yo
T pte Lec.)
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(b) The quantity and value ofonions were as follows:—
Qty, : Tonnes
Value Rs. Lakhs
Months 1978 1979
‘ Value Qty. Value

Octo ber 4212 6582 2821 48 21
Nove mber 3446 62 -68 2138 5550
Dece mber 11058 13376 558 11-98

—— e e

Shortagé of S:xgar and Kerosene in
Orissa

234, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES ©Le
pleased to state:

(a) whether Government are aware
of the acute shortage of kerosens and
sugar in Orissa and kerosene sell-
ing at Rs, 4 to 5 per litre causing
great hardship to poor people;

(b) if so, what quantity has been
supplied to Orissa in November and
December, 1979 and for January,
1980; and

(c) what urgent steps Government
propose to take to make kerosene and
sugar available at reduced prices to
consumers?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) The State Gov-
ernment has reported shortage of
sugar and kerosene in Orissa.

(b) and (c¢). As regards levy sugar
for distribution through fair price
shops, Orissa State’s quota was 3,953
tonneg for December 1979 (17-12-79
to 31-12-79) and 10,723 tonnes for
January, 1980. According to Depart-
ment of Food, about 3,200 tonnes of
sugar had been despatched from
Maharashtra factorieg upto 20-1-1980.
The movement of the remaining quan-
tity is in progress, Under the dual
price poiicy re-introduced with effect
from Derember 17, 1979, the retail
price of sugar supplied through

fair price shops has been fixed at
Rs. 2.85 a Kg. all over the country.

As regards kerosene, the alloca-
tion and sales for Orissa are given
as under:—

(in metric tonnes)

Month Allogation Sales
November, 79 6,585 5,620
December, 79 5,371 5,324
Januarys 80 53667 2,696 (1'15

Jan, 1980)
(Provisional)

There have been further steep in-
creases in the prices of imported
erude o¢il and finished products since
October, 1979. In view of the steep
increases in the prices of imported
crude and products it ig not possible
to reduce the prices of refined pet-
roleum products including kerosene
at the stage,

Note submitted by FICI on “Minimum
Programme of Economic Action”

235. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pieased to state:

(a) whether the Federation of
Indian Chambers of Commerce and
Industry (FICCI) has submitted to
Government a note on “minimum pro-
gramme Of economic action”;

(b) if so, what are the salient points
for policy decision by the new Gov-
£ernment; and

(c) decisions, if any, taken on each
of the above points?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Yes. Sir.

(b) The Minimum Programme cf
Action, by the Federation of Indian
Chambers of Commerce and industry,
contains an analysis of the current
«conomic situation and certain policy
suggestions. The salient points made
4n the study are listed in the state-
ment attached.

(¢) Government is seized of the
gravity of the economic situation
which it has inherited from the pre-
vious Government and is determined
to tackie it on a priority basis, The
proposed measures and the direction
of policy in this regard will be pre-
sented to this House in due course.

Statement

Note submitted by FICCI on “Mini-
mum programme of Economic Action”

1, The economic is in a bad shape.

2. There is a need for restoring nor-
‘mal production conditions by better
operation of infrastructure enterpri-
ses, better utilization of capacity and
improved labour discipiine.

3. Labour policy needs to be pre-
cisely formulated and firmly imple-
‘mented.

4. Promotion of employment should
be achieved by expanded food-for-
work programme, rapid éxpansion in
irrigation facilities etc.

5. Prices of mass consumption goods
should be stabilised by evolving a
dual pricing system and ensuring that
prices of essential inputs like coal,
€lectricity etc. are not sharply in-
<reased,

6. Controls and regulations of in-
dustry and trade should be mini-

mised.

7. Monopolistic role of public enter-
prises should be reduced and greater
role for private enterprises allowed
for alround efficiency, in industries
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including coai, power generation,
road transport, steel, etc. and {rade
both external and domestic,

8, The efficiency of public enter-
prises should be improved by better
management, public vigilance and
sub-contacting to private sector.

9. There should ke no industrial
licensing for investment over Rs. 10
crcres even for large houses, except
in strategic industry and those in
small scale sector; every unit irres-
pective of size should be allowed
automatic expansion upto 30 per cent
every 5 years; the concept of *“‘con-
centration of economic power” should
ne Jdeweted from the MRTP Act.

10. Incentives should be provided
for private investment, including re-
duction in excise and customs duties,
accelerated depreciation, etc, some
part of depreciation should be linked
to a machinery price index; conver-
tibility clause shouid be abandoned;
banks credit should be liberalised.

11. The rate of corporation tax
should be brought down to 50 per
cent for all companies, and of perso-
nal income tax fo 60 per cent, in-
clusive of compulsory deposit; wealth
tax should be abolished.

12. An intensive export drive is
needed and export poiicy should not
be formulated on a switch-off switch-
on basis.

13, Port deveopment and mechani-
sed handling of goods are impera-
tives for supporting any worthwhile
foreign {rade programme.

rgmfttmﬁm%wﬁm
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12.00 hrs,

RE: QUESTION OF PRIVILEGE

MR. SPEAKER: As I had mention-
ed in the House on 30 January, 1980,
I had referred the notices of question
of privilege regarding reported arrest
of Shri N. K, Singh, DIG, CBI, to the
Minister of Law, Justice and Com-
pany Affairs. A further notice re-
ceived in the evening on that day
from Shri Ram Jethmalani on the
same subject was also referred to
the Minister of Home Affairs and
the Minister of Law.

I am in touch with the Ministers
concerned and they have informed
me that they are obtaining the re-
quisite information from the Govern-
ment of Haryana and except to furnish
it during the course of the day.
Thereafter, I wilt go urgently into
the admissibility of the notices and
hope to give the ruling tomorrow.

PROF MADHU DANDAVATE
(Rajapur): After that, I have given
another privilege motion against
Haryana Chief Minister, Mr. Bhajan

" Lal.... (Interruptions)

MR. SPEAKER: That is under my
consideration.

PROF. MADHU DANDAVATE:
He has passed derogatory remarks
against Parliament in the press con-
ference. ... (Interruptions)
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MR. SPEAKER: Please listen, I
am making an announcement regard-
ing the same, I am also referring the
notice of Prof, Madhu Dandavate to
the Home Minister for a factual state-
ment. I may mention that Shri
Bhajan Lal, Chief Minister of Har-
yana, is a member of the Assembly
of Haryana, not of this House, We
shall consider it,

PROF. MADHU DANDAVATE: Be-
cause of your remark, whether one
is a member of the State legislature
or not, that is not a matter....(In-
terruptions) I have not referred to
what he hag said in the Assembly.

What I have referred to is what Mr. ’

Bhajan Lal has said about Parlia-
ment in the presg conference...(In-
terruptions). Therefore, State legisla-
ture sifould not be brought into the
picture.

MR. SPEAKER: I am taking note
of the privilege motion. It is under
consideration

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): You have said that you
have written to the Home Minister. ..

MR. SPEAKER: I have only said
that I am getting more information.
I am trying to get whatever I want
to go into it.

SHRI ATAL BIHARI VAJPAYEE:
In that case. Mr. N. K Singh should
also be contacted. Mr. Singh is

directly involved. Whether he was

arrested or not, it should be ascer-
tained from him. (Interruptions)

SHRI MOHAMMED ISMAIL: **

MR. SPEAKER: He has got ng per-
mission to speak. Nothing should go
on record. Shri Mani Ram Bagri.
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12.05 hrs.
PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF
NATIONAL THERMAL PowgEr CORPORA-
TION L7TD., NEW DELHI FOR 1978-79 AND
STATEMENT  CORRECTING REPLY TO
U.S.Q. No. 8172 pr. 23-4-79

THE MINISTER OF ENERGY AND
IRRIGATION AND DEPARTMENT
OF COAL (SHRI A. B A. GHANI
KHAN CHAUIL¥HURI): I beg to lay
on the Table:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the National
Thermal = Power Corporation

Limited, New Delhi, for the year
1978-79.

(ii) Annual Report of the Na-
tional Thermal Power Corpora-

** Not reéarded.
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tion Limited, New Delhi, for
‘the year 1978-79 along with the
_Audited Accounts and the com-
ments of the Comptroiler and
Audited General thereon. [Placed
in Library. See No. LT-165/80].

(2) A statement (Hindi and
English versions) (i) correcting the
-reply in Hindi given on the 23rd
CApril, 1979 to unstarred Question
No. 8172 by Shri Bharat Singh
Chauhan regarding Agreement bet-
ween Madhya Pradesh and Uttar
Pradesh for irrigation facilities to
Madhya Pradesh through Lalitpur
canal and (ii) giving reasons for
delay in correcting the reply. [Pla-
ced in Library. See No. 166/80].
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dustan Copper Limited, Calcutta,
for the year 1978-79.

(ii) Annual Report of Hindustan
Copper Limited Caicuta, for the
year 1978-79 along with the
Audited Accounts and the com-
ments of the <Comptroller and
Auditor General thereon.

[Placed in Library. See No., LT-
168/80].

(c) (i) Review by the Govern-
ment on the working of the
Kudremukh Iron Ore Company
Limited, for the year 1978-79.

(i1) Annual] Report of Kudre-

mukh Iron Ore Company Limited,

: for the year 1978-79 along with
REVIEWS ON AND ANNUAL REPORTS OF the Audited Accounts and the

BHARAT GoLp MINES LTp. FOR 1978-79, comments of the Comptroller and
HinpusTan CoPPER Lrn, CALCUTTA FOR Auditor Genera] thereon.
1978-79, KupreMUKH IroN Ogre Com- [Placed in Library. See No. LT-
PANY L1p. FOR 197879, BHARAT ALU- 169/80].
MINTUM CompaNy Lrp., NEw DELHI FOR

1978-79 ETC. ETC. (d) (i) Review by Government
on the working of Bharat Alu-
minium Company Limited, New
Delhi for the year 1978-79,

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND CIVIL
SUPPLIES (SHRI PRANAB MU-
KHERJEE): I beg to lay on the

~Mable:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act 1956:—

(a) (i) Review by the Govern-
ment on the working of Bharat
Gold Mines Limited, for the year
1978-79.

(ii) Annual Report of Bharat
Gold Mines Limited, for the year
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
167/80].

(b (i) Revie by the Govern-
ment on the working of the Hin-

(ii) Annual Report of Bharat
Aluminium  Company Limited,
New Delhi for the year 1978-79
along with the Audited Accounts
and the comments of the Com-

ptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
170/80].

(e) (i) Review by the Govern-
ment on the working of the Mine-
ra) Exploration Corporation
Limited, for the year 1978-79:

(ii) Annua] Report of Mineral
Exploration Corporation Limited,
for the vear 1978-79 along with the
Audited Accounts and the com-
merits of the Comtproller and
Auditor General thereon.

|Placed in Library, See No, LT=-
171/80].
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(2) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Packaging,
Bombay for the year 1978-79 along
with the Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Institute.

Placed in Library. See No. LT-
172/806].

(3) A copy of the Annual Report
(Hindi and English versions) of
Indian Standards Institution, New
Delhi for the year 1978-79 along
with the Audited Accounts,

Placeq in Library. See No. LT-
173/807.

(4y A copy each of the following
Notifications (Hindj and English
versions) under secticn 28 of the
Mines and Minerals (Regulation mnd
Development) Act 1957:—

(i) The Mineral Concession
(Amendment) Rules, 1979, pub-
lished in Notification No, G.S.R.
734 in Gazette of India dated the
26th May, 1979,

(ii) The Mineral] Concession
(Secend Amendment) Rules, 1979,
published in Notification No.
G.SR. 804 in Gazette of India
dated the 9th June, 1979.

(iii) The "'Minera] Concession
(Third Amendment) Rules, 1979,
published in Notification No.
G.S.R. 835 in Gazette of India
dated the 16th June, 1979,
Placeq in Library. See No. LT-
1'74/80].

(5) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential] Commodi-
ties Act, 1955:—

(i) The Aluminium (Control)
(Second Amendment) Order, 1979,
published in Notification Ne S§.0.
565(E) in Gazette of India dated
the 4th October 1979.
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(ii) S$.0. 502(E) published in
Gazette of India dated the 3rd
September, 1979.

(iii) S,0, 3715 published in
Gazette of India dated the 10th
November, 1979 containing corri-
gendum to Notification No. S.0.
902(E) dated the 3rqd September,
1979.

(iv) 8.0. 866(E) published in
Gazette of India dated the 26th
December, 1979 declaring that
clause 19 of the Iron and Steel
(Control) Order, 966 shall apply
to all categories of scrap acquired
by any person on or after the date
of publication of the notification,
Placeqd in Library. See No. LT-
175/80].

(6) A copy each of (i) Annual
Repor; and (ii) Audited Accounts
(Hindi and English versions) of the
Export Inspection Couneil and
Agencies for the year 1977-78, under
sub-rule (3) of Rule 16 of the Ex-
port (Quality Control and Inspec-
tion) Rules, 1964,

[Placeq in Library. See No. LT-
176/807.

(7) A copy of the Review (Hind1
and English versions) on the work-
ing of the Export Inspection Coun-
cil and Agencies for the year
1977-178,

[Placed in Library, See No. LT-
176/807.

NOTIFICATIONS UNDER MINES AcTt, 1952
AND PavyMmeENT ofF Bonus Act, 1965,
ANNUAL AccounTs oF EMPLOYEES' PRO-
VIDENT F'UND ORGANISATION FOR 1975-76
AND A STATEMENT FOR DELAY AND A
REPORT ON ACCIDENT AT BARAGOLAI

COLLIERY ON 22-1-1979

THE MINISTER OF TOURISM AND

CIVIL AVIATION AND LABOUR

(SHR1 J. B. PATNAIK): I beg to lay
on the Table:—

(1) A copy of the Coal Mines
Rescue (Amendment) Rules 1979~
(Hindj @ngd English versions) pub-
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lisheq in Notification No, G.S.R. 1061
in Gazette of ndia dated the 11th
August, 1979, under sub-section (7)
of section 59 of the Mines Act, 1952.

[Placed in Library. See No. LT-
177/80].

(2) A copy of the Payment of
Bonus (Amendment) Rules, 1979
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
1147 in Gazette of India dated the
8th September, 1979, under sub-
section (3) of section 38 of the Pay-
ment of Bonus Act, 1965.

[Placed in Library. See No. LT-
178/80].

(3) (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Employees’ Provident
Fund Organisation for the year
1975-76 together with Audit Report
“thereon.

(ii) A statement (Hindi and Eng-
lish wversions) showing reasons for
delay in laying the above document.
Placed in Library. See No. LT-
179/80]. ‘

(4) A copy of the Report (Hindi
and English versions) of the Court
of Injuiry into the accident at Bara-
golaj Colliery on the 22nd January,
1979,

[Placed in Library., See No. LT-
180/80].

NOTIFICATIONS UNDER PASsporTS AcrT,
1967

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI BHISHMA NARAIN
SINGH): Sir, on behalf of Shri P. V.
Narasimha Rao, 1 beg to lay on the
Table 2 copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of section
.24 of the Passports Act., 1967:—

(i) The Passports (ninth Amend-
“ment) Rules 1979, published in Noti-
‘ fication No G.S.R.(E) in Gazette of
~India dated the 5th July, 1979.
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(ii) The Passports (Tenth Amend.-
ment) Rules; 1979, published in
Notification No. G.S.R. 489(E) in
Gazette of India dated the 16th
August 1979,

(iii) The Passports (Eleventh
Amendment) Rules, 1979 published
in Notification No, G.S.R. 528(E) in
Gazette of India dated the 3rd
September. 1979. [Placed in Library.
See No. LT-181/80].

REVIEWS ON AND ANNUAL RBPORTS OF

FERTILIZER (PLANNING AND DEVELOP-

MENT) INDIA LTD., SINDRI FOrR 1978-79,

NaTioNaL FERTILIZERS LTD., NEW DELHI

FOR 1978-79, FERTILIZER CORPORATION OF

Inpra Ltp, NEw DELHI For 1978-79
ETC. ETC.

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHR1 P. C. SETHI): I
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-seclion (1) of section 619A
pf the Cempanies Act, 1956: —

(a) (i) Review by the Govern-
ment on the working of the Fertilizer
(Planning and Development) India
Limited, Sindri, for the year 1978-79.

(ii) Annual Report{ of the Ferti-
lizer (Planning and Development)
India Limited, Sindri for the year
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-182/80].

(b) (i) Review by the Govern-
ment on the working of the National
Fertilizers Limited, New Delhi, for
the year 1978-79.

(ii) Annual Report of the National
Fertilizers Limited, New Delhj for
the year 1978-79 along wilth the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Library.
See No. LT-183/80].

-
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(c) (i) Review by the Govern-
ment oh the working of the Ferti-
lizer Corporation of India Limited,
New Delhi, for the year 1978-79.

(ii) Annual Report of the Ferti-
lizer Corporation of India Limited,
New Delhi for the year 1978-79
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-184/801].

(d) (i) Review by the Govern-
ment on the working of the Hindu-
stan Organic Chemicals Limited,
Rasayani, for the year 1978-79.

(11) Annual Report of the Hindu-
stan Organic Chemica] Limited,
Rasayanj for the year 1978-79 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No. LT-185/807.

(e) (i) Review by the Govern-
ment on the working of the Indo-
Burma Petroleum Company Limited,
Calcutta and its 3 subsidiaries, for
the year 1978-79.

(ii) Annua] Report of the [ndo-
Burma petroleum Company Limited,
Calcutta and ijts 3 subsidiaries, for
the year 1978-79 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon, [Placed in Library.
See No. LT-196/807.

(#) (i) Review by the Govern-
ment on the working of the Hindu-
stan Petroleum Corporation Limited,
Bombay for the year 1978-79.

(ii) Annual Report of the Hindu-
stan Petroleum Corporation Limited,
Bombay, for the year 1978-79 along
with the Auditeq Accounts and the
.comments of the Comptroller and
Auditor Genera] thereon. [Placed in
Library, See No, LT-187/ 80],

tg) (i) Review by the ernment
on the working of the Madras Ferti-
lizers Limited, Madras for the year
1978-79. \
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(ii) Annual Report of the Madras
Fertilizers Limited Madras, for the
year 1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. 188/80].

(h) (i) Review by the Govern-
ment on the working of the Rashtriya
Chemicals and Fertilizers Limited,
Bombay, for the year 1978-79.

(ii) Annual Report of the
Rashtriva Chemicals and Fertilizers
Limited Bombay, for the year
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-189/80].

(i) (i) Review by the Govern-
ment on the working of the Ferti-
lizers and Chemicals, Travancore,
Limited, for the year 1978-79.

(ii) Annual Report of the Ferti-
lizers and Chemicals, Travancore,
Limiied, for the year 1978-79, along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. L'T-190/80].

(j) (i) Review by the Govern=
ment on the working of the Pyrites,
Phosphateg and Chemicals Limited,
for the year 1978-79.

(ii) Annual Report of the Pyrites,
Phosphates and Chemicals Limited,
for the year 1978-79 along with the
Audited Accountg and the comments
of the Comptroller and Auditor
General thereon, [Placed in Library.
See No. LT\-191/80].

(k) (i) Review by the Govern-
ment on the working of the Hindu-
stan Fertilizer Corporation, Limited,
New Delhi for the year 1978-79.

(ii) Annua)] Report of the Hindu~-
stan Fertilizer Corporation Limited,
New Delhi, for the year 1978-79
along with the Audited Accounts and
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the eomments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No. LT-192/80].

(1) (i) Review by the Govern-
ment on the working of the Bharat
Petroleum Corporation  Limited,
Bombay, for the year 1878-79,

(ii) Annua] Report of the Bharat
Petroleum  Corporation Limited,
Bombay, for the year 1978-79 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See No. LT-193/80].

(m) (i) Review by the Govern-
ment on the working of the Indian
Oil Corporation Limiled, Bombay,
for the year 1978-79.

(ii) Annual Report of the Indian
0i] Corporation Limited, Bombay,
for the year 1978-79 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Library.
See No. LT-194/80].

(n) (i) Review by the Government
on the working of the Hindustan
Prefab Limited, New Delhi, for the
year 1878-79.

(ii) Annual Report of the Hindu-
stan Prefab Limited, New Delhi, for
the year 1978-79 along ‘with the
Auditeq Accounts and the comments
of the Comptroller and Auditor
General thereon. [Placed in Library.
See No. LT-195/80].

(2) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report of Bongai-
gaon |Refinery and Petrochemicals
Limited, for the year 1978-79 within
the stipulated period of nine months
after the close of the Accounting year.
[Placed in Library. See No. LT-196/
801.

(3) A statement (Hindi and English
versions) explaining reasons for not
laying the Anuual Report of the
Central Institute of Plastics Engineer-
ing and Tools, Madras for the year
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1978-79 within the stipulated period of
nine months after the close of the-
Accounting Year. [Placed in Library.
See No. LT-197/80].

(4) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report of the Oil
and Natural Gas Commission for the
year 1978-798 within the stipulated
period of nine months after the close
of the Accounting Year. [Placed ir
Library. Se€e No. LT-198/80].

(5) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report of the Indian
Petrochemicals Corporation Limited,
for the year 1978-79 within the
stipulated period of nine monthg after
the close of the Accounting Year.
[Placed in Library. See No. LT-199/
80].

(6) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Report of Smith
Drugs and Pharmaceuticaly Limited,
for the vyear 1978-79 within the
stipulated period of nine months after
the close of the Accounting Year.
[Placed in Library. See No. LT-200/
807.

(7 A statement (Hingi and English
versiong) explaining reasons for not
laying the Annual Report of Smith
Stanistreet Pharmaceuticals Limited,
for the period 1st October, 1977 to
31st March, 1979 within the stipulated
period of nine months after the close
of the Accounting year. [Placed in
Library. See No. LT-201/807].

(8) A copy of the Smith, Stanistreet
and Company Limited (Acquisition and
Transfer of Undertakings) Removal of
Difficulties Order, 1979 (Hindi and
English versions) published in Noti-
fication No. S.0. 809(E) in Gazette of
India dzted the 15th December, 1979,
issued under section 32 of the Smith,
Stanistreet and Company, Ltd. (Aequi-
sition and Transfer of Undertakings)
Act, 1977. [Placed in Library. See No.
LT-202/80]. :

[}
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(9) A copy of the Agreement
(Hndi @and English versions) under
Section 42 of the Income-Tax Act, 1961
between the Government of India and
Hydrocarbons India Limited. [Placed
in Library., Se€e No. LT-203/80].

(10) A copy of the Annual Accounts
(Hindj and English versions) of the
Centre] Board for the Preventiop and
Control of Water Pollution together
with Audited Report thereon for the
year 1978-79. [Placed in Library. See
No. LT-204/80].

NOTIFICATION UNDER MERCHANT SHIPPING
Act, 1958 AND A STATEMENT FOR DELAY

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): On behalf of Shri
A. P. Sharma ] beg ty lay on the
Table: —

(1) A copy of the Merchant Shipp-
ing (Fees for Load Line, Surveys)
Rules, 1979 (Hindi and English ver=-
sions) published in Notification No.
G.S.R. 1163 in Gazette of India dated
the 15th September, 1979, under sub-
section (3) of section 458 of the
Merchant Shipping Act, 1958,

(2) A statement (Hindi and
English versions) showing reascns
for delay in laying the notification
mentioned at (1) above. [Placed in
Library. Sce No, LT-205/80].

A STATEMENT FOR DELAY IN SUBMITTING

THE REPORT Or Foob CORPORATION OF

INDIA FOR 1978-79, NOTIFICATION UNDER

CENTRAL WAREHOUSING CORPORATION

Act, 1962, ReErcrTt oF COMMITTEE ON
LAND REFORMS ETC. ETC.

THE MINISTER OF ENERGY AND
IRRIGATION AND DEPARTMENT OF
COAL (SHRI A. B. A. GHANI KHAN
CHAUDHURI): On behalf of Shri
Birendra Singh Rao I beg to lay on the
Table: —

(1) A statement (Hindi and
English versions) explaining reasons
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for not laying the Annual Report of
the Food Corporation of India, for
the year 1978-79 within the stipu-
lated period of nine monthg after
the close of the Accounting Year.
[Placeq in Library. See No. LT-
206/801.

(2) A copy of the Central Ware-
housing Corporation ( Amendment)
Rules, 1980 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 58 in Gazette of India dated
the 19th January, 1980 together with
a corrigendum thereto, under sub-
section. (3) of section 41 of the
Centra] Warehousing Corporations
Act, 1962. [Placed in Library. See
No. LT-207/80].

(3) (i) A copy of the Report**
(Hindi version) of the Committee on
Land Reforms-Condtitutional  Pro-
tection of Land Reformg Laws and
machinery for Quick disposal of land
reform cases.

(ii) A statement (Hindj version).
showing reasons for delay ip laying
the Hindi version of the Report.
[Placed in Library. See No, LT-
208/807.

(4) (i) A copy of the Annual
Report (Hindi and English versions)
of Rajasthan Stale Dairy Develop=
ment Corporation Limited, Jaipur,
for the year 1977-78 along with the
Audited Accounts and the commenta
of the Comptroller and Auditor
Genera] thereon, under section 619A
of the Companies Act, 1956.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the report men-
tioned at (i) above. [Placed in
Library. See No, LT-209/801.

(5) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential Commo-
dities Act, 1955:—

(i) The Wheat Roller Flour
Mills (Licensing and Control)

**English version of the Report wag laid on the Table on the 26th

February, 1979.



Amendment Order, 1979, publish-
ed in Notification No. G.S.R. 874
in Gazette of India dated the 23rd
June, 1979. ’

‘(ti) The Delhi Roller Mills
Wheat Pproducty (Ex-Mill and
Retail) Price Control Order, 1979,
publisheq in Notifieaton No. G.S.R.
538 (E) in Gazette of India dated
the 15th September, 1879.

(iii) The Delhi Roller Mills
Wheat Productg (Ex-Mill and
Retail) Price Control (Amend-
ment) Order, 1979, published in
Notification No. G.S.R. 614(E) im
Gazette of India dated the 9th
November, 1879.

(iv) The Wheat Roller Flour
Mills (Licensing ang Control)
(Second Amendment) Order, 1979,
published in Notification No.
G.S.R. 1473 in Gazette of India
dated the 8th December, 1979.
[Placed in Library. See No. LT-
210/58. : P o4} |

(6) A copy of the Copra Cess
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and English versions) published in
Notification No. G.S.R, 603(E) in
Gazette of India dated the 31st
October, 1979, under Section 5 of the
Indian Explesives Act 1884. [Placed
in Library. See No. LT-213/80].

(2) A copy ef the Report (Hindi
and English versions) of the Study
Group to Review the working of the
Reserve Bank of India Scheme for
Handloom TFinance, [Placed in
Library. See No. LT-214/80].

(3) Reselutien Mo. 6(9)/78/Coop.
dated the 20th February, 1979 (Hindi
and English versiens) cen#ining the
decisiong en the Report. [Placed in
Library. See No. LT-214/80].

(4) A copy of the Paper (Requla-
tion of Production) Amendment
Order, 1979 (Hindi and English ver-
sions) published in Notification No.
S.0. 583(E) in Gazette of India dated
the 16th October, 1979 under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed

Rules, 1979 (Hindi and English ver-
gions) published in Notification No.
G.S.R. 266(E) in Gazette of India
dated the 25th April, 1979, under gub-
section (3) of section 19 of the
Copra Cess Act, 1979. [Placed in
Library. See No. LT-211/80].

(7 A copy of the Annual Report
(Hindi and English versions) of the
Development Counci]l for the Sugar
Industry for the year 1978-79, under
sub-section (4) of section 7 of the
¥ndustries (Development and Re-
gulation)  Act, 1951, [Placed in
Library. See No. LT-212/80].

NOTIFICATION UNDER INDIAN EXPLOSIVES

Acr, 1884 REVIEW AND RESOLUTION ON

REPORT OoN WORKING OF RESERVE BANEK

oF InpiA ScHEME, NOTIFICATION UNDER

BssSENTIAL COMMODITIES AcT, 1955
ET:. ETC.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-~

MAN): 1 beg to lay on the Table:—

(1) A coby of the Explosives
(Amendment) Rules, 1979 (Hindi

in Library, See No. LT-215/80].

(5) A copy each of the following

papers (Hindi and English versions)
under sub-section (1) of section
619(A) of the Companies Act, 1956: —

(a) (i) A statement regarding
Review on the working . of
Tungabhadra Steel Products Limit-
ed, Tungabhadra, for the year
1978-79,

(ii) Annua]l Report of Tunga-
bhadra Stee] Products Limited,
Tungabhadra for the year 1978-79
along with the Audited Accounts
and the comments of the Com-
ptroller and  Auditor General
threon. [Placed in Library. See
No. LT-216/80].

(b) (i) A statement regarding
Review on the working of Triveni
Structurals Limited Naini-Allaha-
bad, for the year 1978-79.

(ii) Annual Report of Triveni
Structurals Limited, Naini-Allaha-
bad, for the year 1978-79 along
with the Audited Aceounts and the
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comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No, LT-217/80].

(c) (i) Review by the Gowern-
ment on the working of Heavy
Engineering Corporation Limited
Ranchi, for the year 1878-79.

(ii) Annual Report of the
Heavy Engineering Corporation
Limited, Ranchi, for the year
1978-7% along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed im Library, See
No. LT-218/80].

ReEPORT OF COMMISSIONER FOR SCHE-
DULED CASTES AND SCHEDULED TRIBES
FOR 1977-78

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): On behalf of
Shri Yogendra Makwana | beg to lay
pn the Table a copy of the Report
(Hindi and English versions) of the
Commissioner for Scheduled Castes and
Scheduled Tribes for the year 1977-78
Parts T and 11 under article 338(2) of
the Constitution. [Placed in Library.
See No. 1.T-219/80]

ANNUAL REPORTS OF INDUSTRIAL FINANCE
CORPORATION OF INDIA FOR THE YEAR
ENDED, ON 30TH JUNE, 1979, INDUSTRIAL
DEVELOPMENT BANK OF INDIA FOR THE
YEAR ENDED ON 30TH JUNE, 1979, coPY OF
THE RESERVE BANK or Inpia (Note
ISSUE) REGULATIONS 1935 ETC.

SHRI P, VENKATASUBBAIAH: On
behalf of Shri Jegannath Pahadia I
beg to lay on the Table:

(1) A copy of the Annual Report
(Hindj and English versions) of the
Industrial Finance Corporation of
India for the year ended the 30th
June, 1979 glong with the statement
showing the Assets and Liabilities
and Profit and Loss Account of the
Corporation, under gub-section (3)
of section 85 of the Industrial
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Finance  Corporation Act, 1948.
[Placed in Library., See No. LT-
220/80]. |

(2) A copy of the Annua] Report
(Hindi and Engllish versions) of the
Industrial Development Bank of
India together with the Audited
Accounts of the General Fund and
the Development Assistance Fund for
the year ended the 30th June, 1979,
under sub-section (5) of section 18
and sub-section (5) of section 23 of
the Industrial Development Bank
of India Act 1964. [Placed in
Library. See No, LT-221/80].

(3) A copy of the Reserve Bank
of India (Note Issue) Regulations,
1935 (Hindj and English versions)
as amended upto the 16th August,
1979 under sub-section (4) of section
53 of the Reserve Bank of India
Act, 1934, [Placed in Library. See
No. LT-222/80].

(4) A copy each of the following
Reports (Hindi ang English ver-
sions) under article 151(1) of the
Constitution: —

(i) Report of the Comptroller and
Auditor General of India for the
year 1978 TUnion Government
(Commercial) Part-V Resume of
the Company Auditors Reports
and comments on Accounts of
Government Companies. [Placed
in Library. See No. LT-223/80].

(ii) Report of the Comptroller
and Auditor General of India for
the year 1978—Union Government
(Commercial) Part VI—Miscel-
laneous topics of interest. [Placed
in Library. See No. L.T-224/80].

(iii) Report of the Comptroller
and Auditor General of India for
the year 1979—Union Govern-
ment (Commercial) Part I—Intro-
duction. [Placed in Library. See
No. LT-225/80].

(iv) Report of the Comptroller
and Auditor General of India for
the year 1979—Union Government
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(Commercial) Part IT—The Ferti-
lizer Corporation of India Limited
(Gorakhpur Unit). [Placed in
Library. See No, LT-226/80].

(6) A copy of Notification No.
G.S.R. 12(E) (Hindi and English
versions) published in Gazette of
India dateq the 22nd January, 1980
together with an  explanatory
memorandum exempting delegates
to the General Conference of U.N.
Industrial Development Organi-
sation held in New Delhi from pay-
ment of Foreign Travel Tax, issued
under section 36 of the Finance Act,
1979. [Placed in Library. See No.
LT-227/80].

(6) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 296 of the In-
come Tax Act, 1961:—

(i) The Income-tax Fifth
Amendment), Rules, 1979 pub-
lished in Notificationr No. S.0.
607 (E) in Gazette of India dated
the 29th October, 1979.

(ii) The Income-tax (Seventh
Amendment) Rules, 1979 publish-
ed in Notification No. S.0. 609(E)
in Gazette of India dated the 2%h
October, 1979,

(iii) The Income-tax (Eighth
Amendment) Rules 1979, publish-
ed in Notification No. S.0. 641(E)
in Gazette of India dated the 29th
November, 1979. [Placed in Lib-
rary. See No, LT-228/801.

(7) A copy of the Wealth-tax
(Second Amendment) Rules, 1979
(Hindi and English versions) pub-
lished in Notification No. S.0. 610(E)
in Gazette of India dated the 29th
October, 1979, under sub-section (4)
of section 46 of the Wealth-tax Act,
1957. [Placed in Library. See No.
LT-229/80].

(8) A copy ’faf the Gift-tax
(Amendment) Rules, 1979 (Hindi
and English versions) published in
Notifieation No. S.0. 611(E) in
Gazette of India dated the 29th
October, 1979, under sub-section (4)
of gection 46 of the Gift-tax Act,

1958, [Placed in Librory. See NO.
LT-230/80].

(9) A copy of the Companies
(Profits) Surtax (Amendment)
Rules, 1979 (Hindi and English ver-
sions) published in Notification No.
S.0. 613(E) in Gazette of India
dated the 29th October, 1979, under
sub-section (3) of gection 25 of the
Companies (Profits) Surtax Act,
1964. [Placed in Library, See No.
L T-232/80].

(10) A copy of the interest-tax
(Amendment) Rules, 1979 (Hindi
and English versions) published in
Notification No. S.0. 614(E) in
Gazette of India dated the 29th
October, 1979, under sub-section (4)
of section 27 of the Interest-tax Act,
1974, [Placed in Library. See No,
LT-232/80]

(11) A copy each of Notification
No. G.S.R., 21(E) and 22(E) pub-
Jished in Gazette of India gated the
20th January, 1980 together with an
explanatory memorandum regard-
ing withdrawal of exemption from
import duties in respect of gift con-
signments for the cyclone effected
people of Tamil Nadu and Andhra
Pradesh and for the flood effected
people in various states, under sec-
tion 159 of the Customs Act, 1962.
[Placed in Library, See No, LT-
233/80].

ReporT oF NaTioNar Porice Commis=

SION AND ASSESSMENT REPORT RE: DEVE-

LOPMENT OF HINDI AND ITS PROGRESSIVE
USE.

SHRT P. VENKATASUBBAIAH:
1 beg to lay on the Table:

(1) A copy of the First Report of
the National Police Commission
(Hindi and English versions).
[Placed in Library. See No. LT=-
234/801.

(2) A copy of the Annual Assess-
ment Report (Hindi and English
versions) for accelerating the spread
and development of Hindi and its
progressive use for various official
purposes of the Union, for the year
1976-77.  [Placéd in Library. See
No. LT-235/80].
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FINANCIAL : COMMITTEES—A
REVIEW

SECRETARY: 1 beg to lay on the
Table a copy each of the Hindi and
English versions of the following:—

(1) Financial Committees, 1978-
79—A Review.

(2) Financial Committees, 1979-
80—A Review,

12.06 hrs

PETITION RE: HARDSHIPS OF
BOMBAY RAILWAY SUBURBAN
COMMUTERS

SHRI R. K. MHALGI (Thane): I
beg to present a petition signed by
Shri R, G. Kapse and others regard-
ing hardships of Bombay Railway
Suburban commuters.

12.07 hrs
ELECTION OF DEPUTY SPEAKER

L ]
MR, SPEAKER: Now, we have the

motions for the election of the Deputy

Speaker.
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SHRI K. P, SINGH DEQO (Dhen~
kanal): Sir, I beg to move:

“That Shri G. Lakshmanan, a
member of this House, be chosen as
the Deputy Speaker of this House.”

SHRI S, MURUGIAN (Tiruppat-~
tur): Sir, I second the motion,

MR. SPEAKER: Shri George Fer-
nandes.,

UG CRIE o p—
qg‘mr,ﬁzrmﬁrmm%mgsm
FEAT. . . (TaEeTE)

MR..SPEAKER; Why are you try.
ing to come up? Is it your job?
Please, Mr. Pande!

SHRI CHANDRAJEET YADAV
(Azamgarh); Sir, under Rule 8, clause
(3), the mover capn make a statement
if he wants to make one. Therefore,
he may be permitted. (Interruptions).

Why are you jumping? Let the
Speaker decide: I am not talking to
you. (Interruptions),

I don't know how they function !,

They don't let even the Speaker func-
tion.

MR. SPEAKER: He can only move
the motion.

SHRI CHANDRAJEET YADAV: 1
am referring to Rule 8, clause (3).

MR, SPEAKER-; It says: “. ...and
shall confine himself to gz mere state-

ment to that effect”, ‘To that effect’
means moving it '

"ﬁ'ﬂ'mf"ﬂffﬁw:ﬁ T
TSI BT AT, e

MR. SPEAKER - Mr, George, why

are trying to force my hand? You can
only move the motion,

ﬂlﬁmﬁﬂq:wﬁ-fwﬁ% Tt ai
oY g )
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MR. SPEAKER: No, it is for the
House. Within the Rules, I am bound
to work, It is only to be moved. It
can only be moved.

Wt W wAlw : merw Agew, #
g W g,
“f& = gffs s AwEe F, N T

9T ¥ §EE §, T AWl F7 99w
gar w3

I nterruptions)

MR. SPEAKER: Why are you com-
_ing up? Is it your job or my job? 1
have to control it.

[ ]

SHRI SAMAR MUKHERJEE (How-

rah): I second the motion.

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, I beg to move:

“That Shri Dhanik Lal Mandal,
a Member of this House, be chosen
ags the Deputy Speaker of this
Hquse_"

DR. B, N. SINGH (Hazaribagh):
Sir, I second the motion.

SHRI YESHWANTRAO CHAVAN
(Satara): Sir, I beg to move:

“That Shri Dhanik Lal Mandal,
a Member of this House, be chosen
as the Deputy Speaker of this
House.”

st e <7 qwe |t (|T): § ¥g vend &7

TAGA HAT
(Interruptions)

SHRI INDRAJIT GUPTA: Sir, I

am seeking your guidance, If any of
the proposers of these motions wishes
to withdraw his motion and state why
he is withdrawing it, will you not
permit?

MR. SPEAKER: Yes, we shall per-
mit, I think,...

SHRI INDRAJIT GUPTA: This is
under Rule 8(3).

MR, SPEAKER: But the point is
this. If any hon. Member decides to
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withdraw his motion, he can just do
that.

SHRI INDRAJIT GUPTA:
must be allowed to explain.

MR. SPEAKER: The Rule does not
allow that.

But he

SHRI INDRAJIT GUPTA: I am
seeking your guidance,

MR. SPEAKER: My guidance is, as
laid down in the rules. I am to be
guided by the rules framed by this
House.

SHRI SAMAR MUKHERJEE: I am
reading sub-section (3) of Rule 3. It
reads:

“A member in whose name a mo-
tion stands on the list of business
may, when called, move the motion
or withdraw the motion, and shall
confine himself to a mere state-
ment,  ...”

MR. SPEAKER: ‘Mere statement
to that eflect’. (Interruptions)

SHRI SAMAR MUKHERJEE: A
statement should be allowed to be
made,

MR. SPEAKER: Here these words
say, “....to a mere statement t{o that
effect.”” And what is that? The mo-
tion is being ‘withdrawn. (Interrup-
tions) You just go into that. It says,
“,...a mere statement to that effect.”
To that effect. ¢ That is, the motion is
being withdrawn, If any Member is
willing to withdraw, please do....

SHRI SAMAR MUKHERJEE: He
will make a statement why he is
withdrawing.

MR. SPEAKER: No. Mere state-
ment to that effect, that his motion is
being withdrawn,

SHRI SAMAR MUKHERJEE: What
is the meaning of ‘statement’?

MR, SPEAKER: It means, the mo-
tion is being withdrawn. (Interrup-
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tions) If the rules say like that, then
I cannot decide otherwise,

PROF. MADHU DANDAVATE:
Sir, on a point of order.

MR. SPEAKER: Which rule you
are referring to?

PROF. MADHU DANDAVATE:
To the same Rule. You allow a ‘mere
statement’. What that ‘mere state-
ment’ is, that, of course, has to be left
to the Members, A

MR. SPEAKER: No. ‘....to that
effect’.

AN HON. MEMBER: There is a
difference between ‘proposal’ and
‘statement’. (Interruptions)

MR. SPEAKER: ©Please give me

one minute,

PROF. MADHU DANDAVATE: By
this time the statement would have
been over.

MR. SPEAKER: No, no, It should
be according to the rules. I have
gone through this also, it is not pos-
sible. It should be only a mere state-
ment that he is withdrawing,

SHRI SOMNATH CHATTERJEE: 1
draw your attention to Rule 389 on
residuary powers. Rule 8(3) is not a
bar. It only lays down what you have
been already pleased to indicate.
Under rule 389 when there is no spe-
cific provision.... /

MR. SPEAKER: This is very speci-
fic,

I will now put the motion to the
House. The question is:

“That Shri G, Lakshmanan, a
member of this House, be chosen as
the Deputy Speaker of this House.”

The motion was adopted.

MR, SPEAKER: Shri G. Laksis-
.manan is chosen as the Deputy Spea-
ker of this august House,

The hon. Prime Minister,

12.15 hrs.

FELICITATIONS TO THE DEPUTY
SPEAKER

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): May I take
this opportunity of congratulating
Shri G. Lakshmanan on his election
as Deputy Speaker,

Shri G. Lakshmanan has wide ex-
perience of public life and also he has
been a member of the other House
and this should stand him in good
stead in safeguarding the rights and
privileges of all sides of the House, of
individual members as well as in
upholding the dignity and decorum
of this august House, I extend a
warm welcome to him and I give him
our good wishes and assure him of
our co-operation.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): I would like to extend my
congratulations on behalf of the Lok
Dal to the newly elected Deputy

Speaker.

I would have been very happy if
this election would not have been ne-
cessitated. We submitted the motion
in order to draw the attention of the
Houyse to a convention that had been
observed in the past where a member
belonging to the Opposition was in-
variably made the Deputy Speaker.
....(Interruptions) In the last two
Lok Sabhag the Opposition was con-
sulted before the Deputy Speaker was
elected or before the nomination for
Deputy Speakership was made. We
had hoped that that tradition would
be continued and it is only when we
found that that tradition had not
been continued, we were constrained
to make our own nomination,
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I would like to extend my congra-
tulations once again to the Deputy
Speaker and I am sure that he will,
in the discharge of his duties, do all
that is necessary to uphold the rules
and the dignity of this House,

SHRI SAMAR MUKHERJEE (How-
rah): I congratulate the Deputy
Speaker. When I proposed the name
of Shri Dhanik Lal Mandal, it was
not to show any personal disrespect
to him. It is a question of principle
that the Deputy Speaker should also
be elected unopposed and unanimous-
ly. That was the convention and per-
sonally I raised this cuestion on the
20th of January when our Prime Min-
ister met the Leaders of the various
Opposition Parties. We expressed our
feelings because from the paper report
we saw that one D.M.K, Member was
going to be made Deputly-Speaker.

Sir, this is a breach of convention.
We are very unhappy over this. Still,
I hope that once elected, he should act
as a man above the party and act
most impartially to uphold the tradi-
tion of this august House.

Sir, I congratulate him for his
election,
PROF, MADHU DANDAVATE

(Rajapur): Mr, Speaker, Sir, I con-
gratulate the Deputy-Speaker on his
election. He has rich experience of
belonging to the House of Elders. I
am sure, when he comes here to pre-
gside over the deliberations of this
House, he will bring to the Chair,
the maturity of the elderg and he will
also take care of the youngsters in
this House so that there will be a
combination of youngsters and elders.

Sir, so long as he was not elected,
he belonged only to one party. But,
now, we can legitimately have a claim
on him that when he occupies the

- Chair, he 'will be belonging to the en-
tire House and he can rest assured
that when he sits in the Chair, we
will offer our cooperation not as if he
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belongs to one section but as if he be-
longs to the entire House and we will
expect the same reciprocation

It is true that some motion was al-
ready moved just to express that the
Opposition must get the representa-
tion, And to keep up that convention,
the motion was actually put forward.
As a /healthy convention of this House,
as far as possible, unanimity should
be arrived at in the election to such
a high office. So, the motions were
‘withdrawn, and I am happy (Inter-
ruptions) that it was a mere state-
ment. Only the spirit of it was
merely stated. Without going into
the 1iechnijcality of the problem,
I dare say that, indeed, the Deputy-
Speaker belongs to the entire House;
particularly in such a House where
there is a lot of impalance, it is the
Opposition that will need protection
fmore than probably the Members of
the Ruling Party and I hope that that
protection will be available to us in
abundance.

SHRI YESHWANTRAQO CHAVAN
(Satara): Sir, may I take this oppor-
tunity to congratulate the newly elec-
ted Deputy-Speaker?

I think his election must be a good
relief for you also because you had
taken upon to preside the 'whole time
for the last few days. I find from my
experience in terms of the time, that
it is the Deputy-Speaker who spends
more time in the House than Speaker.
Today we will have to look to him
more for his mercy, (Interruptions)
He is an elder; he belonged to the
Elder's House. That is how I can put
it.

I can assure him the cooperation of
myself and my group in conducting
the work of this House very objec-
tively. He will take interest of the
House as a whole protecting the privi-
leges and _righ\ts of the individual
members. Particularly, when the
Opposition is a small one, I hope he
will take more care of the Opposition
than the ruling party Members per-
haps.
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SHRI C. T. DHANDAPANI (Pol-
lachi): Sir, on behalf of the D.M.K.
Party in Parliament, I offer my felici-
tations to the elected Deputy-Speaker,
Shri Lakshmanan, I also thank Mrs.
Gandhi and her party for the support
they have extended to the candidature
of our party. I also thank,the Leader
on this side who was responsible for
the creation of enthusiasm in this
election,

Sir, it has been said that it is the
Opposition Party member that should
be the Depuly-Speaker. We have seen
many occasions. Even in 1969, an In-
dependent Member, Mr. G, G. Swell
was elected to the post of Deputy-
Speakership. There was a dissent
and some political parties boycotted
and abstained from the House; they
were the Swatantra Party, Jan Sangh
and the Syndicate Party. Now I can
call them ag Jan Sangh, Now, I can
call them Janata and Lok Dal. In 1971,
the Marxists, it seems had some differ-
ence of opinion when Shri G. G, Swell
‘was offered ag candidate.....

SHRI SAMAR MUKHERJEE: We
supported,

SHRI C. T. DHANDAPANI: Afler-
wards, not in the beginning.

Some difference of opinion in the
selection of a candidate for a parti-
cular post is inevitable in a democra-
tic set up,

Sir, you have been a champion for
the causes of agriculturists and pea-
sants and our newly elected Deputy-
Speaker is an illustrious leader of
working class, He has been associated
with many trade unions. He worked
as a real trade unionist and was asso-
ciated with All India Postal Employees
Union for more than fifteen years, He
tirelessly worked for the just cause
of the working class. He was also the
Chairman of the Central Government
employees Joint Action Commitiee in
Madras when they 'were on warpath
for their right .demands. For the
cause of workers, he underwent un-
told sufferings and he proved himself

MAGHA 12, 1901 (SAKA)

the Dy. Speaker 178

to be an honest public man, Before I
conclude, I want to request the De-
puty-Speaker, through you, Sir; to
uphold the traditions of our move-
ment. The father of our movement
was Periar who taught us that every
human being should be respected
irrespective of his caste, creed and
colour; everybody's views should be
heard and everything should be judg-
ed on ity own merits, After him, our
glorious and real democratic leader,
Anna, pronounced that our object
should be to do our duty, have dignity
and discipline in public life. Then,
there was a call from our President,
Dr, Kalaignar Karunanidhi and the
victorious leader, Shrimati Indira
Gandhi to do our best to have self-
reliance and for the welfare of the
public. I hope, we will be able to ful-
fil that.

Sir, I once again congratulate and
felicitate Shri G, Lakshmanan on his
election as Deputy-Speaker of this
House.

i

SHRI INDRAJIT GUPTA (Basir-
hat); Mr, Speaker, Sir, on behalf of
our group, I would like to extend our
felicitations to Shri G. Lakshmanan
on his election to the high post of
Deputy-Speaker, I welcome him more
especially as a fellow trade unionist
and I feel some confidence that per-
haps we will be able to appreciate
each other on the same wavelength.
It is good that we have a Speaker, who
is a farmer, and a Deputy-Speaker,
who is representative of the working
class. We can expect that sympathy
will be shown to the cause of the Cen-
tral Government employees who Shri
Lakshmanan has represented in their
varioug movements ouiside and we
can expect freedom and justice, tem-
pered with mercy, as far as the oppo-
sition is concerned,

We had proposed the name of Shri
Dhanik Lal Mandal because we ‘want-
ed to draw the attention of the House
to a very simple point., If is mnot a
question of there being a precedent
that always somebody from the



176 Felicitations to

[Shri Indrajit Gupta]

Opposition has been agreed upon or
selected as Deputy-Speaker, as we
know in the past there were numer-
ous occasions when members of the
ruling party occupied both these seats
of Speaker and Deputy-Speaker, but
there were alsp occasiong when that
was not so, when the Deputy-Speaker
happened to have been a member of
the Opposition. That is not the point.
The simple point at issue was whe-
ther the healthy precedent of the rul-
ing party ang the Leader of this House
taking the opposition into confidence
and having consultationg with them
prior to the election would be follow-
ed or not. I regret very much to find
that that precedent has been given the
go-bye this time, I do not know,
why? There was plenty cf opportu-
nity to consult the Opposition. I hope,
it is not because having obtained this
massive majority, the Prime Minister
feels that there i no necessity for
such consultation. 1 hope, not, be-
cause she cailed a meeting of the
Opposition leaders to discusy various
other matters, mnational and inter-
national. Perhaps jt had slipped from
her mind that there was a precedent
that in the matter of election of
Deputy-Speaker, she should take the
Opposition into confidence, and have
consultations with them. It does
not necessarily mean that they will
agree, They may agree, or may not
agree, But prior consultation is a
healthy precedent, according to our
parliamentary norms and traditions;
and because that was departed from,
we wanted to register our mild pro-
test by submitting the name of an-
other Member, which we had already
decided to withdraw; but we wanted
to recorg our protest. 1 hope Mr.
Lakshmanan will not take this as any
kind of reflection on him, We have
nothing whatever against him, And,
on behalf of our group, I can assure
him of gur fullest cooperation in run-
ning this House according to the best
traditions,

SHRI ABDUL SAMAD (Vellore):
On behalf of the Muslim League
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Group in Parliament I wholehearted-
ly congratulate my esteemed friend
Mr. Lakshmanan for his elevation to
dignified office of Deputy-Speaker.
What 1 naturally expected, when his
name wag proposed by our illustriocus
Prime Minister, was that Mr. George
Fernandes will support the motion,
because Mr, Fernandes himself has
confessed on so many platforms that
he owes his very existence to the
timely help rendered by Kalaignar
Karunanidhi, But when Kalaignar
Karunanidhi’s nominee js proposeq for
Deputy Speakership, I was taken
aback when Mr. Fernandes proposed
another name. I can understand MT.
Samar Mukherjee or the other res-
pected leader Mr. Indrajit Gupta or
Mr, Chavan proposing some other
name. What I naturally expected was
that our esteemed leader Mr. Fernan-
des will support Mr. Lakshmanan.
Anyhow now the House has, with &
majority of votes, elected Mr. Laksh-
manan,

We cannot fing any other name,
except Mr. Lakshmanan for this
Deputy Speakership, because where
Balaraman, ie. Raman is there,
Lakshmanan must be there tp assist
him. He will be able to assist Mr.
Balram most faithfully and loyally.-

MR, SPEAKER: It is like Vanvaas.

SHR1 ABDUL SAMAD: I congratu-
late Mr. Irakshmanan; and j thank the
Prime Minister and the ruling . party

for having accepted, and proposed his
name. ey e glﬂ

Some doubts are lurking in the
minds of the leaders, whether DMK
is a ruling party or an Opposition
party. I want to say that it will be
decided in due course; but jn the near
future, it is going to be the ruling
party in Tamil Nadu.

SHR; GHULAM RASOOL KO-
CHACK (Anantnag): I extend on
behalf of myself and my colleagues in
the All Jammu & Kashmir National
Conference our congratulations to
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Mr. Lakshmanan on his elevation as
Deputy Speaker, I hope he comes
up to the expectations of this House,
and that this House becomes a forum
of unity and purpose, for serving
which all of us have been elected to
this House. The country wants unity
pf purpose and solidarity; and it is
necessary that we should forget our
petty differences—Certain  matters
have to be forgotten and we should
take an objective view of the prob-
lems that are facing our country at this
juncture. W should bring harmony
and unity in the country and solve
the problemg that are facing our coun-
try at large,

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): Mr. Speaker,
Sir: 1 wish to join in offering my
congratulations and good wishes to the
Deputy Speaker, May I say, without
wanting to give any offence, that I
was largely responsible for having
inducted Prof. Swell ag the Deputly
Speaker I was the de facto leader
of the Independent group then.
While geveral groups in the Opposi-
tion were not very happy, at least
they did respect what had become a

convention. They did not put up
anything from the Opposition.
To-day, unfortunately that  con-

vention has been broken and I do not
expect the Deputy-Speaker ty keep
this in mind. But what has been done
is, whether intended or not, almost a
reflection on the DMK that it was not
a Member of the Opposition and what-
ever Members may have felt that they
would have been consulted 1 don’t
think. .. (Interruptions) T am sorry.

AN HON. MEMBER: It was only
because there wag no consultation.

SHRI FRANK ANTHONY: That is
only a very partial excuse, (Inter-
Tuptions) I am sorry, it is only an
excuse. It is not an answer, because
in the final analysis, as far as I am
aware, even when an Independent
was, T say, put up, I was rather res-
ponsible for that. No Opposition
Eroup ever opposed it and that con-
vention should have been gubscribed
to. But I am certain that you. Mr.
Deputy-Speaker, will not bear this in

MAGHA 12, 1901 (SAKA)

the Dy. Speaker 182

mind and that you will hold the scalt.
evenly as the custodian of all the
sections of the House,
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SHRI N. G. RANGA (Guntur): Mr.
Speaker, Sir, I wish to congratulate
Mr. Lakshmanan as one of the stoutest
champions of the underpriviledged
people of the whole of India, and more
especially 6f South India. He belongs
tc the DMK which was founded by
Shri E. V. Ramaswamy Naicker and
led to Government by the late An-
nadurai who was one of my happiest
colleagues in public life. Friends have
referred to the fact that he has been
a labour leader, He is also a leader of
the Harijans, gurijans, backward
classes and of the under privileged
people in the South who were working
through the self-respect movement for
social dignity as well as political
authority and equality with all other
classes. I am glad to find him as a
colleague in the Rajya Sabha and I
have known how he had acted in an
impartial manner as one of the Mem-
bers of the Panel of Chairman. There-
fore, I am confident that he would look
after the interests not only of the
labour, of the Opposition but also of
the under-privileged people. So, I con-
gratulate him once again on his elec-
tion as Deputy-Speaker of the House.

MR. SPEAKER: I am very haopy to
associate myself with the Leader of
the House, leaders of parties and
groups and other Members in extend-
ing felicitations to Shri Lakshmanan
on his election as Depufy Speaker of
the House. Although Shri Lakshmanan
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is new to this House gnd to this Chair
he is no stranger to the parliamentary
life and high traditions of our Parlia-
ment. He was a prominent and active
Member of the other House from
1974—79 and made notable contribu-
tion. The success of any incumbent
«©of the Chair depends not only upon
his full understanding of the Rules of
Procedure but also cn his instinctive
comprehension of the sense of the
House. We are all here to see that
the House, as a form of people’s re-
presentatives "serves the objectives
underlying it and that the standing and
respect for parliamentary institutions
is enhanced by the manner in which we
function and conduct ourselves, In our
House, the Deputy Speaker shares a
substantial burden of the Speaker. I
am glad that the House has elected a
seasoned and experienced celleague as
Yeputy Speaker. I look ferward to our
-osely working together in the House.

&

SHRI G. LAKSHMANAN: Mr.
Speaker, Sir, I am deeply beholden to
‘the Henourable Wlembers of the august
House for electing me to this high
office of prestige and responsibility.

Madam Prime Minister and other
hon. Members have said some very
kind words about me. I am most
grateful to them. And, you Sir, by
joining them in felicitating me on this
occasion have embeldened me and in-
stiiled in me the necessary courage for
accepting the rather onerous responsi-
bilities of This office. Having had some
idea of your endearing personality and
friendliness, I know I can always look
up to you for guidance in the conduct
of my duties. While as a public man,
I have belonged to a political party and
have my personal views on political
problems I am fully conscious of the
fact that as a i icer, now I
must be guided by the norms of objec-
fivity and impartiality and an abso-
iutely non-partisan spirit. Alse, I
know I must always try to ensure the
necessary relationship between the pro-
ceedings of the House and the mood
and the aspirations of our people oul-
side.
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At this stage, I shall make no fall
claims or promises. But I do promise
that as Deputy-Speaker ] shall endeav-
cur to be a good deputy fo you, Sir,
and to speak always on behalf of the
House. after I belong to the whole
House. %ﬂ’mms
House that I shall not fail them and
shall always do my best to uphold the
high traditions of this House and to
justify the faith and confidence reposed
in me. |

MR. SPEAKER: Sir, once again I
thank you and all the hon. Members.

12.42 lrs.

PANEL OF CHAIRMEN

MR. SPEAKER: I have to inform the
House that under Rule 9 of the Rules
of Procedure I have mnominated the
following Members as Members of the

Panel of Chairmen:

Shri Gulsher Ahmed.
Shri Somnath Chatterjee.
Shri Hari Nath Mishra.
Shri Shivraj V. Patil.
Shri K. Rajamallu,

Shri Chandrajit Yadav.

IR

—_—

12.43 hrs.

STATEMENT RE. COMMISSION ON
PUBLIC EXPENDITURE

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. - VENKATA-
RAMAN): Sir, by a Resolution dated
29th May, 1979, Government had con-
stituted a Commission on Publie Ex-
penditure under the Chairmanship of
Shri S. N. Mishra (then Member of
the Lok Sabha) to identify areas in
which economy could be effected. The
Commission has since been engaged on

the task assigned to it.

The need for effecting economy in
Government expenditure cannot be
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over-emphasised. Unless unproductive
expenditure is Kept under strict con-
trel, the resources for sustaining a
viable development programme cannot
pe found. Even in regard to develop-
mental expenditure we have to take
action to ensure that the outlays on
difterent programmes are laid out in
such a manner as to maximise the rate
of growth of the economy and pro-
mote the socio-economic objectives of
Government. But the pursuit of
economy in the broadest sense of the
term should be accepted as a normal,
legithmate task of the different Minis-
tries and agencies of the Government
of India. In fact, realistic suggestions
for effecfing economy in expenditure
can emerge largely from within, The
contribution which an outside organisa-
tion like the Commission on Public
. Expenditure can make can have only
marginal impact. Government have
therefore decided that the Expenditure
Commission should be wound up with
effect from 31st January 1980 and the
Ministries asked fo put forward on a
continuing basis suggestions for effect-
ing economy in expenditure keeping
in view the objectives as ouflined in
the terms of reference of the Expendi-
ture Commission. The work of Mini-
tries in this regard will be monitored
by the Ministry of Finance as part of
its normal functions. Meanwhile,
attemps will also be made to make use
of the data collected by the Commis-
sion and any other suggestions that
may have emerged in the course of
the deliberations cof the Commuission.

Government wish to thank the
Chairman and Members of the Commis-
sion on Public Expenditure for the
kind services in this behalf.

12.45 hrs.
MATTER UNDER RULE 377

(i) REPORTEp RELAY HUNGER STRIKE
BY UNEMPLOYED COMMERCIAL
PILOTS TO PRESS = THEIR
DEMAND. !

1980 (SAKA)
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DR. VASANT KUMAR PANDIT
(Rajgarh): Unemployed commercial
pilotg of India have been on Relay
Hunger ®trfke ®€ar Airlines House
New Delhi since 1st November, 1979
in support of their demand for jobs as
pilots in the Airlines, National Air-
lines have been denying them jobs in
spite of the fact that they are the most
eligitle candidates for the same. $So
many commercial pilots remain un-
employed because Indian  Airlines
virtually stopped recruitment of Pil
for the last ten years. Before geing
on hunger strike Commercial Pilots
had taken up their case with Govern-
ment. To-day it is the 95th day of
their Hunger Strike. Will the Govern-
ment wake up do justice to unemploy-
ed Commercial Pilots who have been
suffering for the last many years?
Their demand is that they should be
given employment in Airlines as per
the Senicrity based on date of issue
cf Commercial Pilot’s licence to them
in order to make the selection free
from corrupt praclices. It is now
high time that Government take imme-
diate action to provide gainful
employment tc.  unemployed Com-
mercial Pilots. According to the state-
ments issued by the high officials of
the Airlines, requirement of Pilotg in
Airlines is not less than 350 pilots in
the next two years. Will the Govern-
ment issue the orders to Airlines to
take these unemployed Commercial
Pilots to fill these vacancies.

(ii) REPORTED REFERENCE TO KASHMIR
BY THE PRESIDENT OF PAKISTAN
IN IscAamMic CONFERENCE OF
FOREIGN MINISTERS
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«(iv) S1LENT VALLEY PROJECT SCHEME IN
KERALA.

SHRI K. A. RAJAN (Trichur): T beg
to mention the following matter of
public importance under Rule 377:

One of the most important Hydro
Electric Projeect Scheme in  Kerala,
called ‘The  Silent Valley Project
Scheme’' is at a standstill because of
the stay ordered by the Governor of
Kerala on the eve of Kerala Election.

The earlier Government of Kerala
had already invested nearly two crores
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of rupees and already under a statute
all protective measures were taken te
see that any ecological imbalance
should not occur,

Sir, my only submission is that this
deadlock over the project must be put
an end to in the best interest of the
Kerala State and the project may be
given clearance.

(v) PURCHASE OF ONIONS BY NAFED IN
MAHARASHTRA.

SHRI RAM KRISHNA MORE
(Khed): I beg to mention the follow-
ing matter of public importance under
Rule 377:

The policy following by NAFED in
Maharashtrag regarding purchase of
oniong from agriculturists has resulted
in great injustice to agriculturists and
COnsumers, While the agriculturists
do not get remunerative price, the
consumer has to pay about Rs. 3 per
kg. for onions. The benefit of this
policy goes only to the middle men
wha are exploiting both the agricul-
turists and the consumers. It is,
herefore, necessary to give proper
directiong to NEFED to amend its policy
in such a way that it will benefit both
agriculturists and the consumer,

(vi) NEEp TO INCREASE QUOTA OF DIESEL,
KEROSENE O1L aAND CoaL FOR UTTAR
PRADESH.

=it gfedw agrgy (M@qY): w8 gy
& ma # wwfy & @9 377 & g frefa-
g7 fagg Y N g &1 A R FIAT
AEAE

AR AW & g, fag) # & 0 wAF v
g frew #% sAAT & 99 @1 ¢ 5@ & w1
ITT W2W § s+ & g g gy g
ger & 1 ¥4 fadl IaT wqw F A0 @
wfEared] & sga ® WOHI§ )

oA § N G & 98 WINT
wrgarg s o< sdw 9t fww, fogdr &1 a@
1T A o7 A ey §H qwa fom 9 @ g
3u 7 gfg it wra qar Ty FE gr darfaa
Faa<or sqaear St qui: Soqel §, ®FTAAE B
forg Sfea wara fisd @
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12.52 hrs.
[MR. DEPUTY-SPEAKER in the Chair]
' APPROPRIATION BILL, 1980

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to meve*:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
serviceg of the financial year 1979-80,
be taken into consideration.”

The supplementary demands have
already been adopted by the House
and this is only a formal motion.

MR. DEPUTY-SPEAKER: The ques-~
tion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1979-80,
be taken into consideration.”

The motion was adopted

MR. DEPUTY-SPEAKER: We shall
take up clause by clause considera-
tion, There are no amendments to
clauses 2 and 3.

The question is:

“That clauses 2 and 3 stand part
of the Bill."”’

The motion. was adopted.
Clause 2 and 3 were added to the Bill.
The Schedule, clause 1, the Enacting

Formula and the Title were added to
Bill.

SHRI R. VENKATARAMAN: I
thank the House for the great con-
sideration it has shown to me

I beg to move:

“That the Bill be passed.”
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MR. DEPUTY-SPEAKER: The gques-
tion is:

“That the Bill be passed.”

The motion was adopted.

e et

12 54 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS),
1979-80—contd.

MR. DEPUTY-SPEAKER: The House
will now resume further discussion
on the Supplementary Demands for
Grants in respect of the Budget
(Railways) for 1979-80.

Shri Murugaiyan may continue his
gpeech.

*+*SHRI S. MURUGAIYAN (Tirup-
pattur): Mr. Deputy Speaker, Sir. In
continuation of my speech on the Sup-
plementary Demands for Grants of the
Railways which I started day before
yesterday I would like to make a few
suggestions. For the past two decades
the needs of Southern Railways
have nct been looked into by the
Railway Ministry. In many junctions
of the Southern Railways, the passen-
ger amenities are woefully lacking.
The railway workers are undergoing
untold bhardships. I hope that our
elder statesman and talented adminis-
trator, Pandit Kamalapathi Tripathi,
our Railway Minister will look into
‘the problems of Southern  Railways
and take steps to sclve them during
this year.

As I was telling day before yester-
day, since Tuticorin has become a
major port, the hinterland should be
served by broadgauge track. The
metregauge track between Tuticorin
and Tiruchirapalli should be converted
into a broadgauge track. In Tuticorin
monthly 14 lakh tonnes of salt is being
produced. Because of high quality

*Moved with the recommendation of the Pregident.
**The origina] speech was delivered in Tamil
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this salt is in great demand through-
out the country. In the absence of
broadgauge track, lorries are to trans-
pert salt to different points throughout
the country, This they have to do
because of the delay in transhipment
points from metregauge to broadgauge.
More wagong are also to be allotted on
this side for carrying the other indus-
trial goods. The hon. Minister of Rail-
ways should bestow his personal atten-
tion on these issues.

In my constituency, Tiruppattur,
Jalarpet is a big junction. There has
been no improvement to this junction
for the past 20 years. The railway
workers are having the same amenities
like drinking water provided to them
twenty years ago. The amenities have
not been increased in the same pro-
portion of increase in the staff strength
at this place. On the west-side the

township has grown very fast. Even
in emergencies like delivery cases,
the people have to traverse 1} miles

and then cross to the other side of
the railway line. The survey and
other preliminaries for a railway over-
bridge have been completed, but the
work has not yet started. The bhon.
Railway Minister should order the
start of the work on the over bridge
here and complete it by the end of
this financial year.

In my constitutency more than 300
leather factories are there. The lea-
ther products from here are exported
and annually several crores of foreign
exchange accrue to the public ex-
chequer through these exports. Yet
adegquate number of wagons are not
available for bringing in the raw skin
to this area. More wagons should be
made available to Vaniambadi, Ambur,
Velur ete. so that adequate gquantities
of raw skin can be brought in.

In my constitutency, Tiruvanna-
malai otherwise called Arunachalam—
is a very big pilgrim centre. Ramana
Maharshi lived there. To Raman-
ashram not only thousands of inland
pilgrims come but also many foreign
visitors come to Tiruvannamalai. In-
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spite of this, the station here has only
thatched roof. Pucca roof should be
constructed in this station. Thousands
of foreign and inland pilgrims to this
area will at least have shelter over
their heads in the  Tiruvannamalai
Railway Station. The people of this
area are very poor. They were taking
drinking water from the station. Now
the station authorities are preventing
them to have drinking water. Drink-
ing water should be provided to them
outside the railway station for these
poor people.

There is only one Express train bet-
ween Katpadi and Villupuram. The
passengers from North are finding it
difficult to move fast towards South,
because they have to go by passenger
trains. More express trains should be
started in this section.” Similarly, the
Central Station at Madras is facing all
sorts of problems. The Zoo is nearby
the juncticn and the animals are dying
because of the smoke being emilted by
the trains. Now the State Government
has decided to shift the zoo to some
other place. After this is done, the
Central Station at Madras should be
expanded and all passenger amenities
should be provided.

In some stations in Southern Rail-
ways on the ground that the traffic
offering is low the station masters have
been removed and the work has been
entrusted to agencies. These agencies
are not working effectively at the time
of arrival of trains. We  have
experienced this problem in my place
Kalasapakkam. The agency should he
removed and the station master should
be appointed. In the level-crossings
the gate-keepers close them and go to
their villages. Thig is a great hinder-
ance to smooth flow of traffic. The gate-
keepers should be asked to remain per-
manently near the levél-crosSings. In
my constituency, because of predomin-
ance of leather _industries. wagons
should be supplied in adeguate num-
bers. Day before yesterday there was
a railway accident in my constituency.
Frequent accidents occur because of
metregauge. Broadgauge conversion
should be undertaken on a large scale
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on the Southern Railways and then

only such_accidents will not recur.

With these words, I conclude my
speech expressing my gratitude to you

for giving me this opportunity.

o

13.00 hrs.
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[#r wrEaTT wrest]
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T HTRTUH ATEE T0a Foar 47 | g
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SHRI SONTOSH MOHAN DEV (Sil-
char): Mr, Deputy-Speaker, Sir, at the
outset, I would like tc¢’ thank you for
granting me the privilege and oppor-
tunity of conveying to this august
gathering the feelings, sentiments and
problems of a region whose voice until
now has heen a mere whisper because
of ifs remoteness and backwardness.
These people have delegated their
authority to me with great expecta-
tions, hopes and desires and I pray to
Almighty that He grant me the wisdom
and to you and members of this House.
I appeal to give me the guidance so
that I can discharge my duty faithfully
and conscientiously. As this is my
maiden speech in this august House,
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may I crave the indulgence of the mem-
bers of the august House to refer to
certain matters which de not concern
Railway directly but link up with the
common man who travels py rail.

The Cachar district of Assam is con-
spicuous by the fact that it is the only
district where elections could be held
in Assam.

The circumstances and the atmos-
phere under which people of Cachar
exercised their right to franchise
were exacting and extenuating. They
have, however, demonstrated a tre-
mendous amount of courage and their
faith in the democratic process by
casting their votes without fear or
favour. My success is not my own.
It is an unequivocal mandate to the
policies, viewg and leadership of our
respected leader and the Prime Minis.
ter Shrimati Indira Gandhi,

The electorate in my constituency
i.e, Silchar is a mixture of religious
and linguistic minorities comprising
Bengali Hindus, Bengali Muslims, tea
garden labourers (Hindi speaking),
Manipuries, Burmese, Scheduled Caste
and Scheduled Tribes, Nepalis. The
election in Cachar assumeg greater
importance in the context of the
present movement in Assam against
the so-called foreigners. The people
of Cachar have echoed the views of
Mrs, Indira Gandhi expressed in the
election campaign in various parts of
the country in unequivocal terms,
that Indian citizens living in Assam
for generationg cannot be deprived of
their legitimate and inherent right
to vote on the alleged plea of being
foreigners. People who have shared
the trials and tribulations, the joys
and sorrows of the country and state
for decades cannot, under any cir-
cumstances, be calleq foreignerg and
for that matter, be defranchised.
There has been an outery in the vari-
ous parts of Assam, over holding of
electiong in Cachar, and the Oath
taking day was marked as a Black
Day. Whether this is justified or not
time alone can tell and to time alone
I leave it.
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It is rather unfortunate that a
initially
began with rationality hag been al-
lowed to drift into g problem of na-
tional magnitude, solely due to the
inept handling and the inability of
the powers that were 1o appreciate
the importance and gravity of the
situation. I am sure that there are
no two opinions about the fact that
foreigners, if there be any, should be
deported forthwith, but identification
and isolation of the foreigners should
be done under the due process of
law and there is ng  justification
whatsoever of making linguistic reli-
gious minorities the victimg of cir-
cumstances. What is more alarming
and disturbing is the fact that a
democratic movement is now drift-
ing into the hands of extermists.
which bears all indications of lead-
fing to a demand for secession. The
brighter side of the picture, however,
is that our Prime Minister is taking
a keen and personal interest in the
matter and I have no doubt that
under the able guidance and steward-
ship of our leader a justifiable and
universally acceptable and lasting
solution would be found to the vex-
ing problems, The law and order
situation will not only be brought
under control but brought back to
normalcy, and peace and tranquillity
will once again prevail over the
region.

In the meantime, however, I
would be failing in my duty if I did
not make a particular reference to
the impact and repercussions as felt
in my district, i.e, Cachar. 8Sir, you
are no doubt aware that Cachar is a
land-locked region and the major
communication from and to Caehar is
by rail. Owing to the unsettled con-
ditions in other parts of Assam there
is a complete blockade against move-
ment of foodgrains, essential commo-
dities, H.S.D., petrol, diesel and coal
by rail. The people of Cachar are
now harbouring the feeling that this
ig like an economic sanction against
them a premium or penalty they are
required to pay for having participa-
ted in the election, The stock of
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essential commodities, like food- -
grains, kerosene, coal, diesel and
petrol is at an abnormally low level
Even after drastic curtailment of the
normal requirements I am told the
stocks are not likely to last beyond
three to four days. The common man
is going through a very difficult time
and the tense situation is being fur-
ther aggravated. The tea  garden
labourers who are dependent upon
their employers for their weekly
subsidised dry ration requirements
are becoming restless day by day
ag movement of even the available
stock is not possible due to non-
arrival of diese] tankers by rail. I
am sure, the Members of this House
realise the magnitude and seriousness
of the situation prevailing in Cachar
and which need not be over-empha-
sized. Keeping this in view, it is my
urgent appea]l that immediate steps
be taken for movement and reple-
nishment of all stocks by rail, so that
chaotic situation may be avoided as
we all know that hunger knows no
bounds.

Silchar has been under curfew im-
mediately after the election when
attempts were made by certain paro-
chia] interests.top incite communal
disharmony. I must not only thank
but also congratulate the people of
Cachar for having shown their matu-
rity and boldness in halting such at-
tempts and containing the situation.
At the same time, may I be so bold
as to request that the matter be
investigated and, if necesgsary, a judi-
cial inquiry be held to bring to book
the culprits responsible for sueh a
course of action,

I agree with the views of the several
hon. Members that the Assam problem
is a nationa] problem, but the Mem-
bers have faileq to stress one point,
that the movement is steadily going
intg the hands of anti-national ele-
ments, Unlesg the Centre acts im-
mediately, the time will not be far
off when the Prime Minister will

have to make the same type of army
operation  in Assam as she had to do
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to save.Mizopam from secession from
India' ang: to - liberate, Bangladesh
from the, clutches of West Pakistan
Government and save the suffering
linguistic minorities of Assam.

The present claim of Mr. Golap
Borbora of Janata to form yet ano-
ther ‘khichari sarkar’ in Assam must
not be allowed as the political parties
proposed to be in the coalition Minis-
try have already proved their failure
and they are Dbasically responsible
for creating this situation in Assam.
If Mr. Borbora is allowed to form a
Ministry, the President of India will
sign the dJeath-warrant of the lin-
guistic and religious minorities of
Agsam.

Mr. Deputy-Speaker, Sir, let us
hope that the whole eastern India
wiill receive  special attention from
the newly-elected Government at the
Centre for its economic and industrial
development for which railway com-
munications must play a wvital role.
The Centre must take immediate steps
to solve the long-standing demands
of Assam in various spheres, mainly
the Brahmaputra protection scheme,
Borack Dam scheme, Jogi Road and
Cachar Paper Mill to achieve the
extension of broad-gauge line upto
Tinsukia, ang the construction of
second road-cum-rail  bridge over
Brahmaputra and Barak. The conti-
nuous neglect of the Centre towards
the eastern Indian States and Union
Territories regarding development of
railway communication is giving am-
ple scope to foreign agencies to create
chaog through missionarjes and poli-
tically frustrated people and exploit
the depressed people of eastern India,
thereby gradually leading them to a
secessionist movement which is a
great danger for the integrity of our
Mother India. This must be stopped
now; otherwise, I am afraid, the
situation ' will go beyond control

While I fully support the Supple-
mentary Demands for Grants asked
for by the hon, Railway Minister, L
would like to remind the hon, Minis~
ter that merely granting of funds
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will not make the Railways efficient.
Railway is a common man's communi-
cation facility, but now it.has become
the most hazardous one. Accident
and crime in Railways have become
a daily hazard. Even recently we
have read in paper that, in between
Howrah and Burdwan, two women
were raped inside the running rail-
way compartment by those who were
supposed to protect them. It is a
disgrace for the railway administra-
tion. Stern and strict measures must
be taken to ensure the safety of the
passengers.

As regards railway communication,
Cachar is very much neglected, Sil-
char ang Karim Ganj railway sta-
tions whieh give the communication
facility to Mizoram, Tripura and
Manipur are the most-neglected ones.
Steps must be taken to provide more
passenger trains and to provide more
amenities to the passengers of this
area, The hill section ling from
Lumding to Badarpur was construc-
ted by the Britishers in the initial
stage of Indian Railways. It needs
complete reconstruction. Work for
broad-gauge should immediately
start from Gauhati to Jaggigora.

I am grateful to our hon, Railway.

Minister who has made the happy
announcement thig morning that all
passenger and goodsg trains suspended
for want of coa] ‘will start running
again in the course of next one month,

I congratulate our respected Prime
Minister for her good gesture shown
towards Mr. Laldenga by withdraw-
ing the cases lodged against him in
the Delhi - Court, These gestures.
prove her boldness and courage and
reddinesg to s0lve the problem of the
eastern India. Any problem should
be viewed with the policy of carrot
and cane and notonly with cane.

"Mr. "Deputy=Speaker, ~Sir, with
"these words, 'I support the Supple-
mentary Demands for Grants asked
“for by the hon, Railway Minister.
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SHRI M. RAM GOPAL REDDY
(Nizamabad): Sir, I think the hap-
piest man today is Prof. Madhu
Dandavate who wanted to give bonus
to the railway workers but, unfortu-
nately, he could not give. Now it
is Pujya Sri Kamlapati Tripathiji who
will give it. Sir, fortunately, bonus
is linked with productivity. Unless
and until there are profits we cannot
go on distributing anything to the
workers.. ..

PROF. MADHU DANDAVATE
(Rajapur): 1977-78 productivity is
the base.

SHRI M. RAM GOPAL REDDY:
It is an acknowledged fact that dur-
ing the time of Prof, Madhu Danda-
vate the railways made a  steady
progress and there wag satisfaction.
Still bonug was not given, Now,
bonus is given to the workers and
I find there is great satisfaction pre-
vailing amongst the railway emplo-
yees. Now they have taken a vow
to run the railways very efficiently
anq make profits. Only profits make
the country prosperous.

The nation has made an investment
of Rs, 4000 crores in the railways
over the last 130 years and at least
we should get a return of Rs, 400
crores tp the exchequer. But, as a
matter of fact, the railways are not:
giving even Rs, 150 crores per year.
Babuji is sitting there, He also made
a herculean effort to make money
from the railways but it could not
contribute more than Rs. 150 crores
to the general revenues. The first
charge on the railways should be a
return of Rs, 400 croreg from its pro-
fits to the genera] revenues, After
that bonus comes for the workers.

There are so many other gectors in
our society. In education we cannot
measure profit and loss in rupees and

paise. In health and medical ser-

vices we cannot measure it in rupees

and paise. There are so many de-

partments of the - Government of
Indig 'where we cannot measure it

rand that is why every government
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employee wants some bonus. The
other day there was a demand that
it should be treateq as a deferred
wage. Sir, already our government
is paying more money to employees
and a day may come if demands go
on like this when the entire budget
of the Government of India will be
spent on salaries alone and nothing
wi]l be left for other welfare activi-
ties of the State, That we should
take care.

Prof. Dandavate, when he Wwas
Railway Minister, was kind enough
1o sanction an over-bridge in Nizama-
bad town, but the State Government’s
sanction has not come. That is why
it is held up. I would pleag with
Panditji that whepn he has fulfilled
one thing—Dandavateji has half
done it—the other half shoulg be
done by Panditji. Nizamabaq city
is a commercial- area, A}]] the facto-
rieg are on one side ©of the city and
the population live on the other side.
In between the railway line runs.
For 4 to 5 hours daily the gate re-
maing closed with the result that
there is a big queue of vehicles on
both sides of the gate. That is why
we have put forth the demand that an
over-bridge must be constructeg and
completed within the shortest possi-
ble time. It has already been sanc-
tioned. Only the State Government’s
approval has to come. I think Pan-
dit Kamlapatiji himself will ask the
State Government tp give immediate-
ly their portion of the money. If that
is not coming. I am afraid the peo-
ple of Nizamabaq will be very much
dissatisfied with the working of the
railways, The Railways have given
their money. Only the State govern-
ment hag to give its amount. Nizama-
baq city is contributing a lot of reve-
nue to the government exchequer,
Every day over 100 wagons are
loadedq in Nizamabad alone with rice,
sugar, maize and other food articles.
They go upto Kerala. There was
some shortage of wagong but now it
has improved. Now I request the
Minigter to see that foodgrains and

FEBRUARY 1, 1980

Bill, 1979-80—Intd. 204

other commodities are loadeq prompt-

y and sent to other places to avoid
any scarcity.

I am sure Panditji will do all this
and he will earn a good name. He is
enjoying the greatest confidence not
only of the railways but also of all
sections of the populaton. Today
we are fortunate that he is heading
such an important Ministry in this
government,

MR. DEPUTY-SPEAKER: Hon.
Members now we must complete this

within half-an-hour,. That i's\ our
programme, There are only two
speakers. Of course, more speakers

have given their names. If they all
take more time, then the Minister
may not be able to intervene. There-
fore, I woulg request that such of
those parties who have not spoken—
the Janata and the Muslim League—
will take three minutes each for their
members and then the Minister will
intervene.

SHRI G. M, BANATWALLA (Pon-
nani): Three minutes are not suffi-
cient for us. At least five minutes
must be given to us.

MR. DEPUTY-SPEAKER: When
I say three minutes, you will definite-
ly take five minutes or you may even
take seven minutes.

SHRI K. T. KOSALRAM (Tiru-
chandru): Mr. Deputy-Speaker, I
have some points to make. I request
that three minutes only may be given
to me.

MR. DEPUTY-SPEAKER: This
is only the Supplementary Demands
for Grants for Railways, You may
have your time on the General de-
bate.

T/

\ Mr. R. L, P. Verma.
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SHRI G. M, BANATWALLA (Pon-
nani) : Mr. Deputy-Speaker, Sir,
I have moved several cut motions;
two of my cut motions relate to the
position in Kerala. 1 must specifi-
cally and emphatically urge upon
the Government to take up urgent
work for the improvement of railway
facilities and passenger amenities in
Kerala, specifically from Shoranpur
lo Mangalore. The whole area is
very much deficient in railway faci-
lities, not to speak of passenger
amznities. I hope that due considera-
tion will be given to his. There is
negd for more express trains, too.

Here, 1 must specially. draw the
attention of the Government for the
need for a rail link connecting Kut-
tipuram, Ponnani, Guruvayoor, Kun-
namkulam and Trichur, This ig the
pressing need of the people not only
in the coastal belt in Malabar area,
but alsp of the Guruvayoor pilgrims
over there. Sometime back, the
proposal for a rail link between
Kuttipuram and Guruvayoor was
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shelved as it was described economi-
cally not feasible. But I must most
respectfully submit that if the same
scheme is altered to prowide a link
connecting Kuttipuram, Ponnani,
Guruvayoor, Kunnamkulam ang Tri-
chur, then the scheme will become
economically feasible. It will also
alter the economy of thig very back-
ward area, specially the Malapuram
distriet and will meet the need of the
Guruvayoor pilgrims also. I hope,
the project will be taken up as early
as possible.

My all other cut motions relate to
the question of bonus and linking it
to productivity instead of treating
bonus as deferredq wage. It is most
unfortunate that the payment of
bonug to railway employees is being
linked to productivity instead of its
being treated as a deferred wage. I
must very respectfully submit that
it is a serious discrimination to which
the railway employees are being sub-
jected to, When others are being
given, even on an adhoc basis, bonus
considered as a deferreq wage, there
is no reason why this principle should
not be applicable in the case of the
railway employees also. Moreover,
I must say that linking of bonus to
productivity in the case of railway
employees is g great disservice to
the entire working class, for the
simple reason that this encourages
the private employers everywhere to
wage an all-round attack on the wor-
kers to deny themm a minimum of
8.3 per cent bonus.

Mr, Speaker, Sir, I must point out
that the concept of bonus linked with
productivity, especially in the case of
Railways, is a very phoney concept,
to say the least about it. That is
why even Dr. VK.R.V. Rao had to
remark that it wag an extremely diffi-
cult concept for the purpose of judg-
ing productivity. In other words,
this king of an exercigse is difficult to
be performed specially in the entire

. area of Railways.
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MR. DEPUTY-SPEAKER: You
know the national trade unions in the
Railways have already welcomed it.

SHRI G. M. BANATWALLA: I
will come to it, but for all that you
must give me more time, In the
matter of productivity-linked bonus,
Wwe must realize that in the cage of
Railways, there are various factors
affecting productivity, »iz  natural
calamities, power cuts and availabi-
lity or non-availability of coal and
wagons. The remuneration depends
also on the changes in fares and
ireight rates, Everything will also
depend upon the genra] level of agri-
cultural production, as alsg industrial
production. These are the several
factors; and there is no reason why
the Railway workers shoulg be pena-
lizeq for all these factors.

This kind of bonus, which hag been
extended to the Railway employees,
has been done with poor grace, It
is 3o because it is the year 1977-78
which has been taken as the  base
year, We know, and we are told that
if the productivity of labour is
maintained at the 1977-78 level, the
workerg will get 25 days’ bonus, We
know very well that during the last
decade, it wag 1977-78 which had the
best periormance and it is this year
which gave the best performance,
with a surplus of Rs. 127 crores,
which has been selecteq ag the base
year. I, therefore, submit that it
Wags in poor grace that the previous
Lok Da] Government extended bonus
on this principle of productivity to
the Railway employees. I ‘emphati-
cally urge upon the Railway Minister
to make a categorical statement that
these Railway employees will not be
discriminated against, and that in
their case also, the question of bonus
will be treated as g deferred wage.

I do understang the agreements
that may have been reached outside
but in view vof the facts that I am
trying to place before this House
within the short time you have been
kind enough to give me, I hope that
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there will be fresh thinking on the
whole subject. 'So, I urge upon the
Government to come out with a
categorical assurance on this parti-
cular aspect.

I have every intention to press my
cut motions given on this particular
subject, with a view to urging upon
the Government the neeq for a
change of policy, so that justice is
meted out to the Railway employees.

Sir, you need not get restless.
Before you ring the bell, I will con-
clude with the hope that a categorical
assurance will be given to the Rail-
Way employees.

I hope that the position about Kerala
and specially from Shoranaur to Man-
galore regarding railway deficiency
and of the passenger amenities will
also be considered. I may also say
a word about Maharashtra, that is,
between Manamad and Parbhani,
there is a question of changing the
metre-gauge into broadgauge. This

has been hanging fire for a long time.

The government knows very well
that Marathwada is a backward area.
Therefore, I urge upon the govern-
ment to take up this project and

complete it as early as possible,
namely changing the metre-gauge
line into broadgauge line between

Manamad and Parbhani, That is
a very long outstanding demand of
the people. I hope that in view
of the abosolute practical necessity, it
will be taken up with due speed by
the new government. With these
words, I conclude.

MR. DEPUTY-SPEAKER: There
are five hon. Members who have
to speak. It they assure that they
would take only three minutes each,
then I will allow every Member to
speak. I will be very strict.
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. = Deputy-Spea-
ker, I rise to support the supplemen-
tary demands for grants of the rail-
‘ways and while supporting the same,
I want to make a few observations.
When the hon. Minister was in char-
ge of Railways earlier, he helped
Orissa in many ways. In Manchesar a
workshop was started but no progress
has been made; the work there has
‘been slow, Adequate provision
should be made so that the work-
shop could start in right earnest.

In Jatni, headquarters of the Khur-
da road division, with the help
of the railway employees a college
‘had been started. It has been re-
congnisel by the state government.
When hon. Shri Tripathiji was the
Railway Minister he was kind eno-
ugh to look into this matter. Some
‘grants should be made available to this
college because most of the children
studying in this college are the child-
ren of railway employees. There
was darkness during the last two
and half years and we have not been
able to see any light. The Rail-
way Minister and the Railway Board
should sanction some amounts to
this college.

In the Southeastern Railway,
there should be another division in
Rourkela or Jharsuguda. That de-
mand is still pending. It was
previcusly under consideration. I
hope it will be accepted. The work
on Jakhpura-Barspani railway link
project has halted. Enough funds
should be made available so that
the link work could be carried out
and finished. For long years there
was also a demand for a rail link
between coastal Orissa and Western
Orissa from Khurda Road to Belan-
gir via Begunia, Bolgarh, Nayagarh,
Daspalla and Phulbani. I request the
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hon. Minister o include this link
in the Survey work in 1980-81. It
will take many years to survey this
and carry out this work. It should
be taken uyp soon.

I also request the hon. Minister to
have some new passenger haits for
the convenience of passengers. T
am grateful to the hon. Minister and
the Railway Board that about seven
to eight passenger halts were opened
during the time and only one pas-
senger halt was left out. I have
already written letters about this,
namely, the Mukteswar Passenger
Halt between Bhusandpur and Kala-
padaghat stations. That work
should be completed. I am also
thankful to the hon. Minister of Rail-
ways for sanctioning bonus 1o the
Railway Employees.

MR. DEPUTY-SPEAKER: I have
not suggested anything; 1 suggested
that the trade unions have already
taken a decision welcoming it.

SHRI CHINTAMANI PANI-
GRAHI: I am also saying that the
trade unions have agreed on this. 1
hope further improvements will be
made in the formula when the ques-
tien of bonus comes up next year.

1 hope that the trains which had
been reduced because of coal shortage
would be restored. In Orissa many
trains had been reduced. The hon.
Minister has promised that they
would be restored and I thank him for
that. That Utkal Express runs on
only three days in a week; there is
so much demand for direct link from
Delhi to Orissa .and it should run
on all the days of the week. With
these words, I support the supplemen-
tary demands.

SHRI K. T. KOSALRAM (Tiru-
chendur): Mr. Deputy Speaker, in
supporting this motion, I wanted fto
suggest to the hon. Minister, when
my beloved Pandit Jawaharlal Nehru
was the Prime Minister, he (Shri
Kamlapati Tripathi) was the Shipp-
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ing Minister., He started the work
on the major port of Tuticorin. Pan-
dit Jawaharlal Nehru then said that
he was giving this port to the peo-
ple of Tamil Nadu in the presence of

Shri Kamlapati Tripathi. Shri
T .T. Krishnamachari was then the
Finance Minister. Even without

the approval of the Cabinet, Shri
T. T. Krishnamachari sanctioned Rs.
7 crores.

Our previous Prime Minister Shri
Morarji Desai stopped the work on the
pert on the ground of cabinet having
not approved it. He wanted to muke it
a fishing port on the recommendation
of the Planning Commission,

Now the major Port has been com-
pleted. It was completed on Mrs.
Gandhi’s intervention when she was
our revered Prime Minister.

After independence, nothing has
been done for the Southern Railways
so far as Tirunelvali, Tiruchirapali,
Madras is concerned. There is no
broad gauge. There are two, three
important factories. There is a
huge cement tfactory in Talaiuthu.
There is Madras cement factory at
Virudunagar. Joint sector SPIC
is there. There are a number of
industries in Tuticorin. Annually
17 lakh tonnes of Salt are produced
here and marketed all over India. There
is a big Thermal Station in Tuti-
corin. I do not understand without
broad gauge how could these fac-
tories be helped? Tuticorin  port
is a major port.

We, 40 Members, represented to
Prof. Madhu Dandavate. He pro-
mised that he would do something.
In 1967, survey had been completed.
In spite of that he said that he was
ordering =~ re-survey within six
months. During the last Budget
Session he said that he had provided
some money and also he had ordered
for re-survey. Now re-survey has
been completed. Shri R. Venkata-
raman and some ,other Members
have spoken fto revered Minister
Shri Kamlapati Tripathi. We re-
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quested him that the work in so far
as this line is concerned should be
taken up this year.

From  Madras to Tirunelvali I
wanted one day a berth. Only one
train is running. I was told that
my number on the waiting list was
103. Just imagine how could an
ordinary man go to Tirunelvali?
Tuticorin is a major port, Tiruneli-
vali is District Headquarter. T had
been requesting Prof. Madhu Danda-
vate. Even the Railway Board
Members said that that would be
done. I hope Panditji will see to it
that he makes two trains run instead
of one train at present.

I hope my revered friend Panditji
will announce that work on Tiru-
chirapalli Tuticorin-Trunelvali. Broad
Gauge line will be taken up and funds
will be provided this year.

I hope he will reply to this while
answering.

14.00 hrs.

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I am sorry I have
to oppose the supplementary de-
mands in respect of the railway bud-
get. The very fact that road trans-
port, in spite of the heavy capital
cost and heavy working cost, is effec-
tively competing with the railways
shows that the railways are not
working efficiently. I regret to say
that the punctuality of the trains is
miserable. Very few trains arrive
on time. The Catering arrange-
ments are bad. Pilferage is con-
tinuing. The beggar nuisance is
there. Cleanliness on the railways is
far from satisfactory. The present
Railway Minister is a senior and ex-
perienced person. He has got good
influence over the Government. I
am sure he will take steps to see
that the railway administration is
toned up and all pilferages are plug-
ged. When Shri Hanumanthaiya
was Railways Minister, he brought
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some gence into the. timings of the
railways. Mr. Madhu Dandavate
did his very best to increase the re-
venue. I am- quite sure that during
the tenure of our senior Minister, the
‘Railway Administration will be bro-
ught to order.

There are two important problems
relating to Karnataka so far as rail-
ways are concerned. When Mr.
Dandavate was Railway Minister, he
.promised to complete the broad-
gauge line from Bangalore to Mysore
soon. But somehow the work is
delayed considerably. I request that
all steps may be taken to see that
this broadgauge line is completed
very -early. At the same time, it
will be helpful if the line between
Bangalore and Guntakkal also is con-
verted into broadgauge at an early
date,

Railways are an important part of
our national economy and therefore,
it s very necessary that all attention
must be given to see that the rail-
ways work to the advantage of the
public. Since the regular budget
will be presented soon. I do not
wish to take more time. I only pray
that the new Minister will take all
possible steps to see that the travell-
ing public will get maximum facili-
ties and the economy of our coun-
try will be set right as satisfactorily
as possible.
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we shall think it over and ask the
departments look into the details,
and perhaps may come to scme con-
clusion and advise you about it

SHRI K. T. KOSALRAM: I have
already written to you.
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¥ #z wWwew §, faad
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gar & 1 ug 15 fer &
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§ adl w=ell 1 g q@0 OE, 9w

A § gwT fan § fwdw amw g sk
TR FAMAT F74 F g9 w0aw F49 )

st sax fim Fwe fag  (@vEar)
AT ATEH & AL F HAT A1 A Fw A
FET |

T wemafy fauws ;w0 frEw da
afsm, g7 3@ &1 1 wEF € w0 3w
mfeat w4 ¥ 1 (sumaw)

MR. DEPUTY-SPEAKER: About
any further information, the Minis-

ter has already said that you can put
it in writing.

SHRI G. M. BANATWALLA: Does
the hon. Minister want us to put in
writing all the suggestions we have
given to the House? That is not
proper. We have already given
suggestions. Let his Department
examine them and give a reply.

MR. DEPUTY-SPEAKER: You
will get a reply. If you want you
can add to what you have already
spoken here. That is what he says.
You are entitled to a reply.

SHRI KAMALAPATI TRIPATHI:
It will only help me and the Depart-
ment also.

3
|
ol

MR. DEPUTY-SPEAKER: For
want of fime I shall put all the cut mo-

tions to vote together, with your per-
mission.
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SHRI G. M. BANATWALLA:
'There are number of cut motions. My
cut motions Nos. 6 and 18 may be put
along with other cut motions but
Nos. 7 to 17, which are on one speci-
fic issue of linking bonus to produc-
tivity instead of treating it as defer-
red wage, may be separately pul to
the vote of the House.

MR. DEPUTY-SPEAKER: You
-are insisting?

PROF. MADHU DANDAVATE:
He wants his cut motions to be de-
feated separately.

MR. DEPUTY-SPEAKER 1 think
“you are not insisting?

SHRI G. M. BANATWALLA: My
cut motions abeut productivity and de-
ferred wage—I have given the num-
bers, i.e. 7 to 17—are on one ppint
and may be put separately.

MR. DEPUTY-SPEAKER: I now
put cut motions Nos. 7 to 17 as

FEBRUARY 1, 1980
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moved by Shri Banatwalla to the
vote of the House.

Cut motions Nos. 7 to 17 were put
and negatived.

MR. DEPUTY-SPEAKER: 1 shall
put all the other cut motions to the
vote of the House together.

Cut motions Nos. 6, 18, 20, 23 and 24
were put and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That the respective supplemen-
tary sums not exceeding the amo-
unts shown in the third column of
the Order Paper be granted to the
President out of the Consolidated
fund of India to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1980 in respect
of the following demandg intested in
the second column thereof:—

Demand Nos. 2 to 12 and 16.

The Motion was adopted.

List of Supplementar y Demands for Grants (Railiways) 1979-80 poted by the Lok Sabha

No. of Name of Demand

Amount of Demand

Demand for Grant
1 2 3
Rs,
2 Miscellaneous Fxpenditure (General) 1,00,000

9 General Superintendence and Services
Repairs and Maintenance of Permanent Way and Works

Repairs and Maintenance of Motive Power

(o) NN S | I X

Repairs and Maintenance of Carriages and Wagons

Repairs and Maintenance of Plant and Equipment

~I

8 Operating Expenses=—Rolling Stock and Equipment
9 Operating Expenses—Traflic

10 Operating Expenses—Fuel

11 Stafl Welfare and Amenities

12 Miscellaneous Working Expenses

16 Assets— Acquisition, Construction and Replacement

3.54,34,000
5.:70,27.000
2,50.98,c00
2.77,96,000
2,28,96,000
5,0%,06,c oo
7.65,72,000
12,283,000
1,70,32,000
66,16,000

5,01,02,000
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14.27 hrs.

APPROPRIATION (RAILWAYS)
BILL, 1980*

MR. DEPUTY-SPEAKER: We now
come to the next item The Railway
Minister may move the Appropriation
Bill.

b -~

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI): I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certain further sums from:
and out of the Consolidated Fund of
India for the services of the financial
year 1979-80 for the purposes of Rail-
ways.

MR. DEPUTY-SPEAKER: The ques-
tion iS;

“That leave be granteq to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1979-—84 for the
purposes of Railways.”

The motion was adopted.

SHRI KAMLAPATI TRIPATHI: I
introduce** the Bill,

1429 hrs.

STATUTORY RESOLUTION RE.
PREVENTION OF BLACK-MARKET.-
ING AND MAINTENANCE OF SUP-
PLIES OF ESSENTIA]L, COMMODI-
TIES AND PREVENTION OF
BLACKMARKETING AND MAIN-
TENANCE OF SUPPLIES OF ES-
SENTIAL COMMODITIES BILL.

st wem fagrd amdy (7 faee) o
Iuremer weraw, # fa=fafas @wsa aw
AT E—

“qg §wr Urgafa g 5 WegaY, 1979

# weafay S frEow i

uTAWE ¥ WA WEgRW, 1979

(1979 #1 weqgrRw #@@AT 10) &

o swigig

IAEAE WERY, g WEAlRW 5 WAGEAT
&1 T4 fwar qar 4v ) 99 9ET g F0R-
FTF: ACEH(T U0 I gH  wo v 4 e aden
AYFTT UF AT qETTR FGl,  diee-—

TR (HEHIET) ¢ WEH qEW
# qFETT T 9T WA 0w &7 @
e

g

st wew fagrd awddy o & oo Y
am Fgar g1 faelt ww wifaa wRw g
feeeft & ¥ w1 9T wwa w7 A e

=t wAEIem W (woEErE aay frwrare
wTAeT) I A qiE {7 faa
qr| |

st wew fagrdt wddy : smar arEt
gra fgea W @it weEY e 9§t fee
™ ' & fod wrowt

*Published in Gazette of India
Extraordinary, Part II, Section 2

**Infroduced with the recommendation
dated 1-2-80 of the President.
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“Save during a period of public
emergency threatening the life of
the nation, no person of sound mind
shall be deprived of his liberty ex-
cept upon a charge of a specific
offence = and preventive detention
without trail shall be contrary to
the rule of law.”
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g9 U@ oTETed 9T WOET Ag0 T g9d |
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st #to dto gao fag: 71E T3 dfww

ot wEw fagret avwwat o Hlo dTo WMo
sifwfomsr =t Ao &o fag F1 waETEww 2
(mmaw) & WA IEIEIW EIA FI TE

@ E

st d@fo  Gto qHo fﬂ'ﬁ 1y O o #o ﬁ?l'(z’,
o¢ foger i ad & Fm IA W@ 9T |

wt frear @ w0 OTYEY, wWEd
fagrdy aedt ot F faw & @A www W%

=T @R

MR. DEPUTY-SPEAKER: There is
a privilege motion before the Spea-
ker.

SHRI ATAL BIHARI VAJPAYEE:
They wanted me to cite an example.
I gave. Let them not interrupt. I will
not embarrass them.

SHRI EDUARDO FALEIRO (Mor-
mugao): Please embarrass us. What
about the Minj MISA?

oY wEa fagre} awddy @ FOAA wEEA,
¥ WeERY A, 9 WAT T w7 A @ OE,

PROF, MADHU DANDAVATE. If
there is going to be a free debate in
this House, is a Leader of his stature
going to be obstructed like this every
minute? Let us know that.

SHRI C. P. N. SINGH: My, Chair=
man, Sir, this is an accusation made
against us (Interruptions)

MR. DEPUTY-SPEAKER: Order,
Order.

SHRI C, P. N, SINGH: Prof. Dan-
davate is making an accuasion against
us and sg 1 seek your protection. This
is conjecture. Under what rule he can
make accusations?

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Under what rule does he
say this?

MR. DEPUTY-SPEAKER: Order,
please. The hon. Member wants some
clarifications from you.

SHRI ATAL BIHAR] VAJPAYEE:
I am prepared to give any clarifica-
tion he wants from me,

SHRI C. P. N. SINGH: Mr. Deputy-
Speaker, Sir, he said that the workers
would be prosecuted by this Govern-
ment, If you see the Economic Re-
view, from 1978 to 1979, there was a
maximum Industrial wunrest in this
country and production fell to the de-
triment of this country during the
Janata rule,

SHRI ATAL BIHARI VAJPAYEE:
What clarification does he want?

MR. DEPUTY-SPEAKER: That is
all right. You may carry on,

oft waw fagrt awndr @ STEE AERA,
o fadas mwaa & A [var o @@ o9 oAr
aifienr & R, S 42 T oM & ITH
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[ v fagrdr averiut]

a1 SAAT # wer
qIAY —

AT, /AT F1 favaT @

g% WiARrg @eeq ¢ &f fam g o

Wl e fagreY ey . TE @wEr @0
A F oFT ogWT & g W wa §fad

“1 would humbly angd most res-
pectfully remind him....”

=Y sufaeT a9 #1 ag fomgz s @ a

“....that he should forget that
there is a weak Government at the
Centre, We know our competence,
how, within our area of competencse,
to make a State Government agree
to abids by a provision.”

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND
CIVIL SUPPLIES (SHRI PRANAB
MUKHERJEE: Within our area of
competence.

SHRI ATAL BIHARI VAJPA

:

T & T %1 waw gr Wifed
ﬁrﬂ'qm%mmt.migzmﬁii
e, & feeht W G o @ felr ot W

g T BT qOTEE AT §, SHG ATH HIOH
Hg-wieaed & WETT 9T WA HFA FT
eI FTAT BEIT |

w fadws § gfew sfawe w1,
Ftawe &1 wigge fam o g & &
Rl WRW T GRS g1 ¥W AT &

=t ®Yo dto mAo fag : T WIHIA E |
Zrg F1E w1 fauy o7 wFwT

st wEw fagrey omat ;- Ao H A &
¥ % A€) wEr | gAAl & F7 g fF owar
AYHEIT F FFT T AF AT THEAT H BN
Cll

sy weww g (T1E7 faewr) oA wfEd
7 wam T g )

SHR] C, P. N SINGH: On a point
of order, Sir. The hon. Member has
cast aspersions on the judgement of
the Delhi High Court. Is that per-
missible?

SHRI RAVINDRA VARMA: He has
not done that,

MR. DEPUTY-SPEAKER: I think
he has not done that there is no point
of order.

SHRI C. P. N, SINGH: He saig that.
There were false cases against him,
the old Government hag instituted
these cases. The hon. Member is aw-
are of the fact that those cases were
false and that is why the High Court
has acquitteg the person concerned.

MR. DEPUTY-SPEAKER: He nev-
er said panything about the judge- -
ment, AT

P TR G ———
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When an hon. Member is speaking
in this House, you note down all the
points that he makes You will have
your ownp time, sufficient time. And
when you get a chance, or on behalf
of your party when you get a chance,
you reply to him. That would help
you; that would help me also.

st freendt mw@ amme ;T AFEA
s @A Y A & IS AT @eW g1 M
ST fa% &7 @ | TET F  FAT wEA
wFFA TAAT T |

MR.. DEPUTY-SPEAKER: When
you get a chance to speak on this re-
solution you reply to them, Suppose
you rise every time. When you are
speaking, if another Member from
this side interrupts, your attention
will be diverted.

SHRI ATAL BIHARI VAJPAYEE:
They do not want a fair debate in
this House,

MR DEPUTY-SPEAKER: Please
listen to him and note down all the
points. When you speak, vou reply
to him. That is the parliamentary
procedure. (Interruptions)

SHRI RAVINDRA VERMA: This
is not possible. I  can raise it as a
point of order.

=t wew fagpdt ew@@ 0 g GEn
sufeg feeet 3 qfwa wfwwe & 7@ graxo
FUM W IF AT A enfaaa w@redmar
By ? &1 sfse fear st o 5 arg A
& it g fr (wwaw)

U% WEATT weew g fAdeT § fm e
3dT FX gHA AT WEY €

SHR1 ATAL BIHAR] VAJPAYEE:
1 am not yielding. I am not yielding.
The question is whether I will be al-
lowed to continue or not. Let that
question be decided once and for all

st freard e BT Ww‘-raifzn
fear § «ff faztd at & o7 9w ww8 &

FTA gl A

MAGHA 12, 1901 (SAKA) Blackmarketing and 234
main. of supp. of Essen, Comm. Etc. Bill St. Res.

oY wou wmy Wew (F)
wut ag & fir (dz wad 7 41 o0 ?

FAT AR

SHRI ATAL BIHARI VAJPAYEE:
8ir, either you control them...(In-
terruptions)

SHRI ~CHANDRAJIT  YADAV
(Azamgarh): In spite of your ap-
peal, Sir, they are not listening.

MR. DEPUTY-SPAKER: You
allow him to speak. You reply to
him when your turn comes. Tt would
be proper, We have no time. (In-
terruptions) Order, order.

SHRI ATAL BIHARI VAJPAYEE:
Let it be decided once and fox all.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): On a point of order.

MR. DEPUTY-SPEAKER: There
is a point of order. All of you please
sit down. (Interruptions)

SHRI BAPUSAHEB PARULEKAR:
I am on a point of order. You have
called me, Sir. I would like to in-
vite your attention to rule 349(ii)
which says:

Whilst the House is sitting, a
member—

* * L] L

(ii) shall not interrupt any
member while speaking by dis-
orderly expression or noises or
in any other disorderly manner;”

All these learned friends here are
behaving in a disorderly mai.i.

MR. DEPUTY-SPEAKER: You
address me, and do not show your
fingers towards them.

SHRI BAPUSAHEB PARULEKAR:
It says here that np member shall
interrupt any member while he is
speaking by disorderly expression or
noises or in any other diorderly man-
ner. (Interruptions)
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MR. DEPUTY.SPEAKER: 1 ac-
cept this rule and we will see that all
the sections of the House will faith-
fully implement this rule.

SHRI C. P. N, SINGI-]I: Including
the Janata Party.

MR DEPUTY-SPEAKER: 1 said,
‘all the sections will faithfully imp-
lement this rule’.

SHRI C_P. N. SINGH: This reso-
lution says:

“This House disapproves of the
Prevention of Blackmarketing and
Maintenance of Supplies of Essen-
tia]l * Commodities...”

but the hon, Member has been talk-
ing about Delhi Police and the ap-
pointment of the Police Commission-
er. Is it relevant? (Intérruptions)

st wew  (fagrd aredgr : o goTETH
werEw, WA gaar g R oAy el 7 @
fadias ®1 g0 w@r ¥ 1 ¥W fagaw W
for war &, Fw 3 (2) H—

“Any of the following offi-
cers, namely, district magistrates;
Commissioners of Police wherever
they have been appointed may also,
if satisfied as provided in sub-sec-
tion (1), exercise the powers fto
detain any person.”

mm’fmwmémm%ﬁ

UF Al q@e
W geg & faws & )

ot wew fagrdt aoEt . Far arfemmie
F WEY @T-HEICT FId g !

(Interruptions)

g SAR-ATR AR

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): Very
objectionable remarks, my friend,
has made. I would request him to
withdraw them.

SHRI RAVINDRA VARMA. No-
thing objectionable. He is asking a
question.

SHRI P, SHIV SHANKAR: He
cannot say that the Members of
Parliament indulge in blackmarket-
ing. (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
I did not say that. You did not fol-
low. (Interruptions).

MR. DEPUTY-SPEAKER: If he
had said that he includes himself
also.

SHRI P, SHIV SHANKAR: He
cannot include others.

MR. DEPUTY-SPEAKER: What
did you say?

SHRI ATAL BIHARI VAJPAYEE:
I did not say that.

MR. DEPUTY.SPEAKER: Please
clarify it.
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SHRI ATAI, BIHARI VAJPAYEE:
1 was put a question. Then I put a
counter-question whether Members
of Parliament indulge in blackmar.
keting, That is not objectionable.

SHR] P. SHIV SHANKAR: That
is objectionable.

SHRI ATAL BIHARI VAJPAYEE:
I did not say that Members of Par-
liament are indulging in blackmar-
keting. No. The hon. Law Minister
is expected to be more alert and
more intelligent.

SHRI P SHIV SHANKAR: I am
trying to be more alert,

SHRI ATAL BIHARI VAJPAYEE:
May be because of the language, he
did not follow me,

v5.00 hrs,
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Gl 7 oawd § |

# wga T ®iT Few & 3@ ¥ zw

qEE #1 SEHETT FL |

MR. DEPUTY-SPEAKER: Motion
moved.

“This House disapproves of the
Prevention of Blackmarketing and
Manitenance of Supplies of Essen-
tial Commodities Ordinance, 1979
(Ordinance No. 10 of 1978) promul-
gated by the President on the 5th
October, 1979.”

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND
CIVIL SUPPLIES (SHR1 PRANAB
MUKHERJEE): Various points have
been raised by Mr Vajpayee and I
shall take care of them when I reply
to the debate according to the normal
practiée; now I am not touching the
points raised by him,

I beg to move:

“That the Bill to provide for de-
tention in certain cases for the pur-
pose of prevention of blackmarket-
ing and maintenance of supplies of
commodities essential to the com.
munity and for matters connected
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[Shri Pranab Mukherjee]

therewith, be taken into considera-
tion.”

The Bill seeks to replace the Ordi-
nance No. 10 of 1979 promulgated by
the President on 5th October 1979 and
was brought intp force by a notifica-
tion with effect from 15 October,
1979.. A copy of the Ordinance was
laid on the Table of the Lok Sabha
on 23.1-80 and those of statutory
orders issued thereunder and the
statement explaining the circumstan-
ces which necessitateq its promulga-
tion were laid on the Table of the
Hous= on 25th January 1980.

The year 1979 from March onwards
witnessed an unprecedented rise in
prices of essential commodities due to
various economic and other factors.
The previous government hag pro-
mulgated the Ordinance to empower
the Union as well ags State Govern-
ments to deal effectively with the
various malpractices like profiteering
and blackmarketing indulged in by
unscrupulous elements, by taking re-
course to preventive detention.

The present price situation is caus-
ing considerable anxiety ang the need
to continue the legislation to effec-
tively combat the tendency to indulge
in malpractices is felt by the Gov-
ernment.

The Bill which is in replacement
of the Ordinance will empower the
Central Government and the State
Governments and their officers, spe-
cially empowered in this behalf and
the District Magistrate/Commissioner
of Police to detain persons. ‘The
Order of detention passed by a Dis-
trict Magistrate or a Commissioner of
Police will ordinarily be valid for a
maximum period of 12 days (15 days
in exceptional circumstances) and the
detention has tp be confirmed by the
State Government within this period.
The Bill provides that the grounds
of detention will be furnished to the
detenu and the Central Government
will be informeq of the passing of the

detention order op its confirmation
within a specified period. Necessary
safeguards have been provided to re-
fer the cases of detentions to the Ad.
visory Boards set up for this purpose.
The Advisory Boards have to be
constituteq by the Central Govern-
ment as well as State Governments
in accordance with the recommenda-
tions of the Chief Justice of the ap-
propriate High Courts and will be
presided over by a sitting judge of the
High Court ang assisted by not less
than two other retired or serving
High Court judges. There is also a
provision for personal hearing to
the detenue who will not, however,
be allowed to appear through a legal
practitioner. The Advisory Boards
will have to submit their reports to
the appropriate Government within
7 weeks from the date of detention
and this will ensure that no person
is kept under detention for a period
longer than 2 months without the ap-
proval of the Advisory Board. The
State Gnvernments will be empower-
ed to revoke the detention orders
passed by an officer of the State Gov-
ernment. The Central Government
will be similarly empowered to re-
voke the detention order passeq by
an officer of the Central Government
or by the State Government, The
maximum period for which any per-
son could be detained, after due con-
firmation by the Advisory Board, is
restricteg to 6 months from the date
of detention.

The Bill which seeks to replace the
said Ordinance and the provisions
made thereunder would enable the
Government to take necessary pre-
ventive action against anti-social ele-
ments who are likely to indulge in
blackmarketing, hoarding, profiteering
etc. and also act as an effective de-
terrent measure.

As I have already mentioned, I
will reply to Shri Vajpayee’s points
while T reply to the main debate.
With these words T beg to move that

_the Bill be taken into consideration.
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MR, DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for de-
tention in certain caseg for the pur-
pose of prevention of blackmarket-
ing ang maintenance of supplies of

commodities essentia]l to the com-

munity and for matters connected
therewith, be taken into considedra-
tion.”

There are five or six Membhers who
have moved some amendments. Do
yvou want that every Member shouid
move the amendments one by one?

SEVERAL HON MEMBERS: Yes.

SHRI PRANAR MUKHERJEE: Let
every Member move the amend-
ments. If the Members are not there
they cannot move the amendments,

SHRI K. K. GOEL (Kota): 1 beg
to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 26th April, 1980.”
(58).

SHRI CHANDRAJEET YADAV
(Azamgarh): 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1980.”
(59).

SHRI RAMAVATAR SHASTRI
(Patna): ] beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1980.”
(60).

SHRI GIRDHARI LAL
(Bhilwara): I beg to move:

“That the Bill be cireulated for
the purpose of eliciting opinion
thereon by the 22nd May, 1980.”
(72).

VYAS

MR. DEPUTY-SPEAKER: Shri R.

L. P. Verma is not present. (Inter-
ruptions).

Only these amendments have come.
Others may be under consideration.

SHRI P, A. SANGMA (Tura): Mr.
Deputy-Speaker, 1 am opposing the
Motion, I have no amendments.

Sir, I rise to support the Bill. Qur
country is g very rich country but it
is inhabited by poor people. We
know the majority of our people are
living below the poverty line. This
is not hecause of the lack of wealth
in this country but I think the reason
is it is more because of lack of fair
distribution of the wealth among the
people in the cduntry. Therefore,
what is required today is that there
should be a machinery for the fair
distribution of ~ur wealth among all
the sections of the people in all the
areas in our country.

Some people have come with tne
argument that if this law is passed, it
will infringe the fundamental rights
of the citizens of this country. I
would only like to put this question:

. When millions of our people are liv-

ing below the poverty line and are
denied the basic necessities of life,
when thousands of our people are
living in starvation and hundrds of
them are dying of starvation because
of the illegal act of some people like
blackmarketeers ang hoarders, whcn
the basic necessities of life are denied
to the people because of the activi-
ties of some anti-social elements, does
it not infringe the fundamental rights
of the people the most important
rights that is the right to live?

This Bill only seeks to replace an
ordinance promulgateg by the pre-
vious Government., Some of the
people who are the authors of this
ordinance are now opposing the Bill.
I do not know the reason, but the
only presumption can be that this
Bill was suitable for them at the mo-
ment because thev had certain ulte-
rior motives. This ordinance was
promulgated on the eve of the elec-
tions. The purpose for which it was
promulgated has been served and
now thev do not require this Bill any
more., So, they are opposing it!
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Shri Vajpayee, a senior member of
this House, has said many things
against this Bill. The big people of
this country do not know, though
they pretend to know, how the peo-
ple in the rural areas are suffering.
The people in the rural areas do nct
bothe, about the international con-
ference on law or such things. They
are bothered about the essential com-
modities required for their daily lile.
It is not at all difficult for the big
people like Members of Parliament,
Ministers and ex-Ministers tp get
essential commodities. There is no
dearth of these commodities at all for
them. So, they will not know where
the shoe pinches. But what about
the fate of the people in the rural
areas? I come from a rural area. In
my place, in October, November and
December, the price of kerosene was
Rs 10 a litre. The price of sugar was
Rs. 5 a kilo.

1515 hrs.

[SHRT CHANDRAJIT YADAY in the Chair]

And my areas is such a backward
area that in order to reach a particu-
lar market to get a litre of kerosene
or to get a kilo of salt people have
to walk two days continuously.
After reaching the market they do
not find kerosene, they do not find
sugar, they do not find anything. In
the month of November-December
last kerosene went out of market.
They say ‘out of stock’ because they
knew that the area being a Christian
area people will require more kero-
sene to celebrate Christmas anq New
Year and that the final examinafions
in all the schools and colleges were
approaching and so everbody will re-
quire kerosene for studying in the
night so that he can pass the examina-
tion. So, they say, there is no sup-
ply of kerosene, it is not available.
But in the blackmarket if somebodly
could offer Rs. 10/- he could get *‘he
kerosene, Well this sort of difficul-
ties may not be Taceg by the people
living in Delhi, by those people who
can get things done, but it is neces-

sary that in order to share the wea ih
that is there in the country, the ur-
dinary people should also have the
minimum necessities of life. I fully
agree that this kind of Act is a neces.
sity, Our area is a farflung area.
In the last two or three years when
I was a Member of this House I have
been trying to impress upon me of
the Ministers about the necessity of
certain essential commodities in cur
area. But we were ruled by such
kind of people who dig not know the
geography of the country. It is very
interesting top point out here that
once in 1977 when the Janata Pa:ty
took over the administration of this
country, very very important Minis-
ter— I should not tell his name here—.
while discussing the border problems
of our State, could not understand
what border problem we have, He
asked: “Are you a border State?” We

replied “Yes, Sir we are g bhorder
State”. He asked: “Which gide of
the border Meghalayva is? Is
it on the China border

or on the Burma horder?” We told
him that ours is on the Bangladesh
border.” Oh, yes. ATl right,
please carry on”, he said. So, if
a gentleman, a responsible Minister
who is running this country, does
not even know where Meghalaya is
situated, whether it is on the China
border or Burma border, how can he
understand the necessity of a villager,
whether he is getting sugar or whe-
ther he is getting any essential com-
modities? Therefore, when we
look into the matter, we should not
only look at it from the technical
point of view or the constitutionality
of this measure—well, T do not know
about the constitutionality of this
Act, the Law Minister has already
answered that question, there are
people coming and saying that there
is an Essential Commodities Act, this
law can be invoked to punish those
people But I know as a humble
lawyer practising in a district how
difficult it is to implement the Essen-
tial Commodities Act A lawyer
who is practising in Supreme Court
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or a High Court, with all my due
respect to him, may not quite appre-
ciate how this kind of law is very
difficult to be implemented, We
have the practical experience and it
pecomes more difficult when this kind
of blackmarketeers, profiteers and
the hoarders do such illegal things
in connivance with those people who
are in administration In the last
few vears I have been desperately
trying to get certain steel materials
for my district. The Janata Gov-
ernment came out with the formula
that the materials would be
to the consumers directly from stock
at Gauhati. Gauhati is a place
which is 500 k.m. away from my
constituency, and there is no trans-
port, How can we expect an or-
dinary man to go to a place 500 k.m.
away and get a small quantity of
material? It is a fact that materiais
had been allotteq to the State
Government, T do not dispute it, but
they do not reach our place. Otier
meant for the northeastern region
get lost at Calcutta. Such things
are going on, not only in our part of
the country, but 1 believe in many

other parts also. Therefore, we
have to see that whatever essential
commodities are available for the
consumption of the peoble reach

them, they should not be made use
of for the profit of a few individuais.
I believe such a king of law should
be enacted,

With these words I support 1ie
Bi1l.

SHRI MAGANBHAI BAROT
(Ahmedabad) There is a Resolu-

tion from the hon. Member Atal
Bihariji opposing the Ordinance. At
the time of the introduction of this
Bill, Shri Ram Jethmalanj and other
hon, Members opposed it on several
gorunds, on the competence of tHis
Housze to legislate, on its desirability
ang many other points. I am here to
support the Bill ang oppose the Reso-
lution of Shri Atalji.

given
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Being a practising lawyer I think-

I will have something to  say
in this matter. I am not a big lawyer
as my learned friend Shri Rom

Jethmalani may be, but I know one
thing. When I wag a student, he was
a professor, and he taught the Con-
Stitution. What I remember as a
student, he has forgotten as a profes-
sor. I want to tell him this much
that as g learned advocate he has
quoted maneka’s case and others to
support his contention. I think
lawyers are more known for quoting
authoritie: rather than referring to
them. Therefore, I have decided to
read out g paragraph which is con-
tradictory to what Atalji and Shri
Ram Jethmalani observed.

1 will deal with three aspects, I
come from Gujarat. When there was
Congress Party rule there for a short
while, we introduced g provision in
regard to edible oils. OQOur State has
a problem of edible oilg gl] the time.
We distributed to 2.5 croreg of people
out of 3 crores, edible oil at Rs, 5.50
through Government machinery.
Then came the Janata Government,
anq prices shot up to Rs. 15. This
Ordinarte was there, but the Janata
Party Chief Minister came out with
the gtatement that he could not im-
plement the law. When prices ghot
up to Rs. 15 and people asked the
Chief Minister how he proposed to
deal with the situation, he said he
was helpless. Let me tell this hon.
House that the election o 1980 was
an answer of the people to those who
calley themselves to be helpless. This
wag an election in which the price
rise was the main issue, in which the
house wives have played a prominent
part and they have answered that we
want in this country a Government,
which either by itself or through the
state machinery, can control and curb
the price rise so that a few handful
of people cannot just loot the people,
the commodities available in the
market cannot go to a few and the
millions cannot starve because of the
hoarding and blackmarketing of the
commodities. That i precisely the
reason,




1247 Prevention of
Blackmarketing and
main. of supp. of Essen,
Comm. Etc. Bill St. Res.

[Shri Maganbhai Barot]

My learned friend, Atalji said, let
us amend the Essential Commodities
Act and the Criminal Procedure Code,
I have practised boty the laws,
Criminal Procedure Code at least for
a quarter of g century and the Essen-
tia] Commodities Act gnt least for a
decade. Let me quote only one judge-
ment of the High Court of Gujaratin
this context. Thi; is what a Judge
had said about the blackmarketeers.
“It is easy to get a came] pass through
-a needle’s eye, but it is difficult to
get a rich man convicted in a court
of law.” If that ig the position, what
do we do? That is the reason why
we require thig strong action, in spite
of the fact that it affectg the funda-
menta] rights. I will quote only one
illustration.

The hon. Member, Mr. Madhu
Dandavate, the other day asked the
Civil Supplies Minister a question,
Probably he wanted to get credit for
the Janata Government. He asked
whether from 1977 to 1979, the pro-
duction of foodgrains went up. His
question gave me an opportunity
to ask a supplementary ang I asked
the hon. Minister whether it is true
that though the production went up,
the farmers did not get adequate
price and the consumers had to pay
more though the co;nmodlties were
available in large quantitieg in the
country. The hon. Minister rephed
Yes’,

I yery earnestly ask the hon.
members of the Opposition, please
tel] us, why is it -that though the
production was high the producer
dig not get his price, the consumer
had to pay more. What did You do
about it? You hag enough time to
do something. I don’t joke upon it.
“Tel] us where is the remedy to meet
the situation where rich people with
their blackmoney, on the eve of the
market produce coming into the
market buy and hoarqd it in their
godowns and they prosper and the
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paor farmerg sell their produce and
the rich alone can hoard it. Then
they come out with them and sell it
for fabulous prices later. Who
suffers? The sufferer iz the poor
man who earns hig wages honestly,
swetiing and toiling. Please answer
this. Have we not to differentiate
between the rich and the poor,
between the expioiter and the
exploited. Today ig the day for that,
1980 election js the verdict. It is a
mandate given to Mrs, Gandhi that
we are fed up with the price situa-
tion ang that she is the only person
in the country who can contro]l the
prices. That is why, the measure,
which, of course, originated from the
people on the other side is here be-
fore us. It originated from Lok Dal,
which is only the other gide of the
coin. When I look into the records,
I fing that though the Janata Party
came ty power in March 1977, upto
the month of August 1978, it thought
that MISA was alright and only in
the month of August 1978, it repealed
MISA. COFEPOSA still remains.
Atalji wants to make  difference
between the COFEPOSA and the Bill.
When I look into the debates I find
that the original opposition was based
on the fact that those people who are
politically vindictive may misuse it.
Here thig absolutely clea, and it
refers to only one class of people,
viz., the blackmarketeers and the
hoards. There iz a law to try
murderers.

MR. CHAIRMAN: Does the hon,
Member desire to continue his speech
tomorrow?

SHRI MAGANBHAI BAROT; Yes.

| ocE—

MR. CHAIRMAN: The hon. mém-
ber may continue his speech to-
morrow. Now,_ it is time for Private
Members’ Bills.

.

MR. CHAIRMAN: We now take up
the Private Members' Legislative
Business. Introduction of Bills.
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15.30 hrs,
CONSTITUTION (AMENDMENT)

BILL*
Amendment of Eighth Schedule

SHRI CHITTA BASU (Barasat):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The motion was adopted,

SHRI CHITTA BASU: 1 introduce
the Bill.

15.31 hrs.
CONSTITUTION (AMENDMENT)
BILL*

Amendment of article 31C, omiSsion
of Part XIVA, etc.

SHRI CHITTA BASU (Barasat):
I beg to move for leave to introduce
a Bill further to ameng the Constitu-
tion of India,

MR. CHAIRMAN: The question is:

“That leave be granteq to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI CHITTA BASU: 1 introduce
the Bill.

15.32 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 311)

SHR] CHITTA BASU (Barasat): I
beg to move for leave to introduce a

1901 (SAKA)
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Bill further to amend the Constitu-:
tion of India.

MR, CHAIRMAN: The guestion is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India,”

The motion wag adopted.

SHRI CHITTA BASU: [ introduce
the Bill

1533 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 102 and 103.)

PROF. MADHU DANDAVATE
(Rajapur): I beg to move for
leave to introduce a Rill further to
amend the Constitution of India.

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion wag adopted.

PROF. MADHU DANDAVATE:
1 introduce the Bill.

15.34 hrs.

ALIGARH MUSLIM UNIVERSITY
(RESTORATION OF  MINORITY
CHARACTER) BILL*

SHRI RAM JETHMALANI (Bom-
bay North West): I beg to move for
leave to introduce a Bil] to declare
the minority character of the Aligarh
Muslim University,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to declare the minority-

*Published in Gazette of India Extraordinary, Part II, Section 2 dt.

1st February, 1980.
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.naracter of the Aligarh Muslim
University.”
The motion was adopted.

SHRI RAM JETHMALANI: I in-
traduce the Bill

o ———

15.34 hrs.

OF CIVIL PROCEDURE
(AMENDMENT) BILL*

CODE

SHRI V. N. GADGIL (Pune): 1
beg to move for leave to introduce a
Bill further to amend the code of
«Civi] Procedure, 1908.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908.”

The motion wag adopted,

SHRI V. IN. GADGIL. 1 introduce

the Bill.

15.34 hrs.

‘TRADE AND MERCHANDISE
MARKs (AMENDMENT) BILL*
SHRI V. N. GADGIL (Pune): I

beg to move for leave to introduce a
Bill further 1o ameng the Trade and
Merchandise Marks Act, 1958,

MR. CHAIRMAN: The question is;

“That leave be granted to intro.
duce g Bill further to ameng the
Trade and Mercandise Marks Act,
1958.”

The motion wang adopted.

SHRI V. N. GADGIL: I introduce
wthe Bill

e ————
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15.35 hrs,

MARGINAL FARMERS AND AGRI-
CULTURAL WORKERS FAMILY
SECURITY BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move for leave
to introduce 5 Bill to provide for
security to the families of marginal
farmers and agricultural workers.

MR, CHAIRMAN: The question is:

“That leave bhe grantedq to intro-
duce a Bill to provide for security
to the families of margina]l farmers
ang agricultural workers.”

The motion was adopted.

SHRI P. RAJAGOPAL NAIDU: I
introduce the Bill.

15.35 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 44).

SHRI G. M. BANATWALLA
(Ponnam): T beg to move for leave
to introduce a Bill further to amend
the Constitution of India,

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a BRill further to amend the
Constitution of India.”

The motion was adopted.

SHRI G. M. BANATWALLA: 1
introduce the Bill

e

‘PUbﬁM in Gazette of Indie Extraordinary, Part II Section 2

daled 1st February, 1980,
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15.35 hrs.
ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL*

(Amendment of Section 2)

SHRI G. M. BANATWALLA
(Ponnam): I beg to move for Ileave
to introduce g Bill further to amend
the Aligarh Muslim University Act,
1920.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Aligarh Muslim University Act,
1920.”

The motion was adopted.

SHRI G. M. BANATWALLA: I
introduce the Bill

15.35 hrs.

INDUSTRIES (DEVELOPMENT
AND REGULATION) AMENDMENT
BILL*

DR. VASANT KUMAR PANDIT

(Rajgarh): I beg to move for leave
to introduce a Bill further to amend
the Industries (Development and
Regulation) Act, 1951,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Industries (Development ang Regu-
Jation) Act, 1951.”

The motion was adopted.

DR. VASANT KUMAR PANDIT: I
introduce the Bill
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15.36 hrs,

PHARMACY (AMENDMENT) BILL*

(Amendment of Sections 2, 3 etc.)

DR. VASANT KUMAR PANDIT
(Rajgarh): 1 beg to move for leave
to introduce g Bill further to amend

the Pharmacy Act, 1948.
MR. CHAIRMAN: The question is:

«That leave be granted to intro-
duce a Bill further to amend the
Pharmacy Act, 1948

The motion was adopted.

DR. VASANT KUMAR PANDIT: I
introduce the Bill.

15.36 hrs,

GOVERNMENT SERVICE (AGE LI-
MIT) AND UNEMPLOYMENT
ALLOWANCE BILL*

st @ famw mEEw  (FERTT)
qeaTa FOAT T @eETd AT
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A W | Semd FEwE gen

st v faam qEm@m & fadww
?Wﬁ?mf| ‘

15.36 hrs,

SPECIAL COURTS (REPEAL)
BILL*

SHRI K. T. KOSALRAM (Tiru-
chendur): Sir, I beg to move for

*Published in Gazette of India
dated 1st February, 1980,

Extraordinary, Part II, Section 2
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leave to introduce g Bill to repea] the
Special Courtg Act, 1979.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce g Bill to repeal] the Special
Courts Act, 1979.”

The motion was adopted,

SHRI K. T. KOSALRAM: I intro-
duce the Bill.

15.36 hrs. iﬂ

(AR
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 326)

SHRI GEORGE FERNANDES
(Muzaffarpur): I beg to move for
leave to introduce a Bill {further to
amend the Constitution of India.

MR. CHAIRMAI\\T_- The question is:

“That leave he granted to intro-
duce a Bill further to amend the
Constitution of India”.

The motion was adopted.

SHRI GEORGE FERNANDES: I
introduce the Bill.

15.37 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new qriicle 484)

SHRI GEORGE FERNANDES
(Muzaffarpur): I beg to move for
leave to introduce g Bily further to
amend the Constitution of India,

MR. CHAIRMAN: The question is:

“That leave be granteq to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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SHR] GEORGE FERNANDES: 1
introduce the Bill.

-

15.3%7 hrs,

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL*

(Amendment of ‘Section 2)

SHRI GEORGE FERNANDES
(Muzaffarpur): I beg to move for
leave to introduce g Bill further to
amend the Aligarh Muslim Unriversity
Act, 1920.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to ameng the
Aligarh Muslim  University Act,
1920.”

The motion was adopted.

SHRI GEORGE FERNANDES: 1
introduce the Bill,

The motion was adopted.

—_—

15.38 hrs.

RESOLUTION RE: TAKING OVER OF’
WHOLESALE TRADE IN CERTAIN
ESSENTIAL COMMODITIES—contd.

MR. CHAIRMAN: Now, we resume:
further discussion on the Resolution
moved by Shri Sudhir Kumar Giri on
the 25th January, 1980. Mr. Chintamani
Panigrahi was on his feet.

SHRI CHINTAMANI PANIGRAHI
(Bhubneswar): While I was speaking
on the Resclufion I had said that dur-
ing the last two and a half years we
have seen Row prices have gone up by
more than 22 per cent. This is a steep
rise in prices, as a result of which we:
find that the entire economy of this
country is in a bad shape—rather, in
shambles, In spite of what we had
built up, because of bad management
of economy during the last two and

“Publisheg in Gazette of India
dated 1st February, 1980.

Extram:dinary, Part II, Section 2‘

—
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a half years, we have now inherited a
price rise which is galloping.

Before we think of how to deal with
this problem, the major constraint
before us is thail there is an unprece-
dented drought which will result in a
sharp decline in production of fooed-
grains, It is estimated that perhaps
the food-grain produciion will be less
by 12 million tonnes this year.

There is a sharp decline in indus-
trial growth also. It is because of
shortage of power, coal, steel, cement
and diese.. All {Hese are bottlenecks
now. Industrial growth has been re-
duced and strained labour-manage-
ment relailons also had added to the
decline in industrial growth.

Now, another constraint is the short-
age of wagens. It has come to such a
position that some wagons which were
carrying diesel to Orissa were hijack-
ed by the Railways themselves because
the Railways were short of diesel and
they took it for their own consump-
tion. That 4s the position we have
come to.

Another constraint is the budget
deficit. After Chaudhuri Charan Singh
presented his budget the prices have
gone up to such an extent that the
deficit in the budget will be to the ex-
tent of Rs. 3,000 crores. Along with
that, there will be a trade deficit of
Rs. 2,000 crores. Even if we revise the
dra!. Sixth Plan, That may also become
ouldated in view of the rising prices
and other bottlenecks. These are the
formidabie challenges before us. How
are we to tackle these? This morning
there was an answer to a guestion in
which the hon. Minister has said how
the pricéas have gone up,

In this Resolution the hon. Member
has asked for -the public distribution
system. We also wanied that there
should be a good public distribution
system. You will find that this public
distribution system was working nicely
upte 1976. But after that, in almost
all the States, this public distribution
system has completely broken. It is
not that the public distribution system
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did not work, but there was a dif-
ferent outlook during the last two
and a half years; they wanted
to have a free economy and
that free economy has resulted
in. the present difficultieg that
we are finding. Take the case of kero-
sene; we have got the Indian Oil
Corporation, a public sector corpora-
tion Take the case of grains or sugar;
we have got the Food Corporation of
India; we have also got the State
Trading Corporation. They are ex-
pected to manage these. But what do
we find today? The hon. Minister for
Commerce, in the morning, has given
some hints. Suppese the Central Go-
vernment manages to send  grains,
manages to send kerosene oil, manages
to send sugar, what guarantee is there
that the State Governments, many of
which are of a different complexion
from that at the Centre, and which
are now in the stage of confrontation
with the Centre will act in such
meanners that the essential Commedities
reach the Common people. The way
the non-Congress State Governments
are preparing for confrontations with
the Centre are most surprising, when
there is a tension on our borders. Nine
non-Congress State Chief Ministers
gothered in Delhi and gave a threat
and warning to the Cenire thal they
would fight against the Centre. At
this point when prices are rising in a
galloping speed, by 22 per cent, when
every effort has to be made by all to
check the rise in price, when all
secticns of the people who are
suffering from price-rise want that
the rise should be arrested, there
should be a detline in prices, the
nine State Chief Ministers gathered
in Delhi and thought it proper to
hold out a threat to the Centre.
Then who. is there to control
the prices in the States? There-
fore, I wouid like to humbly submit
before the House that we should deci-
de to have a good publie distribution
system which should be monitored at
one place—at the Centre.

Now, take the case of kercsene. You

send kerosene, say, to Orissa. Unless
you have a village Committee fo
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whom the retailers are held responsi-
ble, you cannot control the price and
distribution. If it is not monitored
well, if it is not locked after well, you
cannot bring about the resull. Now
the kerosene oil is seliing at Rs. 6 per
litre. It is somefhing unheard of,
unimaginable.

Similarly take the case of sugar. 1
have suggested day before yesterday
that 65 per cent of the sugar stock
with the mills should go by way of
levy sugar to the market, and this 65
per cent of sugar should be sold at
Rs. 2.85 per kilo. There should be
rationing, there should be a card;
every consumer, the common man, the
poor people, should get sugar at
Rs. 2.85 per kilo. But now I find that
the levy sugar is not being released
and I was told that there is sufficient
sugar available in the open market
and, Llherefore, the question of levy
sugar does_not arise. This is some-
thing surprising. Therefore, we shall
request the government to immediate-
ly release this 65 per cent of the sugar
stock as levy sugar to the States and
there should be an efficient pubiic dis-
tributiom system which has lapsed and
which should bas revived and every
consumer should have at least a card
and on his card he should get what-
ever quota ig allotted. Therefore, I
think a time limit shculd be fixed, say,
within 7-8 days this 65 ver cent levy
sugar should be despatched to all the
States.

With regard to the wagon shortage,
the Food Corporation of India was
entrusted to lift this levy sugar and
send it to the States. But I have
gathered the information that the Food
Corporaticn of India has not lifted it.
I am told they say that there are no
wagons. Then who is to co-ordinate
between shortage of wagons and the
despatch and lifting of the levy sugar?
I hope some™kind of a high-power co-
ordinating commitiee should im-
mediately take up this issue.

Take the case of coal. I am glad
that the hon. Railway Minister has
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to-day said that the 500-600 trains
which were cancelled due to shortage
of coal are being re-introduced Dbe-
cause the availability of coal has
perhaps improved It is a good thing
and we are happy and the passengers
will be happy to know about this
thing. But so far as ccal to the con-
sumers is concerned, immediately a
certain percentage of this cosl which
is now with the coal mines which
should work well, should reach the
consumer because in Orissa coal is
selling at Rs. 40 per maund. It is sur-
prising that coal which was selling at
Rs. 20 is now selling at Rs, 40. Simi-
larly in regarg to edible oil, we are
told that edible oi] is being imported.
To what extent it is being imported—
I do not know. Immediate maasures
are to be taken fo see thai these items
reach the consumers.

Similarly, in steel there is a great
shortage. There is also an acute
shortage of cement. Though the con-
trolled rate is Rs. 26, a cement bag
is seliing at Rs. 50. Everything is
in a mess and 1 would plead before
the hon. Minisfer that immediate steps
should be taken at the Central level
to see that all these essential com-
medities reach the consumer within
the next 15—20 days. Slowly the
movement should start and there is
a stage as I told you earlier, the stage
of confrontation between the State and
the Centre. Unless the State Govern-
ments agree at least on this point that
everybody should co-operate to bring
down the prices and if there is amy
kind of pciitical manoeuvring at the
State level to give a bad name to the
Centre immediately after the election,
a heavy responsibility rests on the
Centre, to see that if the States do not
co-operate and if they try to give a
bad name to the Centre, some im-
mediate sieps should be taken at the
Central level so that the vast millions
of the commoen people, the poor people
and the consumers shall not suffer.
They have high expectations from the
government here and if they are dis-
illusioned wikh the State Govern-
ments, I am sure in the coming elec-
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tions they will discarq the State Gov-
ernments. I hope the Central Gov-
«ernment should\ be careful about all
these things and see that as declared
by the hon. Minister all essential
commodities reach the consumer
through fair price shops in the States
so that everybody gets it.

MR. CHAIRMAN: Shri Rajan. He
is not present. Mr. Parulekar.

SHR1I BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Chairman, Sir, I
-stand to support this Resolution.

At the outset, I thank Shri Sudhir
Kumar Giri for having brought before
ithis august House this important sub-
ject for débate. This concerns every
.common-man. I hope and trust that
the Gevernment would give a serious
thought to this problem and take im-
mediate steps to curb the price-rise by
ensuring supply of all the essential
commodities at reduced prices through
the fair price shops. I want to make
one more request to the hon. Minister
and to the Government. That is this.
Let us also 100k tc the problems above
the party level. Let not the Minister
say that it has shot" up when the
Janata Government was in  power.
This is a problem as I said, which con-
cerns all. Before going into the ques-
tion of remegies top be found out for
reducing the price-rise, it would be
necessary to see as to how the prices
shoot up. On all the commodities there
was a rise in the price, Some
of my esteemed colleagues through
“their speeches on this Resolution, said
that there was a rise in price through-
out the year 1977 and onwards in res-
pect of all the commodities. 1 find
that the statements made by the
esteemed colleagues are not cerrect be-
cause we have before us the index
numbers of the wholesale prices pub-
lished by the Ministry of Industry. As
far as the item of sugar is concerned,
1 find from this table that its price
came down consistently from  June
1976 to June, 1978. The figures are:—

In June 1976 171
In June 1977 161.8
5 In June 1978 153.6

Res.

So also js the case with respect to
edible oil.

The figures are:—

June 1976 108.8
June 1977 186
June 1978 161

At least, as far as these two commeo-
dities are concerned, namely, sugar
and edible o0il, we find that within
a year from June 1977 to June 1978,
the prices did considerably come down.
With reference to pulses, foodgrains,
coal, kerosene, cotton; drugs and
medicines, there is a very little rise.
The disturbing factor is that from June
1978 to the end of December 1979, there
is a very big and very alarming rise,
especially in respect of coal where we
find that it is from 202.00 to 235.86.
That is the rise. I again submit res-
pectfully that I may not be in a posi-
tion to agree with my hon. friend who
said that throughout the period there
was a price-rise in all the commodi-
ties. But no sooner than from June
to September when this rise was
seen, the Government called a meet-
ing of the Chief Secretarieg of all the

States. I fing from the reports and
the records that at that meet-
ing the TUnion Cabinet Secre-

tary Shri N. K. Mukherjee and
also the Economic Affairs Secretary
Shri Man Mohan Singh attended. I
would like fo ask the Government to
tell us as to what happened to the sug-
geslions made by them. It is reported
that various important suggestions
were made to the States at that meet-
ing of the Committee. The first sug-
gestion that was made was that the
State Governments should strengthen
the public distribution system. Ewen
in the reply given to the Starred Ques-
tion No. 83 to-day, this position had
been admitted. To guote some por-
ticns from the reply:

“The distribution of certain selec-
tive items of essential commodities
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through the pyplic distribution system
has become an important function of
administration to-day”,

If this Government also accepts- that
the distribution system should be
strengthened, I would like to knew from
the Government whether any effort
was made to implement the suggestion
from Septembe, to December and if
it was implemented, why the price
rise was not checked.

The second suggestion that was
made and considered in that meeting
was that Essential Commodities Act
should be vigorously implemented. If
I remember correctly, with reference
to this, cur great Leader and Prime
Minister at that time, Shri Jawahar
Lal Nehru had said that if we were
to check this blackmarketing, the maxi-
mum punishment should be enhanced
to death and the Dblackmarketeers
should be hanged publiciy in this
country. ...

SHRI CHITTA BASU (Barasat): By
the nearest post.

SHRI BAPUSAHEB PARULEKAR:
Yes, I would like to know whether the
Government is going to implement the
suggestion made by this great leader so
that this would be a deterrent punish-
ment. Instead of introducing legisla-
tion like the preventive detenticn, this
would be an effective measure. With
reference to this suggestion of that
body, I would request the Government
to tell this House as to how many cases
were filed in the various States, especi~
ally in Delhi.

The other suggestions made in ‘that
meeting were that the Government
should strengthen arrangements for
maintaining the prices of essential com-
modities. The State Governments
were told that stock holding limits
imposed on sugar dealers with eflect
from 6th September should be enforced.
Sugar dealers licensing order should
be amended lo ensure that licensing
limits are brought down. Sugar Price
Control (Order) should be enferced
strictly to ensure early availability of
sugar at fixed prices. The State Gov-
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ernments were told to buy sugar from
factories and supply it through the
public distribution system. Prosecu-
tions under the Sugar Prices (Confrol)
Orders should also be launched against
defaulling sugar factories. Action
should also be taken against the fac-
tories whose sugar quota lapses. As
rezards important edible oils, the State
Governments were told that all their
reguirements would be met by the State
Trading Corporation.

All these suggestions wer2 made in
a committee of high officials. I would
like to know whether these particular
suggestions were implemented cr not.
If the suggestions were implemented,
why the prices did not come down. Is
the Government going to implement
these suggestions as the prices during
the last four-five months did not come
down?

In fact, I wanted to make a few
more suggestions, but as there is no
time, I conclude my speech here.

SHRI CHITTA BASU (Barasat): Mr.
Chairman, Sir, I rise tc support the
Resolution moved by my distinguished
friend, Shri Sudhir Kumar Giri. The
Resolution is noi only timely but ap-
propriate also, particularly in view of
the fact that the prices of essential
commodities are soaring very  high
with every passing day without being
checked,

There are certain economic con-
straints which the hon. Hcuse and the
Government should take note of. We
are passing through constraints of eco-
nomic crisis which is marked by ex-
traordinary price rise. You will
understand the exact extent of the
price rise today if we were merely to
look at the official figures of the Gev-
ernment itself. The wholesale price
index for all commodities (base year
1970-71-100) rose tp 224.2 during the
week ended January 12 from 223.2 in
the previous week. This price rise was
higher by 1 per cent from the previous
year and 20.5 per cent as compared
with previous week and that of a yesr
ago. It means there has been a con-
stant price ri3&in cur country. You
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would also agree with me that one of
the major factors of price rise in the
increase in money supply. The money
supply position in our country has been
constantly on the increase. There has
been deficit financing also. The un-
covered deficit was Rs. 1356 crores. It
is expected to tcuch the staggering
figure of Rs. 2500 crores. There is
runaway infiation. Some say that to-
day the inflation is in the region of
more than 25 per cent. There has
Leen ihe incidence of tax burden in

immense proportions. Under these
circumstances, price rises are bound
to take place. Not only that. There

has been a certain decline in produc-
ticn of certain consumer items. For
example I want to mention sugar and
edihle oils. During the crushing season
of 1979-80, the total production of
sugar was 295,000 tonnes, as against
595,000 tonnes during the correspond-
ing period of last year. Vanaspati pro-
duction has also gone dewn to a very
great extent. During the first 7 montlhs
of 1979-80, the total vanaspati produc-
iion came down to 358,000 tonnes as
against 392,500 tonnes during the cor-
responding period of last year.

I mentioned these two items only to
highlight the fact that while the pro-
duction of the consumer goods is
declining, production of durable con-
sumer goods which is used generally
by high-income people is increasing.
So, unless Government has a pro-
gramme of ils own to step up consumer
food products, there will be a further
increase in prices. All thege things prove
that unless there is some kind of a
curb, this price rise cannot be halted
or arrested.

Even to-day, much has been discussed
about the public distribution system.
Let us also see what has been the
actual result of the public distribution
system. According to the reply given
by the hon. Minister just to-day in the
morning, 232,000 fair price shops are
claimed to have been established, and
they cover 5,828.6 lakhs of people.
There have been a good number of fair
price shops and the coverage also is
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not very bad. In spite of the fact that
this pregramme was there, prices con-
tinued to rise. Therefore, a free mar-
ket operation is not going to bring
down the price rise.

While we are speaking about the
price rise, there is also the problem of
price fall. Particularly, the prices of
essential commodifies are rising =t an
alarming rate, but the prices of the
agricultural products are falling. For
example, jute price is falling, while
the jute goeds prices are rising. Raw
cotion price is falling, while the cloth
price is rising. Sugar price is rising,
but the price of sugarcane is falling.
This is the paradox, and this paradox
cannot but happen in a mixed and
capitalist economy. So, some kind of
a restraint and a new orientation of
poicy has to be adopted.

And therefore the hon. Member has
rightly pointed out that if free market
operation is allowed to continue, the
prices cannol be brought down. There
fore, he has suggested that the govern~
ment should take over the wholesale
trade and curb the price rise by en-
suring supply of essential commodities
at reduced prices. Unless the textile
indugtries are nationalised, unless the
cotton industries—there is a monopoly
purchase of cotten—are nationalised,
unlesg the jute industries are nation-

alised, unless the jute purchase
is  done through a nationalised,
agency, there is no possibility

of the prices coming down. If there
is no State take over of these very
vital sinews of our economy, there is
no possibility of the prices coming
down. This is one part of the resolu-
tion, that is, the government should
take over the wholesale trade and
thereby curb the price rise. The
other part of the resolution is that
after taking over the wholesale trade,
the government should also try to see
that those egsential commodites are
distributed through a public distribu-
tion system. It is not only a question
of distribution through a public distri-
bution system, but a question of subsi-
dy also comes. Unless the government
takes over the physical centrol of it,
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unless they give subsidy, unless essen-
tial commodities are available to the
people at considerably cheaper rates,
the question of price rise cannot be
solved.

The resolution has two parts. One
is the take over of the wholesale
trade. This is a very important part
of the resolution which the govern-
ment must study. The second part of
the resolution is the public distribu-
tion system. The public distribution
system which has been adopted go far
and pursued so far has failed. I
want to know what steps the govern-
ment propose to take to improve that
system so that oprices come down. I
again support the motion moved by
my friend Shri Sudhir Kumar Giri.

SHRI CHINTAMANI JENA (Bala-
sore) : ‘Mr. Charman, I am thankful to
you for kindly allowing me to speak
on this resolution. When we consider
about the price rise in the country, we
should definitely look to the public
distribution system which is there at
present in the country. There are
enly two lakh six thousand fair price
shops which are dealing with the
public distribution system. But as
per government's report, the require-
ment is about six lakh fair price shops.
It means the rest four lakh fair price
shops are to be opened. But you will
be astonished to know that in some
states like Orissa, these fair price
shops are dealt with by some political
workers who are running the govern-
ment in a State like Orissa. The
dealers are appointed by a committee
consisting of concerned MLAsS, BDOs3
and ACSO. You must be knowing
that the government which is running
in Orissa does not look to the interest
of the local people. They are appoint-
ing these dealers from their own
party workers who do not look to the
interest of the people. So, I request
the government through you that
while appointing these dealers, they
gshould revise the procedure of ap-
pointing the dealrs so that they may
not be selected by the political work-
ers: they should be appointed by the
officials. Similarly, supply of con-
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sumer goods edible oil cloth, ete, are-
to be taken over by the Union Gov-
ernment. Unless these are dealt with
by the Union Government, private dea-
lers and private wholesalers do not
look to the interest of the poor people
of this country. Sc automatically there-
is price rise in essential commodities.
Similarly, I should like to point out
some other disadvantages which are
faced by the adivasi Harijan and other
poor people in the backward areas.
They do not know whether the
Government cares for their interest.
since all the consumer goods and es-
sential commodities dealt with by
the government are not reaching them
and they are not benefited at all. In
1976-77 when there was Congress
Government there was enough food-
grains in the country and there was
surpluses in fcodgrains. But when
the Janata Government came to power
due to their mishandling of foodgrains
and essential commodities, there was
a rise in prices. In the data given by
the government in reply to a starred
question, you will see that every
month the price was rising. I think
it is due to the mishandling by the
previous government.

[

Similarly, I want to bring to your
kind notice about kerosene. You will
be astonished to know. Kerosene is
most essential in the rural areas. It
is not available. Production and
supply is not adequate. If it were
dealt with through proper dealers then
to some extent people would have
been bnefited. But now the dealers
who are selling kerosene are appoint-
ed by political workers, political
parties. Those who are now running
the Government of Orissa especially
do not care for the bnefit of the
people; they are appointing kerosene
dealers from among their party work-
ers. Thg procedure of appointing
kerosene dealers from political party
workers should be changed. Wth
these words, I thank you.

sit fory Fwre aww  (ATEET) Wy
wgEm, W SEE IW SN §EA & @A
yega ¢, § 9w wv gmiw w5l g

! oW
fosfaer & & o9 & wreAw ¥ Iy wEw
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wigm fe wg oF A F @@ g Al
# UFA W FOT §, Tg AHAT THIL
1 Hifet ¥ g F0wT w@ar § 1 &@
T WEyA ¥ UF 9 W wHl &
€ &, AT wed go A W TwT @
ford F77 gy wEw FET TG GEWAT ST
FFAT | AW QT AW X A A F ;W
az © g§-7z gwt fad «r€ af ava A&
g1 oWy oFH W wIRd qEEE §@IL
gidr & Y F wEY 97 ¥ wYAr § wWilw
gq &1 Afqqt & o @wifaar § ST wr
qTE SAET B4 7 X FT O g FO FIN
gzTAT FEdr § fow #7 awg ¥ Agmi a7
St TF gAT wrfgn, Fg AE @mEr |

ol gHTY M F WY, AT AEH
g ¥ agr fa ¥nfae wrgAfEw &
sygea) § s fogw @t & SwaT 2 g1
FU2 T9Y &7 TRfqe  wreaf-aT fFar qar
St frod &, 97 ¥ gar gwar g R ogare
ek ¥ sMF AT g3 WA 9C W Wl &
w7 far wawrw § fE FTam 16 gATT &30
BT A SAF HAT 48 9% IFMIGRAT & qE AAZ
2 gER gl d-weiw #1 afasr g
BT 7gl gAeTsiAr Rl &1 G @
@t F owf@m W1 FF W a@ W
IqT FIX A @ & G oo § oA
GIHI7T AT IE § S gAgd  FF srariay
® & qEAr F, 9T A% FION ¥ A F
AT FAMF FT wYer fAaqr 200X &1 FTIw
2, 99 9T R Qe A0 W g ¥
UF IO H}IZ wrAE T7FgT /52 ady, ew
AT F OGHT FT oqgA F AG AR IFT |
AT & AT F OHAC UFAT ATZA g, Al
wrfgr a@ § & ge7 F29 Iz g1 AV
I T2, W a4 F AEI UF gFa At
fer ot g9 swarg & fog =@ &Y == @
wE g, WIT g F4H IIIAT TAT, A P X
dF AIAl & TR ET § OF 969 g | fewe
WA FA90 qEl & GLHT T AN I QAT
& arfear Facd 91, T zEIF FwE & oA
oAl T R | F WA F aig g arfas’
¥ #r§ uftgdqw A= T80 wav )

& uf @a 73 95T FEAC qEA 7.
93 AF A4 F F¥ T spmarfegr 9v, I9
umfarT syqifert 97, fa7 & g9 & 9%
ST @, WY #wEWw A AT WA, ANF
sqIqiT AZ TOR; wiAr, 4w syrarfay ogv
qrgest qEf Far WA WY Jgw AravEE
FEIAT & IME SAMYIL KT AIRT A9 EA
§ agl wdy, afeqw feeirsgma fazzm ) @d-
gArT Fuer #t  fqrudr ¥ awgw A w
otz arfay et o At #7 S w1 Fedey
8 AT ¥, 97 aF TA Y61 F AT BT
FENA FIAAOFT GO0 | WAT AT AT agaA
qAF AT F T W@ § N gArd famr
2z & wic g fod areer &, oyt ¥ &
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W OFX AT E A W gEw @A R
g gWAl ¥ gTawes  gegwl st wigf
wﬁﬁmﬁumﬂ%qﬁm;q&;
g f ofsas ferdegqum  fawew
gHIR 99 Y W & e QL I F =«
@r & wfea & gg aoy wrgen & f& & o
ZFA G W & ST X waww agw &
frar ww@ war &1 99 ¥ wrEAws Ao
o AgY W AT §, wAAT F A & AT
g T & AT ag gt @ R 9w @
gEET ¥ W W WS Agy famar &
niftr mfee § & &1 wgar S \dEAr
a3t § | @I gHEA] 9T T qOAWF |
®T WWrT @al §, a1 s @R # AW
QT FT WiewTgA fRAar & W WA FAar &7
w9 F7F T sATQIICAT HT AYHT AT € |
W ¥ S ogue fay wd & 7 agd w=8
gamE ¢ W & 3z guAar g fF e &1 wme
¥ ST AT AR | FF VW @ T ORTES
q7 fede @90 @ 2 A s W W & fAF
AT ITT ATAT &, AT Wt WEIET FT HIT

famr s @ f& F=m g

SHRI N. G. RANGA (Guntur): Sir,
I am glad to associate myself with
the spirit behind this resolution.
Everyone knows that private trade
has been holding to ransom both the
producers of primary commodities on
the one side and the consumers on the
other. All of us belonging to all poli-
tical parties have been repeatedly
saying that this has got to be reme-

.died. Therefore, most of us have also

been supporting the idea of the State
taking it over. But unfortunately
whichever political party comes to
power, they fight shy of taking the
necessary action in this regard.
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Take, for instance, sugar industry.
A number of committees and commis-
sions were appointed in UP by the
UP Government and every one of them
suggested taking over the sugar in-
dustry. But none of the Governments
manned by various political parties at
various times has taken up this
matter seriously because of the poli-
tical and economic interests behind
the sugar industry, on which most of
the political parties come to depend at
the time of the elections. This is an
open secret. I do not wish to go into
this vexed question of nationalisation.
But so' far as wholesale trade is con-
cerned, should not the Government
try to make experiments with one or
two commodities, then next end it to
other commodities, by entering into
the wholsale trade and gain some
commanding heights so that there
wounld be competition between State-
trading on the one inside and private
trade on the other, in the hope that
as a result of thig competition the pro-
ducers would be benefited and the
consumers also may be protected?
Somne effort has got to be made in
this direction at some time or the
other and I sincerely hope that our
Government, the Congress Govern-
ment, would try to make experiments
in this regard.

It is high fime that the Govern-
ment should begin to study the pos-
sibility of adopting what is known
as the dual price system for most of
the essential commodities which go
into the family budget of the workers
and peasants in rural areas as well as
urban areas. What is happening is
- that the peasants are not being paid
remunerative  prices, although all
parties are agreed that the peasants
should be assured of remunerative
prices and all of them have been sup-
porting the idea of support price.
Different Governments have not only
accepted the principle but they also
tried %o fix the support prices. But
the support prices that have been
fixed so far have not been adequate.
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They do not cover all the costs of pro-
duction, not to speak of assuring the
farmers a remunerative price.

Secondly, how are the suppert prices
and remunerative prices to be fixed?
Are they to be looked at only from
the farmer’s point of view or from
the point of view of agricultural
workers also? According to me, pri-
marily. the point of view of agricultu-
ral workers, self-employed peasants
who invest their family labour in the
production of these agricultural com-
modities their basic needs for human
survival and human decency, should
be given priority to start with. Based
upon that, you should begin to work
up to the cost of production and from
that you should go to a remunerative
price. If you fix the remunerative
prices on that basis, you may find
that such prices would be  much
higher than the prices being paid to
the agricultural workers and pea-
sants, but nevertheless, they must he
paid. How can they be paid? They
must be paid by the consumers. Who
are they? Is it not a fact that more
and more of our people who have
come to be employed in government
services ag well as private services
and industries are earning very much
more than what is being earned by
the farmers, agricultural workers n
the rural areas and self-employed
people? They are earning many times
more. Should not these be people
made to pay remunerative prices for
all the essential commodities that
they depend upon, which they con-
sume? Till now this principle has not
been adopted and it is not on this
basis that these prices are being fixed.
I want serious consideration to be
given to this particular principle. Once
it is done, there is the other question

" also. There are consumerg and con-

sumers, the poorer consumers, the
not-so-poor consumers and richer con-
sumers,. I want some distimction fo
be made between the rich consumers
and the poor consumers. Se far as
the poorer consumers are concerned,
these essential commodities should ke
made available at subsidised prices



273 Taking over of MAGHA 12, 1901 (SAKA) wholesale Trade etc. 274

through State-owned shops, coopera-
tive shops and wvariougs other shops
also that would be licensed by the
Government, . over which Govern-
ment would have some control. Hew
are we to meet the subsidy? It is
going to be a very high figure. It
may come to easily Rs. 500 crores or
even Rs. 1000 crores for the whole
of India. Where from is this money
to come? Just as all these friends
now claiming to speak for industrial
labour and belonging to  different
political parties, have been asking for
dearness allowance and all kinds of
allowances in order to enable their
industrial workers to meet these rising
prices, so also all these Government
employees and other people who are
getting more than Rs. 1,000 a month—
I would even like to go down
Rs. 500 a month—_must be made to
pay so much more in order to yield
the mnecessary sums which would be
needed to subsidise the consumption
of these essential commoditieg by the
poorer classes of people. Sir, it is a
social challenge as well as a political
challenge. I hope that all those
friends who have been standing for
industrial labour, even for the Cen-
tral Secretariat’s so-called labour. and
all these Government officers and
other officers employed in private
enterprises, would be willing to accept
this principle and then persuade all
these Increasing numbers of so-called
intelligentia, who are employed in
various Services to be willing to pay
higher prices than what they are pay-
ing today. It is only a part contri-
bution that they would be making
towards the social well-being. Dao
they not have any kind of duty at all
towards the rest of the society? Is it
the duty only of the agricultural
workers and the self-employed arti-
sans and of the peasants themselves
to go suffering at the cost of their
own health hygiene and happiness
to be content with ever low prices for
their agricultural commodities  for
their services in order to pamper all
these rising classes, upper middle
classes, richer classes of educated
people, and urban people? So, I
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would like the Government to make
a study and go into this matter in
depth and try and see how far they
can possibly extend the present prac-
tice that they have been having in
regard to sugar consumption, sugar
marketing, where they have got two
prices. Let them extend it to other
commodities also ang in doing so, let
them make sure that the producers
of primary commodities get their just
remunerative price, a living wage. A
living wage not only for the indus-
trial workers for whom all our
friends have been clamouring
from ail sides of the House all the
time, not only now, but for decades
and decades, a living wage for agri-
cultural worker, and also for the
farmers especially the smaller farm-
ers, the poorer farmers should be
ensured. Based upon that, you fix
the price, on that price put something
more in order to finnance the subsi-
dised commodities which have got to
be placed at the disposal of the poorer
people.

I woulq like these points to be care-
fully examined by my hon. friend,
Shri Pranab  Mukherjee. 1 know
Indiraji is all for the poorer people.
It is for that that the poorer people
have stood by her and it is because
of that that we have come here to
the House in such large numbers.
Those poorer people demand justice,
and Indiraji is keen on doing the
maximum possible justice, but she
needs the co-operation of the Cabinet,
of Members of Parliament, of the
State Governments and of the State
legislatures, It is a kind of national
mission that she is charged with. Let
us not look at it in a partisan manner.
It is all right that we go on fighiing
each other like cocks at the time of
the elections, but once the election is
over, the masses are watching us. We
must fulfil their basic demands. If
we are to satisfy those basic demands
we must be sincere and see that wec
live up to our professions and help
them to get two things.

Firstly, they should get their baslc
needs at subsidised vrices :
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which would assure them a living
wage, a life which is humanly possi-
ble to live. At present more than 50
per cent of our people are living be-
low that leve]l Secondly, we must as-
sure a basic wage to the agriculturists
and producers of primary products.
I hope all our friends would be will-
ing to support and strengthen this
approach to this problem and offer
their co-operation t; the Central Gov-
ernment here through their local
governments and assemblies

MR. CHAIRMAN: The House has
agreed to two hours for this Resolu-
tion, Only 23 minutes are left, and
the Minister has to intervene and the
Mover has to reply, There are two or
three more Members who wish to
speak. If the House agrees, we can
extend the time by half an hour,

SEVERAL HON. MEMBERS: Yes.

SHRI A. KALANIDHI (Madras
Central): I would like to express my
views on behalf of the DMK Party
on the Resolution moved by Shri
Sudhir Kumar Giri.

There has been an abnormal price
rise in essential commodities which
nobody cap deny. Particularly prices
went up top a very great extent, un-
imaginable extent, during the two and
half years rule of the Janata Party.
Their attention was mainly focussed
on retaining their seats seeking posi-
tions anq power and on solving in
fight of their party. They had totally
forgotten the poorer, downtrodden
and weaker sections of the Society.
The new Government has been form-
ed with a massive mandate under the
able and dynamic leadership of Shri-
mati Indira Gandhi, and people are
expecting that this Government would
solve the problem by checking the
price rise effectively. The distribution
of essential commodities, particularly
foodgrains, pulses, edible oils, coal
and kerosene should be streamlined
so that they reach the poorer and
middle class families at fair and rea-
sonable prices,
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With regard to coal supply, the dis-
tribution was mishandled by the pre-
vious Government resulting in the
cancellation of many trains as a result
of that the foodgrains ang other com-
modities could not reach the people
in proper time, leading to a big rise
in prices. It has also affected directly
and indirectly the smal] scale as well
as the large scale industry, again con-
tributing to a price rise.

There is an inefficient and useless
Government in Tamil Nadu run by
Mr, M. G, Ramachandran who does
not bother about the poor and middle
class people but bothers about retain-
ing his Chief Ministership, and also
at the sametime wants to act in films
to retain his lost popularity. He
had promised ko open about 20,000
fair price shops in the rural areas, but
nothing has been done 8o far in our
State and the result is that the poor
people have to fare a lot of problems.
They have to stand in queues for
hours together to get kerosene and
other essential commodities. Regard-
ings diesel supply, I may say that lor-
ries are standing in queues on the
roads for hours together to obtain
five litres of diesel oil. This causes a
lot of hardships to the people in var-
ious ways. It affects the coolies and
the workers and the day to day ac-
tivities of the people. Therefore, I
would request the Minister to take
effective and strict measures to solve
the problems of the people by control-
ling the price rise and streamlining
the distribution.

Sir, I thank you very much for hav-
ing given me an opportunity to ex-
press my views on this resolution.

SHRI GHULAM RASOOL KOC-
HACK (Anantnag): Mr. Speaker, Sir,
the issue before the House'is of vital
public importance and it is a progres-
sive resolution against anti-social ele-
ments. It seeks tp fing a remedy to
the disease that is sucking the blood
of the common man. No doubt, legis-
lations have been enacted from time
to time to prevent hoarding and pro-
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fiteering, but it has been found ina-
dequate to meet the requirements of
the situation and for solving the pro-
iem urgently, No doubt, we have the
Essential] Commodities Act, but what
we have experienced so far is that it
hag been more in breach than in com-
plinance. So, the necessity has come for
meeting the vacuum that has been left,
by flagrance of this law against those
who indulge in profiteering and hoard-
ing. Some members opposed it on
the basis that it would violate the
fundamental rights of the peopie 1T
do not agree with them because fun-
damental rights are liberties that one
can enjoy with regarq ty one’s pro-
perties, but there should be no liberty
to suck the blood of the common man.
While the  Constitution guarantees
certain fundamental rights, it has
kept certain checks and balances and
these checks and balances are in the
form of this resolution before the
House. It is progressive in nature.
On my behalf and on behalf of the
State of Jammu ang Kashimr, I sup-
port this resolution with al] the str-
ength at my command. The public
in general are awaiting an answer to
the various problem facing them. We
must give an answer, which would be
satisfactory to the  electorate, who
have supported us and who have re-
posed their confidence in us to solve
their social probiems,

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND
CIVIL SUPPLIES (SHRI PRANAB
MUKHERJEE): Mr. Chairman, Sir,
I appreciate the viewpoint expressed
by hon. members who took part in
the debate on this resolution and I
share theiy anxiety ang concern on a
very vital problem  with which we
are confronted today. In fact, from
the beginning of the session, either
in this House or in the other House,
the hon. members are drawing the
attention of the Government and iry-
ing to express their views, if not on
any individual item, on the question
of soarding prices either in the form
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of Calling Attention or in the form
of questions or in the form of this
resoiution, Therefore, the gravity of
the situation and the importance of
the subject is known and we are fully
aware of the problem itself,

At the same time, we shall have to
keep in ming that it is not g fact that
sudden.y we are confronted with a
situation where prices are rising by
leaps and bounds. If we look at the
state of economy for the last three
years, we have found and I agree
with the hon. Member, Shri Chinta-
mani Panigrahi, when he pointed out,
that so far as the health of the eco-
nomy is concerned, it was not so bad
but it was the question of bad mana-
gement, Perhaps, it would not be
wrong if someone comes to a conclu-
sion that the present state of affairs
is largely because of the bag manage-
ment of the happy state of economy
which the earlier Government inherit-
ed in 1977.

What was the position? I do not
say that there was no rise in prices.
There was inflation and it was of the
order of 12 per cent, But, at the same
time, there was a buffer stock of food-
grains to the tune of 18 million ton-
nes; there was an industrial growth
rate of the order of 10 per cent for
the first time in  this country and
there was sufficient cushion so far 28
foreign exchange reserve was con-
cerned  What is the position today?
We are confronted with a rate of in-
flation of the order of 21.3 per cent.
You will be surprised to know and
the hon. members are well aware of
it that when the Budget was present-
eqd by Mr. Charan Singh for the year
1979-80 and when his attention was
drawn to the very fact that in the
state of economy like ours, a huge
deficit of the order of Rs, 1300 crores
and an additional dose of taxation to
the tune of Rs. 650 crores and odd
are bound to have an adverse effect
on the price front, as usual, it was
pointed that there will be no effect
on the prices.
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would just like to draw the atten-
tion of the hon, members to certain
very salient points on that score In
January, an increase in price was
0.6 per cent; in February, it was 1.8
per cent (pre Budget) and , immedia-
tely after the Budget, in March, it
wag 3.4 per cent; in Apri], it was 7.1
per cent and today it is 21.3 per cent.
Somebody may simply say that we
.are importing inflation. No doubt,
there i8 ap element of truth in it.
With a rise in oil prices, certain per-
centage of inflation is imported. There
is ng doubt about it. But it is equally
true that whepn you have stagnation in
growih, when in the last three years
the gross national product is of the
order of 4 per cent and 4.1 per rcent,
if the money supply persists to con-
tinue in the order of 17.1 per cent and
17.2 per cent, in spite of resorting to
various selective credit policies by
the Reserve Bank and that wag ini-
tiateg by the previous Government,
not by the Janata Government but
by the Government headed by the
Congress party, ip spite of these
selective credit policies, in gpite
of the dear money policy pursueg by
the Reserve Bank continuously over
a period of years, when the expansion
of money supply is 17.1 per cent und
growth is in the order of 4.1 per cent
to 4.4 per cent, it is bound to have its
effect on the economy and on the pri-
ce front. Added to that, the budget
which was presented had a huge de-
ficit and there were taxes over almost
all items, which was supplemented
by the hike in the Railway freight
by 5 per cent to 10 per cent, There-
fore, it somebody comes to the con-
clusion that there was lack of ade-
quate will to tackle the problem,
what is wrong? Capacities were allow-
ed to remain unutiliseq in essential
sectorg like cement and steel, in allu-
minium and coal. Whatever capacity
we had developed over a period of
years by investing national resources
and whatever we haq reacheq in the
earlier years— I am not talking of
expansion. ] am not taking of in-
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creasing—but even the level of pro-
duction (you were in charge of the
Steel Ministry) which we had in 1976-
77 wag not maintained in 1977-78,
1978-79 and 1979.80. Therefore, we
are placed in a psituation where we
find there is stagnation in economic
growth, there is stagnation in GNP,
there is high rate of monetary expan-
sion, there is international crisis. Over
and above that, the eroneous fiscal
policies contributed simultaneously
to the rise in prices.

At the same time, I woulg not like
to simply pass op the responsibility
to the previous regime. When a Gov-
ernment takes on responsibility, it is
the responsibility of the Government
to rectify and take corrective measu-
res wherever they are needed. For
that, one such area is the improve-
ment of the public distribution sys-
tem_  But it takes {ime. The infra-
structure which was built up was un-
fortunately not allowed to function
properly It is not merely arithmetic
whether we can open fair-price shops
in a large number of villageg and
whether we can extend the coverage
commodity-wise, area-wise or popu-
lation-wise.  According to statistics
ang arithmetically, these things are
all right. But the moot question is
whether we are in a position to take
essential goods tp wvarious points of
consumption so that people can take
the opportunity of getting them. That
is the moot question; that has to bhe
built yp. But unfortunately, here also
there is a difference in the approach,
Nobody in this country would deny
that speculators and hoarders play a
role in exploiting the situation, parti-
cularly when there is a shortage.
When State Governmentg are provid-
ed with an instrument, they take a
lukewarm attitude. It is not the
Congress Government which is runn-
ing the states in this country, In
only one state the Congress is
entrusteg with the responsibility of
managing the administration of the
State.

AN HON. MEMBER: What is the
position of prices there?
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SHR] PRANAB MUKHERJEE: I am
comig to that. Why I am saying this
is because when there is g shortage
speculators and hoarders are taking
the opportunity, how are you going to
deal with them? When the guestion
comes up I will deal with it in details.
But now I can tell you one simple fact,
So far aas the Essential Commodities

Act is concerned you will be surprised

to know that in one State alone, in
West Bengal, more than 13000 cases are
pending—and pendig over a period ot
years, under the Essential Commodities
Act, of which so much is talked about.
Instruments are there; Acts are there
but you don’t want fo utilise them.
There is no denying the fact that all
sorts of economic offences were indulg.
ed in during the last three years. In
not a single case was COFEPOSA oap-
plied. Raids were conducted, but the
raids were conucted not op economic
offenders but on political opponents.
All the smugglers became honest, all
the hoarders became honest. There
was ng need for the application of
COFEPOSA; there was no need for the
application of tax raids and customs
raids. Opn the one hand you allow
smugglers to continue, hoaders to con-
tinue and black-marketeers to conti-
nue, you take wrong fiscal policies,

even to create a situation in which

there is stagnation in  industrial
growth there is stagnation in GNP,
and at the same time you

expect there should be no rise in
prices? It may be our pious
desire, but unfortunately it is not

possible. Therefore, the moot question
is, how we are going to sort out this
problem. The hon. Member was su8-
gesting. ‘Why don’t you take over the
entire wholesale trade in all essential
commodities?”. It may ba a very de-
sirable wish. But do we have the in-
frastructure, do we have the appa-
ratus, do we have mechnism to that
we can take over the wholesale trade?
It is not a new thing to us, At one
particular time, wes took over trade in
one commodity. Mr. Chairman, you
will remember, gt that time yvou your-
self had taken the initiative. So far as
the wholesale trade in wheat was con-
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cerned, it was taken over. But when
you have the deficiency in your mecha-
nizm, in your apparatus, it is no use
trying to gchieve a certain objective
which is very ideal but which you can.-
not implement. Indja is not a very
small country. The commodities
which you are dealing with are not
few in number. We have the problem
of difficult terrain aglso. Mr. Sangma,
when he was making his observations
on this particular Resolution, very cor-
rectly pointed out the difficul terrain
and the transport bottlenecks in vari-
ous tiers of distribution with which we
are faced today. If we completely ig-
nore these facts ang simply say that
we are going to nationalise the whole-
sale trade in all essential commodities
and all the problems will be solved,
Mr. Chairman, Sir in my opinion, we
are expecting too much. Therefor,.
whatever is available to us we can
take the opportunity and improve the
system_ Certain commodities have been
identified. I have spelt out those com-
moditjes while answering to questions
in the morning, for instane, standard
cloth, cereals, sugar, kerosene; malch
box. If we can build up a network
through fair price shops, through co-
operative societies, and ensure that
these commodities will be made avail-
able 1o the people at reaconable prices,
then it would have some effect so far
as ameliorating the conditions of the
common people and weaker sectiong of
the community are concerned. But so-
far gs controlling the vrice is concern-
ed, you will have to take sound fiscal
policies. There is no easy alternative.
Yoy must augment your production,
you must ytilise your capacitieg io the
fullest exfent possible, vcu must iden-
tify the areas where there are cons.-
traints on produclion and try to re-
move them. You canot perpetuate
an economy of shortages for all time to
come. Unless we can produce, unless
the difference between demand and
supply is made up by more production,
we cannot have a long-term solution,
a permanent solution, In a developing
economy like ours, this should be 1
constant exercise gand we shall have to
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keep our mind alert to this problem.
So far gs short-term measures agre con-
cerned, one good suggestion has come
from Prof, Ranga. Often it is not
possible for us to say ‘yes' or ‘no’
immediately, It requires some in
depth studies— the dual price policy
in certain commodities, We are having
this so far as sugar i concerned.
Whether we can extent this policy to
.certain other essential commodities,
we have lo examine, and ] can assure
him that we will examine this, we
will study this suggestion in its
totality; and it should be possible for
us to arrive at a solution.

Sir, what I can say for the considera.
tion of the hon. Members now is that
‘the solution suggested by the hon.
Mover of the Resolution is not the real
solution. Whatever we can do within
the means which is in our possession,
‘'we are trying to do, we gre trying to
improve it, and we shall have to con-
tinue to do so. But I do not feel that
merely by nationalising the wholesale
trade in essential commodities we are
going to solve the problem.

Because of these, I am opposing the
resolution.

SHRI N. G. RANGA: Don't we need
the co-operation of gll Parties in this
1ask?

SHRI PRANAB MUKHERJEE: Of
couse, and I am grateful to Prof Ranga
for reminding me that in this area also
we require the co-operation not merely
to get the legislation passeq which is
before the hon. Members but in certain
other areag also.

SHRI SUDHIR KUMAR GIRI
(Contai): 1 express my deep gratitude
to the hon. Members who have
supported my resolution.

I not surprised to expect that the
hon. Minister would bypass the pro-
blem this way. 1 have already pointed
out in my earlier speech that there are
several causes for the price rise. The
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capitalist system of the economy is
bound to lead to price-rise and the
poor people would have to be deprived
of their basic necessities of life. So 1
suggested some measures and I expect-
ed very eagerly that the hon. Minister
and hig government would give due
attention to the poorest of the people.
By it is regretted that they have not.

Here the Ministers are roaming in
cars. Here they are rolling in carpets.
They have forgotten the hungry people
who have sent them to this august
place. Professor Ranga who has sup-
ported my resolution and reguested the
government to take suitable measures
—1I thank him though he belongs to the
ruling party—most probably has not
{orgotten the hungry faces of the peo-
ple. People who live here and the peo-
ple who live in the villages are two
different sets of people having two
different sets of mind. People living
in abundance and people elected to the
House on their support can hardly be
expected to take into consideration the
sufferings of the poor people.

It was made quite clear to us that
the government is wedded to the prin-
ciples of democracy and socialism. The
Prime Minister, the other day, told the
House that she is also wedded to the
principle of democracy and socialism.
Then if the 70 per cent of the total
population live below the poverty
line, how can democracy be made
workable? If 70 per cent of the total
population remain hungry throughout
their life ang cannot procure the basic
necessities cof life, how would they
cast their vote free fro:n bondages. If -
poverty continues this way it is easy
for the monied man to purchase their
votes. It ig easy for the landlords and
the capitalists to purchase the votes of
these poor people, That is what has
been done in many parts of the count-
ry. I, therefore, appeal tg all the
Members of the House and ] gppeal to
their good senses so that this pretext or
that pretext should not deprive the
hungry people of the countryside. If
the government hag really good wishes,



285 Taking over of MAGHA 12, 1901 (SAKA) wholesale Trade etc. 286

it can build up the infra-structure and
it can supply the basic necessities of
life 4o the people in the villages at the
uniform prices fixed up.

17.00 hrs,

It is told to us on various occasions
that the people belonging to the Con-
gress (1) Party follow the ideals of
Gandhiji. Therefore, by the name of
Gandhiji, I appeal ito those people to
please change the capilalistic and
feudalistic pattern of society and
engdge their minds to ameliorate the
conditions of the villagers most of
whom live below poverly line. I
appeal to them to bring about a
change in our sociely in consonance
with {he principles laid down in the
Preamble 1o the Constitution of
India. My suggestion to the hon.
Minister, to the Government and to
the learned hon. Members of this
House is, therefore, to give a second
thought to it so that the takeover of
the wholesale trade in the essentjal
commodities must be rescrted to and
fair-price shops in a large scale open-
ed in the villages and towns so that
these basic commodities be supplied
to the people at uniform prices fixed
up. What is the harm in fixing vup
the prices of tlhese essential commo-
dities? If the prices of ihe essential
commodities are fixed up, then the
hoarders, and the profiteers ‘would
not be able to earn such a huge profit
as they can do today. So, my Reso-
lution slands and 1 again express my
deep gratitude for and pay respects
10 those who have given their thought
to the hungry people of the villages
and supported my Resolution.

MR, CHAIRMAN: I have now got’

itwo amendments from two hon.
Members—Shri Mool Chand Daga and
Shri Kamla Mishra Madhukar. Unless
they are willing to ‘withdraw them,
I shall have to put the amendments
to the vote of the House,

SHRI KAMLA MISHRA MADHU-
EAR (Motihari): 1 am pressing mYy
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amendment and I want to speak on
that,

MR. CHAIRMAN: Let me first put
the Amendment of Shri Mool Chand
Daga. That in the resolution,—

(i) delete “take over wholesale

trade and”
(ii) add at the end—

“as goon as possible” (1)

I think he is not present, I will have
to put it to the vote of the House.

The Amendment was put and
n2gatived.

MR, CHAIRMAN:. Now I shall put
amendment No, 2 moved by Shri
Kamla Mishra Madhukar.

SHRI KAMLA MISHRA MADHU-
KAR: I have not spokepn on it.

MR. CHAIRMAN: I think at this
stage, there is no speech made. I
think at that time I did give enough
time.
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“That in the resolution—

for ‘toc take over wholesale trade
and curb the price rise by ensuring
supply of all the essential commo-
dities at reduced prices through
fair price shops.’

substitute ‘not only to take over
the wholesale trade but the pro-
duction of essential commodities
may also be brought under Govern-
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ment control and ensure the supply
of all the essential commodities to
urban and rural population through
fair price shops under the super-
vision of committed persons. (2)

1 shall now put amendment No. 2
moved by Shri Kamla Mishra Madhu-
kar to the vote of the House.

The Amendment was put and
negatived,

MR. CHAIRMAN: Now, I put the
Resolution moved by Shri Sudhir
Kumar Giri to the vote of the House.
The question is:

“This House notes with grave
concern the abnormal rise in prices
of all essential commodities of
human life, such as food-grains,;
pulses; edible oils; cloth; kerosene,
coal, eilc, in the country ranging
between 20 to 40 per cent within
a short span of time and ecalls upon
the Government to take over whole-
sale trade and curb the price rise
by ensuring supply of all the essen-
tial commodities at reduced prices
through fair price shops,”

Those in favour may say ‘Aye.

SOME HON. MEMBERS: Aye.

MR. CHAIRMAN: Those
may say ‘No.

against

SEVERAL HON. MEMBERS: No,
MR. CHAIRMAN: Noes have it.....

SHRI SUDHIR KUMAR GIRI: No,
Ayes have it, I want division.

MR. CHAIRMAN: Al
the lobbies be cleared.

right, let

The lobbies have been cleared, I
will put the Resolution to the vote
of the House: The question is:

“This House notes with grave
concern the abnormal rise in prices
of all essential commodities of
human life, such ag food-grains,;
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pulses; edible oils; cloth; kerosene,
coal, etc, in the country ranging
between 20 to 40 per cent within
a sBort span .of time and calls upon
the Government to take over whole-
sale trade and curb the price rise
by ensuring supply of all the essen-
tial commoditieg at reduced prices
through fair price shops.”

The motion was negatived,

17.11 hrs.

RESOLUTION RE. CENTRE-STATE
RELATIONSHIP

MR. CHAIRMAN: The House will
now take up the Resolution on Cen-
tre-State Relationship to be moved
hy Shrimati Suseela Gopalan. Before
I ask her to move this Resolution,
the House has Lo allot time for this
Resolution, The House agreed’ o
allot t{wo hours for the earlier Reso-
lution, If the House agrees, we may
allot two hours for this (Resolution
also.

SHRI SAMAR MUKHERJEE (How-
rah): This is an important subject;
it will not be over during this ses-
sion.

MR, CHAIRMAN:
may agree for two hours. .- Though
time for ihe earlier Resolution was
eéxtended, yet there were no speak-
ers. We may, therefore, agree to
f'wo hours initially,

SHRI SAMAR MUKHERJEE: All -
right,

Initially, we

MR. CHAIRMAN: So, I take it
that the House agrees to allot two
hours for this Resolutlion.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF.
AIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
There is a discussion under Rule 193
to be taken up at 6.00 P.M, to be
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raised by Shri Chitta Basu and Prof.
Madhu Dandavate. It will be better
if this Resolution is completed by
that time

MR. CHAIRMAN. How can it be
completed? This cannot be com-
pleted. Shrimati Suseela Gopalan,

SHRIMATI SUSEELA GOPALAN
(Alleppey). I beg to move:

“This House is of the opinion
that a reappraisal of the existing
Centre-State relations with a view
to give more financial powers and
greater autonomy for the States in
consonance with the true cencept
of federalism is necessary and in
this context calls upon the Central
Government to immediately con-
vene a Cenference of Chief Minis-
ters along with representatives of
recognised political parties.”

Mr. Chairman, Sir, the Resnlution
is most appropriate in view of the
political situation in the country since
the Centre-State relations are at
cross roads today, The nine State
Chief Ministers who met two days
back expressed their concern at
the toppling business of the Cent-
ral Government on the plea
that the State Governments
have lost mandate from the
people. In U P. and Bihar, the
ruling Party at the Centre got only
36 per cent and 36.4 per cent of votes
respectively. How can they claim
that thgy have got a mandate from
the peoOple of that States in their
favour? I ask them if their standard
is applied to Kerala, how many of
their Members of Parliament will
have to resign in view of the mandate
the people of Xerala have given in
the Assembly elections?  Will they
consider it correct to ask their MPs
to resign? If this is the criteria,
there will be elections everyday in
our country, Some of the Ministers

ave gone to the extent of :zaying
hat they would throw the West
Bangal Ministry into the Bay of
Bengal. Both in the Panchayat elec-
tions as well as in Parliament elec-
" tions, the ruling front in West Bengal

2386 LS
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have got massive victory not oniy in
the number of seats but also in the
matter of percentage of votes...(In-
terruptions)

Not only in the number of seats, but
in the percentage of votes also, they
have got g massive majority. Interru-
ptions 58 per cent jis not less; and
you Qave got only 43 per cent. (In-
terruptions)

MR. CHAIRMAN: Please show
some courtesy to the hon. lady Mem-
ber.,

SHRIMATI SUSEELA GOPALAN:
Even then you say that you are going
to throw the West Bengal Ministry
into the Bay of Bengal It means
that it is not a questiton of people’s
mandate, but that of political
vendetta.

This actuaily poses a serious
threat to Centre-State relations. The
question of Centre-State relations is
crucial to the preservation of unity
and integrity of India. The several
linguistic and cuitural groups that
inhabit the country were united be-
fore Independence in their common
aspiration for freedom from colonial
bondage. They are to-day united
in the common aspiration to build a
prosperous life for themselves as well
as to develop full national resources
free from imperialist interference
and according to their respective
socio-economic, iinguistic and cultural
needs. The struggle for realizing
this common demanq makes it in-
cumbent on the Government at the
Centre and the States, Political par-
ties and the people at large to recog-
nize the need for unity in diversity,

During the last two decades, while
the demand has been growing for
greater Powers to the States so as to
make autonomy real and effective,
what the Centre has been doing is
to erode the limited Powers of the
States.

The very existence of the constitu-
tionally elected State Governments
depends’ on the sweet will of the
Centre as can be seen from the number
of non®Congress State Government
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subverted during the three decades of
Congress rule at the Centre.

During the last 12 years, Centre’s
tentacles have spread further on the
States, even in the sphere of law and
order which is formally a State sub-
ject, through the creation of CRP,
BSF etc. By the 42nd amendment
of the Constitution, Cenire took
Powers to send its Police forces and
station them in the States even with-
out the concurrence of the latter.
Education which was a State subject
was transferred to the Concurrent
List, The personnel of the Services
Posted in the States even earlier,
were not under the disciplinary juris-
diction of the State Governments out
of the Centre, The process heas
reached a stage where it threatens to
reduce the States to the status of a
subordinate department of the Cenire
under the aegis of the Union Home
Ministry. A1l these things should be
re-assessed properly.

Added to this is the concentration
of all the principal means of financial
resources in the hands of the Centre,
while the main responsibility for
nation-building activities is that of
the States. They have only very
limited resources, mainly confined to
land revenue and sales tax, with all
the expending resources of revenue
like Excise, Customs etc. kept in the
hands of the Centre. With the in-
troduction of Planning, Centre has
gathered still further financial and
administrative Powers in its hands,
reducing the States to the Position of
mendicants
the National Development
have been reduced to a ritual.

Council

Though the State Government is
not responsible for the ills of the
Policies pursued by the Centre, it is
the State Government which has to
bear the brunt of discontent caused
thereby--more than the remote Union
Governrient.
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Regarding the taxation, import and
exports policies, the State Government
has no say. The impact of these policies
have to be borne by them. Indirect
‘axes are mounting up every Year.
During the last 32 Years, the Policy
pursued was not different, In the
last budget of 1979-80, Excise duty
which has a direct impact on the com-
mon People, amounted to Rs. 7700
crores, whereas corporate tax and
income tax together came to only Rs.
1728 crores. On cotton textiles it
«was Rs. 700 crores; on kerosene Rs,
150 crores, sugar Rs. 132 crores, ma-
*ches Rs. 49 crores and soap Rs. 19
~rores. As a result of this, Prices of
essential commodities gg up every
yvear, The State Government has no
power to challenge this.

The West Bengal Chief Minister
had suggested to the Centre that 10
or 12 items of essential commodities
should be gistributed all over the
country at fair price and they should
be supplied at subsidised prices, but
the Central Government did not pay
any heed to it. They did not even
reply to that. This was the attitude
taken by the Central Government for
the last 32 years, not only for the
flast three years, If such proposals
are made before the Central Govern-
ment they are not prepareg to dis-
cuss these problems. Shri Morarji
Desai who was the Prime Minister
also said. no question of discussing
about Centre-State relations, The
same attitude was adopted hy Shri-
mati Indira Gandhi from the very
beginning.

The export-import policy also
affects the people to a great extent.
The State Governments are never
consulted. Mrs, Gandhi was talking
much about the onion prices during
the election campaign. But it was
during her own regime, the export of
onion was permitted which is respon-
sible for pushing up the price of
onion, The Janata Government also
continued the same policy. But she
cannot escape the responsibility of
price rise of onion. Potatoes and
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vegetables were also exported and in
her own budget she provided rupees
500 per tonne for the export of ban-
ana, She also heavily subsidised the
export of sugar and sold at Rs. 1.50
per kg, in the European market when
the prices doubled or tripled in the
Indian market.

Is there any possibility for the State
Governments to change these policies
even if they desire? Regarding the
import of things like rubber znd edi-
ble oils they never even consult the
State Governments. If the State Gov-
ernments complain gbout the hard-
ships of the farmers due to the decline
in the prices of these things no me-
medial measures are taken,

17 24 hrs,

[SHRT GULSHER AHMED in the Chair]

Kerala is producing rubber and
coconut, When there is a reduction
in the price of rubber or coconut,
then the farmers are suffering. If the
State Government complaing to the
Central Government they will not
take any remedial measures to pre-
vent the hardship caused to the far-
mers. But if the big companies com-
plain that there is some decrease in
their profit, then they will imme-
diately import rubber or edible «il.
Coconut o0il i~ used for commercial
purposes. Only in Kerala, coconut
0il is used for cooking purposes. It is
more or less a commercial thing.
Whepn the big companies complain
that their profit is less, then they will
immediately import coconut oil. Same
is the case with rubber also. But if
the farmers are suffering and the
State Government complains, there
fis no solution for that, But if the big
companies complain, even without
consulting the State Governments
about the impact of imports, the Cen-
tre will take decisiong to jmport rub-
ber or edible oil. The prices of these
goods come down gnd the farmers are
suffering. Such is the policy of the
Central Government for the last 32
years, Tt is continuing. They are nct
taking into consideration the opinion
of the State Governments,
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They have the right to withhold any
legislation passed by the State
Assemblies though it is very essential
for the progress of the State, West
Bengal's land legislation was held up
for one year. .Assent was not given to
their legislation for giving recongni-
tion to trade unions for secret ballot,
Previously, the Centra] Governments
had done the same thing on several
occasions, We have our own experi-
ence of Kerala, We had sent land
legislation jn 1959. That was held up
in the Centre for one and half years.
We had to agitate for getting assent
from the Central government. They
can withhold consent and they could
at the same time pass any legislation
which can go against the interest of
the people of the State. The State
Governments should have exclusive
powers to make laws with respect to
any matter not enumerateq in the
Union or Concurrent list. About this
there should be a discussion, A great
debate js going on about the State-
Centre relation. At least at the pre-
sent juncture the central Gevernment
should come forward because the
State governments are unable to do
many things and they have to face the
anger of the people, To protect States’
autonomy, an amendment to article
248 should be made to the effect that
the legislature of a State should have
exclusive power to make any law with
respect to any matter not enumerated
in the Union or Concurrent List, as
against the present provision which
reserves thig right to Parliament. In
other words. the residual powers of the
federation should lie with the units and
not with the Centre.

17.27 hrs.

[Mr, SPEARER in the Chair)

The States have to act in such a
wav while exercising their full rights
in their own sphere that they do not
transgress the spheres allotted to the
Central Government; the latter too,
on its part should not interfere in the
sphere of the States, both legislative
and executive, Article 249 giving
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power to Parliament to legislate on a
subject in the State List under the
plea of national interest should be
deleted.

While enlarging the scope of the
States’ sphere, we must also try to
preserve and strengthen the Union
authority by subjects that could be
carrieg out by the TUnion authority
and not by any single state, such as
defence, foreign affairs, including
foreign trade, currency and com-
munications and economic coordina-
tion, The role of the Centre should
be one of coordination. In areas
such as planning, fixing of prices,
wages etc. the Centre may not only
coordinate but also issue general
direction.

In the matter of planning ang eco-
nomic coordination, however the
Centre will have to conform to the
genera] guidelines laid down by the
National Development Council, in
which the States will have represen-
tation along with the Centre. At
the moment, neither the Council nor
the Planning Commission is speci-
fically referred to in the Constitu-
tion, Thi; lacuna may be closeg by
introducing a separate Article which
should also state clearly that the com-
position of the Planning Commission
will be determined by the National
Development Council. Loang and
grants for developmental purposes
are now the prerogative of the Pla-
nning Commission. It is thus impor-
tant that the State have some say in
the manner of operation of the Com-
mission. But nothing beyond fore-
ing relations, defence, communica-
tions, currency ang related matters
should be the exclusive domain of the
Centre, The latter gshould help the
States develop in their own way, with

more powerg and resources at their
command.

Governers are acting as represen-
tatives of the ruling parties, They are
encouraging defections. In 1958 the
Government of Kerala was toppled
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when Mrs, Gandhi was the President
of the Congress. They could mnot
even defect one single person from
the ruling party. The Government
wag dismissed under the prefext of
law and order. The first shot against
provincial autonomy was fired by
none else than Mrs. Gandhi, the well-
known iady toppler. I called her
lady toppler in 1969. Now after a
decade she hag become lady toppler
with vengeance.

The future of our democracy is
clozely linkeq up with the preserva-
tion wof the domocratic rights of the
Stateg and the Government ig out to
suppress these rights with impunity,
Rajya Sabha has expressed concern
at the toppling affairs. Mrs. Gandhi
has no respect for democracy. She
has her own definition of democracy.
I do not know whether Mrs. Gandhi
will pay heed to the concern express-
ed by Rajyz Sabha,

Mr. Pr:;nab Mukherjee has said
that he will force the Government of

‘Bengal to implement the Preventive

Detention Act, Blackmarketeers
were arrested during Emergency but
their nameg were not given. Many
of them were released undery sus-
picioug circumstances. Charges were
brought before the State Assembly
of Kerala that some Ministers have
taken bribe for releasing the arrested
blackmarketeers, You want this Bil}
to be implemented by West Bengal
Government! The present laws are
enough to arrest the law-breakers
and they are already doing it. But
the question ig whether the centre is
prepareq to help them. But the
Centre does not want to use this ordi-
nary law but instead they want to
bring preventive detention for politi-
cal ends.

SHRI N. G. RANGA (Guntur):
Not for politica] purpose.

SHRIMATI SUSEELA GOPALAN:
A reappraizal] of Centre State rela-
tions iy quite essential.
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The Government should give up the
present method of dealing with the
State Governments. Half of the
State Governments are headed by
non-Congress parties. Therefore, it is
imperative that a dialogue shouid be
initiated with the Chief Ministers as
wel] ag politica] parties in the coun-
try so that proper democratic norms
of Centre-State relations can be evol-
ved in the country. It also has its
own bhearing on the unity and the
integrity of the country. 1 would
appea]l to the democratic sense of all
the Members of the House to support
thig motion o that provincial autono-
my in the country is maintained,
However, if the Central Government
continues its present policy of show-
ing scant regard to the democratic
norms that govern the State-Centre
relations the tension between the
Centre and State Governments will
continue and the future of democracy
will be at stake.

I hope the House will take into
consideration all this and will pass
this Resolution so that there should
be a re-appraisal of the whole policy
pursued in our country.

MR. SPEAKER:

“This House is of the opinion
that , reappraisa] of the existing
Centre-State relationg with o view
to give more financial powers and
greater autonomy for the States in
consonance with the true concept of
federalism is necessary ang in this
context calls upon the Central Gov-
ernment to immediately convene
a Conference of Chief Ministers
along with representatives of re-
cognised political parties.”

Motion moved:

There is an amendment moved by
Shri Nadar.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): I beg to
move:

“That in the resolution,—

after “is necessary” insert—
“and a strong Centra] Govern-
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ment jg an utmost necessity under
the present state of national and
international affairs in India”. (1)

SHRI SANJAY GANDHI (Ame-
thi): We have just heard a tirade,
It is understandable that whepn there
are parties whose influence ig limited
to 5 smal] local area, they would like
more power for themselves because
they cannot exercise their powers be-
yond their small border. But there
is g great danger in increasing the
powers of a State. I want to give a
specific example of what happened in
Uttar Pradesh. Not very long zgo
an incident had happened on the 14th
of last month. There was a bus go-
ing in a village calied Narainpur in
the District of Deoria of Uttar Pra-
desh. It knocked down an old lady.
The villagers surrounded the bug and
demanded compensation. They were
taken to the police ostensively to
work out a settlement,

SHRT KRISHNA CHANDRA HAL-
DER (Durgapur): It is an irrelevant
example.

SHRI SAMNJAY GANDHI: It is
very relevani. As a communist you
should appreciate it.

They were taken to the police sta-
tion ostensively tp make a settlement,
The Lok Da] M.L.A. of the area rep-
resented the State Government;” his
name js Shri Bankey Lal. I am
sorry, I have to name him. It is not
usual to name some one but in such
a =erioug situation, it is necessary.
The negotiat:ons were held, anq after
the negotiations were held the. police
caught the negotiaters anq beat them.
Not gnly beat them, the Muslim mem-
pers that were there, their beards
were pulled out, They were pulled
out in such a way that in a large
number of cases the skin came up
with the beard. (Interruptions)

MR. SPEAKER: Order please.
Do not interrupt.
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SHRI SANJAY .- GANDHI: The
Hindu memberg that were there, their
chotie; were pulled off. Some of
them have lost part of their scalps
with their choties. After that Shri
Bankey Lal took a team of 200 police
men and P.AC. men, surrounded
the viilage. As they entered the
village the first person they encoun-
tered wag Posh-e-Imam of  village,
The police probably wanted to show
that they do not discriminate against
anvbody. The Posh-e-Imam was the
first man to be beaten wup. The
M.L.A, entered the house ang went
to sleep. In the meantime, the
police went to each house and
each house was broken down.
That village has more than 250
houses. Not one Hecuse has remained
intact. Every house has been broken.
Not one woman, minor or major, has
been left without being raped (Inter-
ruptions), Old women, who were {00
old to be raped, were beaten up and a
number of them had their bones bro-
ken. They were lying there for more
than a week with their bones broken.
The D.M. and the police of the local
area came and said, “We will give them
ald.” They took away these women.
Four wemen were taken away from the
village. They did not take them to
the hospital. INobody knows where
they have been taken. They have all
disappeared. While the rape was going
on, one old Harijan man was thrown
into a well. "H® died there. Four
otherg were killed. (Interruptions).

MR. SPEAKER: Nothing is to be re-
corded without my permission.

(Interruptions) *

SHRI SANJAY GANDHI: Yesterday
when I visited the village 90 per cent
of the women have not been able to
corhe back to the village. The reason
they gave is that the State Govern-
ment has posted the szame policemen
for their protection who had raped
them. A judge has been asked to order
an enquiry into the incident. It is the
stme district judge who refused to give
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these people bail. All these people
were arrested. The same district judge
that cooperated wfth the police and
refused to give these poor people bail
has been appointed by the State Gov-
ernment to enquire into the matter.
Do those poor villagers have any faith
in the State Government there? Do
those women have been rapeg and do
those girls who have been raped—
voung girls of 1 and 12 years have
heen raped—have any faith in the
State Government there? The State
Government is providing them with no
protection. The State Government has
rot even ordered that outside police -
force  should come. They want the
local police {0 come. The only people
who have gone there to help the vil-
lagers have bheen the Youth Congress
workers. No other party was willing to
go and the State Government has done
nothing there. When such situation
prevail, is it possible to give the Stale
Governments more powers? Is it de-
sirable? Where a State Government
misbehaves, wheéere the State Govern-
ment yses its powers to molest poor
women and to beat old women, in such
a situation, it is desirable only te re-
cuce the powers of the State Govern-
ments and to arm the Central Govern-
ment with powers to protect the poor
people, te protect the poor women and
to protect the young girls. It is sheer
irresponsibility the oqpposition party
has shown by their total lack of con-
cern for such heinous jncidents. (In-
terruptions). I do not think any op-
positien party any person who was
elected by the people of India, would
have the gumption to get up and talk
like this when they hear of 10 and 11
yvear old girls being raped, when they
hear a whole village being destroyed,
when they hear of the whole moral
character of village being ruined. This
is the first time fthat such a heinous
thing has happened in the whole of
India. Even during the time e¢f the
British it has never TWappened that a
whele village has been obliterated. Tt
is important that such poor people
should get protection and the Centre
should have the power to give them

*Not recorded.
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protection. The Centre should have
the power to go out to any poor people
who demand protection. The people
in these villages are demanding it. In
Western U.P. there is no shorfage of
diesel, there is no shortage of kerosene.
Whatever was given to Eastern U.P,
has been diverted to Western U.P. and
the enly excuse given by our Minister
is that he can do nothing about it. He
gives the quofa fo the State and the
Government distributes it to whomso-
ever they like. When the State Gov-
ernment furns vindictive and when the
State Government gives the quotas only
to those people who voted for them,
is it net the duty of the Central ov-
ernment to protect the poor people? Is
it not necessary for the Central Gov-
ernment to have the power to protect
the people? It is important that the
Centre should have the power to pro-
tect the poor people wherever the poor
people demand protection. (Interrup-
tions). Our Communist Members are
scared of the Centre. Maybe they
think that if the Centre can go there,
rigging will not take place. (Interrup-
tiong),

MR. SPEAKER: That is not the way.
You will have you rsay when your
furn comes.

SHRI SANJAY GANDHI: Are not
the Centre’s powers required...(Inter-
ruptions).

SHRI GULSHER AHMED: Sir, there
is a convention that when a maiden
speech is made .by an hon. Member no
interruption should be made (Inter-
ruptions).

MR. SPEAKER: Mr. Halder, you are
a very seasoned politician. You should
not speak while sitting there all the
time interrupting.

SHRI SANJAY GANDHI: Sir, a lot
cf other things have been said, I could
answer them, but I do not wish to di-
lute the incident that happened in
Narainpur. T do not wish that when
poor people are Bulldozed, when they
are killéd, their bones are broken,
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Ancther incident also happened there.
My Janata Party friends may not think
it very heinous. Buf when these peo-
ple were in the police station and the
Muslims asked for reading namaz, they
were taken out and two lines were
made, one of Muslims and one of
Hindus and each was made to urinate
in the moufh of the other. These are
all incidents that had happened in Na-
rainpur, these are all incidents that
had happenéd with the active backing
of the State Government. The Chief
Minister of U.P. on the floor of the
House said that nothing had happened
and his own Minister had to get up and
contradict him. His own Minister had
to say that ‘I had to hang my head in
shame when 1 saw what happened’.
Sir, in such a situation where even a
Minister of fhe State Government
wants Central protection, is it not ne-
cessary to arm the Central Govern-
ment with pewers to protect the poor
people, to protect the helpless and to
protect the Harijans?

AN HON. MEMBER: To bulidoze
them? (Interruptions)

SHRI SANJAY GANDHI: To pro-
tect them ‘against the bulldozer of the
State Government so that the poor
peopie have a sense of securitv, <o
that the poor people can look up for
protection. The poor people in Narain-
pur today cannot even look up at any-
body when they speak. They say: “We
have lost our sense of shame”. Thev
say that ‘we have nothing more to look
forward in life’. None of the girls can
return to this village because they say
that if they return to the village, they
will never get married. They have to
go to other villages and live under
assumed identities. So, if in such a
situation the Centre cannot help, then
there is nc need for a Central Govern-
ment, then there is no need for a State
Government. And all we will have in
"this country is anarchy. Thank you.

SHRI CHANDRAJIT YADAV (Azam-
garh): Mr. Speaker, Sir, I would like
to draw your atftention to a very seri-
ous matter. If what the hon. Member
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hag said ijs true, then really it is a
matter of shame for the whole country.
(Interruptions).

AN HON. MEMBER: It is true, it is
my constituency. I know it for a fact..
(Interruptions).

SHRI CHANDRAJIT YADAV: It is
u matter of very great shame. When
the hon. Member held a press confer-
ence yesterday and said that girls were
raped, I talked to the Chief Minister
because it is a very serious matter.
He told me that_fwo high officials who
happened to be Scheduled Caste, the
Secretary of Social Welfare and a
D.I.G. were sent, and they have re-
ported that so far as the rape cases
are concerned, there is no truth in it.
If they are true, these are harrowing
facts. So, I request you to constitute
a Committee of this House because it
Iz a very serious matter if these facts
are true. because it is a matter of
shame to everybody that ten and eleven
year-girls are raped. It is better to
constitute a Committee of this House.
Let the Committee go inio all the de-
tails and report to the House for
strong actions. It is a serious matter.

MR. SPEAKER: It is a very good
suggestion. I will consider it.

SHRI N. G. RANGA (Guntur): It is
for the Govermment and not for the
House.

MR. SPEAKER: It is a suggestion he
has made. The Home Minister will
consider it.

SHRI SANJAY GANDHI: I would
like to add that a Committee may he
constituted, but let it consist mainly
of women Members to whom the wo-

men there will be willing to talk
openly.
SHRI CJP.N. SINGH (Padrauna):

This is a very important matter, and
I have been tryving to raise it under
every rule of this House, but I have
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not been able to do it. I agree that a
Committee may go into the matter, but
the Centre should be ~ able to send
somebody immedYately to alleviate the
grievance of the residents of Narain-
pur village in my constituency.

MR. SPEAKER: It is for the Gov-
ernment to do it. The Home Minister
is sitting here. He has taken note of
everything.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): On the merits of
the case, the Chief Minister of U.P. had
sent his own Minister to go and en-
quire inty the matter. He has come
and made a statement on the floor of
the Assembly corroborating what Mr.
Sanjay Gandhi and other people have
said.

MR. SPEAKER: The Minister will
take note of it.

SHRI K. LAKKAPPA (Tumkur):
The Home Minister has got every
right, when it has been corrobomted
to intervené immediately.

MR. SPEAKER: It is under his con-
sideration.
SHRI C. P. N. SINGH rose—

MR. SPEAKER: Nothing will be re-
corded.

SHRI C.P.N. SINGH®**.

DR. RAJENDRA KUMARI BAJPAI
(Sitapur) rose—

MR. SPEAKER: Nothing will be re-
corded.

DR. RAJENDRA KUMARI BAJ-
PAI

**Not recorded.
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SHRI K. LAKKAPPA (Tumkur):
Mr. ‘Speaker, Sir, the resolution that
has been brought before the House by
Shrimati Suseela Gopalan is on a sub-
ject, which is quite old and which has
been discussed time and again on the
floor of the House, not once but many
times. The wordings of the Constitu-
tion show its federal character. The
Constitution of India has been put to
test on several occasions. The hon.
member, belonging ‘to a political party,
which does not believe even in the
existencé of the Constitution, has made
a statement referring to a statement
reported to have been made by a
Minister in West Bengal. I quite re-
member, even right from the days of
Mr .A. K. Gopalan—] was a member
of the Housé here—this very party, the
CPM party, has categorically stated
and announced that the Constitution of
India should be not only changed lock,
stock and barrel but the very same
people have rﬁh‘fﬂﬂed and showed dis-
respect to the Constitution on several
occosions. . (Interruptions) .

AN HON. MEMBER: Can you cite
an example?

SHRI K. LAKKAPPA: I do not
understand the recent statements
made by non-Congress (I) Chief
Ministers. They want to make a sort
of consortium to overthrow the Central
Government which is legally constitu-
ted. Recently, these statements have
appeared in the Indian Express (In-
terruptions) I know the character of
the polifical party and its leaders. We
are not accustomed to that. We res-
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pect the letter and the spirit of the
Constitution. We have never tried to
mutilate and deface the Constitution.

I know, you are having an alliance
for the last 24 years with the Janata
Party and you are exercised on the
subject and, under the guide of getling
financial resources, you are coming for-
ward with this kind of a resolution. I
know the strategy of the CPM and its
policies either in Kerala or in West
Bengal. I know where your roots are.
Vou talk about defections. I cannot
urderstand that. The first defector in
the country, if there is anybody, is
only Mr. Charan Singh. It is only Mr.
Charan Singh who engineered defec-
tions in this country. I can say, he is
the father of defections. You go
through the history. I cannot under-
stand the logic of talking about defec-
tions and having an alliance with the
Janata Party. You talk about morals
and scruples. I know the characteris-
tics of your party.

The Rajamanar Cocmmittee Report
on Centre-State relationship was dis-
cussed time and again on the floor of
the House. May I point out for the
benefit of the hon. Members that it was
after 1967 that different parties started
to rule the States under the federal
character of our Constitution. At that
time, when there was only the Con-
gress Gevernment at the Centre, not
only the Constitution was respected
but the spirit of the Constitution was
also put to test and the running of the
administration was within the purview
of the Constitution. Now, after 1967,
with different political parties and
political ideologies, even anti-national
activtieg and ugly scenes have start-
ed in the corner the south, in Kerala
and in West Bengal. The demand for
more State autonomy, more powers,
more resources and all these things
have now started coming up.

MR. SPEAKER: The hon. Member
may continue his speech next time.
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17.59 hrs,
PAPERS LAID ON THE TABLE
NOTIFICATION UNDER CUSTOMS AcT, 1962

‘THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
{IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Sir, on behalf of
Shri Jagannafth Pahadia I beg to lay
on the Table a cepy of Notification
No. 347/7/78/TRU (Hindi and English
versions) published in Gazette of India
dated the 1st February 1980 exempting
coftee, falling under Heading No. 1 of
the Second Schedule to the Customs
Tariff Act, 1975 when exporied out of
India, from so much of the duty of
customs leviable thereon under the
said Secend Schedule as is in excess of
Ks. 570.00 per quintal, under section
159 of the Customs Act, 1962. [Placed
in Library. See No. LT-235A/80].

—_———

18.00 hrs.

DISCUSSION RE. RECENT POLITI-
CAL DEVELOPMENTS IN AFGHAN-
ISTAN

SHRI CHITTA BASU (Barasat): Sir,
{ raise a discussion on the recent
political development in Afghanistan
and the resultant escalation of tension
In this area. The recent development
in Afghanistan cannot be and should
not be viewed in isolation. They are
tn be viewed in conjuncticn with the
wide range of events which have taken
place on the international piane in re-
cent times. Then and then alone will
it be possible to make a proper and
correct appraisal of the situation and ‘
correct conclusion can be drawn. :

Among the wide range of events, I
propose to, mention a few.

As you know, ever since the April
Revolution of 1978 T  Afghanistan,
Afghanistan became the target of con-
spiracies provocations, counter-revolu-
tion, sabotage amd subversion, and
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that was aided by the United States
of America. The United States of
America, whe, posed as the gendarme
of world reaction, right from the day
of the birth of the Afghan revolution,
got itself Involved in intrigues, and
other subversive activities. As you
know. Great Britain aided and abetteg
11, Egypt aided and abetted it and
China also aided and abetted it and all
of them supporied Pakistan on an anti-
Afghan course.” As you alsc, know, the
country knows and the people of the
world know, the Soviet Union, on the
other hand. befriended the democratic
and progressive aims of Afghanistan
and the Soviet Union rendered all
possible and friendly assistance so that
the pecple of Afghanistan can march
along the path of democracy and ad-
vancement. The Soviet Union wanted
to give adequate help and timely assist-
ance so that the gains of the Revolution
can be further consolidated and fur-
ther depened.

I knew you would smile!

PROF. MADHU DANDAVATE (Raja-
pur): Are you allergic to smiles?

MR. SPEAKER: It is better than his
laughing at you! It is not bad.

SHRI CHITTA BASU: Ail right, it
is not bad. I think it is gcod because
it shows he is not angry.

Now, the Soviet Union further en-
tered into’ a Treaty of Friendship,
Good-neighbourliness and Cooperation
ort December 5, 1978. While, after the
Afghanistan Revolution, the people of
Afghanistan we proceeding along
pveaceful Tines in order to further their
hopes and aspirations fhere have been
external enemies working against
Afghanistan and there have been camps
set up in Pakistan to arm, train and
equip insurgents and raiders to con-
duct raids deep inside Afghan terrifory.
The raidérs received arms from the
United States of America, China,
Pakistan and, gfher countries. The
situation developed fast. Towards the
end of Deécember, 1979, a crucial politi-
cal situation developed which really

threatened the Revolution and its gains
Afghanistan’s independence, Afghanis-~
tan’s soveregnty and integrity. 1t was
at this particular point of time, that
is, on the 26th December, the Treaty of
Friendship, Good Neighbouriiness and
Cooperation, entered into between the
Soviet Union and the Afghan Govern-
ment, was invoked in order to safe-
guard the honor pride, sovereignty
and national independence of Afghanis-
tan.

Now, you will agree with me that it
is the inherent right of each and every
people to choose their own way of
Gevernment, to choose their own way
of life; it is also the inherent right of
a people to defend their system of
government, to defend the way of life
they have chosen for themselves; it is
alsp the inherent right of people to
make treaties or to invoke treaties in
the best imlerestg of their people. This
is exactly what the Afghanistan Gov=
ernment has done.

These realities of the situation have
been realised by the Government of
India. Therefore, the Permanent Re-
presentative of India in the United
Nations, stated:

“India could not look with equani-
mity when some ouliside powers have
been Interfering in the internal af-
fairs of Afghanistan by training, arm-~
ing and encouraging subversive ele-
ments to creat disturbances within
that country.”

It was further stated:

“Afghanistan has every right to
Safeguard its sovereignty, integrity
and independence.”

Thig also finds corroboration in the
Prime Minister’s remarks also. The
Prime Minister’s remarked:

“They think the Western presence
in Afghanistan wag very strong.”

She told the New York Times. She
alsp admitted that the Soviet troops
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were there at the request of the
Afghan Government. She said:

“They were invited in on, I think,
26th December, by Amin himself.”

“In so far as the presence of
‘Soviet troop; is concerned, India
firmly accepts the Soviet mssurance,
that they would withdraw their
troopg whenever asked by the
Afghan Government.”

Therefore, the story of Soviet in-
vasion oy intervention or soviet entres
in Afghanistan doe; not arise at all
and does not stand any serutiny
at all, If there has been any inter-
ference or if there has been any inter-
vention, if you so like to cal] it, this
inteferece and intervention has
been caused by the United States of
America, by Ching and by Pakistan;
they have recently formeq ap axis.
The Scviet Union has acted only in
terms of the Trealy and at the request
of the Afghan Government. This is
an act of friendliness, good-neigh-
bourliness ang cooperation.

The situation has escalated, The
Afghan situation is nothing but a pre-
'+xt for the imperialist powers to re-
vert the world to the cold war which
might be converted into a hot war
too. Consistent with thiz policy of
converting or reverting to cold war
policy, the United Stateg is intensify-
ing military preparationg in the
Indian Ocean area, in the Gulf area
and in various other parts of the
world. It walsp appears that the
American strategy is to build up a
‘big task forece in the South Asian
region with the help of China, The
USA ha: also decided to give heavy
arms and economic gid to Pakistan
‘which poses a grave threat to India.

Before concluding, I want to say
that India ig committegq to non-align-
ment gnd that non-alignment should
not mean non-involvement and neu-
trality. It ig the time for test. Non-
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alignment cannot have a full mean-
ing, a completg meaning and 5 pur-
poseful meaning if it is not directed
against imperialism, colonialisyy; and
neo-colonialism, This ic the casein
Afghanistan where the imperialism,
co:onialism and neo-colonialism want
to put back the clock w©of history.
Therefore, non-alignment should not
be egui-distant from imperialism and
Soviet Union. Non-alignment means
in this case to stand by the people of
Afghanistan in this hour of their
grim struggle when they are fighting
for the preservation of their indepen-
dence and integrity,

I hope the Government of India
shoulq immediately condemn forth-
with and firmly the actions taken by
the United Stategs of America, by
China ang by Pakistan and thereby
really brighten the image of India's
non-alignment ang by that way earn
the goodwil] of the entire humanity,
the Socialist Bloc and other progres-
sive nationsg of the world.

SHRI CHANDRAJIT YADAYV
(Azamgarh): The political situation
in Afghanistan is causing a serious
concern to the peace-loving people
all over the world. There are two
reasons for thig serioug concern. One
is, of course, the presence of Suviet
troops on Afghanistan land and the
second iz that the United States of
Americy along with China, Pakistan
and other countries are forming an
axis and are trying to create new
military baseg in this region. And
this ig a matter of great concern
particularly for us, because every
Indian citizen feels greatly concerned
that on our border this kind of ten-
sion hms been created,

It has been saig time ang again
that the cold war situation hag gone
much ahead and, the people are deep-

‘ly concerned that it may not be con-

verted into a real war. Therefore, it
is a matter of really great concern
for every one in this gugust House
ang in our country and also peace-
loving people all over the world.

N R s T W G s ~ s >y o]
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I think it is not a happy situation
for the Soviet Union to send itz forces
to Afghanistan. Soviet Union has
been one of those countrieg which
have consistently taken a position for
world peace, for disarmament apd
hag also expressed its unequivocal
faith in Panchchee] and non-interfer-
ence in the internal gffairs of another
country. Therefore, I am sure it is
not a very happy situation and I hope
that a: soon gg it is possible to with-
draw Soviet troopg from Afghanistan,
the Soviet authorities, wil] move in
that direction,

It has beep stated by Soviet Union
that they had to seng their troops to
Afghanistan when a friendship treaty
wag invokeg by g legitimate govern-
ment of Afghanistan. Sir it ig for
the Soviet Union really speaking,
and not for us, to make her own
judgment. Ag the Prime Minister
very rightly said, we have to believe
what the Soviet Union hag said.
Therefore, T think that in this matter,
as concern is being expressed and
anxiety is being expressed all over
the world, the conscience of the worlg
opinion peaceloving people of the
world, the peace forces of the world,
I am sure, will be able to assert them-
selves and they will also make every-
thing possible to create an atmo-
sphere where the situation will be-
come normal.

But, the more serioug situation is
that the United States of America
hag taken ful]} advantage of this
zituation. It will be wrong on the
part of the United Stateg authorities
to say that they decided to send arms
to Pakistan because of the Soviet
army's presence in Afghanistan. It is
completely a baseless thing. In this
country, particularly, we know, from
our own experience, that the United
State: of America hag been arming
Pakistan for many years; now  the
Uniteq States of America has been
sending not milliong but billions of
dollars worth of armg ty different
parts of the world. It is not in the
mouth of the United States authoritieg
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to  say ms to why the Soviet Union
sent their army? What happened in
Viet Nam? The United States of
America, according to their own
sources of information say that
85,000 Soviet troops gre present in
Afghanistan, But what, happened
when more than half 5 million United
States Troops for years were in Vict
Nam? They were fighting there by.
defying the entire world public opi-
nion. When the entire world people
wefe on the side of the valiant people
of Viet Nam, at that time, the United
States of America turned g deaf ear
to the world public opinion. They
were present in Viet Nam, killing in-
nocent Vietnamese people by using
all sorts of poisonous arms, gases and
everything possible on earth.

What happened to China? The
Prime Minister very rightly drew the
attention of the whole world that the
United States of America used to say
that they wanted to contain Commu-
nism. What business have they got
to contain Communism? Communism
is a philosophy; it is an ideology. It
is for the people of any country to
choose whatever system they want;
whatever gsocio-economic or political
system they want to choose. By send-
ing arms and sending troops or by
invading a country, how can any other
country prevent the system? Earlier
Ching used to be a very big danger for
the United Stales of America, The
Americans used to say that When I
say ‘American’, T am differentiating
the people of America from the
authorities of the American Adminis-
tration. The people of America very
rightly raised their peaceful voice
against the aggression committed on
the land of Viet Nam. Because of that
pressure, the American Administration
was really compelled to withdraw
their forces.

Our experience in this country is
that U S. has always been sending
arms and arming Pakistan who com-
mitted two aggressions on our land.
They still are in possession of some of
our territory. China, who committed"
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an aggression on our country is still
in possession of thousands of miles or
kilometers of our territory, These two
aggressors, who committed aggressicn
on our country, are joining hands with
the United States of America with
whose weapons, the United States of
- America gng neo-colonialist countries
are always on the side of the
exploiting system in the worlg as
they were always opposed .to
the patriotic popular movements
in all parts of the world. They are
trying to militarise even the peaceful
zones, In spite of powerful opposition
and in spite of powerful public opinion
that Americans must withdraw from
the Indian Ocean, they have not
withdrawn.. They go on expanding the
military base. They have decided to
expand their Naval base in Diego
Garcia armed with nuclear weapons.
It is not a serioug danger for us? It
is not only a serious danger for us
but it is also a serious danger for the
entire peace-loving people and for the
entire freedom loving people in the
bntire region, 1 would also like ta
draw the attention of our Government
to another serious gituation. Sir, the
United States of America, China and
Pakistan have formed an axis. Both
China and Pakistan are aggressors on
our country. They are still in posses-
sion of our land and the U.S. is arm-
ing these countries by giving them all
kinds of military technology and by
giving them all kinds of military aid.
+ This has become very serious. Now in
the name of religion, and Islamic hlac
can come into existence and they hold
Islamic Conferences, Our Government
must take note of it. It is a reac-
tionary block playing the game of

imperialists, I would appeal to the

Government that jn future they must
ask our representative not to take
part in the 71slamic Conference either
in the capacity of a delegate or in the
capacity of an observer, What hap-
pened to us at Rabat? Can we forget
that? We were humiliated, we were
rebuffed. Even ijn the recent Islamic
Conference which was held in Islama-
“bad, our Ambassador had to withdraw
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because the Pakistan President made
a observation 2bout Kashmir.

Therefore, I wil] say that this is a
very serious situation, I would like
to assure the Prime Minister and the
Government that in such national cri-
sis the entire Parliament ang the
country will be behind the Govern-
ment in any step they take any action
to defend the freedom of our country,
to defend our land and also take the
initiative for the establishment of
peace. I hope that the Government
will take the initiative along with
other non-aligned countries,

Siir, we should not fee]l nervous
as some say that we may get isolated
Even on Bangladesh issue hundred,
four votes were against us in the
United Nations when we were for a
right cause and when we were on
the right side, Therefore the Govern-
ment should take the initiative with
all other non-aligned countries, other
peace-loving countries so that peace
can be restored in this region. U.S.
must dismantle its basis and stop
arming Pakistan and 5 situation should
also be created that the Soviet Union
troops shoulg be withdrawn as early
as possible.

SHRT MADHAV RAQ SCINDIA
(Guna): Mr. Speaker, Sir, we are
living today in an ever-changing In-
ternational situation, The cold-war
ha: hotted up and will leave us
scorched if we do not immediately
adopt the jnitiative to gefuse the issue.
After 9 years, the eyes of the Super
Powers and the International Com-
munity are once again on us. We can
play a pivotal role at a time when in
our region the Super Powers are con-
fronting each other almost eyeball to
eyeball.

The cold war has seen many a situa-
tion where one or the other Super
Power has gone to the very brink in
an attempt to keep what remains of
its sphere of influence or even extend
it. But because of the mutual danger
both face of a nuclear war, rertain
restraints have been grudgingly
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wccepted. But now in a bid to out-
manouvre each other, in Afghanistan
they have embarked on g course which
may lead to the situation getting
completely out of control The Indian
Government in Lhe interest of our
country, regional stability and world
peace will have to strain every nerve
10 see that thig does not happen and
it can only do so when it is in a posi-~
tion to counsel moderation to both.
There is no room for any moralising
here, At this juncture, there is no
point in saying who was right and
who was wrong. Let us acknowledge
realitieg and work within a given
situation, a within certain parameters
and see our counsel retaing an opti-
mum effect, instead of merely joining
the hysterical band. Our Prime Minis-
ter struck the right chord when she
said that our stand should not be pro-
Russia or pro-America but pre-India.
This issue has the potentiality to
engulf not gnly our region but the
entire world in a thermo-nuclear holo-
cast, There is no doubt that Soviet
intervention in Afghanistan has placed
Soviet Russia within 350 miles of the
Arabian Sea and the Soviet airfcree
can control the eil lifeline of the West
and Japan. It is also a historical
fact that from the days of
Czarist Russia, she has dreamt
of g direct entry into the warm
waters of the Arabian Sea and
the Persian Gulf. But 1t us
not get carried awayv by viewing
matters merely against this bhack-
drop. 1g it not true that a situation
of instability was being created in
Afghanistan?  According to Soviet)
reports, the Soviet Union entered
Afghanistan when they were invited
into. Afghanistan when the Afghan
army weakened by coups and counter
_coups was unable to keep the interal
situation within their control. It is
alleged that insurgents armed with
American and Chinese arms were
crossing constantly into Afghan ter-
ritory and operating from  Dbaseg
within Pakistan. If thig is so, it
has boomeranged on Pakistan and it
is in Pakistan’s interest that these acti-

vities cease immediately. Unfor-
tunately, instead of counselling
restraint, America seems to be more
intent on aggravating matters by
making Pakistan an American
arsenal. They must realise that this
move may possibly destablise the
very regime in Pakistan that they
want to keep. This is because the
newly .armed tribal insurgents can
be more of a threat to the peace of
the area where they have gought
refuge than to the much superior
Soviet forces against whom they
are supposed to fight. Let us not
forget that the armed insurgents
being sent into each others territory
is a game two can play for there
are enough diszontended Pathan and
Baluch tribemen in Pakistan waiting
to settle scores with a regime which
they consider a usurper of their
homeland Indja must impress Pakis-
tan and the United States of these
dangerous portents.

_Sczecondly, in the changed circum-
stanres, a stable Pakistan is essential
to India’s interest to act as a bhuffer
between Afghanigtan and India. It
is indeed unfortunate that President
Gen. Zia made a mention of Kaghmir
in the recently concluded Islamic
Conference because it is in  our
mutual interest that we face the
situation, imbued by the Simla
agreement spirit, and work in unison
for the peace of our region. But
for this, Pakistan must be persuaded
to stop accepting American and
Chinese arms because if they do, it
is inevitable that we will have to
arm ourselves too and the effects on
economic progress will be disastrous
for both our countries. The United
States must realise its folly and stop
the flow of arms. It is no use Mr.
Clark Clifford coming to India and
assuring that the United States will
ensure that these armg are not used
against India. When asked if the
United States would supervise the
manner in which Pakistan would
use these arms, he said: “We will
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not”, but added that they would as-
certain that the arms are used for
the purpose for which they are sent
and any violation would be regard-
ed as dereliction of the purpose for
which they are gent. I would like
to know, what America would do if
that dereliction of purpose takes
place. This blind rearming of Paki-
stan by the United States and China
can only be viewed by India to be
as destabilising as Soviet interven-
tion In Afghanistan.

We must also try and rule out all
the potentialities for further con-
Irontation in this region. We must
see that Iran does not get directly
embroiled in this controversy. Iran
must realise that public opinion in
the United States is putting Presi-
dent Carter under tremendous pres-
sure to take strong action for the
releage of the hostages, but if he does
so, it may induce Soviet Russia to
move Southward and involve Iran,
converting it into the main cockpit
of Super Power fighting. It is, there-
fore, in Iran's interest that they help
in defusing the isgue and  their
largest single contribution at this
juncture would be to release the
hostages, thereby eliminating the risk
of the triggering off, of Super Pcwer
action and reaction in Iran, and our
country must do all in its capacity
to convince Iran on this matter.

Finally, we must persuade Moscow
to bow to world opinion and with-
draw from Afghanistan at the ear-
liest. History shows that it is not
going to be easy for the Soviet forces
to hold the lid down over Afghani-
stan for an unlimited period of time.
Given the cooperation of the United
States, Pakistan and Iran in defus-
ing this issue by showing restraint,
Soviet Russia must also be persuad-
ed to respond.

The situation in Afghanistan is
undoubtedly fraught with grave
danger. We are once again on the
brink. India is playing a moderat-
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ing role and I congratulate  Mrs.
Gandhi and our Foreign Minister on
having taken a wise stand. An effec-
tive foreign policy must be based
on a policy of enlightened self-in-
terest. With the galloping progress
of science and technelogy, men
stands to-day at the cross-roads. On
the one side is the danger of his
tumbling down a nuclear abyss into
utter self-destruction. On the other,
the opportunity to raise himself the
pinnacle of his glory. Let us fer-
vently hope that India will be able
to play a pivotal role in Afghanigtan
and thereby help the world avert
the danger of a nuclear holocaust
and help it instead attain that pin-
nacle of glory.

SHRI SAMAR MUKHERJEE
(Howrah): Sir, No doubt the situa-
tion is very grave and the way it is
now aggravating, immediate effective
intervention is very urgently neces-
sary.

To equate Soviet Union and
America as two Super Powers and
not to see the difference between
the two, will land us into wrong
steps.  Soviet Union is a socialist
country, but American imperialism
is a colonial Power; and in India
which was a colony of British impe-
rialism, we had a bitter experience
of what recle imperialism plays, and
how it poses a danger to the freedom
of all countries,

18.32 hrs.
[SHRI CHANDRAJIT YaDpAV in the Chair]

Particularly to these newly-indéepen-
dent countries, the danger comes from
imperialism, and not from any socia-
list country.

The example of Vietnam is there.
Very recently, the example of Iran is
there. With the loss of Iran to them,
Americans are now trying to deve-
lop another base, and that is why they
are utilizing this occasion of Soviet
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presence in Afghanistan immediately
to implemeni their longstanding stra-
tegy. So, it is not a question simply
of Afghanistan.

You have seen already that the
American Government has increased
its defence budget. It is a colossal
defence budget, as if they are going to
start a war. They have taken up that
attitude. In to-day’s papers you
might have seen that the American
Government have agsured that they
are giving aid to Pakistan amounting
to nearly § 2,000 million. Originally,
they said it would be only $200 million,
Now within one day, it has increased
10 times. Why? Because they want
to strengthen Pakistan as their spring-
board, to attack all freedom-loving
countries. They want to bring these
Asian and South East Asian countries
under their hegemony, because the
Persian Gulf is rich in o0il; and more
than 60 per cent of the oil comes from
that region. So, you have seen how
they tried to cordon off Iran by send-
ing their war-ships with nuclear wea-
pons. The Kitty Hawk and other

warships are still surrounding Iran.

Their new objective is to surround
Afghanistan. That is why they are
quickly developing their bases, and
craating trouble inside Afghanistan
by giving training to those refugees
who are insurgents with modern wea-
pons, and sending them inside. to start
civil war and to overthrow the Gov-
ernment which is now being backed
by the Soviet Union. Had there not
been the presence of Soviet Army,
Afghanistan’s independence  would
have gone by now. and there wonld
have been a bitter civil war. And CTA
is helping this section of insurgents
fully. You know the role of CIA in
toppling Governments. The example
of Chile is before you. That is why
we support the stand taken by the
Government of India and appreciate
the balanceq statements thev have
made, We support that stand,

The question now is that the Gov-
ernment of India must be firm in de-
‘claring that these colonial powers

should never be allowed to strengthen
their bases here, because Pakistan
being a base of American Imperialism
with so much sophisticated weapons
including nuclear arms. It is a threat,
a potential danger not only to Indian
independence but to the independence
of all the South East Asian countries.
They are strengthening their base in
Diego Gracia. Despite the United
Nations resolution that Indian Ocean
should be a zcne of peace. In defian~
ce of all this, despite a protest from
the Government of India also and all
the littoral countries, they are proceed-
ing with strengthening these bases
with nuclear weapons. So, the overall
strategy must be kept in mind.

They have already discontinued all
the economic agreements that they had
entered into with Soviet Union. They
are creating the war psychology to
provoke these forces to come into
some clash or conflict. That is why,
the Afghan Government who want to
defend the revolution which they
have achieved in April 1978 by over-
throwing feudal exwnloitation, have
built up a democratic system now.
To defend that new gvstem of demo-
cracy and independence from Ameri-
can intervention, Afghanistan has
soucht Soviet invoking in Friendshin
Agreement. Moreover you know that
Afghanistan is on the border of Soviet
Union, So. no government can allow its
own border to be the main base of
American Imperialism. So. they can-
not remain indifferent to this. What
they are doing they have told. Once
this new governm~nt of Afghanistan
have their own base consolidated. the
Soviet army will withdraw  from
Afghanistan. They are not taking any
mart in the internal administration.
Mnly their presence hae prevented
thege insurgents to enter into Afghani-
stan and create trouble at the instiga-
tion of the CTA and American imper-
ialism. That is why, the Government
of India taking into consideration all
these things must tell more assertively
and boldly that India oppose all these

. .conspiracies of American imperialism,
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Government of India has told about
defusion of the situation in Afghani-
stan, but the defusion also must be
combined with our open demang that
the Diego Garcia bases must be dis-
mantled and the bases which they are
developing in Gulf areas must be
withdrawn. They can have no direct
interest in Gulf areas, because America
iz thousands of miles away from the
Gulf areas. That is why, this new
situation, if it is to be defused, India
must stand firmly by all the new deve-
loping countries and the National
Liberation Movements, because the
NLM is fighting this American Impe-
rialism. That is why, this firm stand
is necessary though we appreciate the
stand taken by the Government of
India. But we want that the Govern-
ment of India should be more forth-

right in denouncing U. S imperialism"

in their stand.

SHRI R, S. SPARROW (Jullunder):
Mr. Chairman, Sir, the geo-political
situation as obtains today in Afghanis-
tan has become very explosive and ‘we
all have already appreciated this fact.
The tribal spirit of independence in
relation to which I would like to draw
the gttention of the super powers who
are now involved in this particular
hotspot, is that historically it has
always been resilient to all types of
shocks.

It may have been the days of
Partho-Scythian and Hunnish times;
it may have been the times of Queen
Sogdiana, Spituma, Turmann, Mahir
Gill and other war lords that had been
involved in that region time after
time inclusive of those thundering
conquerors like Mahmud, Timur, and
so on to Ahmed Shah Abdali, Nadir-
shah, etc., that spirit, indemitable
spirit, of independence of the Afghan
— say this because I had the oppor-
tunity to wvisit these countries on
viarious occasions—remalined  indeed
unbreakable. Incidentally 1 had also
the opportunity of having been posted
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in my young days on the then
Northwest Frontier of India and I
could well understand the indomit-
able spirit. You may wish to play
about with them rough today—that
is, the Super Powers, But. it is not
all that easy to crush them down or
to sandwich them into inothing‘ness'.
On that analogy I should like to point
out to Col. Karmal to uphold that
spirit of independence and not to
grovel on one's knees and try to find
out something from out of nothing.
That is just a point to him. The
question to understand is, how some
of the wsuper powers want to handle
and make use of this unknown land-
locked spot on the surface of the
globe. 1 was astonished about a de-
cade and half back at what was
happening in Afghanistan, When I
landed at Kandahar what I saw Was
this: Americans with all their para-
phernalia of Bulldozers, Angle-dozers
and what-have-you, were in charge
there for enlarging that airfield and
also had made various roads in that
region. Then, after one day, I landed
at Kabul and what did one notice?
Everything was being done there and
looked after for progress or develop-
ment, so to say, by the USSR. They
‘were there, You know the road they
built, right up to the king's palace;
you know the extension of the aero-
drome that was done. It is amazing
how the big super powers have the
knack of coming in from all direc-
tiong under the plea of bringing up
the lot of the people at large, people
who are perhaps not fully developed.
I am just giving out this point to the
super powers: yoir must understand
that people have eyes to see the
various types of encroachment. I
now come to the point to explain how
this country has become hotspot of
the whole world. The hobnobbing of
Super Powers aside the fact is this.
My Prime Minister has already given
you the sequence of events starting
with Daud’'s elimination by a combi-
nation of Khalg and Parcham parties
in April 1978 and then Taraki's com-
ing to power. Soon after in Septem-
ber, 1978 Taraki was killed. and Amip
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took over, Amin was later courtmar-
tialled and eliminated....

MR, CHAIRMAN: You have only
one minule more.

SHRI R. S SPARROW: 1If you
permit me, I will say a few more
words; I will conclude whenever you

want. It is a strong guillotine, im-

posed, I must admit. Bul just give
me a moment to tell you the latest
situation, I will not recapitulate
what has been stated by our Prime
Minister and Foreign Minister. The
point that comes out of this is three-
fold, First of all, about the Russian
ingress. All said and done, whether
some people like it or not, the initia-
tive taken and the manner in which
it was taken with rumbling tanks
coming in—was g liltle overtly done.
It was nol so necessary; I maintain
it was not necessary. That part of
it,—a slip—Russia must own, as has
also been indicated by the Prime
Minister. They should take the first
opportunity to take her advice, diplo-
matically and politically work it out
‘whichever way they mmay wish it and
try to clear out of that country,

The second point is about China.
You may know that little finger, like
bufter, the prevince of Afghanistan
known as Wakhan, China has got
some of its elements working there.
You have known the other day about
the Karakoram Road and its implica-
tions,

Their collusion with Pakistan in
that region also has tremendous sig-
rificance even in relation to the Afgha-
nistari incident.

Thirdly, I want to point this out
from the Pakistan side. It is a well
known fact which you cannot hide,
that the so-called armed guerilla
have operated inside that country
(Afghanistan). There is no doubt
about the authenticity of this version.
T would advise Pakistan to desist from
that type of action and attitude and
control themselves so that as I had
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pointed out the other day, they them-
selves may not get into a mess, be-
cause, the ullimate result (from such
a mess) will be first the start of a
conventional warfare and thereaffer
it, may trigger off be an accidental
nuclear warfare causing unaccount-
able harm to them.

MR. CHAIRMAN: Please finish,

SHRI R. S. SPARROW: I stop and
thank you very much for the few
minutes given to me. I ihink I have
been given a little less.

MR. CHAIRMAN: Thank you very
much for co-operation,

PROF. MADHU DANDAVATE (Ra-
japur): Mr. Chairman, the situatiom
in Afghanistan is very sensitive. The
entry of the Russian army into Al
ghanistan on the one hand and also
the development of cold war in the
entire region, had almost brought us
on the brink of disaster and any
single wrong step on our part is like-
ly to escalate the sitvation rather
than contain the situatinn. Therefore,
we have to be very carful in adopt~
ing wvarious postures an' taking cer-
tain attitude. -

It has been the natio al consensus
in the country. When w:' adopted the
policy of non-glignment it was not
the policy of a singl: party in
this country buf it was 'he national
consensus in this country that we had
accepted deliberately, ccsciously the
policy of non-alignment. We do not
want- to be ourselves iivolved into
politics. . . .

SHRI CHANDER SHEKHAR SINGH
(Banka): Yours was more genuine,

PROF, MADHU DANDAVATE: All
right, if you are satisfied, I accept
the compliment,

S0, I very much like that we do not
get ourselves involved into contro-
versy and power conflicts of super-
power blocks. When we say we are
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non-aligned, it does not mean we are
neutral on all issues, let it be abse-
lutely clear to all super power
blocks. Our concept of non-alignment
for years has meant that we will
judge every issue on merit. We will
judge :t by the national interest. We
will judge it by the wider interests
of peace in the world. We will judge
it by the wider interests of defying
the forceg of colonialism, forces of
imperialism and defend the forces of
freedom, In that broader concept
we have defined our concept of non-
atignment, Therefore, if any coun-
try on the forum of United Nations
comes to our rescue and comes to our
help, whenever it is beneficial to the
‘nterest of our country, we always
‘welcome that, On the question of
Kashmir, on the question of libera-
tion of Goa, when Soviet Russia de-
fended and supported our situation,
we welcomed that but at the same
time. ....

SHRI BUTA SINGH (Ropar): Your
Prime Minister....".

PROF. MADHU DANDAVATE - I
am not worried. Please do not dege-
nerate the entire debate io that level.
Everytime if you want to bring the
entire debate to bringin gthe Prime
Min:ster into picture, I will utter her
name ten times. But I do not think
it is. ..

MR. CHAIRMAN: Please do not
as we are concerned when on specific
your time,

PROF, MADHU DANDAVATE:
Therefore, I would insist that as far
as we are concerned, when no specific
issues Soviet Russia stood by us on
Kashmir issue, on the question of
liberation of Goa, we welcomed the
support extended by Soviet Russia.
But at the same time persons like me
find that a new theory is being evolv-
ed and it is called the theory of limit-
ed sovereignty and that theory is
taken advantage of to send one’s
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" armies into Czechoslovakia men like

me find it very difficult to reconcile
and justify entry of Russian troops
into Czechoslovakia when I stand for
the concept of non-alignment, There-
fore, as our concept of non-alignment
demanded, we took a firm attitude.
The same situation is arising today.
We find that the Russian troops have
marched into the territory of Af-
ghanistan. Some people may justify
it and defend it that to attack the
counter-revolutionary forces, they
were invited and they have gone
there, But once you try to succumb
to this pressure, we will be drifting
away from the non-aligned world. If
you look at the entire attitude, the
comprehensive attitude of the mnon-
aligned world, the third world, you
will find that we are likely to get
gradually isolated if we just try to
align 'with one particular point of
view or the other. I find there was
a slight tilt. Initially, when the issue
came up, the care-taker Government
and the Prime Minister invited the
Soviet Ambassador and these  were
the words that ‘were conveyed to
him: “India’s deep concern at the
substantial involvement of Soviet
forces in Afghanistan and to seek
withdrawal of the same.” This was
the communication made then. At
a later stage, there was a slight tilt
and 'we find that from New Delhi,
instructions had gone to our repre-
sentative in the United Nations and
it was announced there. ‘“We have
no reason to doubt the bona fides of
Soviet troops entering into Afghanis-
tan and they will not say there for
a day more than it is necessary.” I
think at a later stage, this tilt was
slightly corrected. The Prime Minis-
ter announced the other day in this
very House that we are neither pro-
America nor are we pro-Soviet
Russia, but we are pro-India, That is
exactly what she said, I am glad that
thig posture has been taken and I
hope we shall stand by this posture.
That is the posture that we require.
We are neither pro-America nor are
we pro-Russia. We are pro-India. Our
attitude has been, we have no perma-
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nent enemies; ‘we have no permanent
friends; we have only permanent na-
tional interests. So, judged by our
national interests only, we have 1o
take our attitude. Very often, when
the Soviet troops landed into Af-
ghanistan Article IX has been quot-
ed from the Afghan-Soviet Treaty.
Now, Article IX of the Indo-Soviet
Treaty says:

“In the event of either party
being subjected to attack or threat
thereof the high contracting parties
shall immediately enter into mutual
consultationg in order to remove
such threat and {o take appropriate
effective measures to ensure peace
and security of their countries.”

This particular article of the treaty
is going to be interpreted by the
foreign powers to send their armies
in a foreign land. In that case, these
types of articles are going to be mis-
used, They may be used as a cover
to defend the eniry of one army into
other territories. In that case, such
treaties 'w:ll be under a strain. I am

one among those who feel that the .

Indo-Soviet Treaty and the Soviet-
Afghan Treaty have no doubt certain
historical purpose and therefore,
they must be strengthened. But at
the same time the aberrations of
these clauses, the misuse of these
clauses, will again give a handle to
some of the powers like the USA to
increase assistance to Pakistan and
develop a new atmosphere of cold
war, destroying the very purpose for
which non-alignment stands for, It
is a fact that today the non-aligned
countries the third world—most of
those countries—have categorically
come out with an unequivocal con-
demnation of the Russian army’s
entry into Afghanistan and I hope
and trust that we shall not allow our
non-alignment to be tilted like the
leaning fower of Pisa, but our non-
alignment remains a genuine non-
alignment to serve the interests of
our country and the interests of all
the peace-loving people of the world.

SHRI K. A. RAJAN (Trichur); Sir,
on behalf of my party, I  broadly
agree with the attitude, approach and
the cautious steps taken by the Gov-
ernment on this very sensifive issue
of Afghanistan. I also very much
appreciate the stand taken by our
representative in the United Nations.
I need not go into the history of the
Afghan revolution. It was a people’s
revolution. The Afghan revolution
just gave a shock, as it is used to be,
in the quarters of the imperial cir-
cles, They were playing a game, as
they were playing in Chile, to sub-
vert the real people’s government
and to see that another reactionary
regime is brought in according to
their will and pleasure. But in that
they could not succeed. I am not
going into the internal aflairs of the
Afghan people and what is going on
there. But it has been publicly stat-
ed by the Soviet Union that at the
request of the Amin Government,
they entered there and at any time
when they feel that their presence is
not needed and their safety is not
jeopardised, they will return to their
country.,

Sir, here the question is, I may
say, that India has to stand up tec its
traditional position of non-align-
ment. ‘Non-alignment’ sometimes
is unfortunately interpreted as non-
involvement. The  architect of non-
alignment, our late Pandit Jawahar-
lal Nehru, has clearly laid down
that the essence of non-alignment lies
in its anti-imperialist, anti-conolian-
ist and anti-neo-colonialist posture.
Unfortunately, I am sorry to say,
there is an aberration of this non-
alignment by the so-called genuine
non-alignment propagated in the Jast
2-1/2 years under the ruie of the
Janata Party. But. Sir, as the time at
my disposal is very limited, I want
to emphasise that there is an unfor-
tunate tendency to equate, as my
comrade Samar Mukherjee stated,
the super powers, the USA and the -
USSR. The Indian people know
what had happened at the time of
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the Bangladesh literation, what was
the attitude of the western press,
what was the attitude of the imperia-
list quarters ang what were they say-
ing about our mission in Bangladesh.
If we had learnt something from the
Bangiadesh liberation, I think we
would not have dared to say it is an
aggression in Afghanistan by the
Soviet Union. I also want to empha-
sise one more point especially in the
context of the Islamic Conference.
In the Islamic Conference the Presi-
dent of the Pakistani regime, the head
of the Government, stated that it has
some connection with the Kashmir
problem I am not going into details.
And on the other side, the Bangladesh
President also mentioned that he
also wants the protection of the Ame-
rican umbrella. The dangerous situa-
tion that is deveioping in Pakistan
just to build up an armed empire
under the aegis of the American im-
perialists is threatening the security
of our country. I hope our Govern-
ment with its vigilant and cautious
approach will keep up its traditional
non-alignment an dsee that the im-
perialist powers never subvert our
independence and sovereignty. Thank
you.

MR CHAIRMAN: The time allotted
was only one hour. Now I will call
Shri Baliram Bhagat. After that I
will call the Minister.

SHRI B. R, BHAGAT (Sitamarhi):
Mr, Chairman, Sir the Afghan situa-
tion is very' much explosive and it
threatens the very security uot only
of the region, but of our own country.
Never before was our national secu-
rity so threatened as it has been in
these recent months. I am happy
that all sides of the House have ex-
pressed their concern.and there is
unanimity on this situation. (Inter-
ruptions)., Sir, I think the Prime
Minister rightly described that we look
1o our own interests, we are pro-India.
That is the correct thing. But let us
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first analyse the situation, what is
the developing situation. and find out
what is our national interest and the
steps that we should take on this
situation. The situation is that in
Afghanistan for a number of months
a situation of destabilisation was go-
ing on and the Pakistan trained
guerillas were active in Afghanistan
and the Soviet Union, I understand,
showeg deep concern about it and got
in tocuch with the then Indian Gov-
ernmént and wanted that India
should talk to Pakistan, persuade
them so that they should not escalate
these guerilla activities in Afghanis-
tan.

19.00 hrs.

Then we have this situation that
at the invitation of the Afghan Gov-
enrment, the Soviet Army had to
move in. There is a Soviet presence
in Afghanistan We do not like any
armed intervention in any country,
we have said it, is our national policy
but this is not an isolated inci-
dent, because we see that the
worst  kind of coldz war or
Big Power rivalry is going on
There is activity in Afghanistan of
the United States, the Chinege are
active in the northern parts, the
Karakoram Road is very busy tran-
shipping arms to Pakistan, there is a
massive buird up of arms supplies
to Pakistan, there is a build up in the
Indian Ocean, Diego Garcia is being
activised and bases are being streng-
thened. All this poses a great threat,
and therefore in a situation like this
we cannot criticise one country for
one action or the other. It is not in
our interests to create further escala-
tion by an wrong step because it has
become a very active cockpit and ay
small thing can ignite the whole situa-

_tion, this arena can become a place
for a Big Power war.

Immediately there are two dangers.
Once the snow melts, if the guerilla
activity escaiatese from the side of
Pakistan into Afghanistan the Soviet
Union can be provoked to attack
Pakistan. The big arms build up in
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Pakistan at the instance of the United
Siates and the Chinese, the U.S.-
Chinese axis operating in Pakistan in
terms of the arms build up, can esca-
late activities in Afghanistan. If that
happens, it will become a very serious,
very dangerous situation for us.

We are hearing every day of the "

supply of arms by the United States
to Pakistan, First it was 200 million
dollars, but now we read that it is
going to be 2 billion dollars. One
thing is very ciear, Patently clear,
and there should be agreement on this
in this House also that over the

vears, the United S:ated in the inte-

rests of its global security Policy has
always ignored the Indian puint of
view, as if India is rot relevant to
them or the Indian interests are not
reievant to them, but it has done it
in the past, and it is doing it now.
This fact should be recognised, and
I think there should be unanimity on
this.

Now, when there is this arms build
up and China is operating, USA s
operating, who is our friend? If a
war flares up, if something happens,
who is our friend? The only friend
we have is the Soviet Union, and we

depend upon the Soviet TUnion for
our own security, We have a Treaty
of Friendship with them. We have

been taking their help for our defence

preparedness. Therefore, these two
facts we should realise; the TUnited
States has been ignoring India’s inte-
rests, and in this situation if anything
haprens, if war flares up, the Soviet
T'nion is our only friend. These are
facts, these are not arguments, and
in the pursuit of our national inte-
rests, we must realise this.

We have said that we follow a pro-
Indian poiicy, but what should ke our
national interests? 1 think the
national interest demands that we
should take action on the following
lines, that we shouid seek the end of
the Pakistani support to the insur-
gents, the termination of the supply

" unanimity

of arms to Pakistan, withdrawal of
Soviet troops, termination of massive
Western aid, not only US assistance,
but Western assistance to Pakistan
and we must persue actively, to create
a greater awareness in the matter.
It is such a very dengerous situation
that the Indian Government cannot
afford the luxury of sitting idle,
They should not be hesitant, they
must take a positive initiative as we
took in the case of Bangladesh crisis.
I am happy, our Foreign Secretary is
going to Islarhabad. We must get in
touch with Pakistan, talk to them
and develop our friendly relations on
the basis of the Simla Agreement and
step by step negotiations. We must
pursue our pclicy of having a closer
cooperation with Pakistan and other
neighbouring countries and  also
non-aligned countries because that is
the only forum where the interests of
the developing countries and the
weaker countries are protected. There-
fore, it is vital that the Government
should keep in touch with all the
Opposilion Leaders. They have ex-
pressed their support, There i
on this i gquestion. They
should follow a vigorous policy in
defucing the whole situation and pre-
venting the area from exploding into
a war zone and in creating a situation
where the problem is solved around
the table, safeguarding the inte-
rests of our nation.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Mr. Speaker, Sir I am very
greatfu! to the hon members who
have participated in this debate. We
appreciate that the Government, on
this particular question, has the un-
animous support of all sections of the
House and therefore, the solid support
of the entire Indian people, There
is not much to reply because when
a'l sectione agree with the line of
approach and the initiatives taken
already by the Government, there is
hardly anything to renly. I can only
assure the House that the suggestions
specifically made in some respects by
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hon. members will always be kept in
view and I may even assure them
that we are proceeding almost pre-
cisely on the lines suggested by them.
We have not been making pubiic
statements, but we have kept our
initiatives in tact and I can assure
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the House that we are going to make
full and effective use of them,

19.98 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
February 2, 1980/Magha, 13. 1901
(Saka).





